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RAJYA SABHA
Tuesday, the 1st August, 2017/10th Shravana, 1939 (Saka)

The House met at eleven of the clock,

MR. DEPUTY CHAIRMAN in the Chair.
PAPERS LAID ON THE TABLE
SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I will call you after this. ...(Interruptions)... Let me

do the formal business. ...(Interruptions)...

SHRI DEREK O'BRIEN (West Bengal): Sir, I have given notice under Rule 267.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, yes. ...(Interruptions)... Let me do this. Now,
Papers to be Laid on the Table.

Notifications of the Ministry of Health and Family Welfare

W@ IR IRAR Heamr 71 § g F3At (37 B fiE o) qeled, §
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(1) G.S.R. 492 (E), dated the 23rd May, 2017, publishing the Preconception and
Pre-natal Diagnostic Techniques (Prohibition of Sex Selection) Amendment
Rules, 2017.

(2) G.S.R.599 (E), dated the 19th June, 2017, publishing the Pre-conception and
Pre-natal Diagnostic Techniques (Prohibition of Sex Selection) Amendment
Rules, 2017. [Placed in Library. See No. L.T. 7202/16/17]

I.  Notifications of the Ministry of Finance

II. Reports and Accounts (2016-17) of SBI, Mumbai, Bharatiya Mahila Bank and
IDBI Bank
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I. ) A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services), Notification No. S.0. 987 (E), dated the 29th March,
2017, publishing the Regional Rural Banks (Appointment of Officers and
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(i)

Employees) Rules, 2017, under sub-section (3) of Section 29 of the Regional
Rural Banks Act, 1976.

[Placed in Library. See No. L.T. 7205/16/17]

A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under Section 159 of the

Customs Act, 1962, along with Explanatory Memoranda:—

(1

2)

)

4)

)

(6)

(M

(®)

)

G.S.R. 321 (E), dated the 31st March, 2017, publishing the Deferred
Payment of Import Duty (Amendment) Rules, 2017.

G.S.R. 322 (E), dated the 31st March, 2017, publishing the Handling of

Cargo in Customs Areas (Amendment) Regulations, 2017.

G.S.R. 323 (E), dated the 31st March, 2017, publishing the Bill of Entry

(Electronic Integrated Declaration) Amendment Regulations, 2017.

G.S.R. 324 (E), dated the 31st March, 2017, publishing the Bill of Entry
(Forms) Amendment Regulations, 2017.

S.0. 1038 (E), dated the 31st March, 2017, amending Notification No.
S.0.993 (E), dated the 2nd May, 2012, to substitute certain entries in the

original Notification.

G.S.R. 665 (E), dated the 28th June, 2017, appointing the 1st day of
July, 2017 as the date on which all the provisions of the Taxation Laws
(Amendment) Act, 2017 shall come into force.

[Placed in Library. For (1) to (6) See No. L.T. 7214/16/17]

G.S.R. 722 (E), dated the 29th June, 2017, publishing the Re-export
of Imported Goods (Drawback of Customs Duties) Amendment Rules,
2017.

G.S.R. 727 (E), dated the 29th June, 2017 amending various
Notifications mentioned therein, to substitute certain entries in the
original Notifications.

[Placed in Library. For (7) and (8) See No. L.T. 7354/16/17]

G.S.R. 814 (E), dated the 1st July, 2017, rescinding Notification No. 687
(E), dated the 2nd August, 1976, to omit certain entries in the original
Notification. [Placed in Library. See No. L.T. 7214/16/17]
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(ii1) Acopy each (in English and Hindi) of the following Notifications of the Ministry

(iv)

™)

of Finance (Department of Revenue), under sub-section (2) of Section 38 of

the Central Excise Act, 1944, along with Explanatory Memoranda:—

(1) G.S.R. 755 (E), dated the 30th June, 2017, amending Notification No.

G.S.R. 365 (E), dated the 14th June, 2006; G.S.R. 541 (E), dated the 9th

July, 2012; G.S.R. 542 (E), dated the 9th July, 2012; G.S.R. 544 (E),

dated the 9th July, 2012; G.S.R. 101 (E), dated the 18th February, 2013;

G.S.R. 102 (E), dated the 18th February, 2013; G.S.R. 251 (E), dated the

18th April, 2013; G.S.R. 250 (E), dated the 1st April, 2015; G.S.R. 271

(E), dated the 8th April, 2015 and G.S.R. 272 (E), dated the 8th April,
2015, to substitute certain entries in the original Notifications.

[Placed in Library. See No. L.T. 7355/16/17]

(2) G.S.R. 800 (E), dated the 30th June, 2017, amending Notification No.
G.S.R. 361 (E), dated the 13th May, 2002, to omit certain entries in the

original Notification.

(3) G.S.R. 815 (E), dated the 1st July, 2017, exempting all goods specified
in the Seventh Schedule to the Finance Act, 2005 from whole of the

additional duty of excise leviable thereon.

(4) G.S.R. 816 (E), dated the 1st July, 2017, rescinding Notification No./
G.S.R. 118 (E), dated the 27th February, 2010.
[Placed in Library. For (2) to (4) See No. L.T. 7217/16/17]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. G.S.R. 447 (E), dated the 9th May, 2017, publishing
the Customs and Central Excise Settlement Commission (Amendment)
Procedure, 2017, under sub-section (2) of Section 38 of the Central Excise
Act, 1944 and Section 159 of the Customs Act, 1962.

[Placed in Library. See No. L.T. 7356/16/17]

A copy each (in English and Hindi) of the following Notifications of
the Ministry of Finance (Department of Revenue), under Section 77 of
the Narcotic Drugs and Psychotropic Substances Act, 1985, along with

Explanatory Memoranda:—

(1) G.S.R. 428 (E), dated the 2nd May, 2017, publishing the Narcotic Drugs
and Psychotropic Substances (Second Amendment) Rules, 2017.
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@)

)

4)

S.0. 1382 (E), dated the 2nd May, 2017, declaring some substances,

salts and preparations mentioned therein to be manufactured drugs.

S.0. 1383 (E), dated the 2nd May, 2017, amending Notification No.
S.0. 785 (E), dated the 26th October, 1992, to insert certain entries in
the schedule of the Act in the original Notification.

S.0. 1384 (E), dated the 2nd May, 2017, amending Notification No.
S.0. 1055 (E), dated the 19th October, 2001, to insert certain entries in
the original Notification.

[Placed in Library. For (1) to (4) See No. L.T. 7209/16/17]

(vi) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under Section 13 of the Goods

and Services Tax (Compensation to States) Act, 2017, along with Explanatory

Memoranda:—

(1)

2)

G.S.R. 709 (E), dated the 28th June, 2017, Seeking to notify rates of

compensation cess on supply of specified services.

G.S.R. 720 (E), dated the 28th June, 2017, Seeking to notify rates of
goods and services tax compensation cess under Goods and Service Tax
(Compensation to States) Act, 2017.

[Placed in Library. For (1) and (2) See No. L.T. 7213/16/17]

(vii) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under sub-section (7) of Section

9A of the Customs Tariff Act, 1975, along with Explanatory Memoranda:—

(1

G.S.R. 597 (E), dated the 16th June, 2017, Seeking to impose anti-
dumping duty on Clear Float Glass of nominal thickness ranging from
4mm to 12mm (both inclusive) produced and exported by M/s Tariq Glass
Industries Ltd. Pakistan, originating in or exported from Pakistan, Saudi
Arabia and UAE based on the final findings. Finalising all imports of the
goods which have been subjected to provisional assessment pursuant to
the Notification No. 53/2015-Customs, dated the 30th October, 2015 and
consequently rescinding Notification 53/2015-Customs (ADD) dated the
30th October, 2015. Thus, keeping in abeyance the Notification 30/2015
in view of the order of Hon'ble Madras High Court in Writ Petition No.
12950 of 2017 dated the 25th May, 2017 of Hon'ble High Court.
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(2) G.S.R. 879 (E), dated the 13th July, 2017, imposing provisional anti-
dumping duty on O-acid or Ofloxacin Acid originating in, or exported
from China PR for a period of six months.

[Placed in Library. For (1) and (2) See No. L.T. 7215/16/17]

(viil) A copy each (in English and Hindi) of the following Notifications of the

(ix)

x)

(xi)

Ministry of Finance (Department of Revenue), under Section 159 of the
Customs Act, 1962, sub-section (2) of Section 38 of the Central Excise Act,
1944 and sub-section (4) of Section 94 of the Finance Act, 1994, along with

Explanatory Memoranda:—

(1) G.S.R. 408 (E), dated the 26th April, 2017, amending Notification No.
G.S.R. 1018 (E), dated the 31st October, 2016, to substitute certain

entries in the original Notification.

(2) G.S.R. 723 (E), dated the 29th June, 2017, publishing the Customs,
Central Excise Duties and Service Tax Drawback (Amendment) Rule,
2017.

(3) G.S.R. 724 (E), dated the 29th June, 2017, amending Notification No.
G.S.R. 1018 (E), dated the 31st October, 2016, to substitute certain
entries in the original Notification.

[Placed in Library. For (1) to (3) See No. L.T. 7216/16/17]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. G.S.R. 625 (E), dated the 22nd June, 2017
publishing the Service Tax (Fourth Amendment) Rules, 2017 under sub-
section (4) of Section 94 of the Finance Act, 1994, along with Explanatory
Memorandum. [Placed in Library. See No. L.T. 7359/16/17]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. G.S.R. 850 (E), dated the 8th July, 2017 amending
Notification No. G.S.R. 785 (E), dated the 30th June, 2017, under sub-section
(7) of Section 9A of the Customs Tariff Act, 1975 and Section 159 of the
Customs Act, 1962, along with Explanatory Memorandum.

[Placed in Library. See No. L.T. 7214/16/17]

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 24 of the
Union Territory Goods and Services Tax Act, 2017, along with Explanatory

Memoranda:—
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(1)

2)

)

G.S.R. 703 (E), dated the 28th June, 2017, regarding the Central
Government, exempting the intra-State supplies of services on the
recommendations of the Council, the description of which is specified
in the Table appended therein, from the whole of Union Territory tax,
under sub-section (1) of Section 7 of the Union Territory Goods and
Services Tax Act, 2017.

G.S.R. 704 (E), dated the 28th June, 2017, regarding the Central
Government, notifying the categories of supplies of services supplied
by a person, on the recommendations of the Council, the description
of which is specified in the Table appended therein, on which tax will
be payable under reverse charge mechanism, under sub-section (3) of

Section 7 of the Union Territory Goods and Services Tax Act, 2017.

G.S.R. 708 (E), dated the 28th June, 2017, regarding the Central
Government, on the recommendations of the Council, notifying the
categories of services on which the tax on intra-State supplies shall
be paid by the electronic commerce operator, under sub-section (5) of
Section 7 of the Union Territory Goods and Services Tax Act, 2017.
[Placed in Library. For (1) to (3) See No. L.T. 7212/16/17]

(xii) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under Section 24 of the Union

Territory Goods and Services Tax Act, 2017 and Section 166 of the Central

Goods and Services Tax Act, 2017, along with Explanatory Memoranda:—

()

2)

G.S.R. 702 (E), dated the 28th June, 2017, regarding the Central
Government, notifying the rate of the Union territory tax on the intra-
State supplies of Services on the recommendations of the Council, the
description of which is specified in the Table appended therein, under
sub-section (1) of Section 7 and sub-section (1) of Section 8 of the Union
Territory Goods and Services Tax Act, 2017 read with sub-section (5) of
Section 15 and sub-section (1) of Section 16 of the Central Goods and
Services Tax Act, 2017.

G.S.R. 705 (E), dated the 28th June, 2017, regarding the Central
Government, on the recommendations of the Council, notifying that the

services, namely by way of any activity in relation to a function entrusted
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to a Panchayat under article 243G of the Constitution or transactions
undertaken by the Central Government or State Government or any
local authority in which they are engaged as public authority shall be
treated neither as a supply of goods nor a supply of service, under clause
(1) of Section 21 of the Union Territory Goods and Services Tax Act,
2017 read with sub-section (2) of Section 7 of the Central Goods and
Services Tax Act, 2017.

G.S.R. 706 (E), dated the 28th June, 2017, regarding the Central
Government, on the recommendations of the Council, notifying that
no refund of unutilized input tax credit shall be allowed under clause
(xiv) of Section 21 of the Union Territory Goods and Services Tax Act,
2017 read with sub-section (3) of Section 54 of the Central Goods and
Services Tax Act, in case of supply of services specified in sub-item
(b) of item 5 of Schedule II of the Central Goods and Services Tax Act,
2017.

G.S.R. 707 (E), dated the 28th June, 2017, regarding the Central
Government, on the recommendations of the Council, notifying
organizations or institutions entitled to claim a refund of taxes paid on
the notified supplies of goods or services or both received by them under
clause (xiv) of Section 21 of the Union Territory Goods and Services
Tax Act, 2017 read with Section 55 of the Central Goods and Services
Tax Act, 2017.

[Placed in Library. For (1) to (4) See No. L.T. 7212/16/17]

(xiii) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under Section 24 of the

Integrated Goods and Services Tax Act, 2017 and Section 166 of the Central

Goods and Services Tax Act, 2017, along with Explanatory Memoranda:—

()

2

G.S.R. 683 (E), dated the 28th June, 2017, notifying the rate of integrated
tax, that shall be levied on inter-State supplies of services mentioned

therein under the Integrated Goods and Service Tax Act.

G.S.R. 686 (E), dated the 28th June, 2017, notifying the supplies which
shall be treated neither as a supply of goods nor a supply of service

under the Integrated Goods and Service Tax Act.



8 Papers laid [RAJYA SABHA] on the Table

)

4)

G.S.R. 687 (E), dated the 28th June, 2017, notifying the supplies not
eligible for refund of untilized input tax credit in sub-item (b) of Items 5
of Schedule IT under clause (xiii) of Section 20 of the Integrated Goods
and Service Tax Act, 2017, read with sub-section (3) of Section 54 of the
Central Goods and Service Tax Act, 2017.

G.S.R. 688 (E), dated the 28th June, 2017, notifying organizations
or institutions entitled to claim a refund of taxes paid on the notified
supplies of goods or services or both received by them.

[Placed in Library. For (1) to (4) See No. L.T. 7211/16/17]

(xiv) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under Section 24 of the

Integrated Goods and Services Tax Act, 2017, along with Explanatory

Memoranda:—

(1)

2)

)

G.S.R. 684 (E), dated the 28th June, 2017, notifying the exempt supply
of certain services from Integrated tax as specified therein under sub-
section (1) of Section 5 of the Integrated goods and Service Tax Act,
2017.

G.S.R. 685 (E), dated the 28th June, 2017, notifying the categories of
services on which integrated tax will be payable under reverse charge

mechanism.

G.S.R. 689 (E), dated the 28th June, 2017, notifying the categories
of services on which tax shall be paid by the electronic commerce
operator. [Placed in Library. For (1) to (3) See No. L.T. 7211/16/17]

IL. (i) A copy (in English and Hindi) of the Annual Report and Accounts of the State
Bank of India, Mumbai, for the year 2016-17, together with the Auditor's

(i)

Report on the Accounts, under sub-section (4) of Section 40 of the State Bank
of India, 1955, as amended by the Banking Laws (Amendment) Act, 1985.

[Placed in Library. See No. L.T. 7100/16/17]

A copy each (in English and Hindi) of the Annual Report and Accounts of the

following Banks, for the year 2016-17, together with the Auditor's Report on

the Accounts:—

1.

2.

Bharatiya Mahila Bank. [Placed in Library. See No. L.T. 7351/16/17]

IDBI Bank. [Placed in Library. See No. L.T. 7099/16/17]
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Notifications of the Ministry of Health and Family Welfare
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()

@)

3)

“)

®)

(6)

F.No.P. 15025/93/2011-PFA/FSSAL, dated the 6th December, 2016 publishing
the Food Safety and Standards (Food Products Standards and Food Additives)
Thirteenth Amendment Regulations, 2016.

F. No. P. 1-10 (7)/Standards/SP (Fish and Fisheries Products)/FSSAI- 2013,
dated the 14th February, 2017 publishing the Food Safety and Standards (Food
Products Standards and Food Additives) Third Amendment Regulations,
2017.

F. No. 1-10 (2)/Standards/SP (Fish and Fisheries Products)/FSSAI 2013,
dated the 20th January, 2017 publishing the Food Safety and Standards

(Contaminants, toxins and Residues) First Amendment Regulations, 2017.

F. No Stds/O&F/ Notification (1)/FSSAI- 2016, dated the 2nd February, 2017,
publishing the Food Safety and Standards (Food Products Standards and Food
Additives) First Amendment Regulations, 2017.

F. No. Stds/SCSS & H/Notification (02)/FSSAI-2016, dated the 17th May,
2017, publishing the Food Safety and Standards (Food Products Standards
and Food Additives) Fourth Amendment Regulations, 2017.

F. No. Stds/03/Notification (LS)/FSSAI - 2017, dated the 19th June, 2017
publishing the Food Safety and Standards (Food Products Standards and Food
Additives) Fifth Amendment Regulations, 2017.

[Placed in Library. For (1) to (6) See No. L.T. 7219/16/17]

Notifications of the Ministry of Civil Aviation

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI
JAYANT SINHA): Sir, I lay on the Table, under sub-section (3) of the Section 14A of the
Aircraft Act, 1934, a copy each (in English and Hindi) of the following Notifications of

the Ministry of Civil Aviation, along with/Explanatory Memoranda:—

()

@)

G.S.R. 1156 (E), dated 20th December, 2016, publishing the Aircraft (Fifth
Amendment) Rules, 2016. [Placed in Library. See No. L.T. 7198/16/17]

G.S.R. 448 (E), dated the 9th May, 2017, publishing the Aircraft (Third
Amendment) Rules, 2017. [Placed in Library. See No. L.T. 7346/16/17]
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Notifications of the Ministry of Corporate Affairs and the Ministry of Finance

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE; AND THE
MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRIARJUN
RAM MEGHWAL): Sir, I lay on the Table—

L.

II.

IIL.

A copy (in English and Hindi) of the Ministry of Corporate Affairs Notification
No. G.S.R. 470 (E), dated the 16th May, 2017, publishing the Limited Liability
Partnership (Amendment) Rules, 2017, under sub-section (3) of Section 79 of
the Limited Liability Partnership Act, 2008.

[Placed in Library. See No. L.T. 7232/16/17]

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Economic Affairs), under Section 31 of

the Securities and Exchange Board of India Act, 1992:—

(1) No. SEBI/LAD-NRO/GN/2016-17/026, dated the 4th January, 2017,
publishing the Securities and Exchange Board of India (Alternative
Investment Funds) (Amendment) Regulations, 2016.

(2) No. SEBI/LAD-NRO/GN/2017-18/001, dated the 27th April, 2017,
publishing the Securities and Exchange Board of India (Employees'

Service) (Amendment) Regulations, 2017.

(3) No. SEBI/LAD-NRO/GN/2017-18/002, dated the 17th May, 2017,
publishing the Securities and Exchange Board of India (Employees'
Service) (Second Amendment) Regulations, 2017.

(4) No. SEBI/LAD-NRO/GN/2017-18/006, dated the 31st May, 2017,
publishing the Securities and Exchange Board of India (Issue of Capital
and Disclosure Requirements) (Second Amendment) Regulations,

2017. [Placed in Library. For (1) to (4) See No. L.T. 7225/16/17]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Economic Affairs) Notification No. S.0. 1317 (E), dated the 26th April, 2017,
appointing the 26th April, 2017, as the date on which the provisions of Part
VIII of Chapter VI of the Finance Act, 2017 shall come into force, under
Section 188 of the Finance Act, 2017.

[Placed in Library. See No. L.T. 7238/16/17]
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Iv.

VL

VIL

VIIL

A copy (in English and Hindi) of the Ministry of Finance (Department of
Economic Affairs) Notification No. G.S.R. 635 (E), dated the 23rd June,
2017, publishing the Foreign Exchange Management (Export of Goods and
Services) (Amendment) Regulations, 2017, under Section 48 of the Foreign
Exchange Management Act, 1999.

[Placed in Library. See No. L.T. 7368/16/17]

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Economic Affairs), under sub-section (3)
of Section 30 of the Securities Contracts (Regulation) Act, 1956; Section 31
of the Securities and Exchange Board of India Act, 1992 and Section 27 of the
Depositories Act, 1996:—

(1) No. SEBI/LAD-NRO/GN/2016-17/037, dated the 6th March, 2017,
publishing the Securities and Exchange Board of India (Payment of Fees
and Mode of Payment) (Amendment) Regulations, 2017.

(2) No. SEBI/LAD-NRO/GN/2016-17/038, dated the 29th March, 2017,
publishing the Securities and Exchange Board of India (Payment of Fees

and Mode of Payment) (Amendment) Regulations, 2017.
[Placed in Library. See No. L.T. 7225/16/17]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Economic Affairs) Notification No. G.S.R. 380 (E), dated the 18th April,
2017, publishing the 'Senior Citizens' Welfare Fund (Amendment) Rules,
2017, under sub-section (3) of Section 128 of the Finance Act, 2015.

[Placed in Library. See No. L.T. 7230/16/17]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Economic Affairs) Notification No. G.S.R. 387 (E), dated the 18th April,
2017, notifying that the subscriptions made to the Fund on or after the 1st
day of April, 2017 and the balances at the credit of the subscriber shall bear
interest at the rate of 8.4 per cent, per annum, framed under sub-rule (1) of
Rule 7 of the Sukanya Samriddhi Account Rules, 2016.

[Placed in Library. See No. L.T. 7237/16/17]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Economic Affairs) Notification No. G.S.R. 388 (E), dated the 18th April,

2017, notifying that the subscriptions made to the Fund on or after the 1st
day of April, 2017 and the balances at the credit of the subscriber shall bear
interest at the rate of 7.9 per cent, per annum, under Section 12 of the Public
Provident Fund Act, 1968. [Placed in Library. See No. L.T. 7229/16/17]
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IX.

XI.

XII.

XIII.

A copy (in English and Hindi) of the Ministry of Finance, (Department of
Economic Affairs) Notification No. SEBI/LAD-NRO/GN/2016-17/025,
dated the 4th January, 2017, publishing the Securities and Exchange Board of
India (Listing Obligations and Disclosure Requirements) (Third Amendment)
Regulations, 2016, under Section 31 of the Securities and Exchange Board of
India Act, 1992; and sub-section (3) of Section 30 of the Securities Contracts
(Regulation) Act, 1956. [Placed in Library. See No. L.T. 7225/16/17]

A copy (in English and Hindi) of the Ministry of Finance, (Department of
Economic Affairs) Notification No. SEBI/LAD-NRO/GN/2017-18/004,
dated the 29th May, 2017, publishing the Securities and Exchange Board of
India (Foreign Portfolio Investors) (Third Amendment) Regulations, 2017,
under Section 31 of the Securities and Exchange Board of India Act, 1992;
and Section 27 of the Depositories Act, 1996.

[Placed in Library. See No. L.T. 7367/16/17]

A copy (in English and Hindi) of the Ministry of Finance, (Department of
Economic Affairs) Notification No. SEBI/LAD-NRO/GN/2016-17/036,
dated the 27th February, 2017, publishing the Securities and Exchange Board
of India (Settlement of Administrative and Civil Proceedings) (Amendment)
Regulations, 2017, under Section 31 of the Securities and Exchange Board
of India Act, 1992; sub-section (3) of Section 30 of the Securities Contracts
(Regulation) Act, 1956; and Section 27 of the Depositories Act, 1996.
[Placed in Library. See No. L.T. 7225/16/17]

A copy (in English and Hindi) of the Ministry of Finance, (Department of
Economic Affairs) Notification No. SEBI/LAD-NRO/GN/2017-18/003, dated
the 29th May, 2017, publishing the Securities Contracts (Regulation) (Stock
Exchanges and Clearing Corporations) (Third Amendment) Regulations, 2017,
under sub-section (3) of Section 30 of the Securities Contracts (Regulation)
Act, 1956; and Section 31 of the Securities and Exchange Board of India Act,
1992. [Placed in Library. See No. L.T. 7225/16/17]

A copy (in English and Hindi) of the Ministry of Finance, (Department of
Economic Affairs) Notification No. G.S.R. 611 (E), dated the 20th June, 2017,
publishing the Specified Bank Notes (Deposit by Banks, Post Offices and
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District Central Cooperative Banks) Rules, 2017, under sub-section (2) of

Section 11 of the Specified Bank Notes (Cessation of Liabilities) Act, 2017.

[Placed in Library. See No. L.T. 7231/16/17]

XIV. A copy each (in English and Hindi) of the following Notifications of the

XV.

Ministry of Finance, (Department of Economic Affairs), under sub-section (3)

of Section 15 of the Government Savings Banks Act, 1873:—

(1

2

3)

(4)

)

(6)

()

G.S.R. 51 (E), dated the 19th January, 2017 publishing the Post Office
Time Deposit (Amendment) Rules, 2016.

G.S.R. 52 (E), dated the 19th January, 2017 publishing the Post Office
(Monthly Income Account) Amendment Rules, 2016.

G.S.R. 53 (E), dated the 19th January, 2017 publishing the Post Office
Recurring Deposit (Amendment) Rules, 2016.

G.S.R. 383 (E), dated the 18th April, 2017 publishing the Post Office
Recurring Deposit (Amendment) Rules, 2016.

G.S.R. 384 (E), dated the 18th April, 2017 publishing the Post Office
(Monthly Income Account) Amendment Rules, 2017.

G.S.R. 385 (E), dated the 18th April, 2017 publishing the Post Office
Time Deposit (Amendment) Rules, 2017.

G.S.R. 386 (E), dated the 18th April, 2017 publishing the Senior Citizen
Savings Scheme (Amendment) Rules, 2017.
[Placed in Library. For (1) to (7) See No. L.T. 7228/16/17]

A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance, (Department of Economic Affairs), under sub-section (3)

of Section 12 of the Government Savings Certificates Act, 1959:—

(1

2

G.S.R. 54 (E), dated the 19th January, 2017, publishing the National
Savings Certificates (VIII Issue) Amendment Rules, 2016.

G.S.R. 381 (E), dated the 18th April, 2017, publishing the Kisan Vikas
Patra (Amendment Rules), 2017.
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(3) G.S.R. 382 (E), dated the 18th April, 2017, publishing the National
Savings Certificates (VIII Issue) (Amendment Rules), 2017.
[Placed in Library. For (1) to (3) See No. L.T. 7240/16/17]

Report and Accounts (2015-16) of the Indian Council of Medical Research, New
Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): Sir, I lay on the Table, a copy each (in
English and Hindi) of the following papers:—

(a) Annual Report of the Indian Council of Medical Research, New Delhi, for the
year 2015-16.

(b) Annual Accounts of the Indian Council of Medical Research, New Delhi, for
the year 2015-16, and the Audit Report thereon.

(c) Review by Government on the working of the above Council.

(d) Statement giving reasons for the delay in laying the papers mentioned at (a)
and (b) above. [Placed in Library. For (a) to (d) See No. L.T. 7241/16/17]

MoU between the Gol and HSL and Gol and MDNL

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): Sir, I lay on the Table, a copy each (in English and Hindi) of the

following papers:—

(i) Memorandum of Understanding between the Government of India (Ministry
of Defence) and the Hindustan Shipyard Limited, (HSL), for the year
2017-18. [Placed in Library. See No. L.T. 7242/16/17]

(i) Memorandum of Understanding between the Government of India (Ministry
of Defence, Department of Defence Production) and the Mishra Dhatu Nigam
Limited, for the year 2017-18. [Placed in Library. See No. L.T. 7243/16/17]

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON PETROLEUM AND NATURAL GAS

SHRI DILIPBHAI PANDYA (Gujarat): Sir, I to lay on the Table, a copy (in English

and Hindi) of the Twentieth Report of the Department-related Parliamentary Standing
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Committee on Petroleum and Natural Gas (2016-17) on the subject 'Centre for High

Technology (CHT)' pertaining to the Ministry of Petroleum and Natural Gas.

STATEMENT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON LABOUR

SHRI P.L. PUNIA (Uttar Pradesh): Sir, I beg to lay on the Table, a copy (in English
and Hindi) of the Statement of the Department-related Parliamentary Standing Committee
on Labour (2016-17) on Statement showing further action taken by the Government on
the Observations/ Recommendations of the Committee contained in their Twenty-second
Report (Sixteenth Lok Sabha) on the Action Taken by the Government on the Observations/
Recommendations contained in the Sixteenth Report (Sixteenth Lok Sabha) on 'Demands

for Grants (2016-17)' of the Ministry of Skill Development and Entrepreneurship.

REPORT OF THE COMMITTEE ON WELFARE OF OTHER
BACKWARD CLASSES

DR. VIKAS MAHATME (Mabharashtra): Sir, I to lay on the Table, a copy (in
English and Hindi) of the Eighth Report of the Committee on Welfare of Other Backward
Classes (2016-17) on the Action taken by the Government on the Recommendations/
Observations contained in the Fourth Report (2015-16) (Sixteenth Lok Sabha) of the
Committee on "Measures undertaken to secure representation of OBCs and for their
welfare in Universities and other higher educational/technical institutions" pertaining to

the Ministry of Human Resource Development.

REGARDING IMPROPRIETY OF NOT INVITING THE CHAIRMAN IN
OFFICIAL FUNCTION

SHRI DEREK O'BRIEN (West Bengal): Sir, what about my notice under Rule 267?

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... After the LoP.

...(Interruptions)...

fraer & a1 (3 e Tt eI TR, i1 ET H U981 IO1 RET §, SHDI Wil ey
9 G B TRAT & A1 g1 AR WAGH & JFAR I SH1 A& Al T AR 15T FHT
IR 2| frelt a8 | W U F& B undermine Tal BT AT 3R 7 HIS BRI BT
?F%QIWFI—CBWpremises ﬁ,wﬁuﬁeﬁaﬁﬁ@mg@iﬁﬂﬂm
BRI B3N &, SAH GHUIST 41, TIRA 31X ST TaRA doi Wi 3iR ST Wi A
I [EFAT1 I8 &1 1 &l W1 & 32X Sl RIATE! BT 8, I8 BARI S &, b 37
HeH1 P 16X, ITe I8 Hgd 8idl 4 81 I I premises H HIg I HaR 81, T8 AT HaRM
BT B

UIferaTie &1 i GiaR B, Sil 9T fowdl §, 981 9gd AR 3iffhast &1 981 gAY
Hife Bl €, BhAST Il 21 2009 § IHSP expansion BT HIH g3l 3R foundation
stone 3TFRES TIRHA, TR FHT, S fF Vice-President of India ¥ & TAT AT AHT BHY
TR TR AT 7 STl SR &, 98 UfIIRIC Bl Bls U BRI B ol
AP el 519 I fAfeST BT inauguration BIFT T, AT IHH T 301 71 311, I X <9 &
wer WA ¥, 39 BIg Ut Il 81 9 Squed W, 399 Ht IS i e 7, A
W iR ST IIRHT I 8, IR I 3MR ST TR 7 &8l 1 I8 ward
TIRAT 3R ST IIRAT BT 8T &, T8 39 R RI57 FHT B! TRAT BT FaATA 51 H T
TTEAT E ...(TAHT)... T8I &9 gAeN ST T 9, 9% 9 WICaR a1ed &l 3fel
g4 TSI YGIT, HRifch $HH STab! T8l geIrdT 1T H oiTsX 31 § 813, Sl 59 ARPR 4
T g5 SHIce HATRER WY &, S99 QuHT a1 T ARBR 19T FHT Bl goodbye HE
feam g2 o1 9% wiferamie &1 fewr 81 ©, I8 Constitution T &A1 78T 8, I8 BAR
Ryeed &1 fewar 721 87 3R IR B I8 YD1 X6 [ ol FHT B 37eTT 2ic fhar
S, 19T [T D1 37T ST fbar ST, A1 § G9eian § b are d wfer urel & oS 8l
1 fauer & TS &f, S99 [P insult B 3R IR & B insult &, TAT X 15T FHT Bl
insult 21 AT <l 3iTh § 8194 | I8 AT o ... (IE). ..

S b o by W8 Ulp o lede g ga (A1 (o 38 Gilin) NS aja B T

U~ Gilae S laasie o e L agile S ey S LS G el addinew
CAlam B0 S e Sl ot o b oS o e L maal ) s S ) o

Siiadjly o Sns ol Sl e S A S S g s LS el

FTransliteration in Urdu script.
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ot el o 0l oo L OSSO G g e
PO o o s 8 Gl g Sl (A5 i Saud e (A5 ) e s
o e 0 O 0N E) s any st i IS sl S s
QU Lgaluog o g S 0 (I8 te Gusat g o sl g g Jb sy s
= ¥
T g e N N ST R N gy ¥ [ . L
g o B3 18 Ol S ol 430 2009 103 (St st IS e 0 B 5
ot L O S galy oS g g mnl ccpa e Juol s 8836 )
SIS Sy g o A B S malea Sasal dy il (S L S8 40 o
a5 e ol 55 ol Uy ol Sl 1S BTl Gl caa JS 8 g 38 il
05 = e ol A0S e sl O e e S R e ey e T a6 e
e o Sl A5 g Sl (50 osd B B8 o e o S S
S e s (Sl e giin g s 55 0w (i GBS gl Cae i O8I 0
us s Ugas g oo g B Ly S (S b maly g 0 o 0
g om e O e S o (e A ke w Ol (i)

ool i e o WL e oS ol e ol S 0 B g g o e 0 s
Usta e oo O e o0 (ot e el Gy Sl a8 g 04l g il
s S Qi oy L8O ol 8 IR Sl S 818 8
BLSWIS IS JIRRYTEPUUEN L o WRPRY PYPR R PRUE DUPER L g J. B ¥ L
LS Sy 8 B S g gl e s (S Q0 B 8 Lo S0 8 ) Bage S
i) S USay by el S A By ey a8y e e e T
N SPISTTINY R ' W L U PYRSY ' ¥ L U STRR v Y

e (dadaa) S € g s iy 52 A e e "L S L
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it AR IR e de): WR, 39 W H 9 Grer Al L (Ead).

Y e =7t 3nreTrE: B, ATl T' O R WA Bl insult B ... (FALTH). .. TR, L
...(TAU).... IE ST TIRA &1 ATl 21 2 ... (FGE).... T8 TIHA BT FaTd el &
3R TE MBI T FaATA T8 B ... (FA).... TE $H BTS9 DI, 9 TS B TRAT B
AT &l ... (FA)....

LJ.......(ILL:L[\."IA)....EE rmillgswLJ#ﬁH_Elﬂﬂ ';LJL.' : .ﬂJTL,_-_I-.!,IIj-é' "—_Il-‘ﬂ_LT
5 & (g i n,‘...(x;ﬂ.ﬂ.‘u}_ =t e s 1S Cpa ym I_.,.Ji=13 ~ .._(l."_ﬁ:';'l.h}._ TS
L P Ty  ERR L e ...(L'_ll:‘»..h.-n)__ — o Jgee Jia o 18 "Tli PR T g

(datae)on s g 1S Ly £
SHRI SITARAM YECHURY: Sir, I have a very important point... (Interruptions)...
Y T Tt STTSTIS : 37T TE BT, el SR ol BT STd 39 F& &b TIRHA 317

o) TR o) Yae T8 8RN, Y 39 a9 & YAYIST B Bal J  RN? ... (aau). ..
IE [T B ...(TALT). ..

O =S v ool i S g o o S B gl 1Al o o il f

fls o S S Daal oS Gow el 5o S ot SSanay S e SIS
_[:'.illi!-..'u)_ _— Mo ...(Ll].-'.,la.n:]_

MR. DEPUTY CHAIRMAN : It is Chairman, forget the Deputy Chairman

...(Interruptions)...

it AR AgRY: TR, AT LoP & A1 731 I3 WA 81 81 Sl dNd dal, 39
TP WY H FEAd g TIHA 3R T IIRAT € 721, oif 1 89 99 Wt a1 wiig &1 famm
HAET BT AT 5 §U- T8 AT 91 B - J&T STHBRT WY T8 B ....(FIETH). ..

U A A ITHA0T /1 721 B ... (qaem)....
i} HIaR™ A T, T2 A0 7L, AR H T 81 ... (FGEH)....

SHRI GHULAM NABI AZAD: No invitation. ...(Interruptions)...

SHRIT.K. RANGARAJAN (Tamil Nadu): Why was it not given? ... (Interruptions)...

Why was it not given? ...(Interruptions)...

tTransliteration in Urdu script.
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SHRI SITARAM YECHURY: Sir, please listen to me. I am raising a connected
important point and that important point is connected with the management and supervision
of this complex called the Parliament House. It is always said, * with all respects to the
Chair and with all due respects and authority of the Chair, is the final authority, whereas

this has to be a joint....

MR. DEPUTY CHAIRMAN: Don't make any reference to the *

...(Interruptions)...
SHRI SITARAM YECHURY: Sir, please listen to me as this is important.
MR. DEPUTY CHAIRMAN: But don't refer to the *.

SHRI SITARAM YECHURY: This must be the joint responsibility of both the
Houses. Now, I am near the end of my tenure in this House. I am appealing to the
Leader of the House and to the LoP. ...(Interruptions)... For the last one decade, Sir,
we have been trying to find out whether there is any authorization, any paper that says
that the management of the premises will be done by the * Lok Sabha alone without the

Chairman.
MR. DEPUTY CHAIRMAN: Don't criticize the * ...(Interruptions)...

SHRI SITARAM YECHURY: There has not been a document found till date. Till
now, that is not found; I still have a week left in this House. I request you to produce that
document here and say that the * of the Lok Sabha is the final authority and Chairman,
Rajya Sabha has nothing to do with this complex. If you do not have such a document,
then what is happening is illegal. You are bypassing this august House. This is the Council
of States. It cannot be insulted further. The political complexion of today—that insults
are coming through various ways—is a different matter, but institutionally, that insult to
this House cannot be tolerated and that cannot be accepted. You, as the Chair, have to

protect that.

MR. DEPUTY CHAIRMAN: 1 think we need not stretch it further.

...(Interruptions)...

it TR AT (STR TRIN): AT STUFHYRT SH, HY 399 ugel ft 6= # 59
1A 1 IS AT I WAL = 797 FHT BT AT U8l Dl 1R Al FHT Dl HT 918
H PI| GfIu™ & nfcahd 110 & T8 financial matter § * &I SITGT UTAR &l TS, oAfdb
IS T 6 FIRAA, S 9159 URISe BN &, 39y Weidid § 9 * | S 81 3R

*Expunged as ordered by the Chair.
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TIeldhld § AR TIRET Bl U AT AT 11 7, 1 59 XS U7 BT A 0+ a1 8147
IfRY, tfh T IRE & A1 T9T §9 premises BT SATO! 81 TIT & — 3R 1T U1 H
1T qIeel ST 8, SHh! HHN ITAic T8] B8I, A9 tour IR ST, IT SHH 1T 9T B
HRR TE1 AT B, BIs a1t BR1, AT ISEH 9T FHT & A= Bl a1 IBT SIRAT 3R
b [HT &6 * B F9 PO AIC BN, R H, AN FHISEIG] 9ISt HI HART A1, A
31T HART 3fAIC el B Fdhd &l X, H I8 3MIH P8 BT § (6 89 IS dRoe Uil g,
I 85 BRI ITTe A8l I, Tifd S premises H HHRT ATdh AU 6 * ATc BRI

MR. DEPUTY CHAIRMAN: No, no. Don't criticize. ... (Interruptions)...

#i} R SFET: W, H criticise &1 PR IBT g, <fchd I8 Bl 7 Hel ad dl BT
LT foh IT5T FIT H 3 aTel THYIST ... (TEEM)... 9X, O dRE A & ignore faam
T, B IGD! 711 Bl &1 3HD! 89 ol TR T8l BHd B ...(TIEH)....

MR. DEPUTY CHAIRMAN: Okay, let us not stretch it. ...(Interruptions)... Let
us not stretch it further. ...(Interruptions)... 1 have ...(Interruptions)... No, there are
...(Interruptions)... Let us not ... (Interruptions)... Tiruchi Sivaji, let us not stretch it further.

...(Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I have a point of order.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay. I will react to this. ...(Interruptions)...

SHRI TIRUCHI SIVA: It is related to the same issue, Sir. In the local area, if there
is a monitoring committee, it consists of only the Lok Sabha MPs and the Rajya Sabha
MPs are not included. The convention is, if two or three more MPs come under the same

jurisdiction, the senior most MP will Chair the meeting. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: That is a different subject. ... (Interruptions)...

SHRI TIRUCHI SIVA: No, no. That is the same. Rajya Sabha MPs are totally

ignored. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No; it is a different subject. ... (Interruptions)...

SHRI TIRUCHI SIVA: Sir, Rajya Sabha MPs are totally ignored. ... (Interruptions)...
It seems that whatever development takes places, Rajya Sabha MPs don't have a role in

that. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, let me close this subject. ...(Interruptions)... 1

got your point. ...(Interruptions)...

*Expunged as ordered by the Chair.



Regarding impropriety... [1 August, 2017] ...in official function 21

SHRI TIRUCHI SIVA: Sir, it has been raised earlier and assurances were given.
...(Interruptions)... No, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Do you want to react or say something? Don't add
fuel to this, but try to solve it.

RIEID B HATAT & g Tl 9T HHT B 7oA F I T3 (3ht
TR AT Tehdl): TR, IRTe ol i & i 7 S a1 @el 7, |vft dm
S 2, 3 AR I ST 1 99 91 DI el fb S dde BT GRIR B, I F9S Bl
premises %‘, SH®BT HISTHE, even SHH ST construction @ activities BT A&\", D! ATB
T Ah<RUC W] B TE TARAT DS AR IRBR P A S 918, I I ATl § 8l
T B, U8 1952 W 1 g3 © AR 3MSIE A8 P qR UlrIrHey) by e € 2
g, S ¥ 33 A= & TEd & Y WRBR Bl TAT B ....(FILTH). ..

MR. DEPUTY CHAIRMAN: There is no rule. ...(Interruptions)...
it FraR™ o 319 & I BT [S@I8y .. (TaEH). ..

il YE&AR T Ahal: 1952 H 89 ARPR ¥ 781 | ...(GHH).... 1952 4 984 a1
TP A AIPR 4 I &, Sl I8 [aTe I0] I8 Bl ...(FAYM).... SHP] g8l & q81 94
fear? ..M. safy I S |9ard 33T I &, 98 AU & W I3[ B Bl
...(FTET)....

MR. DEPUTY CHAIRMAN: Let us not ..(Interruptions)... Okay
...(Interruptions)...

#t AT T SASE: WX, 1952 ST WU Pl neglect el fHAT ST o7l
...(TALT)...
i neglact 58 s minly o 1952 < 1 (A1 ol a8 lip) MR ja BT

—{lalsa).. 143 il LS

Y JEIR I AHdl: TR, S AT &, Sl arrangemnet T, I8 Igd ATH & IR
dg arrangement TS AT MU T8l oA %, gfewr T8 arrangement Ugel ¥ B T
arrangement % T8d Bl AT I &1 &1 Bl ...(ga4T9)...

SHRI SITARAM YECHURY: Sir, I want that document. ... (Interruptions)... Sir, 1

want that document to be placed here. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let us not stretch it. ..(Interruptions)...
Okay. ...(Interruptions)... 1 will tell you. ...(Interruptions)... 1 will dispose it of.

...(Interruptions)...

fTransliteration in Urdu script.
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SHRI GHULAM NABI AZAD: Sir, this is not the answer to my question.

...(Interruptions)... This is not the answer to my question. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. He also cannot give the answer.

...(Interruptions)... He cannot give the answer. ...(Interruptions)...

SHRI GHULAM NABIAZAD: Since 1952, wherever and whenever there has been
a function, the Presiding Officers of both the Houses have been there. ... (Interruptions)...

We have not done it. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, I want that paper. ... (Interruptions)... I want that

document. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I will tell you what my information is.

...(Interruptions)...

SHRIGHULAM NABIAZAD: I don't think that at any single instance, the Presiding
Officer of Lok Sabha has been isolated in any function. ... (Interruptions)... Not involving
the Presiding Officers of Rajya Sabha has not been in practice. This has not been the

practice since 1952. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, I will react to it. ...(Interruptions)... Ghulam
Nabiji, ...(Interruptions)...

SHRI GHULAM NABI AZAD: This has not been the practice since 1952. Please
don't mislead the House...(Interruptions)... Don't mislead the House. This has not been

the practice. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me say something and close it. Number one,
there are two issues. Number one is the management of the premises of the Parliament.
As it is said, from day one, it is being done by the Lok Sabha. I will have to say that.
But Yechuryji is correct. Actually, there is no document, to the best of our knowledge.

...(Interruptions)...

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Sir, please check that
up. There is a Committee which deals with issues regarding maintenance. I have attended
meetings of that Committee, presided by the Lok Sabha Speaker, when I was the Leader
of the Opposition. There is a formal Committee. ...(Interruptions)... The Leader of the

House and the Leader of the Opposition are both Members of that Committee.

MR. DEPUTY CHAIRMAN: I am coming to that.
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SHRI ARUN JAITLEY: So, don't say there is no document. If there is a
committee, it is constituted by a document. And, this practice has been there since 1952.

...(Interruptions)...

MR.DEPUTY CHAIRMAN: No....(Interruptions)... Letmesayit.... (Interruptions)...
Hon. Leader of the House, the position is this. From day one, the practice has been that
it is being managed by the Lok Sabha, and there is a formal committee. But what I said
is, in the records there is no document to show that this kind of a decision was taken at
some point of time. That has been inquired into even by the Rajya Sabha Secretariat.
...(Interruptions)... Let me complete. Sit down. ...(Interruptions)... Let me complete.
...(Interruptions)... But since the time the Lok Sabha and the Rajya Sabha have been
constituted, the procedure and practice has been that the Lok Sabha is doing it. So, it
continues. What the Leader of the House said is also correct. There are committees for

that and it is proceeding like that. Nobody has questioned it. ... (Interruptions)...

SHRI SITARAM YECHURY: I am a Member of that Committee. In that Committee,

we raised this issue. Till now, there is no document. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: That is all that I have said. ...(Interruptions)...
Let me complete. Sit down. ...(Interruptions)... Why don't you allow me to complete?
...(Interruptions)... I only said what is there to the best of my knowledge. That is number

one.

Number two is the question of yesterday's function. ...(Interruptions)... For
yesterday's function, I think the hon. Chairman should also have been invited. I too feel

that. ...(Interruptions)...

SHRI SITARAM YECHURY: All of us should have been invited.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am also sharing an information with the House that
the Secretariat has already written to the Lok Sabha Secretariat regarding the impropriety
of not inviting the Chairman. ... (Interruptions)... Now, on Rule 267, Shri Naresh Agrawal.
...(Interruptions)... No. ...(Interruptions)...

REGARDING MEMBERS NOT ATTENDING THE HOUSE

3ft TR IRTATA (IR UIM): ARG, AR AT BT U9 Bl ....(ALT). ..

MR. DEPUTY CHAIRMAN: What is this? You were on Rule 267.

...(Interruptions)...
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sft ST AT ARG, AT Article 80 I MY ..(TALT). .. HRT TIRRAT BT
9T B

MR. DEPUTY CHAIRMAN: That is over. I myself said. ... (Interruptions)...

Y TR AT TIR W FfeMT 7 37 & HROT 31 FRAR 9 T Bl J&t IS
TS 8l Article 80 H, STd 150 FHT & ARG Bl 78, A1 S AT ASRiT & foly arawen
B TS o 5T W1 H 12 AT A B8R iR fha-fha S0 # 9 de IR wEley,
F 12 AR ffeaa 31 18, KT weell § THa gew fog SR #7939 fawg &1
feell aR Al Ior o1 6 T Gewil 9 4 $© AT e Aeq | A 8 T8l
IR STG! BIST H presence food 9 9= 9 <@l SITU, Winter Session il Udh 9K,
Budget Session ﬁ@m,ﬁ%sﬂﬁ?ﬁﬁwﬁﬂﬂﬁﬁﬁmlﬁwﬁw
B B B T T, U1 UST B 32 &

MR. DEPUTY CHAIRMAN: That is a different matter.

i} T AT AT AT A AGABR Fa 3 377 MY MR TEAY AT G
Tl oath o M ...(AYUM)... ofh FEIGT, SN BT TFMAR AT H 9 371,
...(TAYT). . 3R Bfey T2 1 S SRIBT < S ....(FIH)... b 3R B 8 1 I
HE H ST IS ... (FFET). .. IE AL T B ... (FIH)... IRAT G1eR B

MR. DEPUTY CHAIRMAN: Okay. That is a different matter. Now, sit down.
...(Interruptions)... No, no. Don't mention names. ...(Interruptions)... That is a different

matter. Sit down. ... (Interruptions)...

it N1 IATSA: HeIGd, I A ASl H F U o, 311 AT 39 dgaads iR
CUMERCINCITINGIG ) )

MR. DEPUTY CHAIRMAN: No, no. Don't mention the names.

it AR AT HIF S© AT, IS el AA| ... (FALM)... olfh TIR F Bl
T AR ... (). ..

MR. DEPUTY CHAIRMAN: I am not allowing that. ... (Interruptions)... Sit down.

I am not allowing that.

s} R AT IR IS ATeAT Bl T I HbTell ST AehdT &, df fb T oA
DI RT TSI FBTAT ST FDhT| .. (FAHT)....

MR. DEPUTY-CHAIRMAN : I am not allowing that.

sft FRTT IATE: HEIGY, 3T IR A U HielT § QI ..(TALT).... BT BT
< IR ... (aem ). ..
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MR. DEPUTY CHAIRMAN: Now, those who are absent have sought leave. I think

they have been granted leave of absence.
i} X1 ST <1 e g ol <l

it SupuTafey: €, 918V .. (Interruptions)... The Chair's request is that everybody
should attend the House, if possible, every day. That is the request of the Chair. Now,
Mr. Naresh Agrawal, you may give another notice under Rule 267. This is not a matter

under Rule 267.

REGARDING WASTAGE OF FOODGRAINS

sft TRET AT (SR USIN): TR, A g "N gAfery Sor ® {6 "gRa wifa” &
1€ 39 <9 § B9 A $H g+ G T IS 814 o T fb 8% 918x I 7781 7971 Tl
D oy THRSMS B 7 Bt Rrerer ) 7151 3RS it 981 93 €, 3 39 fAfrer w®
THHIATE qN T H WIENe Bl 3HGT HRAT & iR A ATl Bl ¥l Ro7d 7@ 2 fob wel
< W @ T A T R 81 S, I YHAISTS Ig-a1ad | fUsel 116 A1 3 dad
Yo # 52,000 Wgd g T AT AR R < H 2 G Mg 51 A $W g, ¥ 1471
S, T 31 TS 11, ST g YR <% BT HH A HH UP-a1 HE I R ST Fehdll
7| THHISNE HadT & [ IHP I IG B S8 T8 8, 98 AT H W U I8 QU &
U P A1 997 B, 31 & 1Y g91e) B 3R < & A1 Ryarare g1 J&T urgar= off 8! 8
I RIS W& H HEd © b YHIels & T 9gd TG &, Ul e &1 § argm & a8
e AR I I feeare foh 9 avE | Wed &1 <1l g4ia] 81 I8 8, JMMRIR 59 IR 98
B AP A2

MR. DEPUTY CHAIRMAN: Is the Food Minister here? He is saying that a lot of
food is being wasted in the FCI godowns. That is the point. Mr. Minister, you convey this

to the Minister.

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): Right, Sir.

REGARDING INCREASE IN PRICES OF LPG

MR. DEPUTY CHAIRMAN: Now, next is, Mr. Derek. Mr. Derek, what is your

problem?
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SHRI DEREK O'BRIEN (West Bengal) : Sir, I have no personal problem. But,
the problem here is, very, very serious, and we put people into problem. The problem is,
when you promise something and do something else, the problem arises. Sir, the prices of
subsidized gas are going to rise. By March, all the subsidies are going to be lifted, because
there is a notification now saying, it will be increased by four rupees every month till
31st of March, and then there will be no subsidy. Sir, what is going on? Sir, please
understand that there was a big * made about the announcement. Now, even with the
GST,— I don't want to go into GST now where there was a VAT of 2 to 4 per cent, now,

in the new GST, it has become 5 per cent. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: You can still have a discussion. Why do you say so?

SHRI DEREK O'BRIEN: Sir, the discussion is a broader issue. The Government
has made social commitment; it has made some social obligation. My bigger point is,
Sir, they are not keeping these promises which they have made. This is just one example,
Sir, because the oil pricess internationally have come down from 111 dollars per barrel
to 48 dollars per barrel. So, my question to the Government is, when they make these
promises, why don't they fulfil these promises? ...(Interruptions)... Anyhow, I am not

allowing discussion under Rule 267. ...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): And Sir, this campaign that was
conducted by this Government and the Prime Minister that he has asked people to
voluntarily give up subsidy so that gas cylinders will reach the poor and the needy, now,
what are they doing? You have claimed that so many crores of people have voluntarily
given up buying of gas cylinders and subsidy, and that is being transferred to the poor.
And now, you are charging four rupees per month, every month, and your are burdening
the poor. All these are jumlaas, and jumlaas and that is what is going on now. This is
not economics. This is actually putting extra burden on the people and misleading them
through gimmickry. This is strongly condemnable, Sir. We have strong objection to that.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: All right. It is over now.

SHRI TAPAN KUMAR SEN (West Bengal): No, no; why is it over? This is the

burning issue of the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: So, what should I do?

*Expunged as ordered by the Chair.
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SHRI SITARAM YECHURY: The Government should withdraw.
MR. DEPUTY CHAIRMAN: I only said ... (Interruptions)...

SHRI TAPAN KUMAR SEN: People are being cheated. ...(Interruptions)... You

promised to give it to the poor. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Tapan Senji, I did not say I will not allow discussion.
I only said, discussion under Rule 267 is not allowed. That is what I said. You can give
notice. We can discuss. ...(Interruptions)... You give another notice. We can have Short

Duration discussion. ...(Interruptions)...
SHRI TAPAN KUMAR SEN: What else is more important than this?
sft fefraora fie (weg ven): ¥R, &% 929 IR S0 91 ... (IGET)....

sft TIE foart (SR Ueen): W), #R)1 % I8 Be § {6 519 999 9 W& 8, 99
THY e & 918} IR U S 91T T ©, Ig WISTT IRBR BT RG] & a1 * 8,
frearTeTd 21 ...(asEm). .

sft STFUTRT: I FSH & IS 81 G 7, Slidh GHT 3 {HT =1 Bl ... (FGEH)....

3t g fart: W), IR 30 &) 7EM 9eMI, I FEd $Y © AR I $9 ol
.. (TTET)....

MR. DEPUTY CHAIRMAN: No, no. ..(Interruptions)... Okay, allowing a

discussion under Rule 267 is ruled out. ... (Interruptions)...
it giTg forart: I8 RISl IRIET & | * 31R faearyerd B ...(agm). .

SHRI TAPAN KUMAR SEN: Sir, people have been taken for a ride.

...(Interruptions)... What issue can be more important than this? ... (Interruptions)...
MR. DEPUTY CHAIRMAN: What is your point of order?

2} v faamt: sk &1 ESTRT BRIS BT Byl AT% 81 ¥ET & 3R TG BT g7 ST
BT T, I TS HE1 21 3T 39 TR Faveq] EIRTY) ... (aem). ..

it TR AT ([STR U< AFAHIG STAHMNT ARIGH, T IT & IHIcT A
g1 98T & Tkt gV 39 IRPHR 7 Sl Aiferra ol forar € 5 a8 &= 789 19 &1 gm
FErRAf ...(au)... R-9R WHR 7 IS & g W #1dhe & | 9 79 ) KUl
...(TET)....

*Expunged as ordered by the Chair.
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7t SgRrHTafer: SReT S, SR H diedn €| ... (auT). ..

3ft AN STATA: T AT HATHT HH dTell TRBR &l ... (FGHH). ..

sft fefraora e TRER &1 s9@T SR 7 A1fRY ... (HIHH). ..

Sir, my colleague, Mr. Pramod Tiwari has raised a pertinent point that when the
House is in Session, such an important decision has been taken by the Ministry and we

have not been informed.

MR. DEPUTY CHAIRMAN: It has been informed in the Lok Sabha.

...(Interruptions)...

SHRI DIGVIJAYA SINGH: Why not in Rajya Sabha? ... (Interruptions)... The utter
contempt shown by this Ministry towards Rajya Sabha is deplorable. ...(Interruptions)...
They should have informed Rajya Sabha also. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What should I do with Zero Hour? ... (Interruptions)...
I have thirty minutes for Zero Hour. ... (Interruptions)... 1 would request all of you to go
back and allow Members to raise their Zero Hour submissions. Important issues are there.

...(Interruptions)... The House is adjourned for ten minutes.
The House then adjourned at twenty eight minutes past eleven of the clock.

The House re-assembled at thirty eight minutes past eleven of the clock,

MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: Hon. Members, I have to say one point.
...(Interruptions)... Please, bear with me for one minute. ...(Interruptions)... Jairamji, |
will allow you. ...(Interruptions)... Please sit down. ...(Interruptions)... Hon. Members,
when we were discussing that particular function this morning in the Annexe,— of
course, Members expressed different views — maybe, knowingly or unknowingly, even
the Chair has referred to * anywhere, that is being expunged. ...(Interruptions)... If it is
referred to * anybody......(Interruptions)... 'If it is there', I only said. ...(Interruptions)...
I said, 'by Members' ...(Interruptions)... No; let me complete. ...(Interruptions)... Let
me complete. ...(Interruptions)... 1 only said if there was any reference to * from any
Member, including from the Chair, it is expunged. ...(Interruptions)... That is the only
thing. ...(Interruptions)... That is all. ... (Interruptions)...

*Expunged as ordered by the Chair.
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SHRI RAJEEV SHUKLA (Maharashtra): Nobody has cast any aspersion on the *
individually. ... (Interruptions)... It is the Lok Sabha Secretariat, which should have taken
this responsibility.

MR. DEPUTY CHAIRMAN: In any case, ...(Interruptions)... It is Zero Hour now.

...(Interruptions)...

Y e IETl: HEAG SUGHART Sft, A9 BT issue IS serious issue Bl
...(TT). ..

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): The hon. Minister is here.

MR. DEPUTY CHAIRMAN: All of you may please sit down. What is it, Shri

Jairam Ramesh? ...(Interruptions)... All of you are standing. Then, what do I do?

SHRI JAIRAM RAMESH (Karnataka): Mr. Deputy Chairman, Sir,
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Misraji, ...(Interruptions)...

3t TR AN AHA: AR, FAT Ol T AT 8, I9 5P W Fdl PN
...(TALT)....

fauer & a1 (3 M Tl IHIR): AR, Uh IRB A 39 WPR o Pl b a9
subsidy surrender @ IR $H T2 & SR AN DI H 9918 ST g, TSI 379 g
subsidy surrender @1, offdh 3 gAY TRB H I8 WHR TRIEl Pl AR &1 81 8 AS A
IR BYY 981 Va1 § 3R 12 AEH & 918 d 48 TUY B A WNAI| IT acceptable & &1 T8
9.0 B REHR 39 IE A RIS DI AR &1 Fhell 21 ... (FIEH)....

AS LS S e el ik S e o (A1 L a6 ilin) iBISAN Guja il T

Ot tus W Gilaa e oS 80 S 8la S Byl eSS sl c

Jhe 58 U e S e il (s g ol S 68 g s il gl

R a8y S ey oyl oo B 0 Ul S - e

e ol el IS S e A - LS acceplable 2 -8 e e

e s Uagh Jha 55 Lsu B

*Expunged as ordered by the Chair.

FTransliteration in Urdu script.
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MR. DEPUTY CHAIRMAN: Okay, the hon. Minister is here. He will reply. Mr.

Pradhan is here. ... (Interruptions)...
SHRI DEREK O'BRIEN: Sir, Sharad Yadavji is on his feet.

it e At SIS 519 W YS! crude oil 3R I AR SMI W el 81 396
TS 31T S0 taxes N S B ... (AYT)... TBIF RG] &I HFR ATS &1 Bl ....(TaLT)....

Ot ol g gl s ) B8y € Sl S 1 o B iy
52 55 28 (S U s (Clalae) g e B S 1 Sl s S
(i) o

Igiferaa 3iR Wi 4 W3ATera & o w3 (sft et wam): 9y, HaaaT gl

..(TALT)....

it <refter == fsn (SR U< 9): T RS MY $ad © fb T4l subsidy @ X8 & 3R
T T ...(FAYT).... 4 BUY 9T <3| 37T I S| AT BT 9T T2 T ....(FIYTH)....
IT AR BT B PR L B ....(TIL)....

il TS ATET: TR, [T &1 ATSIG Sfl, FATR =75 [F371 ST, SP JASTST S, R
AT St ¥ S 919 ISR, GRT 9+ 39 9 9eHd 8l 98Ied, <3 & 949g dId Yel 8
...(FTET)....

i} STGUTITA: ST H301 S 38R 31T Bl

it ¥Re Area ([FER): I8 e 8 Tad WuRT 81 ST IR 301 91 a1t STaid &
I T I AR STeii1? RAT Il b HUR TRBR FATG? T il 98 AT 81 T 8, b
TN & < 5 I8 A 98 32 ....(AYT).... S (ol Fe= H 1T ARy ... (FIH). ..

1. IM MU I1Eq (IR UG W, Al DI M B, ATgel haai IRl di cost
UR g8 U1 A1 VB! &1 HBIGY, 3MTS] ARPR B! AT @mar) Sl 81 71 81 WRBR Bl
B TG BT e AR TSI H I41 51 BT, 81 T 81 U ITerad gareif & <™ giar 4
& I Y E, oM I8f 9gf I 2 &1 319 &I ATeil # IRIE Bl subsidy T @H H S|
.. (HALT)....

sft IgwHTafcr: 7241 S @S T1 37 AR HA SN Bl GEYI .. (FEEH). ..
sft epivs gaH: fO< TRAT W), 7 .. (aaEm). ..

tTransliteration in Urdu script.
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MR. DEPUTY CHAIRMAN: Now the Minister will speak. Listen to the Minister.

...(Interruptions)...

ot epfeg e 3 onufds gAY & L. (@@u)... ¥ ST €, 3 I G el arg
...(TAIT).... SA(AY Y $H I Bl IST RS &1 ... (RALH).... S HEH 4 ... (FAIM).... 25
S, 2010 BI Tl Empowered Group of Ministers BIAIT 2T ...(GET)... § ARl & A1
UG Vel g, qd fox @l Ay qore gegoll Saddt @ 43 Sexvi #Har geSll
..(TAT)....

MR. DEPUTY CHAIRMAN: Why don't you listen to the Minister?

it epivg 9eTH: TG & ST $) IRE 9aR Sff - I |9 9 Empowered group |
2010 H B I ...(TAI)... § UGHR GA G ...(FALH). ..

MR. DEPUTY CHAIRMAN: You raised an issue, but you don't want to listen to the

Minister. ... (Interruptions)...

i T 9u: S IRRET AR, H UH] AN gl ... (FAYH)... 2010 [, 25 Bl
..(TAL)... YU 1Y, HASTY Sfl, JRell Sl Sff, 39 99 1 dod: MRy fda
...(FAYT)... The Price of domestic LPG will be increased by ¥ 35 per cylinder.
...(Interruptions)... Correspondingly, it will be increased in other parts of the country.
Thereafter, the price will be periodically revised based on the increase in the
...(Interruptions)... as reflected in the rising per capita income. ...(Interruptions)... X,
TE FHI B 0l . (@aEm ). UPA & TR&R &1 ol g9R 9 21 ..(caaem). ..
S ol 7 L (cgau)... SR 35 BUY ..(FaU™)... 9T ATl .. (EHH). .. 519
TR G SN B RGN G ... (FAUH).... T H 14 IS LPG TED a1 ... (FALT)....
3TTST ZTa! AT TGN 21 RIS &1 TS Bl ... (AGHT)... TARI WRBR I & Hedvl &
g goag Bl ...(au™)... T AR A Q1 RIS 60 MG ...(FAYT)... "HI T
Ioad A" H Y LPG Hae QT € ...(@aem)... SRI% SR Q91 &t W9 Hi-
TE ...(FAHM)... fI9TeR SR w9, IR, 99d, BiTe, NS aiik #ey ueer #,
el e AN I8d § ...(FAUM)... 981 W) 9SG AWl & dw@ Sarel gl
...(TTH).... I8 WHR W AR B Afes! o1 & g 9a19g 2l ...(aEH)... I8
IS TG AW B & S L @@EaHH)... T A e RARd aRa §,
..(FFU)... S foy |fedet T80 21 ...(cgag™)... I8 |fsds! Wal & fog 7
...(FAHT).... BH AT NIl $91 -0 &1 qRT [T B

MR. DEPUTY CHAIRMAN: The House is adjourned till 1200 hours.
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The House then adjourned at forty-six minutes

past eleven of the clock.

The House reassembled at twelve of the clock,

MR. CHAIRMAN in the Chair.

REGARDING AVAILABILITY OF NOTA OPTION IN ELECTION
TO THE COUNCIL OF STATES

MR. CHAIRMAN: Question Hour. Question 166. ...(Interruptions)... No; No.

...(Interruptions)... Question Hour, please. ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir, I have a point of order.

...(Interruptions)...

MR. CHAIRMAN: What is the problem? ... (Interruptions)... Let the Question Hour

get over. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, this is very important. ...(Interruptions)... Sir, my

point of order is under Article 84 of the Constitution. ...(Interruptions)...

MR. CHAIRMAN: We do not have points of order in the Question Hour.

...(Interruptions)...

SHRI ANAND SHARMA: Sir, it is very important. Article 84 talks about the
composition of the Council of States. It says that the representatives of the States in the
Council of States shall be elected by the elected Members of the Legislative Assembly
of the State in accordance with the system of proportional representation by means of the

single transferable vote. ... (Interruptions)...

MR. CHAIRMAN: What has that to do with the Question Hour?

...(Interruptions)...

SHRI ANAND SHARMA: Sir, I will tell you. A decision has been made, without
amending the Constitution or the law, that the NOTA option will be available to the MLAs

in the election, as per the directions of the ECI. How can it be done? ...(Interruptions)...

MR. CHAIRMAN: But, that's to be raised through a different procedure.

...(Interruptions)...
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SHRI ANAND SHARMA: Sir, it vitiates the election. ... (Interruptions)...

MR. CHAIRMAN: Again, that's a matter for the Election Commission.

...(Interruptions)...

SHRI ANAND SHARMA: Sir, it vitiates the election. The Constitution has not
been amended. ...(Inferruptions)... The Representation of the People Act has not been
amended. But, the NOTA has been introduced. ...(Interruptions)... Unless and until the

Constitution is amended. ... (Interruptions)...

MR. CHAIRMAN: That is a matter which should be referred to the Election

Commission. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, this is the Council of the States. ...(Interruptions)...

It is not a General Election. ...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, it

can be ...(Interruptions)... not for the Parliament election. ...(Interruptions)...

SHRI ANAND SHARMA: Yes, Sir, not for the Parliament election; not for the
Council of State, the Rajya Sabha. ...(Inferruptions)...

MR. CHAIRMAN: Please, please. ...(Interruptions)... No; no, Ghulam Nabi
Sahab, vplease. ...(Interruptions)... The matters relating to elections have to be

...(Interruptions)...

SHRI ANAND SHARMA: No, Sir. There is a procedure for it, mentioned in the

Constitution. ... (Interruptions)...
MR. CHAIRMAN: But, this is not the occasion. ...(Interruptions)...

SHRI ANAND SHARMA: The Parliament is supreme, Sir. ...(Interruptions)...
The Election Commission is not ...(Interruptions)... They get the mandate from the

...(Interruptions)...

MR. CHAIRMAN: No, Sharma Sahab. ...(Interruptions)... It has to go to the Election

Commission. ...(Interruptions)... That is the appropriate body. ... (Interruptions)...

SHRI ANAND SHARMA: No, Sir. ...(Interruptions)... The vacancies are notified
by you; by the House. This is an election to the Council of States. ...(Interruptions)... It is

by preferential voting. ...(Interruptions)...
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MR. CHAIRMAN: There is a process by which it is done. ... (Interruptions)...

SHRI ANAND SHARMA: But, Sir, this has not been amended. ... (Interruptions)...

So, how can a new provision be introduced? ... (Interruptions)...

MR. CHAIRMAN: You please take that up with the Election Commission.

...(Interruptions)...

SHRIANAND SHARMA: No, Sir, not the Election Commission. ... (Interruptions)...
The Election Commission is exceeding ...(Interruptions)... We need absolute clarity on

this. This is a very serious matter. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, a provision of rigging has been introduced.

...(Interruptions)...

MR. CHAIRMAN: Please; please. ...(Interruptions)... You cannot make allegations
like that. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, there is no NOTA for the President's election,
the Vice-President's Election, or the Council of States because these are the only
three elections where there is proportional representation and single transferable vote.

...(Interruptions)...

MR. CHAIRMAN: This is not the time for it. ... (Interruptions)... This is Question

Hour. ...(Interruptions)...

SHRI ANAND SHARMA: But, Sir, this is very important. ... (Interruptions)... The

hon. Leader of the House is here. How can it be introduced?

THE LEADER OF THE HOUSE (SHRIARUN JAITLEY): Sir, commenting on the
correctness or otherwise of the procedure, what [ understand is that there was a judgement
of the hon. Supreme Court which provided for a NOTA option. That judgement came
several years before this Government came to power. The Election Commission, pursuant
to the Judgement, has issued some notification under Article 324. Article 324 covers all
the elections in this country. Therefore, that is a circular, which they issued not now, but
earlier. Now, if somebody is aggrieved with that circular, he has other options. How is the

Question Hour of the Rajya Sabha concerned with it?

MR. CHAIRMAN: Correct. ...(Interruptions)... 1 think, ...(Interruptions)... No; no,

Sharma Sahab, please. ...(Interruptions)...
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SHRI ANAND SHARMA: I am required to go by this. There are elections to the
offices of the President, and the Vice-President. Their ballot paper also must have a
NOTA option. The Rajya Sabha elections are directly covered under that, that is, single
transferable vote and preferential system of voting. How can the Election Commission,

without looking into this, do this? Article 324 does not allow. ... (Interruptions)...
MR. CHAIRMAN: But, surely, this is not the ... (Interruptions)...
SHRI ANAND SHARMA: This is not clear. ... (Interruptions)...
MR. CHAIRMAN: But, this is not the occasion. ... (Interruptions)...

SHRI ANAND SHARMA: Sir, this is because the election is being held. Vacancy
has been notified. And, the vacancies are notified by the Rajya Sabha, not by the Election

Commission. ...(Interruptions)...

MR. CHAIRMAN: Right. But the Question Hour is not the time to raise it.

...(Interruptions)...

SHRI ANAND SHARMA: Then, where to raise it? ...(Interruptions)... Where to

raise it? ... (Interruptions)... Where to raise it? ... (Interruptions)...

MR. CHAIRMAN: If it relates to any default or any aspect which involves
the Rajya Sabha, then, we will look into it. That's all. ...(Inferruptions)... That is all.

...(Interruptions)...

SHRI ANAND SHARMA: Sir, it involves directly. ...(Interruptions)... How is
NOTA option. ...(Interruptions)...

MR. CHAIRMAN: Okay. A point has been raised; it will be examined. That is all.
...(Interruptions)... A point has been raised; it will be examined. Now, let us get on with

Question Hour.

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Sir, we have received a circular
about the Vice-President's election, but there is no NOTA mentioned there. It has to be

everywhere then. It has only two names and the third choice is not there.
MR. CHAIRMAN: You have raised a point. Let it be examined. Okay.

SHRI ANAND SHARMA: Okay, Sir. Let it be examined. But, in a few days, voting

is going to be there.
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MR. CHAIRMAN: No, no. It won't be in the next 60 minutes. ...(Interruptions)...

Let us now get on with the Question Hour. ... (Interruptions)...

SHRI ANAND SHARMA: The Chair has all the power to ask the Election

Commission. ... (Interruptions)...

MR. CHAIRMAN: No, no. That is all right. You have raised a point. It will be

examined. Thank you.

SHRI ARUN JAITLEY: This House knows whether the Chair, with utmost respect,

has any power of the Election Commission.

SHRI ANAND SHARMA: But neither the Election Commission has the power to

...(Interruptions)...

SHRI ARUN JAITLEY: The only authority which can set aside the order of the

Election Commission is the Court.
SHRI ANAND SHARMA: No; it is not final. ... (Interruptions)...

SHRIARUN JAITLEY: Otherwise, if you say Election Commission's orders can be

set aside by Parliament. ... (Interruptions)...

SHRI ANAND SHARMA: We are not saying that. ... (Interruptions)... The Election

Commission is not about the Constitution. ... (Interruptions)...

MR. CHAIRMAN: Sharma sahib, that aspect is now over. If there is anything.

...(Interruptions)...

SHRI ANAND SHARMA: This issue needs to be settled whether the Election

Commission is beyond the Constitution.
MR. CHAIRMAN: We will examine that issue. That is all.

SHRI ANAND SHARMA: Without amending either the law or the Constitution.

...(Interruptions)...
MR. CHAIRMAN: Please, let me get on with the Question Hour.

SHRI ANAND SHARMA': Otherwise, Sir, it should have been there for President's
election, the Vice-President's election and for the Council of States. Elections to these
three are governed by that, Sir. There cannot again be a selective approach by the Election

Commission. ... (Interruptions)...
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MR. CHAIRMAN: You have made your point. It will be examined. Thank you.
Now, Question No. 166. ...(Interruptions)... No, no. The rest of it does not relate. Shri
Nadimul Haque, ask your question. ...(Interruptions)... Please sit down. You can't do
this. ...(Interruptions)... I8 SIdb el gl ...(FAYT)... & RIT 82 This is not fair.
Question No. 166.

SHRIMATI AMBIKA SONI (Punjab): Sir, the House started with Zero Hour. That
was the time we could have raised this issue, but...... This is a very important issue; that

is why, ...(Interruptions)...

MR. CHAIRMAN: No, no. The correct position is that the Rajya Sabha only
notifies the vacancy. The procedure of election comes under the purview of the Election

Commission. ... (Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): In Presidential election, no such
provision was mentioned. How will that be discovered? ...(Interruptions)... That is the

dilemma for us.

MR. CHAIRMAN: Okay. You have made a point. It will be examined. That is all.

A judgement of that cannot be delivered here.

SHRI ARUN JAITLEY: Sir, the forum to raise it is either the Election Commission
or the Court.

MR. CHAIRMAN: Fair enough.

SHRI ARUN JAITLEY: We have also noticed the same provision. Yesterday, we
also noticed the same provision. There may be some substance in what Mr. Sharma is
saying. But the forum where we can raise it... Certainly, Parliament cannot alter the

procedure.
MR. CHAIRMAN: I think that should settle the issue now.
SHRI DEREK O'BRIEN (West Bengal): Sir, there is notice under Rule 267.
MR. CHAIRMAN: No, no. This is not the time for it.

SHRI DEREK O' BRIEN: Sir, there is notice under Rule 267 on an issue which we

are concerned. The LPG subsidy has been removed. This is an issue. ...(Interruptions)...

MR. CHAIRMAN: I think the whole of previous hour was devoted to it.



38 Regarding availability of... [RAJYA SABHA] ...the Council of States
SHRIDEREK O'BRIEN: Sir, by removing ¥ 4/- per month for the next eight months,
the subsidy will become zero. The entire Opposition is united on this one issue.

MR. CHAIRMAN: Mr. O'Brien, the whole of previous hour was devoted to this

issue. Now, let us get on with the Question Hour. Question No. 166. ...(Interruptions)...

7 R AT (STR Tz AH1Y G SfT, 150 991 | S IS aTel] 39 ST
T, I8 A1 U 991 Ao 59 B

it uTafar: <ftex 3w T 8rsd ¥ NI FIR®rE &1 < 8l

sft TR 3ETe: RI1? d 1 Bl b I8 st 7 fhan, goiae™ wfHeE J far g,
ST B TR TART BIS AIBR TET| T HET BT 3R FIT B2 ... (FALTH)...
T GAT 7181, oifhT I} wer BN % o wHeE J fhan €, 9g sifem i) B,
I IR &H $B o] B A, b S, I8 & 3R R &, A1 gelaerd HHIeE &l
AT AT 9T FHT H 39 IfET Sy w18 718, 3rsarcht St 99 39 g o, @
Aot St 7 IS T & Sotde H MU+ aIfes gifery ot ot fos o |wr 4 &1
ST, A IR T 7l

ot quTafar: ©iet, 39 Bl ST, that is not the issue here.

s} R IATSA: TR, TIFHE A, TART BHIYE 7 B fhar a1 Ta-de 7 I8l )
a1 STHx MY dle & ol U -1 11 .. (AT ). ..

oY AU ey, 391 Sf

it AT IEATA: TR, AR 7 3 U BT AT TS IFR AN AT H AT T
T, 1 TR ST Aderd &RIT I8 TAT? SAHH] BIe DI7? ... (FGE). ..

it wwrafy: <Ra, g Bl ...(cam). ..

Y 9T 3raTer: ) 7 QY MU § oft oI IRy, 5 ARG Bl AleT 3R T ST
Y| EH AT AT H I & <311 ... (ATH). ..

MR. CHAIRMAN: It is totally a different issue. It has already been raised. The
Leader of the House has given the position on that. Let us now get on with the Question

Hour. That is all we have to do.

sft TRET 3InmETA: W R ERY fIfRid 2 ...(@aum)... 3 R gy fafwid &
...(TTHT)....

Y Ioita Yot (FERTS): W), HiRew ara 8 ¢ & 98 R orma & forg fean
T ... (SHIET)...
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i} eI et STTeTTe: W), I 95 & HIRT9 B ... (auT)... I8 R 97 F forg fY
T8l &, I8 Rt ORI & g 81 81 319 YOI BT Constitution ST 81 T 3R ST BT
Constitution 3T 81 TATI 374} T Tl T8 STH-BHLHR H 81 o7 % T8I &1 Constitutions T
T2 Al 3 ToRTd Ht 9 fole # M T, W8T SIS Constitutions el I8
...(AY)... T3, IT 3@ <l ...(TqgH)...

(i e e s 3 S e 6 e 2 (AU a0 ABE Olia) CENEA) e AGLE
e S S el e o e S S U e o

NS P L S S TRV S W% L) L FORR [ ISP S [PV, TR 0 -4 [ I+

b ) Ja el el TS g iy A8 LS o e pedS 5 e e B

o 1 dy ol A BN BN Gl A8 T e Sud il g Dl a8
s | 1e).- ST YL L (S 2.

The State Government submits report to EC. ...(Interruptions)... Meanwhile, the
'None Of The Above' (NOTA) option will be available to the MLAs in the election.
...(Interruptions)... "As per the directions by the ECI in 2013, the NOTA option will

be printed on the ballot paper,” said the Secretary, Gujarat Assembly, D.M. Patel.

...(Interruptions)...

MR. CHAIRMAN: Yes, Bhupendetji. ... (Interruptions)...

it YO I1Ed (RTORAT): TR, [ e TSNS AIEd Sl $HE 2 7, I8 correct el
gl ...(aH)... I BIE & direction & 1 I RART 8, 3P B H HA R 4
ORI & SelaRM arell vy 81 81 5721 & q9I | gail, I gU I ... (FAYH)... $81 B
AIBR &b FHI H GAH PIC B direction AT, T A AR I | ...(TIEH)....

MR. CHAIRMAN: Hon. Members, please. ...(Interruptions)...

#t YO F1ea: I8 S A9y B, 5T WU F A H preferential election T,
...(TTHT).... NOTA Tl 891 A2y, I8 91d S Bl ... (qasm). ..

MR. CHAIRMAN: Can everybody sit down for a minute? ...(Interruptions)...

Please. ...(Interruptions)...

3ft TR AT : TR, FIT DIs TR A < Fhell 82 ... (FIET).... T AN dl 91
BT SaTd RS S 91 SIS AR M2 ... (). 39 3R HwR e 81 711 &,
...(TGHT). ..

fTransliteration in Urdu script.
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MR. CHAIRMAN: Please sit down. ...(Interruptions)... Please sit down.

...(Interruptions)...

sft AN SUATE: AR TARI 91 BT S1A1G el & Fhdl gl ...(FAL).... TE 1
14 ®8 Dl 2l ...(FFIH)....

it uTafy: AR SN, 98 ATSY .. (FAYT).... TS 96 S8Y ... (AGET). ..

s} T IATA: I8 U I Dg hdl ©, oAb 87 ANl Bl S A 8T T ¢
AR Bl ...(TIIH). ..

sft wwmfe: wiSl, oMY 98 SMEUl ...(WAu™)... Hon. Members, please.

...(Interruptions)... Please.

St TR AT TR, 3MY FHRT S g1 TR Sl < INY fh 89 @I &1 91 BT
STATd AT Y&l BT DTS FHER <7 AT RIS S .. (aaer)....

MR. CHAIRMAN: You raised issues which are not relevant. ...(Interruptions)...

sft FRT AT IS H T position B? ... (FALH)... 3R I Ay 7 ffex
I gTel &, d1 71 TS Bl ....(ALT). .. ifdh ot 21 a1 21 ... (uae)....

MR. CHAIRMAN: I will have no option but to adjourn. ...(Interruptions)... This is

what you want! ...(Interruptions)...
it R InTaTe: fSTAhT R =4 4 31T 8, 98 9] 181 &l ... (SIGE). ..

SHRI ANAND SHARMA: Sir, this should be examined. Even the Supreme Court.

...(Interruptions)...
MR. CHAIRMAN: The House is adjourned for ten minutes.
The House then adjourned at twelve minutes past twelve of the clock.

The House reassembled at twenty-two minutes past twelve of the clock,

MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: Question 166. ...(Interruptions)... Now, that is enough.
..(Interruptions)... T8I, THI ATEd, 39 9gd 81 T ...(FAYH)... Igd 81 T, S|
...(TT)....

SHRI SATISH CHANDRA MISRA: Just a minute, Sir. It was a very important

issue that was raised. ... (Interruptions)...
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sft smafer: 21, 21, ST B, but this is not the occasion. ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: Sir, I would take just one minute.
...(Interruptions)... Sir, this is a matter which has to be considered by this House
seriously because the anti-defection law applies to elections to the Rajya Sabha

...(Interruptions)...
MR. CHAIRMAN: If so, give notice for discussion. ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: Sir, the Anti-Defection Act applies here. As
per the law, it is necessary to show whom you are voting for. If you are not voting for the
party for which a mandate has been given by the party, he would be losing his seat. So,
how can NOTA be there? ... (Interruptions)...

MR. CHAIRMAN: But this is not the occasion for it. ... (Interruptions)...

SHRI SATISH CHANDRA MISRA: Therefore, the entire elections would be illegal
then. The Rajya Sabha elections would become illegal. This seat will ... (Interruptions)...
This would become an illegal election. All three Members from Gujarat who would be
coming, their elections would become illegal. It is about this House. Therefore, this needs
to be considered. The Election Commission issues an Executive Order under Article 324,
which is unconstitutional and against the Tenth Schedule. It cannot go beyond the Tenth
Schedule. The Tenth Schedule says that if you are voluntarily giving up. ... (Interruptions)...
then, you are leaving the party. ...(Interruptions)...

MR. CHAIRMAN: Misraji, please. One minute.

SHRI SATISH CHANDRA MISRA: And, therefore, if a person votes for somebody

else, it would be a case of defection under the Anti-Defection Act. ... (Interruptions)...

MR. CHAIRMAN: Misraji, you are a man of law. You know the law and you know

the procedures.

SHRI SATISH CHANDRA MISRA: Therefore, hon. Chairman, Sir, you have to

take this matter into consideration.
MR. CHAIRMAN: But I can't take it up right here during Question Hour.

SHRI SATISH CHANDRA MISRA: Sir, you are the protector of this House.
...(Interruptions)... Sir, the elections to be held would become illegal and unconstitutional

and, therefore, we would be losing three Members. ... (Interruptions)...



42 Regarding availability of... [RATYA SABHA] ...the Council of States

MR. CHAIRMAN: If you want a discussion, give notice for it.

SHRI SATISH CHANDRA MISRA: Sir, if the election is challenged, it would be
declared unconstitutional and three Members would be losing their membership. So, it is

necessary. ...(Interruptions)...

SHRI ANAND SHARMA: The notification of the Election Commission is

unconstitutional. ... (Interruptions)...

sft spTafer: fihe 921, I MY &N T B Ig 22 ....(TaLT)....

37t AR STATA: TIRH ATE, 15T FHT H Gl Al STel BT Al HTaeT foha
T {6 TR DI AR AT UIST SHBT Sooted BRI, Tl ... (FGE)....

oY QUTIf: 4TS, 71 31U B8 IB B, 98 U9 S1d =, but this is not the occasion for it.

sft TP IRATS: 3R EH Al WX 4l <d &, dl gHRI HRT = f Sreefi?
...(TAU).... TE B B2 ... (FGET)....

sft uTafY: 3R 39 fewhe ared € o1 31y 39T Aifes gl .. (aem)...
3T o7 96 S]] ...(qYT)... Please, let everybody sit down. XTH RIIE] \_rﬁ, st
...(TAHT)....

1. I MITA ATGF (IR T<30): AR, 2 & Ggd gHIce Al g8 I g1 78 2 o
FIT IE AT AT DTS 3R 39 d1d BT THIS Y Fhd © [P ST 14 T BT STYIT?
...(AIT)...

MR. CHAIRMAN: All candidates are the same. Procedure is the same.

it weiter o= fysm: W), g8 $ice g¥g Bl .. (aUM). ..

sft spTafer: S 7, MU= 31U+ Wige &g &l ... (asEm). ..

37t welter == Rysi: 59 OR ATeT A< uE &1 i F of SR .. (ae). .

oft ATl urS, S o I @ 82 ..(@AH)... The Leader of the House has

already spoken on the subject.

2wt o fism: W), 59 AR Aol § W ua @ g W o foram S
...(TAY)... ABIGY, T8 d SER & WR 81 I7 SER &, A, 79 8, 919 d 8199 H 0!
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g 3R 519 37T g9 81 &1 © iR I FA7a F 919 98 5 8 Y, A1 IE I 8 2
... ..

it |AuTafay: 37T R AT anticipate I I B2 ... (IGLT). ..

SHRI ANAND SHARMA: Even the Supreme Court cannot go beyond the law.
...(Interruptions)... The Supreme Court can say something and may express its wish. But if
it requires the amendment under the law and the Constitution, it is the Parliament which is

sovereign; neither the Supreme Court, nor the Election Commission. ... (Interruptions)...
MR. CHAIRMAN: That is a much later stage. ...(Interruptions)...

SHRIANAND SHARMA: Only we can amend the Constitution. ... (Interruptions)...

Only we can amend the Representation of the People Act. ... (Interruptions)...

it eiter =% FIsi: TR, 319 ofleR 3ifh & 8199 &1 & of STyl ... (aem ). ..

MR. CHAIRMAN: Between lawyers of eminence on both sides, the Chair is quite
helpless. ... (Interruptions)...

SHRI ANAND SHARMA': The notification that has been issued is unconstitutional
and illegal. ... (Interruptions)...

it FTafer: 39 HUAT IS 18T ... (QLTH). ..

Y wefter s frsm: TR, PR o1T9 ST o T o ATed 7, o ot s ared St
F1 Y of <ifTgl T off U gHine SRYe 1 ST o o ofTg 6 39 IR 3 9 &R ed B
...(FIYT)... What does he say? ...(HdHYT)...

it AN AT R, IS Tl SIS DR [BAT ST IBT &1 ... (GLTH)...

sft FuTafd: 31T T allegations T X7 872 ...(AYT)... &1, 211 This is not fair.

...(Interruptions)... This is not fair. ... (Interruptions)...

it weirer a5 s W), OFR 9 AW Sofde 81 dY JMMY IR SHd a1 d =1
AT oS PR <, I SHBT T SHAT BRN7? ... (FAL)... AS A HY gelde 81 B TG
3R AT ITDT SelaRI ATBINC ISR SRR 81 ST, Tl RITENM? ... (). ..

SHRIANAND SHARMA: The election will be unconstitutional. ... (Interruptions)...

The election will be illegal. ...(Interruptions)...
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it RS IR (FTR U< WX, KT IMYH! YT el o I8 ® {6 IR 9«
SFIGSIPR PR Vel 87 ... (FaLH). .

it |AUTART: Y HUT B & 96 18T ...(AAYH)... AT AT ... (@EEH)... 96
STISUI ...(A9YT)... Whatever you may be saying, how does it relate to the Question

Hour? ... (Interruptions)...

SHRI ANAND SHARMA: This is the ultimate question. ... (Interruptions)... This is

the ultimate question. ... (Interruptions)...

SHRI NARESH AGRAWAL.: 1t is the prestige of the House. ...(Interruptions)... It

is a big question now. ... (Interruptions)...

st @eher @ s X, MY gd-T bg 4 §|Q ¥ the Election Commission will

look into this aspect. ...(Interruptions)...

SHRI ANAND SHARMA: If the Constitution is being undermined, as I have

submitted ... (Interruptions)...
MR. CHAIRMAN: Why are you going on that track? ...(Interruptions)...
SHRI ANAND SHARMA: Because this House is supreme. ... (Interruptions)...
MR. CHAIRMAN: That is so; but this is the Question Hour. ... (Interruptions)...

oft RS @R IR, I8 T BT T AR B AR 8F FY b N H B 91 PR
T Bl ...(HIHM)....

Y. I NI I1Ed: X, &H I AT 3 & forg €1 38138 2 ... (caasm). .
ot gymafa: OY. 9 MUt S, 31 S B V8 %, there is a great merit in it. But this

is not the occasion for it. ... (Interruptions)... That is all. ... (Interruptions)...

). XM YT ATea: FEIS, o &F 319+t 91 Bl B2 ... (FHM)... T 8F Ao
P qrER e St @t U1 & [T STTh) 3T9+1 a1d B2 ? ... (). ..

SHRI ANAND SHARMA: It is illegality being committed. ... (Interruptions)...

MR. CHAIRMAN: The House is adjourned till 2.00 p.m.
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WRITTEN ANSWERS TO STARRED QUESTION
Sports complexes in tier-11 and tier-111 cities

*166. SHRI MD. NADIMUL HAQUE: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(@ whether Government is planning to set up a sports complex in every
tier-11 and tier-111 city of the country to encourage various sports;

(b) the steps being taken to encourage schools and colleges with better
sports facilities to contribute to such sports complexes in tier-1l and tier-111 cities
and the details thereof; and

(c) the steps being taken to encourage sports kit manufacturing companies
to set up and maintain sports complex and the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI VIJAY GOEL): (a) No, Sir. However, funds are granted for
development of sports infrastructure facilities like Synthetic Athletic Track, Synthetic
Hockey Field, Synthetic Turf Football Ground, Multipurpose hall, Swimming pool,
etc., all over the country subject to technical feasibility and availability of funds.

(b) A Central Sector Scheme, namely, Urban Sports Infrastructure Scheme
(USIS) was being implemented by this Ministry during the period from 2010-11 to
2015-16 under which funds were granted to States/Union Territories (UTs) for
development of sports infrastructure facilities, namely, Synthetic Athletic Track,
Synthetic Hockey Field, Synthetic Turf Football Ground and Multipurpose hall.
Schools and Colleges under Central/State Governments were one of the eligible
entities to receive grant for creation of sports infrastructure facilities under this

scheme.

A new Scheme called "Khelo India - National Programme for Development of
Sports", is being implemented by this Ministry as a Central Sector Scheme from the
financial year 2016-17. This scheme, inter-alia, provides for creation of sports
infrastructure facilities, namely, Synthetic Athletic Track, Synthetic Hockey Field,
Synthetic Turf Football Ground, Multi-purpose hall, Swimming pool, etc. Under this
scheme, schools and colleges under Central/State Governments are one of the eligible
entities to receive grant for creation of sports infrastructure facilities.
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List of projects sanctioned to schools and colleges under the erstwhile USIS

and the current Khelo India Scheme is given in the Statement (See below).

(¢) There is no such proposal.

Statement

(A) Details of funds released to the schools and colleges of various States/UTs
from 2010-11 to 2015-16 under the erstwhile Urban Sports

Infrastructure Scheme (USIS)

2010-11 Nil
2011-12 Nil
(X in crore)
SI. No.  State Project Grant Grant
approved  released
(Date) (Date)
1 2 3 4 5
2012-13
1 Tamil Nadu  Construction of Multi-purpose 6.00 1.80
Indoor Hall at Vaduvur Higher (03.01.2013) (03.01.2013)
Secondary School, Thiruvarur 240
District. (21.08.2014)
1.80
(26.08.2015)
2013-14
1 Andhra Construction of Multi-purpose 6.00 1.80
Pradesh Indoor Hall at Agricultural College,  (05.11.2013) (05.11.2013)
Bapatla, Guntur District. 240
(22.07.2015)
1.80
(23.03.2016)
2. Uttarakhand  Laying of Synthetic Turf Hockey 5.00 180
Field at Maharana Pratap Sports (07.11.2013) (07.11.2013)
College, Raipur, Dehradun. 320

(06.10.2015)
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1 2 3 4 5
2014-15
1 Maharashtra Laying of Synthetic Athletic 5.00 3.00
Track at Armed Forces Medical (23.07.2014) (23.07.2014)
College (AFMC), Pune. 1.00
(30.06.2016)
1.00
(19.04.2017)
2015-16
1 Assam Laying of Synthetic Athletic Track 550 3.00
(08 lanes) at North Lakhimpur (29.06.2015) (29.06.2015)
College, Lakhimpur. 250
(27.03.2017)
2. Assam Construction of Multi-purpose 6.00 1.80
Indoor Hall at Government Boys (29.06.2015) (29.06.2015)
H.S. School, Dibrugarh under 1.00
Dibrugarh Municipality Board. (23.03.2017)
2.00*
(04.07.2017)

* The Utilization Certificate (UC) for ¥ 2 crore will become due on 31.03.2019 after receipt

of which the balance amount of ¥ 1.20 crore will be considered for release.

(B) Details of funds released to the schools and colleges of various States/UTs
during 2016-17 and 2017-18 under the Khelo India Scheme

(X in crore)
SI. No. Name of Name of the Project Grant Grant
State Sanctioned released
(Date) (Date)
1 2 3 4 5
2016-17
1 Karnataka Laying of Synthetic Hockey 550 2.00#

Surface at Sainik School, Bijapur.

(20.03.2017) (20.03.2017)
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1 2 3 4 5
2. Kerala Laying of Synthetic Athletic 7.00 2.50&
Track in Government Brennen (02.03.2017) (02.03.2017)

College, Thalassery, Kannur.

3 Rajasthan Construction of Multi-purpose 312 1.00%
Indoor Hall, Football Ground and (06.03.2017) (06.03.2017)
Athletic Track at LBS Government

PG College, Kotputli.
2017-18: (As on 31.07.2017) : Nil.

Note: # The Utilization Certificate (UC) for ¥2 crore will become due on 31.03.2018 after
receipt of which the balance instalments totaling to ¥3.50 crore will be considered for
release. & The Utilization Certificate (UC) for ¥2.50 crore will become due on 31.03.2018
after receipt of which the balance instalments totaling to ¥4.50 crore will be considered
for release.

$ The Utilization Certificate (UC) for %1 crore will become due on 31.03.2018 after receipt
of which the balance instalments totaling to ¥2.12 crore will be considered for release.

Substandard and spurious drugs

t*167. SHRI MOTILAL VORA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the medicines categorised as substandard by the Central Drugs Standard
Control Organisation across the country;

(b) whether it is a fact that on testing the samples collected by the Ministry,
in February 2017, 1850 drugs were found to be substandard and 13 spurious;

(c) if so, reaction of Government thereto and the action taken against the
erring companies; and

(d) the steps taken by Government to maintain quality of the drugs being
sold in the country and the outcomes thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) The details of the medicines declared as 'Not of Standard
Quality' (NSQ), based on drug samples drawn by inspectorate staff of Central Drugs
Standard Control Organisation (CDSCO) and tested during past four years, are as

under:—
Year 2013-14 2014-15 2015-16 2016-17
Total number of NSQ samples 116 121 115 146

tOriginal notice of the question was received in Hindi.
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(b) and (c) On the initiative of the Ministry of Health and Family Welfare,
Government of India, vide letter dated 28th July, 2014, the work of conduct of 'Survey
of Extent of Problems of Spurious and Not of Standard Quality Drugs in the Country’
was entrusted to the National Institute of Biologicals (an autonomous body of the
Ministry) involving, amongst others, Central Drugs Standard Control Organisation
(CDSCO); State Drugs Control Departments; Indian Pharmacopoeia Commission;
WHO; International Pharmaceutical Federation; civil societies; and Indian Statistical
Institute, Hyderabad. A total of 47012 drug samples were drawn and got tested/
analysed. As per the report of the survey, a total of 1850 samples were declared as
NSQ and 13 samples were declared as spurious drugs. On receipt of the Survey
Report in January 2017, the Ministry contacted the State Governments as action to
be taken lies on the part of the respective State Licensing Authorities.

(d) Government has taken a series of measures including strengthening legal
provisions, workshops and training programmes for manufacturers and regulatory
officials as well as risk based inspections. Percentage of drug samples declared as
"not of standard quality" and drug samples declared as "spurious" has come down
drastically over the years.

Protest of grain traders against imposition of GST

*168. SHRI T. G. VENKATESH: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that grain traders across the country had gone on
strike protesting the imposition of GST on branded rice, lentils and branded food
items, if so, the details thereof; and

(b) the steps being taken by Government to protect the grain traders against
the loss from implementation of GST?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) No, Sir.

(b) The GST rates on supply of goods and services have been notified based
on the recommendations of the GST Council comprising the Union Finance Minister,
the Union Minister of State in charge of Revenue or Finance, and the Minister in
charge of Finance or Taxation or any other Minister nominated by each State

Government.
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In pre-GST regime many of the foodgrain producing States, levied VAT or
purchase tax in the range of 4% to 5.5% on foodgrains, namely wheat and rice. In
addition, there were other embedded taxes on account of use of various goods and
taxable services used in the supply chain, particularly in respect of goods put up
in unit containers and bearing a registered brand name. That being so, in pre-GST
regime the total tax incidence on food grains, namely, wheat and rice produced in
these States was higher than 5%.

However, now foodgrains in general attract Nil GST, and only the foodgrains
put up in unit container and bearing a registered brand name attract 5% GST. As
such, GST is imposed on cereals, pulses, wheat flour, etc. only when they are put
up in unit container and bear a brand name which is registered under the Trade
Marks Act, 1999. If the brand name or trade name is not registered under the Trade
Marks Act, 1999, then also such packed and branded (not registered brand names)
cereals, pulses, wheat flour, etc. attract Nil GST. Further, dealers of foodgrains put
up in unit container and bearing a registered brand name attracting 5% GST will be
eligible for input tax credit.

Moreover, a trader making a taxable supply whose aggregate turnover in a
financial year does not exceed ¥ 20 lakh (¥ 10 lakh for specified States), is not
liable to be registered under the Central Goods and Services Act, 2017, and an
eligible registered person whose aggregate turnover in the preceding financial year
did not exceed ¥ 75 lakh (¥ 50 lakh for specified States) can avail of the
Composition Scheme under GST.

For a trader dealer, the GST is largely a pass through.
Rise in cancer patients

*169. SHRI SHAMSHER SINGH DULLO: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that the number of cancer patients is on the rise in
the country, particularly in the States of Punjab and Haryana, if so, the details
thereof and the reasons therefor;

(b) the steps taken by Government for early detection and cure of cancer;

(c) whether Government proposes to set up more cancer care centres/
institutes and upgrade the existing ones and if so, the details thereof; and
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(d) the funds allocated/released and spent for the purpose during the last

three years, States/Union Territory-wise?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) As per Indian Council of Medical Research's Cancer registry
data, there has been an increase in estimated incidence of cancer in the country
including the States of Punjab and Haryana. The details are given in the

Statement-1 (See below).

Cancer is a multifactorial disease, the risk factors of which, inter-alia, include
ageing population, sedentary life style, use of tobacco products, unhealthy diet and

air pollution.

(b) to (d) Central Government supplements the efforts of the State Government
for improving healthcare including prevention, diagnosis and treatment of cancer.
The objectives of National Programme for Prevention and Control of Cancer,
Diabetes, Cardiovascular Diseases and Stroke (NPCDCS), being implemented under
National Health Mission (NHM) for interventions upto district level, include
awareness generation, screening, early detection and referral to an appropriate level

institution for treatment.

Guidelines on "Population-based Prevention, Control and Screening of common
NCDs viz. Diabetes, Hypertension and common cancer (Oral, Breast, and Cervical)"
have been issued under NHM for utilizing the services of frontline health-workers

under existing Primary Healthcare System.

Setting up of 2nd campus of Chittaranjan National Cancer Institute, Kolkata
and setting up of National Cancer Institute (NCI), Jhajjar, under aegis of AIIMS,

New Delhi, has been approved.

To enhance the facilities for tertiary care of cancer, the Central Government is
implementing Strengthening of Tertiary Care Cancer Facilities Scheme to support
setting up of State Cancer Institutes (SCIs) and Tertiary Care Cancer Centres (TCCCs)
in different parts of the country. The details of the funds released under the said
scheme during last three years and current year, States/Union Territory-wise, is given

in the Statement-11.
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Statement-1

Estimated incidence of cancer cases in India, State/UT-wise - All sites -
(2014 to 2016)- Both sexes

State 2014 2015 2016
Jammu and Kashmir 14115 14864 15652
Himachal Pradesh 7425 7722 8029
Punjab 30002 31214 32474
Chandigarh 1162 1217 1274
Uttarakhand 11240 11796 12381
Haryana 27933 29240 30611
Delhi 18356 19168 20015
Rajasthan 75642 79160 82836
Uttar Pradesh 222615 233659 245231
Bihar 117603 123949 130628
Sikkim 467 473 479
Arunachal Pradesh 1231 1252 1272
Nagaland 1288 1294 1300
Manipur 2836 2916 2998
Mizoram 1585 1618 1652
Tripura 2139 2169 2199
Meghalaya 3184 3246 3311
Assam 31124 31474 31825
West Bengal 99339 103532 107906
Jharkhand 37031 38947 40959
Odisha 45736 47666 49674
Chhattisgarh 28738 30239 31817
Madhya Pradesh 81034 85078 89315
Gujarat 66952 70171 73551

Daman and Diu 339 385 440
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State 2014 2015 2016
Dadra and Nagar Haveli 421 457 497
Maharashtra 122256 127390 132726
Telangana 38494 40177 41939
Andhra Pradesh 53570 55776 58072
Karnataka 67237 70302 73511
Goa 1587 1655 1726
Lakshadweep 7 & 89
Kerala 37550 39672 42004
Tamil Nadu 76091 78512 80999
Pondicherry 1428 1510 1596
Andaman and Nicobar Islands 402 415 429
TotaL 1328229 1388397 1451417
Statement-11

State-wise funds released for setting up of State Cancer Institutes (SCIs) and
Tertiary Care Cencer Centres (TCCCs) under Strengthening of Tertiary Care
Cencer facilities scheme of National Programme for Prevention and

Control of Cancer, Diabetes, Cardiovascular Diseases

and Stroke (NPCDCS)

(A) Funds released during the financial year 2014-15

(in T crore)

Sl. No. State/UT

Name of the Institute

SCI/  Government

TCCC  of India's
share
Released
1 2 3 4 5
1 Karnataka Kidwai Memorial Institute of Oncology SCl 67.50
(RCC), Bengaluru
2. Kerala Government Medical College, Kozhikode TCCC 25.03
3. Tripura Cancer Hospital (RCC), Agartala SCI 55.00
4. Gujarat Gujarat Cancer Research Institute, SCl 67.50
Ahmedabad
5. West Bengal Government Medical College, Burdwan TCCC 2224
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1 2 3 4 5

6. Jammu and  Sher-i-Kashmir Institute of Medical SCI 4725
Kashmir Sciences, Srinagar

7. Tamil Nadu  Cancer Institute (RCC) Adyar, Chennai SCI 67.38
ToTAL 351.90

(B) Funds released during the financial year 2015-16:

L Himachal Indira Gandhi Medical College, Shimla TCCC 14.87
Pradesh
2. Bihar Indira Gandhi Institute of Medical SCI 33.06

Sciences, Patna
3. Mizoram Civil Hospital, Aizawl TCCC 1464

4. Uttar Pradesh Sanjay Gandhi Postgraduate Institute of TCCC 1143
Medical Sciences, Lucknow

5. Rajasthan S. P. Medical College, Bikaner TCCC 17123
6. Karnataka Mandya Institute of Medical Sciences TCCC 17.257

7. Telangana MNJ Institute of Oncology and RCC, SCl 18.12
Hyderabad

ToTaL 126.50

(C) Funds released during the financial year 2016-17:

1 Kerala Regional Cancer Centre, SCI 46.957
Thiruvananthapuram

2. Punjab Government Medical College, Amritsar SCI 5158

3. Delhi Lok Nayak Hospital TCCC 2540

4. Punjab District/Civil Hospital, Fazilka TCCC 20119

5. Odisha Acharya Harihar Regional Cancer SCI 35.829
Centre, Cuttack

6. Nagaland District Hospital, Kohima TCCC 1323

7. Haryana Civil Hospital, Ambala Cantt. TCCC 9.2253

8. West Bengal Murshidabad Medical College and TCCC 10.9793

Hospital, Berhampore, Murshidabad
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1 2 3 4 5

9. Maharashtra Rashtra Sant Tukdoji Regional Cancer TCCC 15.3196
Hospital & Research Centre, Nagpur

10.  Rajasthan SMS Medical College, Jaipur SCI 40wW6683
11, Assam Gauhati Medical College & Hospital, SCl 08.43
Guwahati
ToTAL 277.7375

(D) Funds released during the financial year 2017-18 (till date)

1 Rajasthan Jhalawar Medical College and Hospital, = TCCC 19.755
Jhalawar

2. Maharashtra Government Medical College and Cancer  SCI 43515
Hospital, Aurangabad

3 Madhya G. R. Medical College, Gwalior TCCC 18.90
Pradesh
4, Maharashtra Vivekananda Foundation and Research TCCC 20.25

Centre, Latur

ToTtAL 102.42

Establishing youth hostels in West Bengal

*170. SHRI VIVEK GUPTA: Will the Minister of YOUTH AFFAIRS AND SPORTS

be pleased to state:

(@ the details of new youth hostels set up in the State of West Bengal

during the last three years;

(b) the amount sanctioned and disbursed to West Bengal for setting up youth

hostels under any scheme during the last three years;

(c) the details of any such sanctions specifically for women and handicapped

people in the State of West Bengal; and

(d) whether the Ministry is satisfied with utilisation status and activities
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carried out under the above scheme, if not, the corrective measures taken by the
Ministry in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI VIJAY GOEL): (a) and (b) During last three years no new youth
hostel was constructed in the State of West Bengal with funds from Government of
India. Hence no amount has been sanctioned or disbursed for this purpose.

(c) Does not arise.

(d) Awvailable funds were utilized by the Ministry and activities were carried
out under the scheme in accordance with the guidelines.

Haj pilgrimage through Government quota

*171. SHRI MAJEED MEMON: Will the Minister of MINORITY AFFAIRS be
pleased to state:

(@ the number of pilgrims who actually performed Haj pilgrimage during the
last two years and the current year under Government and the Private Tour Operators
quota, the details thereof, State/UT-wise including Maharashtra;

(b) the criteria adopted by Government for selection of Haj pilgrims through
Government quota;

(c) the number of pilgrims selected by Government during the last two years
and the current year, State/UT-wise; and

(d) whether any requests from Members of Parliament have been received in
this regard to consider special cases from their constituencies, if so, the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): (a) and (c) The number of pilgrims who actually
performed Haj pilgrimage during the last two years and the current year under
Government and the Private Tour Operators (PTOs) quota are as under:—

SI. No. Years Performed Haj through Private Tour Total
Haj Committee of Operators
India (Government)

1 2015 99930 36,000 1,35930
2. 2016 99961 36,000 1,35,961
3. 2017* 1,25,025 45,000 1,70,025

*On going.
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The State/UT-wise details of Haj pilgrims of the Haj Committee of India
(Government) is given in the Statement (See below).

(b) In accordance with the Bilateral Agreement signed between the
Government of India and Saudi Arabia, the Haj quota is allotted for the Haj
Committee of India (HCOI) and the Private Tour Operators (PTOs). Subsequently,
HCOI allocates this quota among various States/UTs on the basis of percentage of
their Muslim population as per 2011 Census. If the number of Haj applicants is less
than the quota allotted to the State/UT concerned, such excess quota stands
surrendered and is redistributed among the States/UTs having applicants in excess
of their allocated quota. In addition, Haj quota is reserved for Mehram (200), Central
Government (500) and Khadim ul Hujjaj (625). For selection of individual pilgrims,
HCOI invites applications from the intending pilgrims; thereafter the selection is made
through computerized Qurrah (draw of lots). HCOI follows the principle of 'once in
life time' Haj. Seats are allocated to applicants giving priority for pilgrims aged 70
years or above, those applying fourth or more times followed by general category.

(d) Yes, sir. The request from Members of Parliament are received from time
to time in the Ministry which are duly considered along with other applicants.
However, there is no specific quota allotted to them.

Statement

State/UT wise number of Haj pilgrims during 2015 and 2016 and
quota allotted for Haj 2017

SI. No. States Haj 2015 Haj 2016 Haj 2017#
1 2 3 4 5

1 Andaman and Nicobar (UT) 74 48 52

2. Andhra Pradesh 2407 2115 2728

3 Assam* 3790 4219 4279

4. Bihar 7476 6597 6963

5. Chandigarh (UT) 51 73 &

6. Chhattisgarh 328 307 383

7. Dadra and Nagar Haveli (UT) 19 15 21

8. Daman and Diu (UT) 23 24 27
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1 2 3 4 5
9. Delhi (NCT) 1306 1343 1628
10. Goa 185 171 196
11.  Gujarat 6592 7348 10877
12, Himachal Pradesh 84 89 129
13. Haryana 916 1036 1343
14, Jammu and Kashmir 6645 6464 7960
15.  Jharkhand 2840 2759 3306
16.  Karnataka 4969 4654 5951
17. Kerala 6226 10276 11197
18.  Lakshadweep (UT) 2% 289 298
19.  Madhya Pradesh 3020 2834 3599
20.  Maharashtra 8078 7765 9780
21.  Manipur 318 357 388
22.  Odisha 573 526 688
23. Puducherry (UT) 142 110 123
24.  Punjab 286 306 303
25.  Rajasthan 3749 3718 4686
26.  Tamil Nadu 2654 2466 3189
27.  Tripura B 82 134
28.  Uttar Pradesh 23119 22011 29017
29.  Uttarakhand 771 856 1061
30.  West Bengal 9924 8428 9940
31.  Telangana 2976 2625 3367

ToTAL 99930 99961 123700

Seats reserved for Central ** *x 1325

Government

Mehram and KUH quota.

GrAND ToTAL 99930 99961 125025

*Assam includes Muslim population of Arunachal Pradesh, Meghalaya, Mizoram, Nagaland and
Sikkim.
** For the year 2015 & 2016, the quota of Central Government Mehram, KUH and infants

# Ongoing.

are included in the respective States/UTs in the figures.



Written Answers to [1 August, 2017] Starred Questions 59

Special package to address debt burden of farmers
*172. KUMARI SELJA: Will the Minister of FINANCE be pleased to state:

(@ whether Government proposes to create a special package to address the
debt burden of farmers; and

(b) whether delay in addressing this issue makes the present Debt Waiver
Scheme discriminatory against a section of farmers of the country?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (b) The
Government has taken the following initiatives to reduce the debt burden of
farmers:—

. With a view to ensuring availability of agriculture credit at a reduced
interest rate of 7% p.a. to farmers, the Government of India in the
Department of Agriculture, Cooperation and Farmers' Welfare implements
an interest subvention scheme for short term crop loans up to ¥ 3.00
lakh. Under the said scheme, additional subvention of 3% is given to
those farmers who repay their short term crop loan in time, thereby
reducing the effective rate of interest to 4% p.a. for such farmers.

. Reserve Bank of India (RBI) has issued master directions on relief
measures to be provided by lending institutions in areas affected by
natural calamities including drought which, inter alia, include identification
of beneficiaries, extending fresh loans and restructuring of existing loans,
relaxed security and margin norms, moratorium, etc. The benchmark for
restructuring of loans has been reduced from 50% to 33% crop loss, in
line with the National Disaster Management Framework. In addition, as
per the Priority Sector Lending Guidelines issued by RBI, loans to
distressed farmers to repay non-institutional lenders, are eligible under
priority sector.

. Pradhan Mantri Fasal Bima Yojana (PMFBY) provides a comprehensive
insurance cover against failure of insured crops due to non-preventable
natural risks, thus providing financial support to farmers suffering crop
loss/ damage arising out of unforeseen events; stabilizing the income of
farmers to ensure their continuance in farming; and encouraging them to
adopt innovative and modern agricultural practices.
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For development of agriculture and welfare of farmers of the country, the

Government in Department of Agriculture Cooperation and Farmers Welfare

(DAC&FW), is implementing various Central Sector/Centrally Sponsored

Schemes, which include:—

0
(i)
(i)

(iv)

Rashtriya Krishi Vikas Yojana (RKVY)
National Food Security Mission (NFSM)
National Agriculture Market (e-NAM)

National Mission For Sustainable Agriculture (NMSA)

Post demonetisation, Government has taken the following relief measures

for the farmers in the cooperative sector:

0]

(ii)

(i)

to state:

(@ the

An additional grace period of 60 days for prompt repayment
incentive @ 3% was provided to such farmers whose crop loans
dues fell due between 01/11/2016 to 31/12/2016 and if such farmers
repaid the same within 60 days from their due date in this period.

Interest waiver for two months (November and December, 2016) for
all short term crop loans availed from Cooperative Banks between
01.04.2016 to 30.09.2016 and upfront deposit of the same in the
accounts of the concerned farmers.

National Bank For Agriculture And Rural Development (NABARD)
raised short term borrowings from the market at prevailing market
rate of interest for ¥ 17,880.78 crore and disbursed the same under
refinance for on-lending to Cooperative Banks at 4.5% rate of interest
during 2016-17.

Credit to women entrepreneurs under MUDRA Yojana

*173. SHRI RAJKUMAR DHOOT: Will the Minister of FINANCE be pleased

number of women entrepreneurs who have availed credit under the

Micro Units Development and Refinance Agency Ltd. (MUDRA) Yojana in

Maharashtra and other States and Union Territories since its launch, the details

thereof, district-wise, in respect of Maharashtra; and
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(b) the steps Government proposes to take to cover more women
entrepreneurs under MUDRA Yojana?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (b) As on
21.07.2017, about 6.28 crore loans have been sanctioned to women entrepreneurs
by various Member Lending Institutions (MLIs) under Pradhan Mantri Mudra Yojana
(PMMY). State/Union Territory-wise details in respect of women entrepreneurs who
have availed credit under PMMY are given in the Statement-1 (See below). District-
wise details in respect of women who have availed credit under PMMY in the State
of Maharashtra are given in the Statement-1l (See below).

76% of the borrowers under PMMY are women entrepreneurs. MLIs extend
PMMY loans as per criteria and parameters determined by them. To encourage further
coverage of women entrepreneurs, the Micro Units Development and Refinance
Agency Ltd. (MUDRA) extends a rebate of 0.25% on its refinance interest rate for
PMMY loans given by MLIs such as Micro Finance Institutions to women
borrowers.

Statement-1

PMMY data since the inception of the scheme till 21.07.2017

(X in crore)
Total Women
SI. No. State No. of Amount No. of Amount
accounts  Sanctioned accounts Sanctioned
1 2 3 4 5 6
1. Andaman and Nicobar Islands 28832 322,96 5561 76.52
2. Andhra Pradesh 1543038 13996.42 478035 3582.00
3. Arunachal Pradesh 15464 183.1 1565 3010
4. Assam 2144161 8291.28 1129996 3361.85
5 Bihar 6740776 21847 5541101 12953.13
6.  Chandigarh 43660 507.36 10656 70.22
7. Chhattisgarh 1673883 6301.81 1279808 2986.94
8  Dadra and Nagar Haveli 4251 49.08 2558 13.65
9. Daman and Diu 2256 2892 576 425
10. Delhi 657292 7604.45 340450 1624.84
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1 2 3 4 5 6
11. Goa 83486 871.66 36424 20455
12.  Gujarat 2442197 15562.28 1678733 5391.29
13. Haryana 1593522 8039.29 1046003 3051.68
14.  Himachal Pradesh 185678 2692.7 53249 430.04
15.  Jammu and Kashmir 171549 3656.56 33858 44505
16.  Jharkhand 2067110 781101 1583075 3518.95
17.  Karnataka 9551707 3088479 7589899  19617.53
18.  Kerala 2121716 12966.03 1476785 4992.78
19. Lakshadweep 1364 1398 319 2.66
20. Madhya Pradesh 5726261 20947.59 4624776 10717.64
21. Maharashtra 7573687 3459861 6282724 3368813
22. Manipur 47289 310.75 34329 126.84
23.  Meghalaya 49530 399.63 25243 134.04
24, Mizoram 15522 201 7161 7745
25.  Nagaland 18842 22243 8692 71.36
26. Odisha 5615722 15817.48 5143925  10164.28
27.  Puducherry 251187 980.03 201124 571.34
28.  Punjab 1511995 942043 871130 2674.18
29. Rajasthan 2622834 16359.14 1758032 4703.76
30.  Sikkim 39553 205.07 11427 64.11
3L Tamil Nadu 11377207 3887149 8818316 2203383
32.  Telangana 942195 8437.96 168266 175761
33.  Tripura 352164 1502.22 266461 836.12
34.  Uttar Pradesh 7199757 311121 5221624 12489.68
35.  Uttarakhand 690925 4212.95 495837 1439.01
36. West Bengal 7757957 26144.2 6510693  16128.02
TotAL 82865169  360373.76 62738411 18003543

Source: As reported by Member Lending Institutions on the MUDRA portal.
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Huge withdrawal of new currency notes

*174. SHRI KIRANMAY NANDA: Will the Minister of FINANCE be pleased
to state:

(@ whether Government has been able to find out the ways by which new
currency notes have been withdrawn in spite of restrictions over withdrawal of new

currency after demonetisation;

(b) if so, whether banking system is at fault due to which such huge
transactions have been possible; and

(c) the steps proposed to be taken to prevent occurrence of such a situation

in future?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (c) The
Government did find out various ways in which new currency notes were withdrawn
from Banks post-demonetisation. Income Tax Department detected several ways of
such manipulation including through employing persons to exchange the old
denomination notes, use of duplicate KYC documents and shadow entities for
conversion of unaccounted cash held in Specified Bank Notes into legal tender.

Cooperative banks, credit societies and other banks were found to be at fault
and involved in helping people for conversion of unaccounted cash, through various
methods. Appropriate action in such cases have been taken. During the period 9th
November, 2016 to 10th January, 2017, more than 1100 searches and surveys were
conducted by the ITO, apart from issuing more than 5100 verification notices in the
cases of suspicious high value cash deposits or related activities. These actions
led to seizure of valuables of more than ¥ 610 crore which includes cash of ¥ 513
crore. Seizure of cash in new currency notes was about ¥ 110 crore. The undisclosed
income detected in these actions was more than T 5400 crore.

Several measures were taken for preventing such malpractices. Appropriate
reporting system was put in place by RBI to keep track of issuance of bank notes
by the Currency Chests. The banks were directed to maintain, at the Currency Chest
level and at link branches level, a Daily Record of issuances showing the serial
numbers of bank notes in the denominations of ¥ 500 and above on daily basis

and preserve such records for a period of two years and made available for scrutiny
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during inspection conducted by Chest Inspection Officials of RBI and/or Banks'
Internal Auditors.

Income-tax Rules were also amended to provide that banks shall obtain and
link PAN or Form No. 60 (where PAN is not available) in all existing bank accounts
(other than Basic Savings Bank Deposit Account) by 28.02.2017, if not already done.
Further, w.e.f. 01.07.2017, linking of Aadhar with Permanent Account Number (PAN)
has been made mandatory for filing Income Tax Returns and obtaining new PAN.

Reusing of medical devices by hospitals

*175. SHRIMATI RENUKA CHOWDHURY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government is aware that most of the private hospitals are not
only reusing medical devices meant for single use but also charging multiple patients
for the same device;

(b) if so, the details of such cases reported so far, State-wise, along with
the reasons for inaction in the matter; and

(c) the steps taken by Government to check such unethical and unhealthy
practices?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) and (b) Health is a State subject and such complaints
would generally be addressed to the State/Union Territory concerned. Data regarding
complaints received by States is not maintained centrally. Taking action to prevent
and control such practices, is within the remit of State Government.

() The Government of India has enacted the Clinical Establishments
(Registration and Regulation) Act, 2010 and notified Clinical Establishments (Central
Government) Rules, 2012 for registration of Clinical Establishments with a view to
prescribe the Minimum Standards of facilities and services provided by them. Under
the said Act, the National Council for Clinical Establishments has approved Minimum
Standards for different levels of Hospitals. These minimum standards inter alia
provide that the hospitals should have adequate drugs, medical devices and
consumables commensurate to the scope of services and number of beds. These
standards further provide that the quality of drugs, medical devices and consumables
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shall be ensured. The Hospitals are also required to follow standard precautions
and infection control practices including compliance to Bio-Medical Waste
Management Rules. Currently, the Act is applicable in the States of Sikkim, Mizoram,
Arunachal Pradesh, Himachal Pradesh, U.P., Bihar, Jharkhand, Rajasthan, Uttarakhand
and Assam and all Union Territories except Delhi. Enforcement of the Act falls within
the remit of the States/UTs.

Provision for restructuring of farmers' loans

*176. SHRI DIGVIJAYA SINGH: Will the Minister of FINANCE be pleased to
state:

(@ the names of the corporate companies whose loans have been
restructured and at what terms, the details thereof for the last three years; and

(b) whether there is a provision for restructuring of farmers' loans?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) The total amount
of loans sanctioned to companies that have been restructured by Scheduled
Commercial Banks (SCBs) during last three years in consolidated form is given as

under:—
(X in crore)
FY 2015 FY 2016 FY 2017
Amount of loans restructured 3,70,279 2,99,111 2,04,884
Source: RBI

Any restructuring is to be carried out in accordance with detailed guidelines
issued by RBI on restructuring like Joint Lenders' Forum (JLF), Strategic Debt
Restructuring (SDR) and Scheme for Sustainable Structuring of Stressed Assets (S4A).
Disclosure of the names and details of borrowers is covered under section 45E of
the Reserve Bank of India (RBI) Act, 1934 and Banking Laws, which oblige financial
institutions to maintain secrecy about the affairs of their constituents.

(b) As per Reserve Bank of India (RBI) guidelines contained in master Circular
on relief measures by banks in areas affected by natural calamities dated July 1,
2015, wherever repaying capacity of agricultural borrowers has been impaired due
to natural calamities, banks are empowered to provide the benefit of restructuring
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(including conversion of short term debt to term loan or re-schedulement of
repayment period) to such borrowers with the benefit of retention of asset
classification.

For agricultural accounts that became impaired on account of reasons other
than natural calamities, restructuring is allowed in terms of RBI guidelines issued
vide master circular on Income Recognition and Asset Classification (IRAC).

Establishing Yoga Research Institutes

*177. SHRIMATI SAROJINI HEMBRAM: Will the Minister of AYURVEDA,
YOGA AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY be pleased
to state:

(@ whether Government is planning to establish more Yoga Research
Institutes in different parts of the country, if so, the details thereof; and

(b) the number of Government Yoga Research Institutes presently functioning
in the country?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) Yes. An autonomous Research Council, namely, Central Council
for Research in Yoga and Naturopathy (CCRYN) is working under the Ministry of
AYUSH as the apex body for Research and Education in the field of Yoga and
Naturopathy.

The CCRYN has set up a Central Research Institute at Rohini, Delhi. Further,
the Governing Body of CCRYN has decided to establish five more Research Institutes
in the country. The Government has approved establishment of Post Graduate
Institutes for Research in Yoga and Naturopathy at Nagmangla (Karnataka) and
Jhajjar (Haryana) at a total cost of 59.67 crore and 52.04 crore respectively.

(b) At present, CCRYN is running a Central Research Institute of Yoga and
Naturopathy at Rohini, Delhi, with 20 bedded hospital of Yoga and Naturopathy.

Air India flight from Amritsar to Toronto

*178. SHRI SHWAIT MALIK: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether Government had planned to connect Amritsar with Toronto via
Birmingham by flight from 15 February, 2017, as announced by Chairman and
Managing Director, Air India but it has not been introduced till date, if so, the
reasons therefor; and



70  Written Answers to [RAJYA SABHA] Starred Questions

(b) the main reasons for continuous delay in implementing this project?

THE MINISTER OF CIVIL AVIATION (SHRI ASHOK GAJAPATHI RAJU
PUSAPATI): (a) and (b) The introduction of operation on any route are based on
commercial viability, fleet availability and competitive market conditions.

Air India in its earlier flights to Toronto till winter 2010 schedule incurred
continuous losses on its operations. At present, as informed by Air India, it has no
immediate plan to connect Amritsar with Toronto via Birmingham.

Policy on interest rate on loans for agricultural purposes

1*179. CH. SUKHRAM SINGH YADAV: Will the Minister of FINANCE be
pleased to state:

(@ whether various banks in the country are charging higher interest rates
on loans given for tractors and other tools purchased for agricultural works as
compared to those for other vehicles like car, motorcycle, etc.;

(b) the details of interest rates charged on loans thereof, vehicle type-wise;
and

(c) the policy for determining interest rates on loans taken by farmers for
agricultural purposes?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (c) Reserve Bank
of India (RBI) has deregulated the interest rate on advances sanctioned by Scheduled
Commercial Banks and these interest rates are determined by banks with the approval
of their respective Board of Directors subject to regulatory guidelines on interest
rate on advances contained in RBI's Master Direction dated 03.03.2016. Interest rates
on loans could vary from time to time and be based on credit profile of the
borrowers. The information on interest rates charged on loans, vehicle type-wise is
not maintained centrally.

With a view to ensuring availability of agriculture credit at a reduced interest
rate of 7% p.a. to farmers, the Government of India in the Department of Agriculture,
Cooperation and Farmers' Welfare implements an interest subvention scheme for short
term crop loans up to ¥ 3.00 lakh. Under the said scheme, additional subvention of
3% is given to those farmers who repay their short term crop loan in time, thereby
reducing the effective rate of interest to 4% p.a. for such farmers.

tOriginal notice of the question was received in Hindi.
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Further, with effect from 2014-15, the Long Term Rural Credit Fund (LTRCF),
was created with NABARD out of shortfall in achievement of Priority Sector Lending
(PSL) targets by Scheduled Commercial Banks, in order to provide long term refinance
to Cooperative banks and Regional Rural Banks (RRBs) to encourage long term
investment credit lending in agriculture. At present the interest rate on advances to
banks under LTRCF is at 4.90%.

Strengthening the family planning programmes

*180. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether it is a fact that the family planning programmes in India is not
achieving the desired results, if so, the reasons therefor;

(b) the measures taken by Government to strengthen the family planning
programmes in the country; and

(c) whether Government is planning to increase the budgetary allocation for
the family programme component and if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) No, the Family Planning Programme is achieving the desired
results with the Total Fertility Rate (TFR) declining to 2.2 as per NFHS IV.

(b) The measures taken by the Government to strengthen the Family Planning
Programmes in the country is given in the Statement (See below).

(€) The Government has allocated more budget to the programme in 2017-18
over 2016-17.
Statement

Measures taken by the Government to strengthen the family planning
programmes in the country

Government has launched many new initiatives to strengthen Family Planning
Program, besides focusing on strengthening the existing initiatives.

Schemes and initiatives under Family Planning Program in the country:—

. Mission Parivar Vikas has been launched to increase access to contraceptives
and Family Planning services in 146 high fertility districts.

. Introduction of New Contraceptive choices: The current basket of choice has
been expanded to include the new contraceptives viz. Injectable contraceptive,
Centchroman and Progesterone Only Pills (POP).
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Redesigned Contraceptive Packaging: The packaging for Condoms, Oral
Contraceptive Pills (OCPs) and Emergency Contraceptive Pills (ECPs) has now
been improved and redesigned.

New Family Planning Media Campaign has been launched to generate demand
for contraceptives.

Family Planning logistics management information system has been developed
to track Family Planning commodities.

Enhanced Compensation Scheme for Sterilization: The Sterilization
Compensation Scheme has been enhanced in 11 high focus States (8
Empowered Action Group (EAG), Assam, Gujarat, Haryana)

Post Abortion Family Planning Services have been initiated.

A Scheme for ensuring; drop back services to sterilization clients has been
initiated.

A Scheme for Home delivery of Contraceptives by ASHAs to provide
contraceptives at the doorstep of beneficiaries is in operation.

A Scheme to ensure spacing of births by ASHAs is in operation.

World Population Day and fortnight as well as Vasectomy Fortnight is observed
every year to boost Family Planning efforts all over the country.

Post partum Family Planning is being focused with special emphasis on Post
partum IUCD services.

Quality Assurance Committees have been established in all State and districts
inter alia for ensuring quality of care in Family Planning.

Cu IUCD 375 with 5 years effectivity has been introduced in the programme
as an alternative to the existing IUCD (Cu IUCD 380A with effectivity of 10
years).

Male participation is being emphasized upon.

Under National Family Planning Indemnity Scheme the clients are indemnified
in the unlikely events of death, complication and failure following sterilization.

Private/NGO facilities have been accredited to increase the provider base for
family planning services under PPP.
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Ayurvedic hospitals in the country

1761. SHRI AMAR SHANKAR SABLE: Will the Minister of AYURVEDA,
YOGA AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be
pleased to refer to answers to Unstarred Question 2082 and Unstarred Question 172
given in the Rajya Sabha on 21 March, 2017 and 18 July, 2017 respectively and

state:

(@ whether it is a fact that Government has proposed to establish an
Ayurvedic Hospital in Maharashtra, if so, the details thereof; and

(b) the time-bound programme to establish such a Hospital?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) and (b) Public Health is a State subject. Establishment of
Ayurvedic Hospital comes under the purview of concerned State Government.
However, the Ministry under Centrally Sponsored Scheme of National AYUSH
Mission (NAM) has kept a provision for setting up of upto 50 bedded integrated
AYUSH Hospital including Ayurveda in all the States/UTs and they may avail eligible
financial assistance by projecting the same through State Annual Action Plan
(SAAP) as per NAM guidelines.

Under NAM, Ministry of AYUSH received the proposal for establishment of
six 50-bedded integrated AYUSH hospitals at Pune, Buldhana, Beed, Nandurbar,
Bhandara and Jalana in the State of Maharashtra for the year 2017-18.

Defence manufacturing units licenses

1762. SHRI MOHD. ALI KHAN: Will the Minister of DEFENCE be pleased to

state:

(@ whether there is any changes in the policy of issuing defence
manufacturing units licences to the industries, if so, the details thereof; and

(b) whether FDI is allowed for the units manufacturing defence related arms

and ammunition?
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THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) and (b) Earlier to issue of Arms Rules, 2016 by the
Ministry of Home Affairs (MHA), the licenses for defence items were given by
Department of Industrial Policy and Promotion (DIPP) under the Industries
(Development and Regulation) Act, 1951 except for Small Arms and their
Ammunitions. However, the position of licensing of defence items has changed
thereafter. MHA vide their Notification dated 19.05.2017 delegated powers and
functions to Secretary DIPP in respect of items included in the Notification. The
items included in the Notification are mainly defence items categorized as Fire-Arms.
The present position for issue of licenses for manufacture of defence items is as
follows:—

() For manufacturing of Small Arms and their Ammunitions, licenses are
issued under Arms Act by MHA;

(i) For the defence items notified under the MHA Notification dated
19.05.2017, the licenses are issued under Arms Act by DIPP; and

(i) For manufacturing of other defence items, which are neither Small Arms
nor covered in MHA's Notification dated 19.05.2017, such as electronic
systems, communication systems etc., the licenses are issued under IDR
Act by DIPP.

Foreign Direct Investment (FDI) Policy in defence sector was reviewed vide
Press Note 5 of 2016 Series dated 24.06.2016. As per the extant FDI Policy, Foreign
Investment up to 49% is permitted under the automatic route and beyond 49% is
permitted through Government route, wherever it is likely to result in access to
modern technology or for other reasons to be recorded. FDI Policy is subject to
Industrial Licence under the IDR Act, 1951. Further, the Policy is also applicable to
manufacturing of Small Arms and Ammunition under the Arms Act, 1959.

Schemes for promoting Ayurveda

11763. SHRI RAM KUMAR KASHYAP: Will the Minister of AYURVEDA, YOGA
AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be
pleased to state:

(@ the steps taken by Government to facilitate any project to promote
Ayurveda, in all the States of the country during last three years, so that Ayurveda
can be promoted;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof and if not, the reasons therefor; and

(c) the present status of treatment capacity and efficiency of each of the All
India Institutes of Ayurveda?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) and (b) The Ministry of AYUSH, Government of India has set
up Central Council for Research in Ayurveda Sciences for undertaking coordinating,
formulating, facilitating developing and promoting research on scientific lines in
Ayurveda. The details of the resultant research activities carried out by the Council
during the past three years is given in the Statement-1 (See below).

Ministry of AYUSH Government of India is also running Extra Mural Research
Scheme on various aspects of AYUSH systems of medicines including Ayurveda
since 1999. The details of Extra Mural Research Projects in respect of Ayurveda
during the last three years is given in the Statement-1l (See below).

The Standing Finance Committee (SFC) in its meeting held on 20.03.2017 had
recommended for establishment of an All India Institute of Ayurveda, Yoga and
Naturopathy at Goa as an extension of the existng All India Institute of Ayurveda,
New Delhi at a total cost of ¥ 301.09 crore and a National Institute of Ayurveda,
Yoga and Naturopathy at Panchkula (Haryana) as an extension of the existing
National Institute of Ayurveda, Jaipur at a total cost of ¥ 290.54 crore.

(c) The present status of treatment capacity and efficiency of the All India
Institute of Ayurveda is given in the Statement-Il1.

Statement-1

Year-wise activities of Central Council of Research in Ayurveda Sciences
(CCRAS) during last 3 years

(i) Activities during 2014-15

The Council continued its activities during the reporting period in the areas
of Medicinal Plant Research (Medico-ethno botanical Survey, Pharmacognosy and
Cultivation), Drug Standardization, Pharmacological Research, Clinical Research and
Literary Research and Documentation Programme. The extension activities comprise
of Tribal Health "Care Research Programme, Health care services through Out-Patient
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Department (OPD) and In-Patient Departments (IPDs), Special Clinics for Geriatric

Health care and Musk Deer Breeding Programme.

Clinical Research Programme
Intra Mural Clinical Research

Under IMR, 7 projects under Clinical Research on 6 diseases/conditions viz;
Rheumatoid Arthritis, Osteoarthritis (2), Rasayana; Haemorrhoids, Polycystic Ovary
Syndrome and Gout have been completed and 16 Projects on 13 diseases/conditions
viz. Mental Retardation, Type Il Diabetes Mellitus, Psoriasis, Generalized Anxiety
Disorder, Chronic Bronchitis, Rheumatoid Arthritis, Osteopenia/Osteoporosis,
Osteoarthritis, Iron Deficiency Anemia, Bronchial Asthma, Irritable Bowel Syndrome
(IBS), Cognitive Deficit and Rasayana across 18 peripheral institutes has been going

on.
Collaborative Clinical Research

Under the Collaborative Clinical Research during the period under report, one
study on coded Ayurvedic drugs on Mental Retardation has been concluded at all
centres and 2 studies viz Improvement in quality of life of Breast cancer patients
and A Comparative Clinical Evaluation of Kshara sutra prepared manually and by
automated machine in "Fistula-in-Ano"- A multi-centric double blind randomized

controlled trial have been continued.

Drug Research Programme
Medicinal Plant Research

The council has continued Medicinal Plant Research - Medico-ethno-botanical
survey conducted 20 tours in selected areas of 5 states during the survey 39
museum samples, 367.72 Kg. raw drug collected and documented 263 folk claims. A
total 18 drugs were studied pharmacognostically, 48 new medicinal plants introduced
in demonstrative gardens of Institutes. Besides this, 16 Intra Mural Medicinal Plant

Research projects are going on.
Drug Standardization

Under Drug Standardization, 25 singles drugs have been carried out. Besides

this; 11 Intra Mural Drug Standardization Research projects are going on.
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Pharmacological Research

Toxicological study of 3 coded drugs has been completed and 3 drugs are in
progress. Besides this. Biological activity of 1 drug has been completed and 2 drugs

are in progress.
Tribal Health Care Research Programme

Under tribal health care research programme, the Council has covered a
population of 78,599 out of which 65670 were tribal people belonging to 236 villages
and incidental medical aid has been provided to 22,394 patients out of which 18427
patients were tribal people and 140 folk claims/LHTs have been documented.

Literary Research Programme

Under this programme Medico-historical studies, collection and compilation of
references relating to drugs and diseases from classical treatises, lexicographic work,
contemporary literature and publications related to Ayurveda and modern sciences
have been continued. The Council has brought out periodicals viz. Journal of
Research in Ayurveda and Siddha, Journal of Drug Research in Ayurveda and Siddha
and Journal of Indian Medical Heritage. During the reporting period, 8 books have
been published. Besides this, 5 Intra Mural Lferary Research projects have been
completed and 9 projects have been continued.

AYUSH Research Portal - A web based portal for Research publication in
AYUSH is successfully continued and the information being updated periodically.
Till date 20190 scientific publications have been uploaded.

IEC Activities

The Council has participated in 25 Arogya Melas, fairs, exhibitions for
dissemination of knowledge and awareness of Ayurveda in public and also
conducted training programmes, seminars, workshops and conferences at different

locations.
(if) Activities during 2015-16

The Council continued its activities during the reporting period in the areas
of Medicinal Plant Research (Medico-ethno botanical Survey, Pharmacognosy and
Cultivation), Drug Standardization, Pharmacological Research, Clinical Research and
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Literary Research and Documentation Programme. The outreach activities comprise
of Tribal Health Care Research Programme, Ayurvedic Mobile Health Care Research
Programme under Scheduled Castes Sub Plan (SCSP), Swasthya Rakshan Programme,
Health care services through Out-Patient Department (OPD) and In-Patient
Departments (IPDs), Special clinics for Geriatric Health care and Musk Deer Breeding

Programme.

Clinical Research Programme
Intra Mural Clinical Research (IMR)

Under IMR, 9 projects under Clinical Research on 7 diseases/conditions viz.
Type Il Diabetes Mellitus, Psoriasis, Mental Retardation, Chronic Bronchitis,
Osteoarthritis, Irritable Bowel Syndrome and Cognitive Deficit have been completed
and 19 Projects on 15 diseases/conditions viz., Generalized Anxiety Disorder,
Rheumatoid Arthritis, Osteopenia/Osteoporosis, Iron Deficiency Anemia, Bronchial
Asthma, Rasayana, Chronic Bronchitis, Psoriasis, Type Il Diabetes Mellitus, Essential
Hypertension, Urolithiasis, Uterine Fibroids, Computer Vision Syndrome, Irritable
Bowel Syndrome (IBS) and Mild Bronchial Asthma across 18 peripheral institutes
has been going on.

Collaborative Clinical Research

Under the Collaborative Clinical Research during the period under report, one
study on coded Ayurvedic drugs on Improvement in quality of life of Breast cancer
patients has been concluded at all centres and 3 studies viz. Comparative clinical
evaluation of Ksharasutra prepared manually and by automated machine in fistula-
in-ano (Bhagandara), Collaborative Multicentric Clinical Trial to study the Effect of
Ayush Rasayana (A&B) On Ageing In Apparently Healthy Elderly Subjects and
Development and validation of Prakriti Assessment Questionnaire have been

continued.

Drug Research Programme
Medicinal Plant Research

The council has continued Medicinal Plant Research - Medico-ethno-botanical
survey conducted 18 tours in selected areas of 5 States during the survey 83
museum samples, 850.55 Kg. raw drug collected and documented 139 folk claims. 41
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new medicinal plants introduced in demonstrative gardens of Institutes. Besides this,
3 Intra Mural Medicinal Plant Research projects have been completed and 16 projects
are going on.

Drug Standardization

Under Drug Standardization, 54 singles drugs and 28 compound formulations
have been carried out. Besides this, One Intral Mural Drug Standardization Research
project has been completed and 10 projects are going on.

Pharmacological Research

Under this programme, 5 Intra Mural Pharmacological Research Projects have
been completed and 10 projects are going on.

Literary Research Programme

Under this programme Medico-historical studies, lexicographic work,
contemporary literature and publications related to Ayurveda and modern sciences
have been continued. The Council has brought out periodicals viz. Journal of
Research in Ayurveda and Siddha, Journal of Drug Research in Ayurveda and Siddha
and Journal of Indian Medical Heritage. During the reporting period, 8 books have
been published. Besides this, 3 Intra Mural Literary Research projects have been
completed and 6 projects have been continued.

AYUSH Research Portal - A web based portal for Research publication in
AYUSH is successfully continued and the information being updated periodically.
Till date 21839 scientific publications have been uploaded.

Outreach Activities

. Tribal Health Care Research Programme : Under tribal health care
research programme, the Council has covered a population of 1,24,577 out
of which 1,08,311 were tribal people belonging to 341 villages and
incidental medical aid has been provided to 43,153 patents out of which
36,031 patients were tribal people and 252 folk claims/LHTs have been
documented.

. Ayurvedic Mobile Health Care Research Programme under Scheduled
Castes Sub Plan (SCSP) : This programme has been executed through
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20 CCRAS institutes in 18 states. This programme has been initiated
during the month of November, 2015. A total 51001 Scheduled Castes
population surveyed, 105 villages/colonies covered through 685 tours in
18 states and medical aid provided to 18081 scheduled castes patients.

. Swasthya Rakshan Programme : This programme has been executed
through 21 CORAS Institutes in 19 States. This programme has been
initiated during the month of November, 2015. A total 96 villages/colonies
covered through 793 tours in 19 States and medical aid provided to 24308
patients.

. Integration of AYUSH (Ayurveda) with National Programme for Prevention
and control of Cancer, Diabetes, Cardiovascular Diseases and Stroke
(NPCDCS) in 3 districts Surendra Nagar (Gujarat), Bhilwara (Rajasthan)
and Gaya (Bihar).

This programme has been initiated in 2 districts i.e. Surendra Nagar
(Gujarat) and Bhilwada (Rajasthan) and is going to initiated shortly in
one district i.e. Gaya (Bihar).

IEC Activities

The Council has participated in 47 Arogya Melas, fairs exhibitions for
dissemination of knowledge and awareness of Ayurveda in public and alsoconducted
training programmes, seminars, workshops and conferences at different locations.

Patent and Commercialization

CCRAS has developed an anti-diabetic drug AYUSH-82 and the License has
been granted through National Research Development Corporation (NRDC), New Delhi
to three firms.

(iii) Activities during 2016-17

The Council continued its activities during the reporting period in the areas
of Medicinal Plant Research (Medico-ethno botanical Survey, Pharmacognosy and
Cultivation), Drug Standardization, Pharmacological Research. Clinical Research and
Literary Research and Documentation Programme. The outreach activities comprise
of Tribal Health Care Research Programme, Ayurvedic Mobile Health Care Research
Programme under Scheduled Castes Sub Plan (SCSP), Swasthya Rakshan Programme,
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Health care services through Out-Patient Department (OPD and In-Patient
Departments (IPDs) and Special clinics for Geriatric Health care. Programme-wise
achievements are as under:

Clinical Research Programme
Intra Mural Clinical Research (IMR)

Under IMR, 10 Clinical Research projects on 10 diseases/conditions viz.
Generalized Anxiety Disorder, Rheumatoid Arthritis, Osteopenia/ Osteoporosis, lron
Deficiency Anaemia, Bronchial Asthma, Rasayana, Chronic Bronchitis, Irritable Bowel
Syndrome, Computer Vision Syndrome and Type Il Diabetes Mellitus have been
completed and 17 Projects on 14 diseases/conditions viz., Psoriasis, Essential
Hypertension, Urolithiasis, Uterine Fibroids, Rheumatoid Arthritis, Type 1l Diabetes
Mellitus, Hemorrhoids, Obesity, Osteoarthritis, Gout, Osteopenia/ Osteoporosis and
Cervical Spondylosis, Cognitive Deficit and Mild Bronchial Asthma have been going
on.

Collaborative Clinical Research

Under the Collaborative Clinical Research during the period under report, 4
projects viz. Development of Bio-medical instrumentation for Ksharasutra chamber
for preparation of standardized Ksharasutra with 11T, New Delhi; Clinical study of
'AYUSH Rasayana A & B' in Elderly subjects with AIIMS, New Delhi and BHU,
Varanasi: C1-Oil for wound healing with AIIMS, New Delhi and Development and
validation of Prakrit Assessment Questionnaire/Scale with reputed organizations have
been going on.

Drug Research Programme
Medicinal Plant Research

The council has continued Medicinal Plant Research - Medico-ethno-botanical
survey conducted 20 tours, in selected areas of 5 states during the survey 34
museum samples, 984.27 Kg. raw drug collected and documented 127 folk claims. 84
new medicinal plants introduced in demonstrative gardens of Institutes. Besides this,
5 Intra Mural Medicinal Plant Research projects have been completed and 12 projects
are going on.

Drug Standardization

Under Drug Standardization, 88 singles drugs and 33 compound formulations
have been carried out. Besides this, 3 Intra Mural Drug Standardization Research
projects have been completed and 7 projects are going on.
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Pharmacological Research

Under this programme, one Intra Mural Pharmacological Research Project has
been completed and 14 projects are going on.

Literary Research Programme

Under this programme, Medico-historical studies, lexicographic work,
contemporary literature and publications related to Ayurveda and modem sciences
have been continued. The Council has brought out periodicals viz. Journal of
Research in Ayurveda and Siddha, Journal of Drug Research in Ayurveda and Siddha
and Journal of Indian Medical Heritage. During the reporting period, 9 books have
been published. Besides this, 3 Intra Mural Literary Research projects have been
completed and 7 projects have been continued.

AYUSH Research Portal - A web based portal for Research publication in
AYUSH is successfully continued and the information being updated periodically.
Till date 23012 scientific publications have been uploaded.

Outreach Activities
Tribal Health Care Research Programme

Under tribal health care research programme, the Council has covered a
population of 1,23,632 out of which 1,13,067 were tribal people belonging to 366
villages and incidental medical aid has been provided to 46,345 patients out of which
40,416 patients were tribal people and 195 folk claims/LHTs have been documented.

Ayurvedic Mobile Health Care Research Programme under Scheduled Castes Sub
Plan (SCSP)

This programme has been executed through 20 CCRAS institutes in 18 States.
A total 154263 Scheduled Castes population surveyed, 220 villages/colonies covered
through 3040 tours in 18 states and medical aid provided to 79269 scheduled castes
patients.

Swasthya Rakshan Programme

This programme has been executed through 21 CCRAS Institutes in 19 States.
A total 153 villages/colonies covered through 3853 tours in 19 States and medical
aid provided to 114941 patients.
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Integration of AYUSH (Ayurveda) with National Programme for Prevention and
control of Cancer, Diabetes, Cardiovascular Diseases and Stroke (NPCDCS) in 3
districts Surendra Nagar (Gujarat), Bhilwada (Rajasthan) and Gaya (Bihar).

This programme has been executed in 3 districts i.e. Surendra Nagar (Gujarat),
Bhilwada (Rajasthan) and Gaya (Bihar). A total 31910 patients were enrolled for
selected non communicable diseases, 77565 patients were enrolled/ registered for Yoga
Classes and 760 camps were conducted.

Ayurvedic Health Centres under North East Plan

The Ayurvedic Health Centres under NE Plan has been initiated in 20 centres
in 3 States. In Assam a total 8746 patients were attended at 10 Ayurvedic Health
Centres through RARIGID, Guwahati, in Sikkim a total 5964 patients were attended
at 4 Ayurvedic Health Centres through RARI, Gangtok and in Arunachal Pradesh a
total 8631 patients were attended at 6 Ayurvedic Health Centres through RARI,
Itanagar.

IEC Activities

The Council has participated in 43 Arogya Melas, fairs, exhibitions for
dissemination of knowledge and awareness of Ayurveda in public and also
conducted training programmes, seminars, workshops and conferences at different
locations.

Statement-11

The details of Extra Mural Research Projects in respect of Ayurveda during
the last three years 2014-15

SI. No.  Name of Principal Title Fund released
Investigator & (Lst
Address Installment)
1 2 3 4
1 Dr. Surendra H. Bodake, Search for novel Anti-cataract ¥ 10,99,040/-
Associate Professor, SLT agents: phytochemical and

Institute of Pharma. Sciences, pharmacological investigation
G.G. Vishwavidyalaya (A of unexplored medicinal plants
Central University), Bilaspur  of Chhattisgarh State
(CG)-495009
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2. Dr. Akshay Anand,
Associate Professor, Post
Graduate Institute of
Medical Education and
Research (PGIMER)
Neuroscience Research
Laboratory Sector-12,
Chandigarh-160012

3. Dr. B. Duriaswamy, JSS
College of Pharmacy,
Rocklands, Ootacamund,
Nilgiris district, Tamil Nadu-
643001

4 Dr. Sharmistha Dey,
Assistant professor,
Department of Biophysics,
All India Institute of
Medical sciences, New
Delhi-110029

2015-16

5. Dr. Yogesh Kulkarni,
SVKM'S NMIMS
(Deemed-To-be University),
Vile Parle, Mumbai-400056

6. Dr. Renuka Munshi,
Associate Professor & In -
charge, Dept. of Clinical
Pharmacology, TN Medical
College & BYL Nair Ch.
Hospital, Dr. AL Nair Road,
Mumbai Central, Mumbai
400008

7. Dr. Joy Verghese and
Dr. Tenson Antony, Care

The neuroprotective effect of T 7,90,400/-
herbal extracts derived from

Allium cepa in mouse of

retinal ganglion cells (RGC)

damage

The mechanism of Action of T 12,41,069/-
Certain Ayurvedic Medicinal

Plants on Alzheimer's by

Dipeptidyl Peptidase-4

Inhibition using Herbs

Potential anti-oxidant effect of % 9,02,800/-
selected Ayurvedic herbs in
Parkinson and Alzheimer

disease

"Preclinical Studies on Triphala T 880800/-
for its Possible Effects in
Treatment of Microvascular

Complications of Diabetes"

"Safety evaluation of two T 2208400
important herbo-mineral
formulations used in

Ayurvedic practice”

"Validation of safety, Efficacy T 2713360

and Quality and Proration of
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Keralam Ltd, KINFRA Drug Master File cf Classical
Park-680309 Kerala Ayurvedic Formulation Vasagud
uchyadi Kashayam and
Katakakhadioradi kashyam"
8. Dr. Padmaja Marathe, "Evaluation of Role of withania T 1363600
MD Professor (Additional), somnifera and Celastras
Department of Pharmacology puniculatus in Animal Models
and Therapeutics, Seth GS of Alcohol Addiction"”
Medical College & KEM
Hospital, Parel, Mumbai
400 012
9. Mr. Ravi Munduaru, M.Sc., "Safety evaluation of two 3 1185780
Research Officer, Department important herbo-mineral
of Toxicology, formulations used in
Sri Dharmasthala  Ayurvedic practice"
Manjunatheshwar Educational
Society (R), Ujire, Centre for
Research in Ayurveda and
Allied Sciences, Kuthpady,
Udupi-574118
10. Dr. Supriya Bhalerao, "Evaluation of Triphala and 3 827600
Interactive Research School  Trimad for their effects on
for Heath Affairs, Bharati adipocytes biology and lipid
Vidyapeeth University, metabolism"
Dhankawadi, Pune-Satara
Road, Pune-411043
2016-17
11. Dr. Karthikeyan Ramalingam, "Antimicrobial Efficacy and ¥ 1028000

Ph.D., Associate Professor,
School of Life Sciences, B.S.
Abdur Rahman Unviersity,
Vandalur. Chennai-600048

Mechanisms of Herbal Extracts
Fractions (Traditional Herbal
Tooth Powder Formula) on
Biofilm Forming Cariogenic
Microorganisms"
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1 2 3 4
12. Dr. Swati Madan, Assistant  Cytotoxic,antitumor and anti ¥ 235000
Professor, Amity University,  angiogenesis evaluation of cow
Sector-125,Noida-201313 urine (Go-mutra) based medicinal
plant extract against Ehrlich
ascites cells bearing mouse
13. Dr Rabi Narayan Acharaya,  Experimental and Clinical % 1274840
Institute for Post Graduate Studies on Nagapheny
Teaching & Research in (Opuntia elatior mill) an anukta
Ayurveda, Gujrat Ayurved dravya (extra pharmocopial.
University, Jamnagar drug with special reference to
its haematinic activity
14. Dr. Sujata Law, Assistant An experimental approach ¥ 710800

Professor (Stem Cell Biology)
Calcutta School of Tropical
Medicine, 108, Chittaranjan
Avenue, Kolkata-700073

towards Bone marrow and
microenvironment in Leukemia
by using Ashwagandha
(withania somifera) and
Bhringaraj (Eclipta alba): Two
candidate inhibitors of
Hedgehog and NF-kB
pathways

ToTAL

% 1,64,61,489

Statement-111

Present Status of Treatment capacity and efficiency of All India
Institute of Ayurveda

1. Out Patient Department (OPD) started in August, 2015 at All India Institute

of Ayurveda

SI. No. Year Total No. of Patients

1 1st August 2015 - 31st March 2016 42746

2. st April 2016 - 31st March 2017 136756

3 st April to June 2017 43678
TotaL 223180




Written Answers to [1 August, 2017] Unstarred Questions 87

2. Specialty OPDs at AllIA

SI. No. Clinical Specialty

1 Neurological and Degenerative Disease Care Unit

2. Rheumatology and Musculoskeletal Care Unit

3. Diabetes and Metabolic / Allergic Disorders Care Unit

4, Shalya Chikitsa Kshara Evum Anushastra Karma (Surgical OPD including
Parasurgical Treatment for Anorectal Diseases

5. Shalakya (Eye and ENT care Clinic)

6. Stri Evam Prasuti Roga Clinic (Women Health Care Clinic)

7. Bala Roga Clinic (Child Health Care Clinic)

8. Yoga

9. Panchakarma Clinic Comprising of nearly 18-20 specific procedures for
several disorders in adults as well as Children.

10. KriyaKalpa Comprising of nearly 18 specific procedures for specific
treatment of Eye and ENT disorders.

11. Integrated AYUSH Clinic including OPDS of Unani, Homoeopathy and
Siddha

12, Diabetic Retinopathy Clinic - Monthly clinic for screening of Diabetic
retinopathy

13. Cancer Screening Clinic - Weekly clinic for Screening of female patients
for Breast and Cervical Cancers

3. IPD started in October, 2016 which is gradually being expanded as per we are

getting the possession of Hospital Building from construction Agency.
4. Laboratory Facilities comprising of ECG, Hematology. Biochemistry and
Pathological investigations.
5 Very basic of fundamental principles of Ayurveda i.e. promoting health and

prevention of diseases is accomplished by imparting consultancy services
through Yoga, lifestyle and several awareness programs and camps conducted
by AHA from time to time.
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Making unique identity mandatory for flight booking

1764. SHRI SANJAY SETH: Will the Minister of CIVIL AVIATION be pleased

to state:

(@ whether Government is planning to make it mandatory for air passengers

to furnish a unique identity at the time of flight booking;
(b) if so, the details thereof and the objective behind the move;

(c) whether Government had meeting with various stakeholders on how to
make passage of passengers through airports easier by using technology, if so, the

details thereof;

(d) whether Government has also decided to set up a technical committee

with representations of stakeholders to take this initiative forward; and

(e) if so, the details thereof along with the time by which the committee is

likely to submit its report?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) In order to enable seamless air travel at all the
airports in the country, various consultations have been conducted with all
stakeholders of the aviation system and suggestions have been received from air
passengers to furnish a digital identification numbers like PAN number, Aadhar Card

number, Passport or Driving license number at the time of purchasing air ticket.

(c) The upgradation of technology for passenger's facilitation is a continuous
process. Discussions are held regularly with diverse stakeholders on the usage of
technology for the benefit/convenience of passengers and adopting common

protocols for data sharing across airlines, airports, travel agents and others.

(d) and (e) Yes, Sir. Ministry of Civil Aviation has constituted a three-tier set
up which inter alia includes a Technical Committee for implementation of technology-
enabled seamless passenger facilities across airports in India. However, no specific
timeline has been fixed because inputs are received from the Committee periodically

regarding appropriate technology standards and interoperability protocols.
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Use of single engine aircrafts under regional connectivity scheme

t1765. SHRI P.L. PUNIA: Will the Minister of CIVIL AVIATION be pleased
to refer to Unstarred Question 196 answered in Rajya Sabha on 18.07.2017 and

state:

(@ the details of region-wise air services started under the regional air
connectivity programme and the airlines that started services under this programme

along with the types of aircrafts that are being used, the details thereof;

(o) whether it is a fact that airlines are using single engine aircrafts on few
routes under regional air connectivity programme, if so, the details thereof, region-

wise, company-wise; and

(c) whether Government has made an assessment of travel risks due to
operation of such type of aircrafts, if so, the action taken by Government in this

regard, if not, the reasons therefor and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) Details of flight schedule approved, which were
submitted by airlines under Regional Connectivity Scheme (RCS) - UDAN (Ude Desh
ka Aam Nagrik) including the name of airlines and the aircraft type is given in the

Statement (See below).

(b) and (c) In order to promote/enhance Regional Connectivity, the concept of
Scheduled Commuter Air Transport Services has been introduced by Directorate
General of Civil Aviation (DGCA). DGCA has issued Civil Aviation Requirements
(CAR) Section 3 - Air Transport, Series 'C, Part XIlI, dated 9th December, 2016, titled
"Requirements for Grant of Air operator Certificate for Scheduled Commuter Air

Transport Services".

As per requirement specified at para 6.1 of the CAR, the Scheduled Commuter
Operations is permitted only with a multiengine aircraft having an All Up Weight
(AUW) up to 5700 Kg for Scheduled Commuter Operator (Small) and AUW more
than 5700 kg and up to 40,000 kg for Scheduled Commuter Operator (Large).

tOriginal notice of the question was received in Hindi.
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Statement
Regional Connectivity Scheme/UDAN

List of routes awarded and operations commenced after 1st round of bidding

SI. No.  Proposal Route (Only RCS  Selected Airline Type of
Routes) Operator Aircraft
1 2 3 4 5
1. IGI Airport Delhi -> IGI Airport Delhi  Airline Allied  ATR-72-600
Bhatinda -> IGI To Bhatinda Services
Airport Delhi Bhatinda To IGI Limited
Airport Delhi
Bikaner (Nal) To
IGI Airport Delhi
2. Gwalior -> Indore -> Gwalior To Indore  Airline Allied  ATR-72-600
Gwalior Indore to Gwalior Services Limited
3. 1GI Airport Delhi -> Gwalior To IGI Airline Allied  ATR-72-600
Gwalior -> IGI Airport Delhi Services Limited
Airport Delhi
4. Hyderabad (Shamshabad)-> Hyderabad Turbo Megha  ATR-72-600
Kadapa -> Bangalore (Shamshabad) To Airways Private
Airport -> Kadapa -> Kadapa Limited
Hyderabad (Shamshabad)-> Kadapa To
Nanded-> Hyderabad Hyderabad
(Shamshabad)-> Vidyanagar-> (Shamshabad)
Hyderabad (Shamshabad) Hyderabad
(Shamshabad)
To Nanded
Nanded To
Hyderabad
(Shamshabad)
5. 1GI Airport Delhi -> IGI Airport Delhi  Airline Allied ~ ATR-42-320
Shimla -> IGI Airport to Shimla Services Limited
Delhi Shimla to 1GI

Airport Delhi
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1 2 3 4 5

6.  CSI Airport Mumbai -> CSlI Airport Mumbai Spicejet Q-400
Kandla -> CSI Airport To Kandla Limited
Mumbai Kandla to CSI

Airport Mumbai

7. CSI Airport Mumbai -> CSI Airport Mumbai Spicejet Q-400
Porbandar -> CSI Airport ~ To Porbandar & vv Limited
Mumbai

Expansion of runways at Gaggal and Bhuntar airports

1766. SHRIMATI VIPLOVE THAKUR: Will the Minister of CIVIL AVIATION be

pleased to state:

(@ whether Government propose to expand and strengthen existing runways,
and allied works at Gaggal Airport, Kangra and Bhuntar Airport, Kullu in Himachal
Pradesh;

(b) if so, the details thereof along with the steps taken by Government in

this regard so far; and

(c) the current status of the proposal along with the funds allocated/released/
utilised for extension and strengthening of existing runway and allied works at

Gaggal Airport and Bhuntar Airport, the details thereof, airport-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) to (c) Gaggal Airport, Kangra and Bhuntar Airport, Kullu
in Himachal Pradesh are suitable for operations of ATR-72 and ATR-42 aircrafts
respectively with load penalty in fair weather conditions. In order to make the airports
suitable for operations of aircrafts without load penalty, Airports Authority of India
(AAIl) has already projected land requirements of 153 acres and 27.77 hectares
respectively for extension of runway and other allied works to the State Government
of Himachal Pradesh. Further development works are subject to acquisition and
handing over of land free from all encumbrances and free of cost by the State

Government to AAI.
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Amendments in AAI Act

1767. SHRI ANAND SHARMA: Will the Minister of CIVIL AVIATION be

pleased to state:

(@ whether it is a fact that Government has proposed amendments in the
Airports Authority of India (AAI) Act;

(b) if so, the details thereof and the reasons therefor; and
(c) the objectives Government aims to achieve by amending AAI Act?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) to (c) Yes, Sir. Government of India had initiated a
proposal for amendment in the Airports Authority of India (AAI) Act, 1994 for
liberalizing the land usage at AAI airports, in line with the provisions contained in
clause 12(d) of the National Civil Aviation Policy, 2016 (NCAP). However, clause
12(d) of the NCAP was challenged by M/s Delhi International Airports Limited
(DIAL) in the Hon'ble High Court of Delhi. Hon'ble Court declared the provision of
NCAP ultra-vires. Thus, the proposal of Amendment in AAl Act has been kept in
abeyance. Ministry of Civil Aviation has approached the Supreme Court against the
decision of Delhi High Court and the matter is presently sub-judice.

Impact of GST on airfares

1768. DR. KANWAR DEEP SINGH: Will the Minister of CIVIL AVIATION be

pleased to state:

(@) whether the executive and first class fares have got better deal with input
trade credit under GST than economy class;

(b) if so, whether it will increase economy fares; and

(c) if so, how are we going to maintain the existing cost under UDAN
Scheme?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) to (c) With a view to reduce the overall tax burden on
the consumer, the Goods and Services Tax (GST) regime amalgamates a large number
of Central and State taxes into a single tax and allows set-off of prior stage taxes
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thereby mitigating the ill-effects of cascading taxes on prices across all sectors,

including passenger fares in civil aviation sector.

Under the GST regime, while the applicable tax rate on passenger tickets for
economy class has been reduced from 6% to 5% (non-creditable for goods), that
for business and first class has been increased from 9% to 12% (with input tax
creditable for both goods and services procured by airlines). With regard to the
UDAN Scheme, the applicable tax would also be 5% (hon-creditable for goods) on
the value of the passenger ticket excluding the subsidies provided by the Central
Government and the State Governments. Moreover, since the maximum airfare or cap
prescribed for the Regional Connectivity Scheme (RCS) seats is inclusive of the
applicable GST and the same is reimbursable to the airline operator(s) concerned at
actuals from the Regional Connectivity Fund, there would be no impact on fares
charged from passengers booked on RCS seats.

Modernisation of airports in small cities

1769. SHRI R. VAITHILINGAM: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether Government proposes to modernise airports in small cities like
Thoothukudi, Trichy, etc., in Tamil Nadu, and such places all over India;

(b) if so, the details thereof and if not, the reasons therefor; and

(c) further steps taken by Government to modernise and expand such airports
in the country, especially in Tamil Nadu?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) to (c) Development/Modernisation of airports is a
continuous process which is undertaken by Airports Authority of India (AAI) from
time to time depending upon traffic demand, availability of land and resources, grant
of environmental clearance, NOC's from various regulatory authorities, etc. In the
bid to develop airports in the State of Tamil Nadu, especially in small cities, AAI
has undertaken various modernization/upgradation works such as construction of
New Domestic Terminal Building to handle 470 peak hour passengers and conversion
of old terminal building to international cargo terminal at Tiruchirappalli Airport,
re-carpeting of existing runway/taxiway at Tuticorin Airport, construction of New
Integrated Terminal Building to cater 700 peak hour passengers and conversion of
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part of old domestic terminal building as Common User Domestic Cargo terminal at
Madurai Airport, Extension and modification of old integrated terminal building to
cater 625 peak hour passengers at Coimbatore Airport.

Increase in user fee in Thiruvananthapuram airport

1770. SHRI C.P. NARAYANAN: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether Government is aware that user fee for Thiruvananthapuram
International Airport has been increased recently while there is no increase in the
same in case of Kozhikode and Kochi airports;

(b) whether Government realises that this will work to dissuade passengers
from using Thiruvananthapuram Airport; and

() whether Government will review it in the present context of increasing

taxes on air travel in the GST regime?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) Yes, Sir. Airports Economic Regulatory Authority
(AERA), has recently, determined aeronautical charges in respect of the
Thiruvananthapuram airport for the second control period (2016-2021). While doing
so, AERA has allowed levy and collection of User Development Fee (UDF) at
T 450 per departing Domestic and ¥ 900 per departing international passenger. This
was done by AERA to give fair return on its investment made by the Airports
Authority of India (AAI) for developing and upgrading the airport. Increase in user
fee was based on the fact that AAI could not recover the targeted revenue during
the 1 st control period resulting into revenue shortfall of ¥ 159 crore, which had to
be carried forwarded to the 2nd control period. Further, AERA determines aeronautical
charges for all the airports in its fold based on the same principle of cost recovery.
AERA has not determined the aeronautical charges for the Kozhikode airport and
hence, tariffs at Thiruvananthapuram and Kozhikode airports cannot be compared.
AERA has determined the aeronautical charges in respect of the Cochin airport for
the second control period. Cochin airport has been allowed to recover its cost
through charges other than UDF e.g. Landing Charges, X-ray charges, Throughput
charges, which are levied from Airlines, are substantially higher at Cochin airport
than those of Thiruvananthapuram airport. These charges are ultimately passed on
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to the passenger by the Airlines in the form of increase in base fare. Besides, a
separate user fee in the form of Passenger Service Fee (Facilitation) of ¥ 70 per
departing passenger is applicable at Cochin airport. Thus, the present tariff structure
does not put Thiruvananthapuram airport and its passengers at disadvantage in
comparison to other nearby airports.

() No, Sir. Airports Economic Regulatory Authority (AERA) is an independent
regulatory body which has been established under an Act of Parliament i.e. AERA
Act, 2008 for regulating tariffs and other charges in respect of the aeronautical
services rendered at major airports in the Country. Government of India has no
role to play in the tariff determination process of major airports, including
Thiruvananthapuram airport.

Revenue earned by AIESL

1771. DR. R. LAKSHMANAN: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether Air India Engineering Services Ltd. (AIESL) is offering
maintenance to Third Party Customers, if so, the details thereof;

(b) the details of revenue earned by Air India Engineering Services Ltd.
(AIESL) during the last three years; and

(c) whether AIESL is also reporting loss, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) AIESL is offering Maintenance, Repair and Overhaul
Services to 3rd party customer i.e. Jet Airways, GoAir, Silk Air, Qatar, Indian Air
Force, Indian Navy, Nepal Airlines etc.

(b) The details of revenue earned by AIESL during the last three years is
given in the Statement (See below).

() Net loss after tax reported by AIESL is as under:—

(% in crore)

2016-17 2015-16 2014-15
(Prov.)

652.78 558.62 24257




96  Written Answers to [RAJYA SABHA] Unstarred Questions

Statement

Details of revenue earned by AIESL during last three years

(X in crore)
Airlines 2016-17 (Prov.) 2015-16 2014-15*
Air India Limited 501.70 477.00 112.00
Air India Charters Limited 80.04 68.00 15.00
Airlines Allied Services Limited 26.27 1531 3.00
Others (Third Party) 127.00 59.96 12.00
ToTtaL 735.01 620.27 142.00

* Figures from January, 2015 to March, 2015.
Protocol for VIPs in private airlines

1772. SHRI HARIVANSH: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether it is a fact that the Ministry has sent a notice to private airlines
and other stakeholders regarding protocol to be extended to VIPs in private airlines;

(b) whether any meeting has been held in this connection with private
airlines;

(c) if so, the details thereof; and

(d) the steps taken to ensure that common people do not suffer because of
this exercise?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) No Sir.

(c) and (d) Do not arise.
High priority to hilly areas and island regions under UDAN scheme

1773. SHRIMATI SAROJINI HEMBRAM: Will the Minister of CIVIL AVIATION
be pleased to state:

(@ whether Government has categorised country's hilly areas and island
regions as high priority areas to improve air connectivity to these areas under the
UDAN Scheme, if so, the details thereof; and
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(b) the various measures Government has taken or shall take to enhance air
connectivity to hilly regions, Islands and smaller cities?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) The Ministry of Civil Aviation has launched
RCS-UDAN scheme on 21-10-2016 to facilitate / stimulate regional air connectivity
by making it affordable. Promoting affordability of Regional air connectivity is
envisioned under RCS by supporting airline operators through (i) concessions by
Central Government, State Governments and airport operators to reduce the cost of
airline operations on regional routes and (ii) financial support (Viability Gap Funding
or VGF). Operations under the Scheme are permitted through fixed wing aircraft
(including sea planes) and helicopters, provided that operations through helicopters
are permitted only among the States of Jammu and Kashmir, North Eastern Regions,
Andaman and Nicobar Islands and Lakshadweep Islands.

Compassionate appointments in Air India

1774. SHRI RAJ BABBAR: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ the policy of compassionate appointments in vogue in Air India;

(b) the number of requests and representations received for compassionate
appointment in Air India during the last three years and the current year, year-wise;

(c) whether any action has been taken by Government on these requests/
representations; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) Yes, Sir. The number of requests and
representations received for compassionate appointment in Air India during the last
three years and the current year are as follows:—

Year Request Received
2014 3
2015 K3
2016 7l
2017 (till date) 2

TotaL 154
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(c) and (d) Erstwhile Air India and Indian Airlines merged into a new entity in
2007. Before merger both the erstwhile companies were following their own policies
on compassionate appointment, After merger all appointments were put on hold in
November, 2007.

The policy on Compassionate Appointment in merged entity was formulated
and implemented in April, 2016. As per the said policy, dependents of employees
who died on or after 1st January, 2016 are eligible for compassionate appointment
under this policy. Till now 38 compassionate appointments have been made, under
the policy dated 06.04.2016.

Upgradation of airports in North Eastern Region

1775. SHRIMATI RANEE NARAH: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ the steps being taken to upgrade Guwahati, Dibrugarh, Agartala and
Imphal Airports to a regional aviation hub; and

(b) the policy and programme being taken to increase the frequency of intra-
regional services with this hub?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI
JAYANT SINHA): (a) Development/Upgradation of airports is a continuous process
which is undertaken by Airports Authority of India (AAIl) from time to time
depending upon traffic demand, availability of land and other resources. For
development of Guwahati Airport as inter-regional hub and Agartala, Dibrugarh and
Imphal as Intra-regional hubs in the North eastern region, AAI has already
constructed three hangars at Guwahati Airport, commenced construction of hangars
at Dibrugarh and Imphal airports and floated tenders for award of work for
construction of hangar at Agartala airport.

(b) Operations in domestic sector have been deregulated and airlines are free
to operate anywhere in India subject to compliance of Route Dispersal guidelines.
However, actual operations by airlines are guided by commercial viability and their
company policy.

Utilisation of space in SGRDJ airport, Amritsar

1776. SHRI SHWAIT MALIK: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether Government is planning to utilise the first floor of Shri Guru Ram
Dass Jee (SGRDJ) International Airport, Amritsar to provide space for the lounges
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of the reputed airlines, duty free shops for the customers and for the ease of
congestion at the airport; and

(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI
JAYANT SINHA): (a) and (b) Yes, Sir. Airports Authority of India (AAI) has decided
to utilise the first floor of Shri Guru Ram Dass Jee International Airport, Amritsar
for provision of space for food courts, shopping areas and business/executive
lounges in the International and Domestic Security hold Areas (SHA) to improve
passenger experience. A portion of the first floor at the airport is already being used
as International SHA and Duty free shop is also available in the International SHA.

Assessment of services of aviation companies

1777. DR. SATYANARAYAN JATIYA: Will the Minister of CIVIL AVIATION
be pleased to state:

(@ the details of aircrafts with each of the aviation companies operational in
the country along with the assessment of status of their passenger services,
punctuality and maintenance as on date in 2017; and

(b) the steps taken to make the National carrier Air India excellent in the
aforesaid areas and the future of the company?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI
JAYANT SINHA): (a) The details of the current fleet size vis a vis operational
aircrafts of the scheduled domestic airline are as follows:

Airlines Current fleet Size Operational Aircraft

Indigo A320(135) 128

Go Air A320(24) 2

Spicejet B737(35) K¢
Q400(20) 19

Air Asia A320(10) 10

Jet Airways B737(76) 76

& Jet Lite A330(08) 08
B777(10) 10

ATR 72(18) 18
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Airlines Current fleet Size Operational Aircraft
Vistara A320(15) 15
Zoom Air CRJ500(02) 01
Trujet ATR72(04) 03
Air India B777(15) n
B747(05) 02
B787(24) pil
A319(22) 19
A320(32) 18
A321(20) 18
ATR42(02) 02
ATR72(10) 02)
Air India Express B737(23) 21

Airline-wise and complaint redressal status in last six months as submitted by
them is given in the Statement-1 (See below).

Status of punctuality, airline-wise on time performance in the last six months
is given in the Statement-1l (See below).

Further, the aircraft operated by scheduled operators are maintained as per
Directorate General of Civil Aviation (DGCA) approved maintenance program which
is prepared by operator based on the manufacture Maintenance Planning Document
(MPD). The compliance of maintenance programme is assessed during Airworthiness
Review Certificate (ARC) renewal and various spot checks and surveillance check.

(b) During the last three years Air India had initiated number of steps
including various phase market initiatives. The steps inter-alia include the following:—

1 Introduction of New Routes.
2. Preferred seat selection on domestic and international routes.
3. Flash Sale of seats to increase revenues and Passenger Load Factor (PLF).

4. To utilize unsold inventory/launching of airfare equivalent to Rajdhani 11AC
fare on select sectors.

5. Dynamic pricing and introduction of Advance Purchase fare.

6.  Various sales and Marketing Initiatives.
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Government had approved a Turnaround Plan (TAP) / Financial Restructuring
Plan (FRP) for operational and financial turnaround of Air India. The TAP/FRP
provides equity infusion of ¥ 30231 crores upto 2021 subject to achievement of
certain milestones as laid down in the TAP/FRP. The Company has made substantial
progress in both Operational as well as Financial Areas as per TAP Milestones. As
a part of the Turnaround Strategy for Air India Ltd., the company, with the overall
support of the government, has initiated a number of steps in order to cut costs
and losses. These steps, inter-alia, include the following:—

(i) Route rationalization of erstwhile Air India (Al) and Indian Airlines (1A)
route and elimination of route network involving parallel operations.

(i) Rationalization of certain loss making routes.

(iii) Enhanced utilization of new fleet resulting in production of higher
Available Seat Kilometers (ASKMs).

Statement-1

Airline-wise and complaint redressal status in last six months

Jan-17

Airlines Total Redressal Status

Complaints Closed Open
1 2 3 4
Air Costa 5 5 -
Air Asia 2 2 -
Vistara 2 2 -
Go Air % 9% -
Indigo 117 17 -
Spicejet 72 72 -
Jet Airways + JetlLite 224 210 14
Air India (Dom) 334 192 142
TruJet 4 4 R
Air Carnival 1 1

ToTAL 877 721 156
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Feb-17
1 2 3 4
Air Costa 6 6 -
Air Asia 23 23 -
Vistara 2 2 -
Go Air 88 88 -
Indigo 110 110 -
Spicejet 63 63 -
Jet Airways + JetLite 207 202 5
Air India (Dom) 306 215 91
TruJet 3 3 -
Air Carnival 0 0 -
Zoom Air 2 2 -
ToTaL 810 714 %
Mar-17
Air Asia 16 16 0
Vistara 3 3 0
Go Air 55 55 0
Indigo D0 D0 0
Spice Jet 58 58 0
Jet Airways + JetLite 213 207 6
Air India (Dom) 242 149 3
TruJet 3 3 0
Air Carnival 0 0 0
Zoom Air 0 0 0
ToTaL 680 581 N
Apr-17
Air Asia 18 18 0
Vistara 4 4 0
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1 2 3 4
Go Air 54 A 0
Indigo I6) I6) 0
Spicejet 53 53 0
Jet Airways + JetlLite 211 211 0
Air India (Dom) 226 143 83
TruJet 2 2 0
Air Carnival 0 0 0
Zoom Air 0 0 0
TotaL 643 560 &3
May-17
Air Asia n n 0
Vistara 3 2 1
Go Air 58 58 0
Indigo 109 109 0
Spicejet 57 57 0
Jet Airways + JetlLite 231 231 0
Air India (Dom) 245 111 134
TruJet 2 2 0
Zoom Air 0 0 0
TotaL 716 581 135
Jun-17
Air Asia 9 9 0
Vistara 5 5 0
Go Air 62 62 0
Indigo 80 80 0
Spicejet 59 59 0
Jet Airways + JetlLite 217 213 4




104  Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4

Air India (Dom) 196 119 7

TruJet 3 3 0

Zoom Air 0 0 0

TotaL 631 550 81
Statement-11

On Time Performance of Scheduled Domestic Airlines

Airlines Jan-17  Feb-17  Mar-17  Apr-17  May-17  Jun-17
Air India (Dom) 56.8 66.2 79.7 839 7738 69.9
Go Air 60.6 68.6 818 804 765 759
Indigo 712 79.7 88.0 85.2 85.0 86.1
Jet Airways+JetLite 594 68.5 80.7 78.7 75.2 704
Spicejet 716 811 85.7 854 824 79.8
Vistara 530 726 85.1 874 80.2 80.8

Completion of work at Gulbarga airport

1778. SHRI BASAWARAJ PATIL: Will the Minister of CIVIL AVIATION be

pleased to state:

(@) whether Karnataka Government has given any date for its completion work

at Gulbarga air port in Karnataka, if so, the details thereof;
(b) when the work had started and what was the original estimate; and
(c) what is the present cost, and by when it will be completed?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) to (c) Government of Karnataka has entrusted the
construction of balance work of Gulbarga Airport to State PWD in June, 2015 and
M/s RITES were appointed to provide technical support and third party inspection.
The project is to be implemented in three phases at an estimated cost of 109 crores.
As informed by State Government, the scheduled date of construction of Gulbarga

airport is by December, 2017.
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Operation of wide bodied aircrafts from Calicut airport

1779. SHRI M.P. VEERENDRA KUMAR: Will the Minister of CIVIL AVIATION
be pleased to refer to Unstarred Question 1293 answered in the Rajya Sabha on 14
March, 2017 and state:

(@ whether Government has taken necessary steps to restart operation of
wide bodied aircrafts at Calicut, if so, the details thereof; and

(b) the expected time to restart operation of wide bodied aircrafts?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) Calicut airport in Kerala is licensed for operations of
wide-bodied aircraft upto Code D type, i.e. B-767, A-310, B-727 type of aircraft. Air
India withdrew operations of Code 'E' type of aircraft (wide-bodied) from 30th April,
2015 from Calicut due to runway repair work at the airport. Due to operational safety
reasons in view of inadequate runway length and width of basic strip, Directorate
General of Civil Aviation (DGCA) has not granted permission for operations of Code
'E' type of aircraft at this airport. Additional requirement of 248.3 acres of land has
already been projected to the State Government of Kerala for making the airport fit
for operations of Code 'E' type of aircraft.

(b) No timelines for restart of operations of Code 'E' type of aircraft can be
envisaged at this stage as it is subject to the availability and handing over of
required land by the State Government.

Mechanism to regulate airfares

1780. SHRI NARENDRA KUMAR SWAIN: Will the Minister of CIVIL AVIATION
be pleased to state:

(@ whether there is no transparent mechanism to regulate airfares in the
country and as such, airlines are free to charge as much as they can;

(b) whether the idea of providing a competition between airlines has not
worked and Government is facing the problem of predatory airfare due to cartelisation
amongst the airlines;

(c) whether the benefit of reduction in the price of ATF is also not passed
on to the passengers as reduction in airfares; and



106  Written Answers to [RAJYA SABHA] Unstarred Questions

(d) if so, stringent measures Government propose to take to ensure that

airfares remain within a reasonable range of passengers?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) With the repeal of Air Corporation Act in March
1994, the provision of air fare approval was dispensed with by the Government.
Under the provision of Sub Rule (1) of Rule 135 of the Aircraft Rules, 1937, every
air transport undertaking engaged in scheduled air services require to establish tariff
having regard to all relevant factors, including cost of operation, characteristic of
services, reasonable profit and the generally prevailing tariff. The fares so established,
are required to be displayed by the airlines on their websites in compliance of Sub
Rule (2) of Rule 135 of the Aircraft Rules, 1937.

DGCA has issued Air Transport Circular 2 of 2010 wherein airlines are required
to display on their respective website the tariff sheet route-wise across their network
in various fare categories and the manner it is offered in the market. The intention
behind the above directions is to keep the passengers informed of pricing pattern
of airlines. DGCA has also set up a Tariff Monitoring Unit in 2010 that monitors
airfares on certain routes selected on random basis to ensure that the airlines do
not charge airfares outside the range declared by them. The analysis has shown
that the airfares remained well within the fare bucket uploaded by the airlines on
the respective website.

(c) and (d) No such analysis has been carried out by the Government. Air
fares are, established by the airlines under the provision of Sub Rule (1) of Rule
135 of Aircraft Rules, 1937, considering all relevant factors, including the cost of
operation, characteristics of service, reasonable profit and the generally prevailing
tariff. The airfares so established are required to be displayed under the provisions
of Sub Rule (2) of Rule 135 of Aircraft Rules, 1937. Airline remains compliant to the
regulatory provisions of Rule 135.

Domestic market share of Air India

1781. SHRI DILIP KUMAR TIRKEY: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ what has been the pattern of growth of domestic air passengers in the
last three years in the country in percentage terms; and
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(b) what is the current share of Air India out of the total domestic air

passengers in the country?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) Details showing the growth of domestic air passengers
in scheduled operations in the last three years in the country is given in the
Statement (See below).

(o) The share of Air India, in terms of domestic passengers, for the year
2016-17 is about 14.2 per cent of the total scheduled operations for domestic

passengers.
Statement

Details showing growth in total domestic passengers carried in

scheduled operation

Year Domestic
Total Passengers % Change over previous
(In million) year (Growth)
2013-14 60.67 484
2014-15 70.08 1552
2015-16 85.20 2157
2016-17(P) 103.75 2177

Appointment of Government officials for airport security

1782. SHRI DEVENDER GOUD T.: Will the Minister of CIVIL AVIATION be

pleased to state:

(@ whether it is a fact that Airports Authority of India (AAI) has recently
appointed nearly 40 officials of Government such as clerks, stenographers,

electricians, PAs, etc., to perform the duties of airport security in various airports;
(b) if so, the details thereof and the reasons therefor, airport-wise; and

(c) how AAI thinks that clerks, electricians, stenographers can perform duties

of airport security?
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THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) to (c) No, Sir. No such Government officials like Clerks,
Stenographers etc. have been appointed by Airports Authority of India (AAIl) to
perform the duties of airport security at various airports. However, 32 AAI employees
with 3 years experience as Senior Supdt. (NE-9) level were selected under Internal
Deputation Policy-2014 as Assistant Manager (Security) and 8 AAI employees with
3 years experience in Assistant Manager (E-2) level were selected as Manager
(Security). The airport security job is performed by CISF personnel and these AAI
officials are entrusted with the security related coordination work only.

Operational profit/loss of Air India

1783. SHRI HUSAIN DALWAI: Will the Minister of CIVIL AVIATION be pleased
to refer to reply to Unstarred Question 2891 given in the Rajya Sabha on 28 March,
2017 and state:

(@ whether Ministry is considering privatisation of Air India;

(b) if so, the details of steps taken so far and the rationale behind

privatisation;

() whether Air India has shown an improvement in its operational profit/
loss between 2011 and 2016 and also an improvement in the passenger load factor;
and

(d) if so, the details thereof and whether such improvement shows that there

is no need of privatization?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) The Cabinet Committee on Economic Affairs
(CCEA) in its meeting held on 28.06.2017 has given in-principle approval for
considering strategic disinvestment of Air India (Al) and its five subsidiaries and
constitution of Al Specific Alternative Mechanism to guide the process.

NITI Aayog submitted its Recommendations (Fourth Tranche) on Strategic
Disinvestment of the Central. Public Sector Enterprises on May 12, 2017. In its
recommendations, the Aayog had given the rationale for the disinvestment of Al
and attributed it to (1) the fragile finances of the company; and (2) the non-strategic
nature of Government participation in a highly competitive, well regulated industry.
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(c) and (d) Air India has registered improvement in both operational and
financial performance including increase in number of Revenue Passenger from 13.4
million in 2011-12 to 18.00 million in 2015-16 and from operational loss of
¥ 5138.69 crore in 2011-12 to an Operating Profit of ¥ 105 crore in 2015-16 since the
introduction of the Turnaround Plan/Financial Restructuring Plan by the
Government.

The Al specific Alternative Mechanism will decide on the future course of

action.
Clamp down on negative propaganda by former employees of Air India

1784. SHRI N. GOKULAKRISHNAN: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether it is a fact that Air India has decided to clamp down on former
employees who criticise the airline on public platforms;

(b) whether it is also a fact that Air India has made it clear that retired
personnel who make negative comments with the intention of tarnishing the image
of the company will themselves be responsible for cessation of their post retirement
facilities; and

(c) whether it is also a fact that in the recent past the company had noticed
few retired personnel had been tarnishing the company's image on social networking
sites, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) No, Sir.

(b) and (c) Vide Air India's circular dated 21.6.2017, it has been advised that
retired employees of the company should refrain from posting any negative statement
about the company on social networking sites.

Reduction in waiting time of passengers

1785. DR. SANJAY SINH: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether it is a fact that an air traveller has to spend 75.32 per cent of
total air travel time on waiting in the country;
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(b) whether it is also a fact that for stopover flights the traveller has to wait
around 83.55 per cent of the travel time in the airports;

(c) if so, proposal of Government to reduce the waiting time of passengers;
and

(d) the details of comparative study with the international counterparts
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) to (d) No such analysis has been made by this Ministry,
however, continuous efforts are taken to reduce runway occupancy time, enhancing
runway utility, enhancement in aircraft movement through Air Traffic Control etc.
for reducing the waiting time of passenger.

Skill gap in civil aviation sector

1786. PROF M.V. RAJEEV GOWDA: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether the Ministry has undertaken any measures to address the
expanding skill gap in the civil aviation given the unprecedented growth in the

Indian aviation sector; and

(b) the number of trained pilots and aircraft maintenance engineers in the
country who are currently unemployed?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) In accordance with the road map for aviation education
and skill development contained in the National Civil Aviation Policy, 2016, a number
of initiatives have been taken in order to bridge skill gaps wherever these exist.
Qualification Packs -National Occupational Standards (QP-NOS) have been drawn up
for identified job roles in the aviation sector in accordance with the National Skill
Qualification Framework (NSQF). Other initiatives include Recognition of Prior
Learning and creation of awareness through workshops. The Rajiv Gandhi National
Aviation University (RGNAU) has been set up to facilitate and promote aviation
studies and research, achieve excellence in areas related to aviation sector, and to
produce quality human resources. RGNAU also conducts Executive Development
Programmes and Management Development Programmes for the industry.
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(o) During the last five years between 2012 and 2016, Commercial Pilot's
Licence (CPL) was granted to 3,016 persons and Airline Transport Pilot's Licence
(ATPL) to 2,172 persons, while Aircraft Maintenance Engineer (AME) Licence were
granted to 159 persons and Basic AME Certificate to 3,644 persons as per data
maintained by Directorate General of Civil Aviation (DGCA). Data on currently
unemployed trained aviation pilots and/or AMEs in the country is not maintained.

Opposition to privatisation of Air India
1787. SHRI D. RAJA: Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether it is a fact that various employees' unions of Air India have
opposed the Government's decision to privatise Air India and they have written a
letter to the Ministry warning of an industrial unrest against this decision; and

(b) if so, the details thereof and Government's reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) The AIll India Airlines Retired Personnel
Association has submitted representation against the proposed disinvestment of Air
India Limited.

The Cabinet Committee on Economic Affairs (CCEA) in its meeting held on
28.06.2017 has given in-principle approval for considering strategic disinvestment of
Air India and its five subsidiaries and constitution of Air India Specific Alternative
Mechanism (AISAM) to guide the process on strategic disinvestment.

Air services between small cities of Madhya Pradesh and Delhi

11788. SHRI PRABHAT JHA: Will the Minister of CIVIL AVIATION be pleased
to refer to answers to Unstarred Questions 1296 and 4333 given in the Rajya Sabha
on 14 March, 2017 and 11 April, 2017, respectively and state whether there is a
proposal to connect a number of small cities of Madhya Pradesh to the National
Capital by air service and the details of progress made so far, in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): With repeal of Air Corporation Act in March 1994, the
Indian domestic aviation was deregulated. Airlines are free to induct capacity with
any aircraft type, free to select whatever markets and network they wish to service

tOriginal notice of the question was received in Hindi.
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and operate. Government has however, laid down Route Dispersal Guidelines with a
view to achieve better regulation of air transport services of different regions of
the country. As such, the airlines are free to operate anywhere in the country subject
to compliance with Route Dispersal Guidelines issued by Government.

Government of India, Ministry of Civil Aviation has launched Regional
Connectivity Scheme (RCS)-UDAN (Ude Desh ka Aam Nagrik) scheme on 21-10-2016
for providing connectivity to unserved and under-served airports of the country.
The primary objective of RCS is to facilitate/stimulate regional air connectivity by
making it affordable by providing Viability Gap Funding (VGF) and other concessions
to the selected airline operators under RCS. The interested airlines based on their
assessment of demand on particular routes can submit proposals at the time of
bidding under RCS from time to time. The following airports from Madhya Pradesh
have been included in the tentative list of un-served and under-served airports under
RCS:

Gwalior, Amla, Betul, Birlagram (Nagda), Birwa, Burhar (Shahdol), Chindwara,
Damon, Datia, Dhana, Gandhisagar, Guna, Jhabua, Jhabua (Ranpet), Kanha (Mandla),
Khandwa, Khargone, Lalpur, Nagda, Neemuch, Nowgong, Pachmarhi, Panna, Raisen
(Chiklod), Rajhara (Dhalli), Rakhikol, Ratlam, Rewa, Sagar, Sarangarh, Sarani, Satna,
Seoni, Shahdol, Shivpuri, Sidhi, Sitamanu (Sitamaw, Mandasore), Tekanpur, Ujjain,
Umaria.

Airports Authority of India (AAI), the implementing agency of Regional
Connectivity Scheme (RCS)-UDAN after first round of bidding has awarded 27
numbers of proposals involving 31 Unserved, 12 under-served airports including
Gwalior in Madhya Pradesh. RCS flight has commenced from Gwalior.

Airports of international standard in Madhya Pradesh

11789. SHRI DIGVIJAYA SINGH: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ the total number of airports run by Airports Authority of India (AAI) in
Madhya Pradesh;

(b) the number of airports out of the above which are proposed to be
upgraded as International Airports and the action taken for this and the airports
that have been expanded and converted into International Airports; and

tOriginal notice of the question was received in Hindi.
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(¢) by when International flights would start operating from the State after
the expansion of airports?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) Airports Authority of India (AAI) owns and maintains
8 airports in Madhya Pradesh, including five operational airports at Bhopal, Jabalpur,
Khajuraho, Indore and Civil Enclave at Gwalior and three non-operational airports
at Khandwa, Panna and Satna.

(b) Development and upgradation of airports to international standards is a
continuous process which is undertaken by AAI from time to time depending upon
commercial viability, traffic demand, availability of land etc. Bhopal, Indore and
Khajuraho airports have already been upgraded to international standards with New
Integrated Terminal Buildings and other associated work. Further, AAI has also
finalized the scope of work for extension of existing runway, construction of new
terminal building and other allied works for operations of A-320 type of aircrafts at
Jabalpur Airport.

(c) Indian carriers are free to mount air services from any point in India to
foreign destinations as per the respective bilateral air service agreements. However,
actual operations are always guided by traffic demand and commercial judgment of
the airlines.

Flight control, repairing, overhauling and services
centre at Hyderabad

1790. SHRI DHARMAPURI SRINIVAS: Will the Minister of CIVIL AVIATION
be pleased to state:

(@ whether it is a fact that the Ministry has taken a decision to establish
flight control, repairing, overhauling services centre at Begumpet airport, in
Hyderabad, if so, the details thereof; and

(b) whether the unit has already been started, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) No, Sir.

(b) Does not arise.
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Flight services to Dubai from Gannavaram airport

1791. SHRI T.G. VENKATESH: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether Government is planning to start flight services to Dubai from
Gannavaram airport in Andhra Pradesh shortly, if so, the details thereof; and

(b) by which time these services will be commenced, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) No Sir.

(b) Does not arise.
Passenger facilities at Visakhapatnam airport

1792. SHRI V. VIJAYASAI REDDY: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether any representation from the Air Traveller's Association has been
received by the Airports Authority of India (AAI) to provide passenger facilities at
Visakhapatnam airport recently;

(b) if so, the details of representations and the amenities sought by the
Association at Vizag airport;

(c) whether any consultations have been held with Ministry of Defence to
keep airport open even after 10 p.m.; and

(d) by when the proposed six bays are going to be completed for parking
more flights?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) Yes, Sir. Through their representations dated
22.05.2017 and 31.05.2017, the Andhra Pradesh Air Travellers Association had sought
enhancement of passenger amenities at Visakhapatnam airport like provision of more
chairs and best washroom facilities for passengers, arrangement of medical shop for
emergency requirement, additional space at domestic security hold area, increase in
entry points/security check points with proper sign boards at boarding points,
canopy at city side for arrival and departing passengers to protect from rain and
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sun, provision of police outpost for the convenience of international tourists
especially women passengers, arrangement of high quality premium taxis manned by
professionally trained tourist guide/drivers, better car park management and
permission to use INOGEN-one-G3 equipment as aircraft cabin Baggage for patients
suffering from Interstitial Lung Disease (ILD).

(c) Airport operations are open for 24 hours and there is no restriction by
Navy in this regard.

(d) reconstruction work of six aircraft parking bays has already been
completed.

Pending proposal of an international airline

1793. SHRI KIRANMAY NANDA: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether any proposal from an international airline is pending with
Government of India for approval for operations in India, if so, the details thereof;
and

(b) the reasons for not granting permission for operation in India?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) No Sir.

(b) Does not arise.
International status to Vijayawada airport

1794. SHRI CM. RAMESH: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether it is a fact that Vijayawada airport in Andhra Pradesh has been
granted 'International airport' status by the Union Cabinet recently;

(b) if so, the facilities that are attached to this tag and the details of plan of
action for providing such facilities at Vijayawada airport;

(c) whether sufficient land is available; and

(d) by when International terminal is going to be completed and since when
hub-and-spoke facility is going to be started?
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THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) Yes, Sir. In compliance with the provisions of Andhra
Pradesh Reorganisation Act, 2014, Vijayawada airport has been declared as
International Airport w.e.f. 01.08.2017 vide Gazette notification S.0.1938(E) dated
20.06.2017 with the approval of Union Cabinet.

(b) As per the standards prescribed by International Civil Aviation
Organisation (ICAOQ), the statutory facilities for Customs, Immigration, Public Health
and Agricultural Quarantine are necessary for international airports. Besides, other
infrastructural facilities such as availability of Ground Lighting Facilities, Instrument
Landing System for operation of aircrafts at night, adequate runway length to cater
to medium capacity long-range aircraft or equivalent type of aircraft, etc. are also
required. For provision of statutory facilities such as Customs, Immigration, Plant
and Animal Quarantine at Vijayawada airport, the respective Departments/Ministries
have been liaised with and they have conveyed acceptance for positioning of
necessary manpower and equipments at the airport. Further, Airports Authority of
India (AAI) has also commenced renovation of the old terminal building for immediate
limited international operations and has made available necessary equipments for
ground lighting and instrument landing at the airport. A new Interim terminal building
suitable to handle 500 peak hour passengers has already been commissioned on
03.02.2017 to shift the domestic operations.

() Yes, Sir.

(d) AAI has already floated tenders for appointment of Project Management
Consultant for construction of Integrated Terminal Building at Vijayawada airport.
Besides, in order to meet immediate limited international operations, the work for
renovation and modification of old terminal building has already been commenced
at the airport.

Difficulties faced by passengers at IGI airport

1795. SHRI RITABRATA BANERJEE: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether it is a fact that there are issues of difficulties being faced by
the travelling passengers at the Indira Gandhi International (1GI) airport, New Delhi,
if so, the details thereof; and
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(b) whether any exercise to relocate the shops have been undertaken and if
so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) There have been various reports in recent times
indicating level of congestion at Terminal ID of the IGI Airport, New Delhi resulting
in crowding and long queues at check-in points and security counters, etc. during
the peak hours. The Public Accounts Committee and the Department Related
Parliamentary Standing Committee on Transport, Tourism and Culture have visited
the airport with a purpose to examine the issue of congestion due to the presence
of shops in the terminal area. Based on the recommendations of both the Committees,
Delhi International Airport Limited (DIAL) has released additional space for seamless
passenger movement by relocating the shops. Besides, DIAL has also refurbished
T-2 with an intention to ease the congestion at Terminal 1.

User Development Fee in different airports

1796. SHRI RITABRATA BANERJEE: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether the Airports Economic Regulatory Authority (AERA) calculates
the User Development Fees charged at different airports of the country;

(b) if so, the details thereof, airport-wise; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) The Airports Economic Regulatory Authority of India
(AERA) determines aeronautical tariff, including the User Development Fee (UDF),
in respect of major airports of the country. Tariff in respect of non-major airports is
approved by the Ministry of Civil Aviation.

(b) The details of airport-wise UDF (in INR per departing passenger) are as

under:—
Airport International Domestic
Delhi 45 10

Mumbai 218 0
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Airport International Domestic
Bengaluru 1226 306
Hyderabad 1700 430
Kolkata 1124 449
Chennai 667 166
Guwahati 332 332
Lucknow 1124 392
Thiruvananthapuram 950 450
Jaipur 1000 150
Ahmedabad 415 110
Amritsar 910 150
Udaipur Nil 150
Trichy 360 150
Vishakhapatnam Nil 150
Mangalore 825 150
Varanasi 975 150

(c) Does not arise in view of above.
Overbooking on domestic flights

1797. SHRI T. RATHINAVEL: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether it is a fact that Government has swung into action to crack down
on the incidence of overbooking on domestic flights which rose by more than 60
per cent in the last eight months despite stiff compensation rules for airlines;

(b) whether it is also a fact that such overbooking has resulted in thousands
of passengers being denied boarding despite holding a ticket; and

(c) whether it is also a fact that a meeting has been held to discuss the
rising number of boarding denial cases in 2016-17 and if so, the deliberations made
in the said meeting?
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THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) to (c) This Ministry has not made any analysis in this
regard as no overbooking data is required to be submitted by the operators as per
regulations. However, in view of rapid expansion of air services within India and on
international route to/from India, Civil Aviation Requirements (CAR), Section-3, Series-
M, Part-VI titled "facilities to be provided to passengers by airlines due to denied
boarding, cancellation of flights and delays in flights" has been amended after
consulting all the stake holders including common public. Amended CAR has been
placed on the public domain with effect from 15/07/2016.

Political meeting in the premises of Goa airport

1798. SHRI DIGVIJAYA SINGH: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether it is a fact that on 1st July, 2017 a political party organised a
Public Meeting on Goa airport;

(b) whether airport authority had given permission to hold this meeting, if
so, the details thereof in respect of the public authority who granted the permission
and under which rule the said permission was granted,;

(c) if not, what action is being taken against the person who held this illegal
meeting; and

(d) whether any FIR has been lodged in this regard, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) A senior leader of a political party was welcomed by
the local party functionaries and workers outside the terminal building at Goa airport
on 1st July, 2017, in an area open to general public.

(b) Permission is not always required for receiving any dignitaries/political
leaders outside the terminal building at the airport. Such receptions can be
appropriately regulated at any time by the airport authorities and security agencies
depending upon the security cover of the person arriving and other factors.
However, during the Advance Security Liaison meeting held on 29.06.2017 by Deputy
Superintendent of Police (DSP), Security, it was informed that welcome/reception of
the visiting dignitary will be held outside the terminal building. The same was duly
taken note of by the airport authorities also.
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(c) and (d) The matter is presently subjudice before the High Court of Goa.
Protection of interest of Air India employees

1799. SHRI MAHENDRA SINGH MAHRA:
SHRI HARIVANSH:

Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether it is a fact that a number of private companies have expressed
their interest in taking over Air India;

(b) if so, the names of these companies;
(c) what is the present status of disinvestment in Air India; and

(d) by when a decision is likely to be taken in this regard, and the details

of the steps being taken to protect the interests of employees working therein?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) Indigo airline has submitted an expression of
interest in this regard.

(c) and (d) The Cabinet Committee on Economic Affairs (CCEA), in its meeting
held on 28.06.2017, has given in-principle approval for considering strategic
disinvestment of Air India and its five subsidiaries and constitution of Air India
Specific Alternative Mechanism (AISAM). The AISAM will decide further course of

action including protection of interest of employees.
Restructuring of long term loans of Air India

1800. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether Government decided to privatise Air India and five of its
subsidiaries, if so, the details thereof;

(b) whether it is a fact that Air India has turned around now but because of
heavy debt burden and higher interest rate, it is in financial difficulty;
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(c) if so, whether Government would restructure the long term loan with soft
loan and low rate of interest, to make Air India viable; and

(d) alternatively, whether its assets worth T 30,000 crore would be used along
with bailout package for serving the huge debt and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) The Cabinet Committee on Economic Affairs (CCEA) in
its meeting held on 28.06.2017 has given in-principle approval for considering
strategic disinvestment of Air India and its five subsidiaries and constitution of Air
India Specific Alternative Mechanism (AISAM).

(b) Air India has been making improvements in its financial and operational
performance since the implementation of the Turnaround Plan approved by the
Government. The company has posted improvements in 2015-16 compared to the
corresponding period of previous year.

The main reasons for the financial difficulties and losses of Air India is that
the company is facing financial pressure and earning less profits due to high debt
burden as an offshoot of past accumulated losses. The debt servicing is at around
¥ 6000 crore per annum.

(c) and (d) The AISAM will decide further course of action.
Details of registered companies on website

1801. DR. V. MAITREYAN: Will the Minister of CORPORATE AFFAIRS be

pleased to state:

(@ whether Government has taken any strict action against those who
indulged in illegal economic activities through shell companies;

(b) if so, the details thereof;

() the list of such shell companies, State-wise, identified and booked or
proposed to be booked under the respective laws of the country; and

(d) the steps taken by Government to update and streamline the RoCs and
other allied offices in the country and to make the website with all details of
registered companies as public documents?
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THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ARJUN RAM MEGHWAL): (a) to (c) The term Shell Company is not defined
under the Companies Act. However, the Registrars of Companies (RoCs) have
removed 1,62,618 companies from the register of companies as of 12.07.2017 after
following the due process under Section 248 of the Companies Act, 2013 as given
in the Statement (See below).

(d) The Ministry has established an e-Governance platform for end to end
paperless incorporation of companies and digitized filing of statutory returns and
documents with the RoCs. The details of companies and documents filed by them
are available for public viewing on the website of the Ministry (www.mca.gov.in)
on payment of requisite fee.

Statement

Details of companies struck off by the Registrar of Companies in State/UT-wise
as of 12.07.2017

SI. No. Name of Registrar Number of companies
of Companies struck off

1 2 3

1 Mumbai 33000
2 Delhi 22863

3 Bangalore 11286
4. Pune 10083

5 Bilaspur 906

6 Chandigarh 4381

7. Cuttack 1824

8. Goa 1802

9. Jammu 679

10. Ranchi 641

11. Puducherry 405

12. Shillong 249

13. Coimbatore 3916
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1 2 3
14. Gwalior 4655
15. Jaipur 5177
16. Ahmedabad 9625
17. Bihar 1543
18. Ernakulum 4063
19. Himachal Pradesh 74
20. Kanpur 3236
21, Uttarakhand 731
22, Kolkata 8078
23. Chennai 12133
24, Hyderabad 20588
TortaL 1,62,618

Identifying weapons system for indigenisation

1802. SHRI P. BHATTACHARYA:
SHRIMATI RAJANI PATIL:

Will the Minister of DEFENCE be pleased to state:

(@ whether indigenous production of critical defence armament like weapons
system and platforms required for nation's security is capable to meet at least 50
per cent of such requirements; and

(b) if not, whether long term perspective plans of Army, Navy and Air Force
will be examined to identify what all the systems India can manufacture indigenously,
so that immediate focus remains to their manufacture and later on long-term planning
could be done for achieving 100 per cent indigenous production?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) and (b) Procurement of defence equipment is undertaken
from various Indian as well as foreign vendors based on threat perceptions,
operational challenges and technological changes. The capital expenditure on
purchase of defence equipment for the three services in the last three years, from
the Indian vendors is as given below:—
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(X in crore)
Total Procurement from % Procurement from
Procurement Indian Vendors Indian Vendors
2014-15 65583.77 39598.91 60.4%
2015-16 62341.86 39149.64 62.8%
2016-17 69150.12 41872.03 60.6%

Capital procurements for the defence forces flow from the defence procurement
planning process comprising 15 year Long Term Integrated Perspective Plan (LTIPP),
five year Service Capital Acquisition Plan (SCAP) and Annual Acquisition Plan (AAP).
The LTIPP 2012 to 2027 is currently in vogue. The schemes included in the AAP
are progressed as per Defence Procurement Procedure (DPP) wherein 'Buy (Indian-
IDDM)', '‘Buy (Indian)' and 'Buy and Make (Indian)' categories of capital acquisition

are given priority over '‘Buy (Global)' category.
Crash of MiG-27

1803. SHRI RAMKUMAR VERMA:
SHRI HARSHVARDHAN SINGH DUNGARPUR:

Will the Minister of DEFENCE be pleased to refer to answer to Unstarred
Question 1319 given in the Rajya Sabha on 14 March, 2017 and state:

(@ whether the MiG-27 which crashed in June, 2016 and July, 2017 in Jodhpur,

Rajasthan was due to either mechanical fault or human error;
(b) how many fighter aircrafts have crashed in the past three years;

(c) whether any enquiry has been conducted in each of the crash cases, if

so, what does the report reveal in general in all the cases; and

(d) whether Government would considered reviewing the training method in

order to minimize the crashes to save the precious lives of the pilots?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) The Court of Inquiry on the crash of MiG-27 on
13.06.2016 and MiG-23 on 06.07.2017 in Jodhpur, Rajasthan is not yet complete.
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(b) During the last three years (2014-15 to 2016-17) and the current year
2017-18 (upto 27.07.2017), a total of 19 fighter aircraft of Indian Air Force have
crashed.

(c) Every IAF aircraft accident / incident is thoroughly investigated by a
Court of Inquiry (Col) to ascertain the cause of accident and the recommendations
of the completed Court of Inquiry are implemented. Main reasons for these accidents
were Human Error and Technical Defect.

(d) Training of pilots in the IAF is regularly reviewed to stay abreast of the
latest teaching techniques utilising state-of-the art training aids. This is a continuous
process.

Recruitment scam in the Army

1804. SHRI RAJKUMAR DHOOT: Will the Minister of DEFENCE be pleased to
state:

(@ whether it is a fact that a recruitment scam in the Indian Army was
recently unearthed in which unfit persons were given fitness certificates by taking
bribes and recruited in the Army, if so, the details thereof; and

(b) the action taken by Government or proposed to be taken by Government
to prevent such scams in future?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) Recently an incident of malpractice during recruitment by
the Recruiting Organisation at Army Recruiting Office, Jodhpur has been reported
and the concerned officer has been arrested by the Civil Police.

(b) Recruitment in the Indian Army is carried out as per the laid down policy
and procedures. The incidents of corruption are dealt as per extant rules and
appropriate action is taken against those found culpable.

Production of F-16 fighter jets under Make in India

1805. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of DEFENCE be
pleased to state:

(@ whether it is a fact that India and US have agreed for transfer of
sophisticated technology and production of F-16 fighter jets under 'Make in India’
which are considered having an edge on other fighter jets;
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(b) whether certain restrictions under International Traffic in Arms Regulation
(ITAR) shall not come in the way of transfer of certain special technological features
like sensors and datalink, etc.; and

(c) if so, how will it be possible for India to manufacture F-16 fighter jets to
penetrate into international market?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) No, Sir.

(b) and (c) Do not arise.
Changes in DPP

1806. SHRIMATI JAYA BACHCHAN: Will the Minister of DEFENCE be pleased
to state:

(@) whether Government has made changes in the Defence Procurement Policy
(DPP) recently, if so, the details thereof; and

(b) whether Defence Expo was held recently and if so, the details and
outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) The Defence Procurement Procedure, 2016 has come into
effect from 1.4.2016. The revised procedure aims to ensure timely procurement of
defence equipment through optimum utilization of allocated budgetary resources. DPP-
2016 seeks to ensure the highest degree of probity, public accountability, transparency
and fair competition in the process of procurement. The promotion of indigenization
and self-reliance in defence is a key objective of the current policy.

(b) The ninth edition of Defexpo India was held from 28 to 31 March, 2016
at Goa. A total of 1030 companies, including 490 foreign companies from 47 countries,
participated in the event.

Il treatment of HIV positive soldiers

11807. SHRI MOTILAL VORA: Will the Minister of DEFENCE be pleased to
state:

(@ whether Government is aware of the fact that soldiers of the Army who
are found HIV positive in health check-up, are forced to tender resignation letter
by creating pressure on them;

tOriginal notice of the question was received in Hindi.
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(b) whether it is also a fact that such retired employees neither get pension
benefits nor the status of ex-serviceman, if so, reasons therefor; and

(c) steps being taken by Government to bring about improvement in this
situation?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) to (c) There is no Government policy which requires HIV
positive soldiers to tender their resignation except for reasons of functional inability.
HIV positive soldiers are treated in the same manner by the Army as those having
any other chronic disease. They are provided full treatment and allowed to continue
in service and given pensionary and retirement benefits as due to them.

Information Education Communication (IEC) activities are conducted across the
country among service personnel and their families for prevention and control of
HIV.

Accidents involving MiG-21 fighters

1808. SHRI B.K. HARIPRASAD: Will the Minister of DEFENCE be pleased to
state:

(@ the number of aerial or in-flight accidents-in the IAF involving MiG-21
fighters during the last three years and the number of air force personnel who
lost.their lives during each of these accidents, accident-wise; and

(b) whether Government has any proposal to phase out vintage helicopters
and these aircrafts in view of their involvement in a number of accidents, if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) Accident-wise details of aerial or in-flight accidents in the
Indian Air Force involving MiG-21 fighter aircraft and the number of Air Force
personnel who lost their lives in these accidents during the last three years
(2014-15 to 2016-17) and current year 2017-18 (up to 27.07.2017) is as under:—

Year Date of No. of Air Force
accident personnel killed

1 2 3

2014-15 27.05.2014 1

03.07.2014 -
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1 2 3
31.01.2015 ;
2015-16 24.08.2015 -
2016-17 12.05.2016 -
10.09.2016 -
2017-18 (Upto Nil -
27.07.2017)

(b) Phasing out of aircraft including helicopters and their replacement
depends upon the national security / strategic objectives and operational
requirements of the defence forces and is reviewed by the Government from time to
time. This is a continuous process.

Manufacturing of defence equipment

1809. SHRI B.K. HARIPRASAD: Will the Minister of DEFENCE be pleased to
state:

(@ the value of the defence equipment manufactured in the country during
the last three years; and

(b) whether there is a proposal to manufacture defence equipment in the
country under the Make in India Mission, and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) and (b) The value of defence equipment manufactured in
the country is not compiled and maintained in the Ministry. However, procurement
of defence equipment by the three Services is an indication of defence equipment
manufactured in the country as defence is a monopsonistic market. The expenditure
on purchase of defence equipment from Indian vendors for three services during
the last three years, is as given below:—

(X in crore)

Year Total Procurement Procurement from
Indian Vendors

2014-15 77986.32 48826.63
2015-16 76178.80 49988.34

2016-17 84260.98 53767.23
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Make in India in defence manufacturing is primarily driven by capital acquisition
of defence equipment and other policy initiatives under '‘Make in India’ initiative of
the Government, several measures have been taken to promote indigenous design,
development and manufacture of defence equipment in the country by harnessing
the capabilities of the public and private sector. These measures include according
priority and preference to procurement from Indian vendors under the Defence
Procurement Procedure (DPP), 2016, liberalization of the licensing regime and FDI
policy by raising the cap on FDI in the defence sector, simplification of export
procedure, streamlining of defence offset guidelines etc. Recently, the Government
has notified the 'Strategic Partnership (SP)' Model which envisages establishment of
long-term strategic partnerships with Indian Private entities through a transparent
and competitive process, wherein they would tie up with global OEMs to seek
technology transfers to set up domestic manufacturing infrastructure and supply
chains.

Air crash involving IAF aircrafts

11810. SHRI PARVEZ HASHMI: Will the Minister of DEFENCE be pleased to
state:

(@ the steps being taken to avoid the increasing incidents of air crash of
MiG and other aircrafts of Indian Air Force (IAF) and the details thereof;

(b) the proportional details thereof for the last three years alongwith the
number of aircrafts and helicopters which met with accidents and the reasons of
accidents in the investigation report;

(c) the number of pilots who lost their lives in the accidents during this
period and the details thereof; and

(d) whether some technical faults have also been found in state-of-the-art
aircrafts being used by Air Force, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) Every aircraft accident/incident is thoroughly investigated
by a Court of Inquiry to ascertain the cause of accident and the recommendations
of the completed Court of Inquiry are implemented. Various preventive measures are
being taken including invigoration of Aviation Safety Organization, streamlining of

tOriginal notice of the question was received in Hindi.
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accident/ incident reporting procedure, analytical studies and quality audits of the
aircraft fleets to identify vulnerable areas to avoid aircraft accidents. Accident
prevention programmes have been given an added thrust to identify risk prone/
hazardous areas specific to the aircraft fleets and operational environment to ensure
safe practices/procedures.

(b) and (c) Year-wise details of accidents involving aircraft and helicopters of
Indian Air Force and number of pilots who lost their lives in these accidents during
the last three years (2014-15 to 2016-17) and the current year 2017-18 (up to
27.07.2017) are as under:—

Year No. of accidents No. of pilots killed
Aircraft Helicopter

2014-15 0°] 01 03

2015-16 03} 01 Nil

2016-17 08 02 02

2017-18 02 01 o4

(upto 27.07.17)

(d) An aircraft sometimes may have certain design deficiencies, which get
duly rectified as it is exploited in service.

Modernisation of the army
1811. SHRI A.K. SELVARAJ: Will the Minister of DEFENCE be pleased to state:

(@ whether it is a fact that Government has taken a decision to provide funds
to modernise Indian Army, if so, the details thereof; and

(b) whether it is also a fact that Army has been demanding more funds for
its modernisation programme, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) The Government allocates funds, among other expenditure,
for modification (Capital Acquisition) of Defence Forces including Army. In BE 2017-
18, an amount of ¥20,178.21 crore has been allocated for modernisation of Army.

(b) Army projected, in BE 2017-18, an amount of ¥34,082.20 crore for

modernisation.



Written Answers to [1 August, 2017] Unstarred Questions 131

BEML's vacant plot at Ranchi

1812. SHRI MAHESH PODDAR: Will the Minister of DEFENCE be pleased to
state;

(@ whether Bharat Earth Movers Ltd. (BEML) belonging to the Defence
Ministry, has a vacant plot of land at Ranchi;

(b) if so, whether this plot was meant for the construction of workshop and
other facilities;

(c) if so, when BEML is going to construct it or they have no plans;
(d) whether there is any plan to keep this land free from encroachment; and

(e) whether the Ministry intends to use this land for other purpose, if so,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) Yes, Sir.

(b) The plot is meant for construction of Service Centre and Spare Parts
Depot.

(c) Construction on this plot will be taken up as and when required.

(d) Yes, Sir. Necessary steps have been taken to keep the land free from
encroachment.

(e) Presently, the Ministry has no plans to use the land for other purpose.
Performance of BEML

11813. SHRI SURENDRA SINGH NAGAR: Will the Minister of DEFENCE be
pleased to state:

(@ the performance of Bharat Earth Movers Limited (BEML) during the last
three years, year-wise details thereof;

(b) the year-wise profit / losses to BEML during the said period,;

(c) the details of the products manufactured by BEML,;

tOriginal notice of the question was received in Hindi.
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(d) whether it is a fact that BEML is also manufacturing stainless steel metro
cars and it is now one of the competitive companies in the market;

(e) whether it is also a fact that BEML is manufacturing stainless steel metro
cars at quite cheaper rates than other private companies; and

(H if so, the details thereof and the reasons for disinvestment of BEML?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) and (b) Financial performance and profit / loss of BEML
Ltd. in the last three years:—

(X in crore)
Year 2014-15 2015-16 2016-17
Total Sales 3129.65 342292 2836.98
Profit Before Tax (PBT) 6.91 7792 98.30

(c) Product range of BEML Ltd. is as under:—

Defence Segment: High Mobility and Recovery Vehicles, Bridge Systems,
Vehicles for Missile projects, Tank Transportation Trailers, Milrail Wagons,
Mine Ploughs, Crash Fire Tenders, Aircraft Towing Tractors, Aircraft
Weapon Loading Trolley etc.

Rail and Metro Segment: Passenger Vehicles, EMUs, Metro Cars,
Maintenance and Utility Vehicles etc.

Mining and Construction: Bull Dozers, Excavators, Dumpers, Shovels,
Loaders, Water Sprinklers, Motor Graders, Pipe Layers, Tyre Handlers, etc.

(d) Yes, Sir.

(e) Yes, Sir. BEML Ltd. has obtained several contracts for manufacturing
Stainless Steel Metro Cars as the lowest bidder through competitive biddings.

() Government has given 'in-principle' approval for strategic disinvestment
of some CPSEs including BEML Ltd. Disinvestments through strategic sale are being
considered based on recommendations of NITI Aayog after taking into consideration
all aspects of the matter. However, after completion of process, specific approval of
Government would be sought again.
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Missing fighter planes
1814. DR. SANJAY SINH: Will the Minister of DEFENCE be pleased to state:

(@ whether it is a fact that missing of fighter planes of the country has
become a regular phenomenon;

(b) if so, the number of missing planes and jets during the last three years;

(c) the number of fighters and defence aircraft crashed during the last three
years; and

(d) the incidence-wise rescued and the report of cockpit operations therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) and (b) No fighter plane has gone missing in the last 3
years, except one AN-32 transport aircraft presumed to have crashed into the Bay
of Bengal during a sortie from Air Force Station Tambaram to Port Blair on 22.7.2016.

(c) 37 fighters and defence aircraft have crashed during the last three years.

(d) Incidence-wise report is as under:—

Year Date Aircraft Pilot saved/survived
2014-15 275.14 MiG-21 Bison Pilot Killed
3714 MiG-21 T-75 Pilot exited safely.
25.7.14 ALH Mk 111 1 pilot, 1 aircrew and 4 service
personnel killed.
18.14 Jaguar Pilot ejected safely.
21814 Kiran Trainee Pilot exited safely.
18.9.14 Chetak417 2 crew rescued, two fatal casualties

recovered subsequently.

209.14 AN-32 No casualty.

1.10.14 Cheetah 3 defence personnel killed.
14.10.14 SU-30 MKI Pilot ejected safely.

27.1.15 MiG-27 UPG Pilot ejected safely.

31115 MiG-21 Bison Pilot ejected safely.




134  Written Answers to [RAJYA SABHA] Unstarred Questions
Year Date Aircraft Pilot saved/survived
2215 Cheetah No casualty.
11215 ALH 2 defence personnel killed.
5315 Jaguar Pilot ejected safely.
24315 Dornier 240 One crew rescued and two fatal
casualties recovered subsequently.
2015-16 194.15 Chetak No casualty.
254.15 Mi-35 No casualty.
85.15 MiG-27 ML Pilot ejected safely.
195.15 SU-30 MKI Pilot ejected safely.
36.15 Hawk Mk-132 Pilot ejected safely.
16.6.15 Jaguar Pilot ejected safely.
24815 MiG-21 Bison Pilot ejected safely.
11.3.16 Cheetah No casualty.
2016-17 125.16 MiG-21 M Pilot ejected safely.
136.16 MiG-27 UPG Pilot ejected safely.
22.7.16 AN-32 RE 2 pilots, 2 aircrew, 16 service
personnel and 9 civilian killed.
48.16 Hawk Mk-132 Pilot ejected safely.
10.9.16 MiG-21 T-69 Pilot ejected safely.
13.9.16 Jaguar Pilot ejected safely.
3.10.16 Jaguar Pilot ejected safely.
19.10.16 Mi-17 V5 No casualty.
30.11.16 Cheetah 4 defence personnel killed.
15.3.17 Chetak No casualty.
15.3.17 SU-30 MKI Pilot ejected safely.
2017-18 23517 SU-30 MKI 2 pilots killed.
4.7.17 ALH MK 111 2 pilots, 1 aircrew and 1 civilian killed.
6.7.17 MiG-23 UB Pilot ejected safely.
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Pending road projects of BRO

1815. PROF. M.V. RAJEEV GOWDA: Will the Minister of DEFENCE be pleased

to state:

(@ the number of road projects that are still pending and handled by the
Border Roads Organisation (BRO);

(b) the details of these pending projects including details such as the start
date of the project, initially proposed target date, renewed target date etc.; and

(c) the additional expenditure that have been incurred in each of these

projects due to the delay?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) and (b) A five year (2015-2020) Long Term Roll on Works
Plan (LTRoWP) for BRO has been approved for construction/improvement of 530
roads as identified by the Army. Work is in progress on 373 roads and for 157
roads work is in pre-construction stage. Out of the 373 roads, 17 roads are delayed
which were to be completed by 2016 as per the LTRoWP. The revised completion

schedule for the 17 roads is as under:—
(i) 8 roads by 2017
(i) 8 roads by 2018
(iiiy 1 road by 2020.

() The 17 roads which are delayed are being executed by BRO through
departmental execution and the work is in progress therefore, the additional

expenditure, if any, can be ascertained once these roads are completed.
Making DIA functional

1816. DR. VIKAS MAHATME: Will the Minister of DEFENCE be pleased to

state:

(@ whether the Defence Intelligence Agency (DIA) was created after a review
of Indian Intelligence apparatus following the civil attacks in Amarnath, Gurdaspur

and mainly in Kashmir;
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(b) whether it is a fact that no financial allocation is made or sanctioned for

functioning of DIA, if so, the reasons therefor;
(c) the reaction of Government in this regard; and
(d) the steps taken by Government to make DIA functional?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) Defence Intelligence Agency (DIA) was created in 2002
based on the recommendations of the Group of Ministers Report of 2001 after

considering Kargil Review Committee Recommendations.
(b) to (d) DIA is functional since 2002 and is financed by the Government.
Exchange of defence land for development purpose

1817. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of DEFENCE be

pleased to state:

(@ whether Government has received any proposal from Government of
Karnataka for the exchange of 62 acres of Defence Land required to complete

pending infrastructure projects in Bengaluru, if so, details thereof; and

(b) whether Government has received any proposal from Government of
Karnataka for the exchange of land for any development purpose over last three

years, if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) and (b) Ministry of Defence has received 18 proposals
from the State Government authorities from time to time for various infrastructure
projects in Bengaluru. A list of these 18 cases indicating requirement of 60.9995 acres
of defence land is given in the Statement-1 (See below). Apart from 18 proposals
mentioned above, there are 04 other proposals indicating requirement of 9,5030 acres
of defence land received from various authorities of State Government over last three
years by Local Military Authority for transfer of defence land. A list of these cases

is given in Statement-I1.
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Details of proposals received in Ministry of Defence from different agencies of

State Government of Karnataka for Infrastructure Projects in Bengaluru

alternative road from Kaval
Byrasandra main road to Modi
Garden in ward No.47 DJ Halli
[0.6 Hect (approx)].

Kaval Byrasandra village,
Kasaba Hobli, Bengaluru
North.

SI. No.  Purpose for which the Location Extent of Al
Defence Land required defence land Defence
required by  land
various under
agencies of the
State manage-
Government ment of
of
Karnataka
in 2017
(area in
acres)
2 3 4 5
Construction of additional Maruthi Seva Nagar, 0.2372 Army
loop to existing Railway Bengaluru
over Bridge (area 960 Sgm).
Widening of Ejipura Main Sy. No.282 of village 44479 Army
Road (from Ejipura Inner ring  Kasbah and Sy. No.55,
road to Sarjapura main road, 7, 8, 465 of Agra village,
area 18000 sgm.). Begur Hobli, Bengaluru,
South Taluk.
Construction of road provides Sy. No.42 of Hebbal and 0.8827 Army
connect from NH-7 Bellary Sy. No.20 of Kodigehalli
Road to Sanjeevininagara in Village, Bengaluru North,
Ward-7, Byatrayanapura. Bengaluru.
Construction of road Sy. No. 15, 25/2 and 25/3 0.6198 Army
connecting NH-7 upto Hebbal  Kodigehalli village,
Sarovara layout in Ward No.8. Bengaluru North Taluk
Land to be handed over for Sy. No.6/1, 8/1 & 3/1 of  1.6000 Army
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2 3 4 5

10.

11.

12.

13.

Construction of elevated Koramangala, Bengaluru. 0.1697 Army
corridor by integrating

Ejipura Main road Inner Ring

road junction Sony World

Junction and Kendriya Sadan

Junction along 100 feet Inner

Ring Road, Koramangala (Area

686.651 Sqm.).

Widening of existing Hosur Audugodi village, 2.8664 Army
Luskar as per the existing Bengaluru Central Taluk
RMP-2015 (Area 11600 Sgm.).

Widening of Lower Agram Neelsandra, Bengaluru 3.1076 Army
road as per RMP-2015 (Area
12576 Sgm).

Widening of Subroto Sy. No.20, 21, 22, 23, 24, 15.0000 Air Force
Mukharjee road from NH-7 102 of JB Kaval village

via Doddabalapura road and and Sy. No.15, 16, 52, 02,

Kogilu Circle. 06 and 07 of Peenya.

Widening of Old Madras Road Ulsoor, Bengaluru. 2.5205 Army
(Murphy road from Kensington

Road to Old Madras road, area

10200 Sgm.).

Widening of Dickenson and Ulsoor, Bengaluru 0.5164 Army
adjoining road (Ulsoor road

from Dickenson road to

Kensington road, area 2090

Sgm.).

Widening of Victoria road Victoria Layout, 2.5800 Army
(Victoria road from airport Bengaluru

road to D Souza circle, area

10441 Sgm.).

Defence land required in Sy. No. 157 2.0000 Army
Doddenakundi village for Doddenakundi village,

existing burial ground and Bengaluru.

park.
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2

3

4 5

14.

15.

16.

17.

18.

Widening of existing road
leading to burial ground and
primary health Centre, market
and Bus bay.

Defence land is required for
post factorial approval for

already existing EWS Houses.

Upgrading of Air Force Road
from Gangarama Circle (East)
to Jalahalli (West) Campus
gate.

Bengaluru Metro Rail Project
Phase-11 (0.708 acre
permanently and 4.415 Acres
temporarily).

Transfer of defence land at
Jalahalli village and Peenya
village for realignment of
Outer Ring Road (ORR) from
Bengaluru Development
Authority (BDA) [area 37993
sqm.].

Sy. No.40, Marathahalli 20000  Air Force

village.

Sy. No.2 Belur
Nagasandra village.

Jalahalli, Bengaluru.

Bengaluru

Jalahalli village and
Peenya village.

40000 Air Force

3.9400 Air Force

5.123 Army

9.3883  Air Force

ToTtAL

60.9995

Statement-11

Details of other proposals received by Local Military Authority for Infrastructure

Projects for development purposes in State of Karnataka over last three years

SI. No.  Purpose for which the Location Extent of Al Defence
Defence Land required defence land under
land required the
(area in management
acres) of
1 2 3 4 5
1 Formation of approach road  Hubli, Dharward. 0.2830 Directorate
to Railway Under Bridge at General of
Hubli, Dharward. Defence
Estates

(DGDE)
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1 2 3 4 5

2. Setting up of Ground Water ~ Turkamatti, Belgaum. 5.0000 Army
Storage Tank and Treatment
Plant at Turkamatti, Belgaum.

3 Construction of Railway Chidri, Bidar. 1.8500 Air Force
Under Bridge at Chidri,
Bidar.

4. Formation of Railway over Byappanahalli, 2.3700 Army
Bridge at Byappanahalli, Bengaluru.
Bengaluru.

ToTaL 9.5030

Coastal defence security

1818. SHRIMATT RAJANI PATIL: Will the Minister of DEFENCE be pleased
to state:

(@) Government's proposal to strengthen coastal defence of the country;

(b) to what extent our maritime frontiers, waterways and offshore resources
are fully protected; and

(c) whether Government has provided adequate powers to Navy and the
Coast Guard to face various challenges and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) to (c) The coastal security issues are regularly reviewed
at appropriate levels with National committee on Strengthening Maritime and Coastal
Security (NCSMCS), being the apex body for inter-ministerial and inter-agency
coordination. A coastal security mechanism in the form of a three-tiered cover
comprising Indian Navy (IN), Indian Coast Guard (ICG) and State Marine Police with
demarcated areas of responsibility has been put in place. Coastal Security Exercises
are being conducted in all coastal States and Union Territories to assess the
effectiveness of existing mechanisms and to address gaps.

Coastal Surveillance Network (CSN) which includes radars has been established
along the coastline. Under Phase-lI of this project 45 radars have been made
operational.

Indian Navy and Indian Coast Guard have been provided with adequate
powers under the Coast Guard Act, 1978 and other Acts / Rules to enable them to
face various challenges effectively.
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Faults behind crashes of aircrafts

11819. SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of DEFENCE be pleased to state:

(@ whether in view of frequent crashes of MiG fighter aircrafts, possibility
of improvement in the technology of this aircraft is being explored so that such

crashes come to an end;

(b) the number of aircrafts and helicopters of Indian Air Force that crashed
during the last three years and faults found in their investigation; and

(c) the steps taken to remove those faults in view of investigation reports
of crashes thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) Indian Air Force (IAF) had upgraded MiG-21 and MiG-27
aircraft as a part of obsolescence management, so that they remain relevant and
contemporary. MiG-29 aircraft are also being upgraded in a phased manner. These
mid-life upgrades enable the aircraft to improve the combat potential and operational
capability.

(b) During the last three years (2014-15 to 2016-17) and the current year
2017-18 (up to 27.07.2017), a total of 29 Indian Air Force aircraft including 05
helicopters have crashed. The main reasons for these accidents were Human Error
(HE) and Technical Defect (TD).

(c) Every aircraft accident / incident is thoroughly investigated by a Court
of Inquiry to ascertain the cause of accident and the recommendations of the
completed Court of Iquiry are implemented. Various preventive measures are being
taken, including invigoration of Aviation Safety Organization, streamlining of accident
/ incident reporting procedure, analytical studies and quality audits of the aircraft
fleets to identify vulnerable areas to avoid aircraft accidents. Accident prevention
programmes have been given an added thrust to identify risk prone / hazardous
areas specific to the aircraft fleets and operational environment, to ensure safe
practices / procedures.

tOriginal notice of the question was received in Hindi.
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Pension scheme for short service candidates

11820. SHRI SURENDRA SINGH NAGAR:
SHRI SANJAY RAUT:

Will the Minister of DEFENCE be pleased to state:

(@ whether Government proposes to introduce pension scheme for short
service candidates in defence sector, if so, details thereof;

(b) whether Government proposes to approve pension and other welfare
schemes for defence personnel serving less than 15 years and if so, details thereof;
and

(c) whether Government has received any representation from Military Service
Pensioners Association in this regard, if so, the details thereof and the action taken
by Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) and (b) At present, the Short Service Commissioned
officers granted commission from other rank are entitled to pension on completion
of 12 years of qualifying service. However, Short Service Commissioned officer who
is granted commission from direct civil life is entitled to Terminal Gratuity only. There
is no new proposal under consideration.

() No, Sir.
Non-issuing of Medals

1821. SHRI ANUBHAV MOHANTY:
SHRI K. RAHMAN KHAN:

Will the Minister of DEFENCE be pleased to refer to answer to Unstarred
Question 1310 given in the Rajya Sabha on 14 March, 2017 and state:

(@ whether it is a fact that Medals conferred on the Military personnel are
being issued by the Directorate of Military Regulations and Forms;

(b) whether it is also a fact that the Directorate has not been issuing Medals
since 2008 and has created a backlog of 14.5 lakh Medals;

tOriginal notice of the question was received in Hindi.
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(c) whether it is also a fact that the officers and men are procuring the
Medals on their own for display on their person; and

(d) if so, by when this issue would be resolved and the details of the current
situation about the Medals?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) The Directorate of Military Regulations and Forms
(DMR&F) was earlier issuing service medals to the respective Record Offices. This
work has now been transferred to the respective Service Headquarters.

(o) No, Sir. The Directorate of Military Regulations and Forms (DMR&F) has
issued 9,88,062 service medals to the Armed Forces since 2008. As on 31.12.2016,
around 16,82,577 service medals are pending for issue.

() Yes, Sir.

(d) With the decentralisation of issue of Medals from Directorate of Military
Regulations and Forms (DMR&F) to respective Service Headquarters procurement
process of Medals will be streamlined and backlog cleared.

Measures to check cyber crimes in Banking System

1822. SHRI SHAMSHER SINGH DULLO: Will the Minister of FINANCE be
pleased to state:

(@ whether cyber crimes pertaining to fraudulent e-transaction in public and
private sector banks have registered significant increase since 2014 even after
Aadhaar seeding especially after demonestisation;

(b) if so, details thereof, State-wise and in particular Punjab and bank-wise
for each of the last three years;

(c) arrangements put up in place by Government to check the spike in cyber
crime and to make laws more stringent for this;

(d) whether the RBI has issued instructions to the banks to compensate the
aggrieved consumers; and

(e) if so, the details thereof and providing speedy justice to the victims of
digital transaction frauds?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) and (b) As per data reported by the Reserve Bank of
India (RBI), the number of cyber crime pertaining to credit card, ATM, debit card
and Internet banking shows a marginal increase of 4.4% from 13,083 in 2014-15, to
13,653 in 2016-17.

(c) RBI has issued Cyber Security Framework in Banks, mandating banks to
put in place a Board-approved cyber-security policy, which covers the risks from
cyber threats and the measures to address/ mitigate these risks.

(d) and (e) RBI has issued instructions to banks for reversal of erroneous
debits arising from fraudulent or other transactions, and for Board-approved bank
policy to cover customer protection, the mechanism of compensating the customer
for the unauthorised electronic banking transactions, and display of the same on
the bank's website, along with the details of grievance-handling / escalation
procedure. Under the Banking Ombudsman Scheme, if a customer does not receive
any reply within a period of one month after receipt of representation by the bank
or is not satisfied with the reply given, he can file a complaint before the
Ombudsman, who can ask the bank to pay compensation of up to ¥ 20 lakh to the
customer for loss, suffered by the customer due to an act of omission of the bank,
and also compensation of up to ¥ 1 lakh for mental agony and harassment.

Loans to entrepreneurs under Stand Up India Scheme
1823. SHRI K.T.S. TULSI: Will the Minister of FINANCE be pleased state:

(@ the total number, in amount and percentage, of entrepreneurs who were
extended loan facility under Stand Up India Scheme in 2016; and

(b) the estimated number of entrepreneurs, State-wise, to whom Government
contemplated to provide the benefit under the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) The total number of entrepreneurs who have been
extended loan facility under the Stand Up India Scheme in 2016 was 21735 and the
total amount sanctioned was I 4747.95 crore. The percentage-wise break up was
Scheduled Caste (SC) - 15.05%, Scheduled Tribe (ST) - 4.28% and Women - 80.67%.

(b) The Stand Up India Scheme is designed to facilitate at least 2 bank loans
(one loan to SC or ST and one to Woman entrepreneur) per bank branch of
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Scheduled Commercial Banks for setting up greenfield enterprises. State-wise target
has not been specified under the Scheme.
Implementation of GST
1824. KUMARI SELJA: Will the Minister of FINANCE be pleased to state:
(@ whether it is a fact that implementation of GST has failed on many fronts;

(b) if so, whether it indicates that it was implemented in haste, without
preparation; and

() whether it would not affect the economy adversely?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) No Sir. GST was implemented on the 1st of July 2017,
and till now, the implementation has been smooth.

(b) Does not arise in view of reply to part (a) above.

(€) No Sir. On the contrary, this economic reform is expected to have a
positive impact on the economic indicators and increase the ease of doing business

in India.
Trading in Bitcoins
1825. SHRI SANJAY RAUT: Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that online trading of Bitcoins growing very rapidly
in the country during the last one year, if so, Government's observation and response
thereto;

(b) whether it is also a fact that Bitcoins could be the root cause behind
terror funding, money laundering and hawala transactions in the country, if so, the
details thereof; and

(c) the details of steps taken or proposed to be taken for controlling unlawful
activities through Bitcoins in the country?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN
RAM MEGHWAL): (a) to (c) Government doesn't maintain data related to trading
of Virtual Currencies/ bit coins.
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However taking cognizance of concerns raised at various fora from time to
time on increasing use of Virtual Currencies (VCs) and the regulatory challenges
around Department of Economic Affairs has constituted a committee with
representatives from Department of Economic Affairs, Department of Financial
Services, Department of Revenue (CBDT), Ministry of Home Affairs, Ministry of
Electronics and Information Technology, Reserve Bank of India, NITI Aayog and
State Bank of India. The objectives of committee, inter alia is to take stock of the
present status of Virtual currencies both in India and globally; examine the existing
global regulatory and legal structures governing Virtual Currencies; suggest the frame
work for regulation of Virtual Currencies if considered including issues relating to
consumer protection, taxation, money laundering among others; any other matter
related to Virtual Currencies which may be relevant. Based on the deliberations of
this Committee, DEA in May, 2017 had also invited comments from members of
public on Mygov.in platform. The committee has submitted its report on 25.07.2017
to Hon'ble Finance Minister.

The Reserve, Bank of India has also cautioned from time to time, vide their
Press Releases dated December 24, 2013 and February 1, 2017, the users, holders
and traders of Virtual Currencies about the potential financial, operational, legal,
customer protection and security related risks.

Action against shell companies

11826. SHRI SHIV PRATAP SHUKLA: Will the Minister of FINANCE be
pleased to state:

(@ whether Government has launched any drive against shell companies, if
so, the details thereof; and

(b) the details of such restrictions, penalties and concerned judicial provisions
which have been contemplated by Government under the said drive, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) and (b) Detection of tax evasion by persons including
shell companies and consequent action is a continuous process. Such action under
the Direct Taxes law includes searches, surveys, enquiries, assessment of income,
levy of taxes, penalties, etc. and filing of prosecution complaints in criminal courts,
wherever applicable.

tOriginal notice of the question was received in Hindi.
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In order to effectively tackle the menace of shell companies through a whole
of Government approach, the Government constituted a 'Task Force on Shell
Companies' under the Joint Chairmanship of Revenue Secretary and Secretary,
Ministry of Corporate Affairs in February, 2017. Other members of the Task Force
are from Department of Financial Services, Central Board of Direct Taxes, Central
Board of Excise and Customs, Central Bureau of Investigation, Enforcement
Directorate, Serious Fraud Investigation Office and Financial Intelligence Unit. The
task Force has held five meetings so far. Decisions taken by the Task Force on
effective and expeditious actions against shell companies and associated persons
concerned have duly been taken forward by the member agencies.

Highlights of actions taken against shell companies in recent past include the
following:—

(() The Serious Fraud Investigation Office, under the Ministry of Corporate
Affairs, has undertaken the exercise of preparing a comprehensive digital
database of shell companies and their associates identified by various
law enforcement agencies.

(i) During last three financial years (2013-14 to 2015-16), investigations by
the Income-tax Department have led to detection of more than 1155 shell
companies/entities which were used as conduits by over 22,000
beneficiaries. The amount involved in non-genuine transactions of such
beneficiaries was more than ¥ 13,300 crore.

(i) Criminal Prosecution complaints have been filed by the Income-tax
Department against 47 persons.

(iv) The Enforcement Directorate has conducted nationwide searches in 16
States on 01.04.2017 in respect of shell companies and related
professionals involved in creation and operation of these Companies.

(v) The CBI has registered 30 cases against 201 shell companies during the
last 3 years viz. 2014, 2015, 2016 and the current year as on 28.2.2017.
Out of these, charge-sheets have been filed in 17 cases.

(vi) As on 12.07.2017, Ministry of Corporate Affairs has removed 1,62,618
Companies from the Register of Companies by following the due process
under Section 248 of the Companies Act, 2013. Further, the exercise of
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identification of the directors of the companies defaulting in filing of
Financial Statements or Annual Returns for continuous period of three
financial years has been undertaken as part of the ongoing process for
disqualification for reappointment as director in that company or in other
company for a period of five years u/s 164(2) of the Companies Act, 2013.

(vii) FIU-India has also alerted its Reporting Entities on shell companies for
conducting of enhanced due diligence.

Disclosure of information respecting specific persons, however, is
prohibited except as provided under section 138 of the Income-tax
Act, 1961.

Compensation to States for revenue loss after GST

1827. SHRI MAJEED MEMON: Will the Minister of FINANCE be pleased to
state:

(@ whether any time-limit has been given to the GST council which has been
set up to decide crucial rate for the Goods and Services Tax (GST) with it;

(b) whether it is a fact that Government might back 18-19 per cent standard
GST rate but some States want to levy more than 20 per cent GST to ensure that
State revenue collections are not impacted by the GST rollout; and

(c) in that case, whether centre will compensate the States for any revenue
loss and if so, upto what period, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) Based on the recommendations of the GST Council,
notification N0.1/2017-Central Tax (Rate) and notification No0.2/2017-Central Tax (Rate),
both dated 28.06.2017 were issued which notify the rate of central tax in respect of
goods and list of exempted intra-State supplies of goods, respectively.

(b) Does not arise in view of (a) above.

() A Goods and Services Tax Compensation Cess has been levied on
specified goods vide notification No0.1/2017-Compensation Cess (Rate), dated
28.06.2017 under the Goods and Services Tax (Compensation to States) Act, 2017
so as to provide for compensation to the States for the loss of revenue arising on
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account of implementation of the goods and services tax in pursuance of the
provisions of the Constitution (One Hundred and First Amendment) Act, 2016.The
compensation under this Act shall be payable to any State during the transition
period, i.e. for a period of five years from the date from which the provisions of
the Central Goods and Services Tax Act, 2017 is brought into force.

Funds allocated under Stand Up India

1828. SHRI K.T.S. TULSI: Will the Minister of FINANCE be pleased to state
the total amount of funds allocated and funds spent by Government, under the
Stand Up India Scheme for the year 2016-17, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): Government does not allocate funds for loans under the Stand
Up India Scheme as loans under the Scheme are extended by lending institutions
as per commercial parameters. An amount of ¥ 500 crore was however allocated and
released by Government in 2016-17 towards a Credit Guarantee Fund for such loans.
The Credit Guarantee Fund operates on a national basis and is not allocated or
spent on State-wise basis.

Measures to increase domestic capital investment

1829. SHRI PARIMAL NATHWANI: Will the Minister of FINANCE be pleased
to state:

(@ the details of total domestic capital investment and foreign capital
investment infused in the country during the last three years;

(b) whether Government has plans to encourage domestic capital investments
and if so, the details thereof;

(c) the measures taken or proposed to be taken to increase domestic capital
investment; and

(d) the details of the steps taken to strengthen economic credentials and make
India one of the strongest economies of the world?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN
RAM MEGHWAL): (a) The total domestic capital investment seen in terms of
investment rate (gross capital formation as percentage of GDP) was 33.8 per cent,
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33.4 per cent and 33.3 per cent in 2013-14, 2014-15 and 2015-16 respectively. Further,
the details of FDI and FPI inflows received in the country during last three financial
years are as under:—

(in US$ million)
Year Inflow as Foreign Direct Net inflow as Foreign
Investment (FDI) Portfolio Investments
2014-15 30,391.00 40,923.00
2015-16 40,001.00 -4,016.00
2016-17 43,478.00 7,766.00

(b) to (d) The Government of India has taken various initiatives to give impetus
to the economy which, inter alia, include; fillip to manufacturing and infrastructure,
both rural and urban; concrete measures for transport and power sectors and
comprehensive reforms in the policy for foreign direct investment. Government
announced various measures in the Budget 2017-18 to promote growth in the
economy which, among others, include push to infrastructure development by giving
infrastructure status to affordable housing, higher allocation to highway construction,
focus on coastal connectivity and taking up the second phase of Solar Park. The
other measures include: lower income tax for companies with annual turnover up to
T 50 crore; further measures to improve the ease of doing business; and, a major
push to digital economy. The Budget also targeted to provide higher agricultural
credit and to increase employment significantly. The introduction of the Goods and
Services Tax (GST) has provided a significant opportunity to improve growth

momentum by removing barriers to trade, business and related economic activities.
Request for waiving off farm loans from Tamil Nadu

1830. SHRIMATI KANIMOZH]I: Will the Minister of FINANCE be pleased to
state:

(@ whether Government had received any representation from the State
Government of Tamil Nadu and Farmers of Tamil Nadu for waiving off farm loans;
and

(b) if so, the details thereof and the decisions taken or proposed to be taken
by Government in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) and (b) Representations were received from the State
Government of Tamil Nadu. There is no scheme for waiver of loans of farmers under
consideration of the Union Government. However, to reduce the debt burden of the

farmers, the following major initiatives have been taken:—

. With a view to ensuring availability of agriculture credit at a reduced
interest rate of 7% p.a. to farmers, the Government of India in the
Department of Agriculture, Cooperation and Farmers' Welfare implements
an interest subvention scheme for short term crop loans up to ¥ 3.00
lakh. Under the said scheme, additional subvention of 3% is given to
those farmers who repay their short term crop loan in time, thereby
reducing the effective rate of interest to 4% p.a. for such farmers.

. Reserve Bank of India (RBI) has issued directions for Relief Measures to
be provided by respective lending institutions in areas affected by natural
calamities which, inter alia, include, restructuring/rescheduling of existing
crop loans and term loans, extending fresh loans, relaxed security and
margin norms, moratorium, etc. These directions have been so designed
that the moment calamity is declared by the concerned District Authorities
they are automatically set in motion without any intervention, thus saving
precious time. The benchmark for initiating relief measures by banks has
also been reduced to 33% crop loss in line with the National Disaster

Management Framework.

. Post demonetisation the Government has taken the following relief

measures for the farmers in the cooperative sector:—

(i) An additional grace period of 60 days for prompt repayment
incentive @ 3% was provided to such farmers whose crop loans
dues fell due between 01/11/2016 to 31/12/2016 and if such farmers
repaid the same within 60 days from their due date in this period.

(i) Interest waiver for two months (November and December, 2016) for
all short term crop loans availed from Cooperative Banks between
01.04.2016 to 30.09.2016 and upfront deposit of the same in the
accounts of the concerned farmers.
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(iii) National Bank for Agriculture and Rural Development (NABARD)
raised short term borrowings from the market at prevailing market
rate of interest for ¥17,880.78 crore and disbursed the same under
refinance for on-lending to Cooperative Banks at 4.5% rate of interest
during 2016-17.

Money laundering cases registered post demonetisation
1831. SHRI KAPIL SIBAL: Will the Minister of FINANCE be pleased to state:

(@ the details of the money laundering cases that were registered post
demonetisation, State/UT-wise;

(b) whether Government is aware about the money that was flushed out of
the country via laundering since 8 November, 2016 till date; and

(c) the details of the cases of money laundering that have been filed
alongwith their present status and actions?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (c) During post demonetisation period, the Directorate
registered 33 cases under the provisions of Prevention of Money Laundering Act
(PMLA), 2002. The State/UT-wise details of cases are given in the Statement (See
below). Investigation in these cases resulted in attachment of Property worth ¥ 129.82
crore. Further Gold weighing 7.538 kg was also seized and 18 persons were arrested
under the provisions of PMLA, 2002.

Statement

State/UT-wise details of cases registered under PMLA, 2002

SI. No.  State/ UT No. of Money Laundering
Cases registered
1 2 3
1 Rajasthan 2
2. Maharashtra 3
3. Tamil Nadu 1
4. Goa 1
5. Haryana 1
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1 2 3
6. Uttar Pradesh 1
7. Delhi 7
8. Bihar 1
9. Karnataka 7
10. Gujarat 2
11. Andhra Pradesh 2
12. West Bengal 4
13. Odisha 1

ToTAL 3

Pay level upgradation to Statistical Investigator Grade Il and Grade |

1832. SHRI K. SOMAPRASAD: Will the Minister of FINANCE be pleased to
state:

(@ whether any recommendation for pay level upgradation to Statistical
Investigator Grade Il and Grade | in SSS cadre, received from the Ministry of
Statistics and PI;

(b) whether the Ministry of Finance is aware of Parliamentary Standing
Committee on Finance, after a thorough examination, continuously recommended to
such upgradation in their reports to arrest high attrition rate prevailing in the SSS
cadre; and

(c) whether the Ministry of Finance will accept that the large number of
vacancies will certainly lead to more work pressure to existing staff and will have
direct bearing on the quality output?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN
RAM MEGHWAL): (a) to (c). Yes, Sir. A proposal for upgradation of posts of
Statistical Investigator Grade Il/Junior Statistical Officer and Statistical Investigator
Grade I/Senior Statistical Officer in Subordinate Statistical Service (SSS) cadre has
been received from Ministry of Statistics and Programme Implementation. The 7th
CPC has not made any specific recommendation for upgradation of these posts.
However, at Para 7.7.75 of the Report, the 7th CPC has observed that there is a
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need to streamline the Statistical Cadres existing in various departments under the
Central Government under unified Model Recruitment Rules laying down the
educational qualifications, job responsibilities and pay structure of the Statistical
Cadre posts. This will ensure uniformity and remove avoidable anomalies in pay
structure amongst similar/identical Statistical Cadre posts in various departments. The
Commission accordingly recommended that the Government may look into this aspect
in its entirety.

While approving the 7th CPC recommendations relating to pay and pension
on 29.06.2016, the Government had also approved that recommendations not relating
to pay, pension and allowances and other administrative issues specific to
Departments/Cadres/Posts will be examined by the Ministries/Departments concerned.
Accordingly, issues relating to streamlining of Statistical Cadres under Unified Model
Recruitment Rules including pay structure are to be addressed in its entirety by the
Government.

Recommendations of Committee on Allowances on 7th CPC

1833. SHRI NEERAJ SHEKHAR: Will the Minister of FINANCE be pleased to
state:

(@ the details of the recommendations of Committee on Allowances formed
after implementation of 7th CPC in 2016;

(b) the details of the accepted recommendations of said Committee;
(c) the details of the rejected recommendations of the said Committee; and

(d) whether Government has saved around I 40,000/- crores by delaying
tactics and by rejecting arrears on allowances to Central Government employees and
if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN
RAM MEGHWAL): (a) to (d) The Committee on Allowances (CoA) recommended
the acceptance of the recommendations of the Seventh Central Pay Commission (7th
CPC) with 33 modifications. The recommendations of the CoA were accepted with 8
modifications by the Government. The 7th CPC recommendations on allowances were
approved by the Government on 28.06.2017 with modifications in respect of 34
allowances. As per the established practice relating to implementation of earlier
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Central Pay Commission's recommendations on allowances, the recommendations of
the 7th CPC on allowances have been implemented prospectively with effect from
01.07.2017.

Unsuccessful farmers loan waiving scheme
1834. KUMARI SELJA: Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that the farmers' loan waiving scheme has been
completely successful;

(b) if so, the details thereof along with the reasons therefor; and

(c) the efforts being made by Government to reduce distress among farmers
community of the country and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (c) The Agricultural Debt Waiver and Debt Relief
Scheme, 2008 (ADWDRS, 2008) was announced in the Union Budget 2008-09 and
detailed guidelines for ADWDRS, 2008 were issued on 28.5.2008. The debt waiver
portion of the ADWDRS, 2008 was closed by its due date i.e. 30.6.2008, while the
debt relief portion of the Scheme was extended till 31.12.2009 and further upto
30.6.2010. The Scheme benefitted 3.73 crore farmers to the extent of ¥ 52,259.86 crore.

Further, to reduce the debt burden of farmers, the following major initiatives
have been taken:—

« With a view to ensuring availability of agriculture credit at a reduced
interest rate of 7% p.a. to farmers, the Government of India in the
Department of Agriculture, Cooperation and Farmers' Welfare implements
an interest subvention scheme for short term crop loans up to ¥ 3.00
lakh. Under the said scheme, additional subvention of 3% is given to
those farmers who repay their short term crop loan in time, thereby
reducing the effective rate of interest to 4% p.a. for such farmers.

e Reserve Bank of India (RBI) has issued directions for Relief Measures to
be provided by respective lending institutions in areas affected by natural
calamities which, inter alia, include, restructuring/rescheduling of existing
crop loans and term loans, extending fresh loans, relaxed security and
margin norms, moratorium, etc. These directions have been so designed
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that the moment calamity is declared by the concerned District Authorities,
they are automatically set in motion without any intervention, thus saving
precious time. The benchmark for initiating relief measures by banks has
also been reduced to 33% crop loss in line with the National Disaster
Management Framework.

Recovery of black money post demonetisation

11835. SHRI NARESH AGRAWAL.: Will the Minister of FINANCE be pleased
to state:

(@ whether it is a fact that Government has received very less amount of
black money than expected in wake of demonetisation, if so, the reasons therefor;
and

(b) if not, the quantum of black money recovered after demonetisation?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) and (b) With a view to curbing financing of terrorism
through the proceeds of Fake Indian Currency Notes (FICN) and use of such funds
for subversive activities such as espionage, smuggling of arms, drugs and other
contrabands into India, and for eliminating black money which casts a long shadow
of parallel economy on the real economy, the Government decided to cancel the
legal tender character of the high denomination bank notes of ¥ 500 and ¥ 1000
issued by the Reserve Bank of India till 8th November, 2016.

There was no official estimation of quantum of black money in India. However,
post demonetization, the Income Tax Department (ITD) conducted searches in 900
groups of persons during November 2016 to March, 2017 leading to seizure of
T 900 crores and admission of undisclosed income of ¥ 7961 crores. During the
same period, 8239 surveys were conducted leading to detection of undisclosed income
of T 6745 crores. Information of various kinds of wrong-doings by about 400 persons
was also shared with other law enforcement agencies such as Enforcement
Directorate and Central Bureau of Investigation for appropriate action.

Further, during the current Financial year (01.04.2017 to 30.06.2017) the ITD has
conducted searches in 102 groups, seizing assets worth ¥ 103 crore. The persons
searched have admitted undisclosed income of ¥ 2670 crore. During the same period

tOriginal notice of the question was received in Hindi.
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surveys conducted in 202 cases (01.04.2017 to 31.05.2017) led to detection of ¥ 150

crore as undisclosed income.

The Department has also launched 'Operation Clean Money' on 31st January,
2017 with the mission to “create a tax compliant society through a fair, transparent
and non-intrusive tax administration where every Indian takes pride in paying taxes".
Broad outcome of the operation so far is as under:—

(i) About 18 lakh persons whose cash transactions did not appear in line
with their tax profile were identified and approached through email/sms.

(i) More than 9.27 lakh responses were received giving information on 13.33
lakh accounts involving cash deposits of around ¥2.89 lakh crore. Out of
this record number of 5.27 lakh responses were received in the first 12
days of the operation.

(iii) Advance data analytics tools were deployed which further identified 5.56
lakhs new cases and about 1 lakh those cases in which either partial or
no response was received in the earlier phase. Besides, about 200 high
risk clusters of persons were identified for appropriate action.

Number of income tax payers after demonetisation

11836. SHRI NARESH AGRAWAL.: Will the Minister of FINANCE be pleased
to state:

(@ whether it is a fact that the number of income tax payers has increased
after demonetisation, if so, the details thereof;

(b) if not, the reasons therefor; and
(c) the real objective of demonetisation?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) Yes, Sir. The number of income tax payers has increased
after demonetisation. During the period of 09.11.2016 to 31.03.2017, 1.96 crore returns
were filed as compared to 1.63 crore returns filed during corresponding period of
FY 2015-16 and 1.23 crore returns filed during corresponding period of FY 2014-15.

(b) Does not arise in view of reply to point (a) above.

tOriginal notice of the question was received in Hindi.
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(c) Demonetisation seeks to create a new 'normal' wherein the GDP would
be bigger, cleaner and real. This exercise is a part of Government's resolve to
eliminate corruption, black money, counterfeit currency and terror funding.

CAG report on irregularities in utilisation of fund in Manipur

1837. SHRI K. BHABANANDA SINGH: Will the Minister of FINANCE be
pleased to state:

(@ whether CAG conducts regular audits and scrutinies of the different
departments of Manipur;

(b) the details of reports of CAG for the State during the last ten years;
and

(c) the details of irregularities and adverse observations especially on the
utilisations of funds received as Central financial assistance?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN
RAM MEGHWAL): (a) Yes, Sir. The Accountant General (Audit), Manipur conducts

regular audits and scrutiny of different departments of the Government of Manipur.

(b) and (c) The information is available in public domain at http://
agmpr.cag.gov.in/audreports.htm

Introduction of Meetei/Meitei Mayek script of Manipur in currencies

1838. SHRI K. BHABANANDA SINGH: Will the Minister of FINANCE be

pleased to state:

(@ whether Meetei/Meitei Mayek script is not in the currencies of the
country, if so, reasons therefor;

(b) the steps being taken to include the script in currencies;

(c) whether it is a fact that Manipuri Language in Meetei/Meitei Mayek
(script) is taught in schools and colleges and whether in view of it, Government
would introduce the script in the currencies of the country; and

(d) the details of reasons for not including the script in the currencies even
though the language was included in Eighth Schedule of the Constitution in 1992?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN
RAM MEGHWAL): (a) to (d) Meetei/Meitei Mayek script is not there on the existing
Indian banknotes. Inclusion of languages on Banknotes is a part of design and a
matter of convention. Though Manipuri language in Meetei/Meiti Mayek (script) is
taught in schools and colleges, there is no policy obligating that a language included
in the Eighth Schedule of the Constitution be also represented on the currency
notes. Further, increase in the area of the language panel may result in shortage of
space for incorporating the design elements on the banknotes.

Workshops on GST

11839. SHRI MAHENDRA SINGH MAHRA: Will the Minister of FINANCE be
pleased to state:

(@ whether Government has taken any decision to organize workshops to
make the people aware about Goods and Services Tax (GST);

(b) if so, the names of cities where these workshops would be organized
and the duration of each workshop; and

(c) the names of experts and the businessmen who would be engaged to
impart training in these workshops and since when these workshops would be
started?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) Yes, Sir. The Government at both at the Central and States
level have been organizing GST awareness campaigns through workshops all across
the country to spread awareness on GST.

(b) The workshops are being conducted in a town hall format all across the
country by the field formations of CBEC, with powerpoint presentations and resource
material provided by National Academy of Customs, Indirect Taxes and Narcotics
(NACIN).

All field formations are involved in conducting these workshops, and even
though a city-wise record is not maintained, an online portal has been especially
created by the Directorate General of Systems, CBEC (https://
gstawareness.cbec.gov.in) for online reporting of awareness campaigns all over India.
The website, apart from capturing data of the events held, also provides information
to the public on upcoming events (date and place) for their convenience.

tOriginal notice of the question was received in Hindi.
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A typical GST awareness workshop is conducted for half a day (about
3 hours). A total of 5198 workshops have been held till date (28.07.2017) all over
India in almost all cities. Region-wise details are as under:—

Zones No. of Workshops
North 1125
South 09
Central 820
East 1288
West 1056
ToTAL 5198

(c) These workshops were started in a structured manner from last week of
March, 2017.

Numerous senior officers of Central Board of Excise and Customs, Commercial
Taxes Department and officers trained by National Academy of Customs, Indirect
Taxes and Narcotics (NACIN) are conducting these workshops.

No businessmen have been engaged in this regard.
Flexible pension contribution for informal workers
1840. SHRI RIPUN BORA: Will the Minister of FINANCE be pleased to state:

(@ whether Government proposes for flexible pension contribution for the
informal workers in the country, if so, the details of proposal therein;

(b) if not, the proposal of Government for the people with irregular incomes
and particularly the women of the country who have no regular incomes; and

(c) the details of the report of the Pension Fund Regulatory and Development
Authority (PFRDA) and Credit Rating Information Services of India Limited (CRISIL)
on the pension proposal towards elderly women empowerment?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWARY): (a) and (b) The Atal Pension Yojana (APY) has been launched
by the Government of India in May, 2015, which is primarily targeted at the
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unorganised sector and informal workers. The registration of subscribers under APY
started from June 1, 2015. The salient features of the Atal Pension Yojana are as
under:—

. Indian Citizens between the age group of 18 to 40 years eligible to join
APY through their savings bank account or post office savings bank
account.

. APY is based on defined benefit for providing guaranteed minimum
monthly pension of ¥ 1000 or % 2000 or ¥ 3000 or % 4000 or ¥ 5000 at
the age of 60 years based on pension amount chosen.

. The Central Government would also co-contribute 50% of the total
contribution or ¥ 1000 per annum, whichever is lower, to each eligible
subscriber, for a period of 5 years, i.e., from Financial Year 2015-16 to
2019-20, who have joined the APY before 31st March, 2016, and who are
not members of any statutory social security scheme and who are not
income tax payers.

. In case of premature death of subscriber (death before 60 years of age),
spouse of the subscriber has been given an option to continue
contributing to APY account of the subscriber, for the remaining vesting
period, till the original subscriber would have attained the age 60 years.

. In case of death of both subscriber and spouse, the entire pension corpus
would be returned to the nominee.

. If the accumulated corpus based on contributions earns a lower than
estimated return on investment and is inadequate to provide the minimum
guaranteed pension, the Central Government would fund such inadequacy.
Alternatively, if the actual returns during the accumulation phase are
higher than the assumed returns for minimum guaranteed pension, such
excess will be passed on to the subscriber.

With a view to provide flexibility to the subscribers of APY with seasonal or
irregular income, besides the monthly mode of payment, quarterly and half yearly
mode of payment of contributions have been provided in the scheme. Further in
case of default in payment of contribution, a subscriber may regularize the account
by paying the overdue amount along with a minimal charge to obtain the guaranteed
pension.
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(c) The Pension Fund Regulatory and Development Authority (PFRDA) has
intimated that the report of PFRDA and CRISIL on 'Financial security for India's
elderly' has, inter-alia, mentioned designing of a pension policy exclusively for
women where contributions could be from the women's families. Some tax relief to
the savings held in the form of pension has also been mentioned.

Benami transactions in real estate sector

1841. SHRI SANJIV KUMAR: Will the Minister of FINANCE be pleased to
state:

(@ the details of steps being taken to regulate the transactions in the real
estate sector with a view to control black money;

(b) the steps being taken to deal with benami transactions in the real estate
sector; and

(c) the number of cases registered across the country after the enactment of
the Benami Transactions (Prohibition) Amendment Act, 2016 and the total monetary
involvement in these cases?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) Various steps concerning transactions in the real estate
sector have been taken in the recent past with a view to control black money. These
include the following important legislative changes made under the Income-tax Act,
1961—

() In order to discourage the practice of under reporting of consideration
for transfer of immovable property, following provisions were
incorporated:—

. Section 43CA and Section 50C of the Income-tax Act were brought
in for adoption of stamp duty value as consideration if it is more
than the declared consideration.

. Section 56(2)(x) of the Income-tax Act, inter-alia, provides for taxing
the amount of the difference between the stamp duty value and
consideration received, if any, in case the same exceeds ¥ 50,000 in
the hands of recipients.

. Section 50CA of the Income-tax Act read with relevant Rules
provides for taking of stamp duty value of immovable property held
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by an unlisted company for the purpose of determination of capital
gains on transfer of shares of such company.

(i) In order to ensure reporting of high value real-estate transactions, Section
194-1A of the Income-tax Act provides for deduction of tax at the rate of
1% if the consideration paid for specified immovable property exceeds
% 50,00,000/-.

(iii) In order to curb cash dealing in real-estate transactions, Section 269SS
of the Income-tax Act prohibits receipt of any amount in the nature of
advance or otherwise amounting to ¥ 20,000/- or more for transfer of
immovable property otherwise than by an account payee cheque or
account payee bank draft or use of electronic clearing system through a
bank account. Similar restriction is provided under Section 269T of the
Income-tax Act in respect of any repayment of advance taken for transfer
of immovable property. Violation of these restrictions attracts penalty of
equal amount.

(iv) Further, Rule 114B and Rule 114E of the Income-tax Rule, 1962 provides
for mandatory quoting of PAN and reporting of transaction of immovable
property, if the consideration exceeds the threshold specified in these

rules.

Besides the above, the Real Estate (Regulation and Development) Act,
2016 has been enacted by the Government to regulate the business
practices and transactions in the real estate sector. It, inter-alia, provides
for mandatory registration of Real Estate Projects and Real Estate Agents
with the Real Estate Regulatory Authority. Further, it creates an obligation
on part of the promoter to make disclosure of all relevant project
information including details of promoters, layout plan, plan of
development works, land status, status of the statutory approvals, number
of parking slots, time period for project completion etc. for public viewing.

(b) The Government has taken various steps to deal with benami transactions
including in the real estate sector, as under:—

(i) The Benami Transactions (Prohibition) Act, 1988 was comprehensively
amended through the Benami Transactions (Prohibition) Amended Act,
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2016 to provide for an effective regime for prohibition of benami
transactions. The amended Act, 2016 came into effect from 1st November,
2016.

(i) Relevant rules relating to the Benami Transactions (Prohibition) Act, 1988

were duly notified.

(iii) The Government has set up 24 Benami Prohibition Units (BPUs) across

India for taking effective action under the Benami Act.

(c) More than 413 benami transactions have been identified since the coming
into effect of the Benami Transactions (Prohibition) Amended Act, 2016. Provisional
attachment of properties under the Act has been done in more than 233 cases. The
market value of properties under attachment is more than ¥ 813 crore. The benami

properties attached include deposits in bank accounts, immovable properties etc.
RBI Regional Office at Durgapur

1842. SHRI TAPAN KUMAR SEN: Will the Minister of FINANCE be pleased

to state:

(@ whether it is a fact that Reserve Bank of India had a proposal to set up

a Regional Office at Durgapur, West Bengal,

(b) whether it is also a fact that RBI was allotted requisite piece of land
during 2006-07 for the purpose by Asansol Durgapur Development Authority by the
side of CMERI and opposite to NIT Durgapur; and

(c) if so, the present status of the proposal?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWARY): (a) to (c) Reserve Bank of India (RBI) has informed that there
was a proposal to set up an Office/sub-office at Durgapur, West Bengal. Eighteen
acres of land was allotted on lease basis for 33 years by Durgapur Steel Plant/
Steel Authority of India Ltd. to RBI in July, 1984 and not by Asansol Durgapur
Development Authority. Further, RBI has informed that subsequently, it was decided
to surrender the plot back to the lessors, Durgapur Steel Plant/Steel Authority of
India Ltd.



Written Answers to [1 August, 2017] Unstarred Questions 165

Shortfall in target set for disbursement of agricultural loans

1843. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
FINANCE be pleased to state:

(@ the details of the norms fixed by Government for disbursement of
percentage of loans as agricultural loans out of the total loans disbursed by the
Scheduled Commercial Banks during the last three years and the current financial
year;

(b) whether the said banks are lagging behind in achieving their targets for
agricultural loans during the said period; and

(c) if so, the details thereof, bank-wise and State-wise, including Rajasthan
and Gujarat?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (c) As per extant directions of Reserve Bank of India
(RBI) on Priority Sector Lending (PSL), a target of 18 per cent of Adjusted Net
Bank Credit (ANBC) or Credit Equivalent of Off-Balance Sheet Exposure (CEOBE)
has been prescribed to all Scheduled Commercial Banks (excluding Regional Rural
Banks) for Agriculture. The targets are prescribed with respect to loans outstanding
and not loans disbursed. Data on agriculture under PSL, bank-wise and State-wise
(including Rajasthan and Gujarat), for the past three years as reported by RBI, is
given in the Statement-1 to VI.

Statement-1
Bank-wise Agriculture PSL as on March 31, 2015

(No. of accounts in absolute terms)
(% in thousands)

Bank Name Agriculture PSL

Disbursements during Outstanding at the End
the Year of Year

No. of Alcs. Amount No. of A/cs.  Balance Ofs.
Disbursed

1 2 3 4 5

State Bank of Bikaner & Jaipur 166828 27953752.00 788416  119103904.00
State Bank of Hyderabad 192684 26029243.00 1589379  190442278.00

State Bank of India 7138540 861930000.00 11275217 1284280100.00
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1 2 3 4 5

State Bank of Mysore 282795 37230090.00 517127  106427690.00
State Bank of Patiala 342224  129612800.00 411701 137324242.00
State Bank of Travancore 1368832  103015706.00 1298766  119750914.00
SBI and its Associates 9491903 1185771591 15880606 1957329128
Allahabad Bank 425229 75629338.00 1557005  246794200.00
Andhra Bank 1050512  115412080.00 1852055  198922193.00
Bank of Baroda 1062182  193138422.00 1939542  374032927.00
Bank of India 1939249  279489953.00 2959275  431821202.00
Bank of Maharashtra 761479 68204639.00 677351  120795945.00
Bhartiya Mahila Bank Ltd. 122 267207.00 122 270527.00
Canara Bank 4718113  452320926.00 5300725  588674585.00
Central Bank of India 1788173  210934945.00 2476556  359569131.00
Corporation Bank 932620 150555452.00 829860  196751122.00
Dena Bank 231174 54234175.00 537996  123117800.00
IDBI Bank Ltd. 99902 67982575.00 536728  358345092.00
Indian Bank 2656039  181889136.00 2676540  207388294.00
Indian Overseas Bank 2634359  382631300.00 2674220  292362721.00
Oriental Bank of Commerce 732025 153395834.00 608737  225414401.00
Punjab and Sind Bank 49066 19811641.00 211886 67916016.00
Punjab National Bank 2920087  558190078.00 3640771  600065591.00
Syndicate Bank 930808 144689177.00 2047827  262053800.00
UCO Bank 344166 92345487.00 1152436  196869694.00
Union Bank of India 1137176  189897450.00 2166422  393124539.00
United Bank of India 271473 52996375.00 872275 114412901.00
Vijaya Bank 561897 84420844.00 631947  119739017.00
Nationalised Banks 25245851 3528437034 35350276 5478441698
Axis Bank 347957  149214021.00 417630  303288623.00
Catholic Syrian Bank 110819 7032161.00 113691 8445785.00
City Union Bank 403461 20747534.00 391016 30098181.00
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1 2 3 4 5
Development Credit Bank 16618  10844857.00 20001 15346364.00
Dhanlaxmi Bank 114395 12789591.00 93191 15953423.00
Federal Bank 551130  57397829.00 419923 95357415.00
HDFC Bank 699712  361564783.00 1170896  533147766.00
ICICI Bank 1256718  348772384.00 1510120  497553188.00
Indusind Bank 668726  54827371.00 1044523 79847318.00
ING Vysya Bank 16273  39399811.00 39764 81342237.00
Jammu & Kashmir Bank 72754 16875424.00 375559 74527468.00
Karnataka Bank 164127 22432725.00 301134 59195154.00
Karur WWsya Bank 764899  63058499.00 674879 64778095.00
Kotak Mahindra Bank 390516  39425817.00 499877 99198408.00
Lakshmi Vilas Bank 248716 18731560.00 284165 24125562.00
Nainital Bank 3727 1129055.00 13214 4642224.00
Ratnakar Bank 428172 19359545.00 410103 19852821.00
South Indian Bank 408538  50954848.00 286289 62817979.00
Tamilnad Mercantile Bank 497770  28603961.00 356894 21076845.00
Yes Bank 1810290  88091708.00 1847164  137289829.00
Private Sector Banks 8975318 1411253484 10270033 2227884685
AB Bank 0 0.00 0 0.00
Abu Dhabi Commercial Bank 0 0.00 0 0.00
Australia and New Zealand

Banking Group 0 0.00 0 0.00
Bank Internasional Indonesia 0 0.00 0 0.00
Bank of America 0 0.00 0 0.00
Bank of Bahrain & Kuwait 0 0.00 0 0.00
Bank of Ceylon 0 0.00 0 0.00
Bank of Nova Scotia 0 0.00 0 0.00
Bank of Tokyo Mitsubishi, UFJ 0 0.00 0 0.00
Barclays Bank 0 0.00 0 0.00
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BNP Paribas 5 384212.00 4 308083.00
Chinatrust Commercial Bank 24 239253.00 24 239253.00
Citibank 9840 24274632.00 11292 17543542.00
Commonwealth Bank of Australia 1 40000.00 1 40248.00
Credit Agricole Bank 0 0.00 0 0.00
Credit Sussie AG 0 0.00 0 0.00
DBS Bank 0 0.00 0 0.00
Deutsche Bank 0 0.00 8 270783.00
FirstRand Bank 0 0.00 0 0.00
HSBC 7429 12175687.00 7279 11730060.00
Industrial & Commercial 0 0.00 0 0.00
Bank of China

J.P.Morgan Chase Bank 0 0.00 0 0.00
JSC VTB Bank 0 0.00 0 0.00
Krung Thai Bank 0 0.00 0 0.00
Mashregbank 0 0.00 0 0.00
Mizuho Corporate Bank 0 0.00 0 0.00
National Australia Bank 0 0.00 0 0.00
Oman International Bank 0 0.00 0 0.00
Rabo Bank International 0 0.00 4 163000.00
Royal Bank of Scotland 0 0.00 0 0.00
SBERBank 1 180000.00 1 180000.00
Shinhan Bank 0 0.00 0 0.00
Societe Generale 0 0.00 0 0.00
Sonali Bank 0 0.00 0 0.00
Standard Chartered Bank 11497 8759323.00 13271 11295092.00
State Bank of Mauritius 0 0.00 2 322142.00
Sumitomo Mitsui Banking 0 0.00 0 0.00
Corporation

United Overseas Bank 0 0.00 0 0.00
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Westpack Banking Corporation 0 0.00 0 0.00
Woori Bank 0 0.00 0 0.00
Foreign Banks 28797 46053107 31886 42092203
TotAL 43741869 6171515216 61532801 9705747714
Source: RBI.

Statement-11

State-wise agriculture PSL as on March 31, 2015

(No. of accounts in absolute terms)
(% in thousands)

State Agriculture PSL
Disbursements during Outstanding at the
the Year End of Year
No. of Alcs. Amount No. of A/cs.  Balance Ofs.
Disbursed

1 2 3 4 5
Andaman and Nicobar 5672 630769.00 7824 836652.00
Islands
Andhra Pradesh 5017716 629795216.00 9830071 1111380786.00
Arunachal Pradesh 4537 467516.00 15451 1712625.00
Assam 287757 22273746.00 847940 56756297.00
Bihar 1511708 109591746.00 2563381 209385654.00
Chandigarh 5245 24173903.00 9089 17750527.00
Chhattisgarh 224459 42185749.00 369780 64367633.00
Dadra and Nagar 1188 280623.00 2590 485875.00
Haveli
Daman and Diu 1227 244338.00 1130 168682.00
Delhi 16979 159144302.00 23260 136086953.00
Goa 43952 6876002.00 55611 8690495.00

Gujarat 1245803 268048571.00 1880384 419803897.00
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1 2 3 4 5

Haryana 758567 275843560.00 987259 375692427.00
Himachal Pradesh 228672 39555961.00 299038 49213281.00
Jammu and Kashmir 108716 21932684.00 423121 72672044.00
Jharkhand 487506 19846410.00 1014059 49995579.00
Karnataka 2766580 434471339.00 4132651 845705252.00
Kerala 4841506 492070869.00 4593264 552239726.00
Lakshadweep 234 12107.00 1609 56402.00
Madhya Pradesh 1853096 296951857.00 2420606 436353711.00
Maharashtra 2936053 627255853.00 4510947 1767649137.00
Manipur 20790 1706087.00 39550 3331198.00
Meghalaya 32735 1455423.00 70420 4082555.00
Mizoram 9293 486580.00 18376 1323011.00
Nagaland 17131 988668.00 43160 2528830.00
Odisha 825042 73855526.00 1655481 105333625.00
Puducherry 161774 12839203.00 174167 14886923.00
Punjab 1207687 498094485.00 1330233 547034694.00
Rajasthan 1788727 336005404.00 2792166 505651436.00
Sikkim 3713 655550.00 9613 1253847.00
Tamil Nadu 12174186  1075030350.00 12510352 1177781697.00
Tripura 63351 2641350.00 115038 6066425.00
Uttarakhand 406279 66187470.00 743366 118644322.00
Uttar Pradesh 3413309 443799518.00 5674373 710567232.00
West Bengal 1270679 186116481.00 2367441 330258284.00
TotaL 43741869  6171515216.00 61532801 9705747714.00
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Unstarred Questions

Bank-wise agriculture PSL as on March 31, 2016

171

Bank Name Agriculture PSL
Disbursements during Outstanding at the End
the Year of Year
No. of A/cs. Amount No. of Alcs. Balance O/s
Disbursed

1 2 3 4 5
State Bank of Bikaner and 709099  122298802.39 787045  158394961.00
Jaipur
State Bank of Hyderabad 260110  37535430.81 1664487  211994891.00
State Bank of India 11601324 1568757291.00 10601161 2046507393.00
State Bank of Mysore 292036  67906902.15 560519  122162534.00
State Bank of Patiala 275069  135020015.00 409869  171646235.00
State Bank of Travancore 848610  56811615.00 823044 93257729.00
SBI and its Associates 13986248 1988330056.35 14846125 2803963743.00
Allahabad Bank 707702  95998285.00 1631983  268271793.00
Andhra Bank 2371025 191108444.80 2028446  240799083.00
Bank of Baroda 1035031  187965350.00 2035933  450701604.00
Bank of India 1922086 272530703.82 3044778  505075384.00
Bank of Maharashtra 388953  70280449.26 761687  148660304.00
Bharatiya Mahila Bank Ltd. 783 478433.94 904 670980.00
Canara Bank 5030178  570179455.03 5916228  671759342.00
Central Bank of India 1660735 212766884.00 2593058  368503009.00
Corporation Bank 374098  56694945.00 902536  279746062.00
Dena Bank 228315  60072647.90 555917  159124164.00
IDBI Bank Ltd. 420444  67962591.12 791850  394263032.00
Indian Bank 2810714  191853067.00 2760112  225262390.00
Indian Overseas Bank 1274400 389221343.00 1752364  302369483.00
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1 2 3 4 5

Oriental Bank of Commerce 541830  159602800.00 609331  259325610.00
Punjab and Sind Bank 45167 20390455.70 234183 89520659.00
Punjab National Bank 2513197  546712170.93 3870060  641546161.00
Syndicate Bank 1177536  171996283.01 1974194  298988586.00
UCO Bank 290172 86077403.00 1123782  195926439.00
Union Bank of India 1129677  194308867.17 2283950  455066151.00
United Bank of India 267496 63727043.24 930458  126051101.00
Vijaya Bank 703393 78670065.86 715557  137714204.00
Nationalised Banks 24892932 3688597688.78 36517311 6219345541.00
Axis Bank 428739 60041374.21 633842  355986291.00
Bandhan Bank Limited 2219935 78234760.27 3997876 61181240.00
Catholic Syrian Bank 134581 9760409.06 130249 15977297.00
City Union Bank 404918 24803851.21 352094 33904029.00
Development Credit Bank 26845 12318388.30 35986 17123582.00
Dhanlaxmi Bank 120794 12225537.00 113835 14144981.00
Federal Bank 569005 81157149.72 412867 107041312.00
HDFC Bank 1314474  459830790.75 1916658  652509527.00
ICICI Bank 1363947  411430103.25 1681285  545842982.00
IDFC Bank Limited 38799 675390.76 68853 1282229.00
Indusind Bank 1080170 83185102.13 1646334  110218197.00
Jammu and Kashmir Bank 84128 49556471.00 347668 78714142.00
Karnataka Bank 169837 25729754.00 276473 58367393.00
Karur Wysya Bank 618165 57624047.41 696884 78675546.00
Kotak Mahindra Bank 684858 94481948.87 861703  206892219.00
Lakshmi Vilas Bank 238462 27251188.00 267148 30861463.00
Nainital Bank 2207 835914.41 13807 5233355.00
Ratnakar Bank 405946 24204420.00 601926 27523037.00
South Indian Bank 576159 71243165.82 380692 57168029.00
Tamilnad Mercantile Bank 549207 48343881.70 398155 43986729.00
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1 2 3 4 5

Yes Bank 2973534  105527741.55 3022649  139814723.00
Private Sector Banks 14004710 1738461389.42 17856984 2642448303.00
AB Bank 0 0.00 0 0.00
Abu Dhabi Commercial Bank Group 0 0.00 0 0.00
Bank Internasional Indonesia 0 0.00 0 0.00
Bank of America 0 0.00 0 0.00
Bank of Bahrain and Kuwait 0 0.00 0 0.00
Bank of Ceylon 0 0.00 0 0.00
Bank of Nova Scotia 0 0.00 0 0.00
Bank of Tokyo Mitsubishi, UFJ 0 0.00 0 0.00
Barclays Bank 0 0.00 0 0.00
BNP Paribas 1 4662.00 1 12325.00
Chinatrust Commercial Bank 0 0.00 1 400000.00
Citibank 11503  24303098.17 21819 33297081.00
Commonwealth Bank of Australia 1 80200.55 1 120411.00
Credit Agricole Bank 0 0.00 0 0.00
Credit Sussie AG 0 0.00 0 0.00
DBS Bank 0 0.00 0 0.00
Deutsche Bank 0 0.00 14 423527.00
Firstrand Bank 0 0.00 0 0.00
HSBC 10596  17164354.96 16247 17604306.00
Industrial and Commercial 0 0.00 0 0.00
Bank of China

JP Morgan Chase Bank 0 0.00 0 0.00
JSC VTB Bank 0 0.00 0 0.00
KEB HANA Bank 0 0.00 0 0.00
Krung Thai Bank 0 0.00 0 0.00
Mashreq Bank 0 0.00 0 0.00
Mizuho Corporate Bank 0 0.00 0 0.00
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1 2 3 4 5
National Australia Bank 0 0.00 0 0.00
Oman International Bank 0 180000.00 0 180000.00
Rabo Bank International 3 121000.00 5 200000.00
Royal Bank of Scotland 0 0.00 0 0.00
SBER Bank 0 0.00 0 0.00
Shinhan Bank 0 0.00 0 0.00
Societe Generale 0 0.00 8 200000.00
Sonali Bank 0 0.00 0 0.00
Standard Chartered Bank 41 13490876.40 154 12636364.00
State Bank of Mauritius 0 0.00 2 150001.00
Corporation 0 0.00 0 0.00
United Overseas Bank 0 0.00 0 0.00
Westpack Banking Corporation 0 0.00 0 0.00
Woori Bank 0 0.00 0 0.00
Foreign Banks 22145 55344192.08 38252 65224015.00
TotaL 52906035 7470733327 69258672 11730981602
Source: RBI.
Statement-1V

State-wise Agriculture PSL as on March 31, 2016

(No. of accounts in absolute terms)
(% in thousands)

State Agriculture PSL
Disbursements during Outstanding at the
the Year End of Year
No. of Alcs. Amount No. of Alcs.  Balance Ofs.
Disbursed

1 2 3 4 5
Andaman and Nicobar 7918 940197.92 8695 1461252.00
Islands

Andhra Pradesh 6245232 688353325.92 6561815 847639880.00
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Arunachal Pradesh 4803 1022987.28 15551 1671191.00
Assam 683700 43090345.76 1606550 82591358.00
Bihar 2965512 140267624.19 4263576 233199247.00
Chandigarh 8930 2284718141 14007 27096722.00
Chhattisgarh 346203 70024407.35 467902 82192681.00
Dadra and Nagar 1245 241457.99 3404 663650.00
Haveli

Daman and Diu 1555 355628.18 2218 370786.00
Delhi 31012 166653716.74 51106 181698329.00
Goa 42195 7169634.11 57729 18421761.00
Gujarat 1508112 375366694.91 2062677 516959007.00
Haryana 778979 344151364.93 1073662 474225717.00
Himachal Pradesh 251123 45848797.40 317512 51066623.00
Jammu and Kashmir 130072 56736628.22 400737 82053655.00
Jharkhand 516135 24691670.75 1101525 66041373.00
Karnataka 2676625 508929308.46 4340563 955571067.00
Kerala 4275400 458343313.45 4123284 541697588.00
Lakshadweep 511 30129.00 1355 158142.00
Madhya Pradesh 2479685 330561695.11 2726926 498592369.00
Maharashtra 3336316 697029640.42 5502437 2520617632.00
Manipur 21797 2541009.52 38828 3822793.00
Meghalaya 26750 1633094.99 73978 4613286.00
Mizoram 9800 428865.51 20202 1422138.00
Nagaland 20153 1370146.43 44299 3013855.00
Odisha 1030901 126237454.91 1862075 127557385.00
Puducherry 145582 13913921.11 158305 15516437.00
Punjab 1098447 537787237.59 1446956 701409228.00
Rajasthan 2600549 461038344.54 3034674 607445068.00
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Sikkim 6730 950528.97 16623 1660186.00
Tamil Nadu 11408990  1153109616.97 12194360 1267357439.00
Telangana 2069876 297483822.93 3096392 446439049.00
Tripura 164641 6465266.81 324407 12183102.00
Uttarakhand 333112 68915744.02 461248 82267803.00
Uttar Pradesh 4124547 500289749.72 6414870 862412172.00
West Bengal 3552897 315912773.11 5368224 409871631.00
ToTAL 52906035 7470733327 69258672 11730981602
Source: RBI.
Statement-V
Bank-wise agriculture PSL as on March 31, 2017
(No. of accounts in absolute terms)
(Amount in T thousands)
Bank Name Agriculture PSL
Disbursements during Outstanding at the End
the Year of Year
No. of Alcs. Amount No. of A/cs.  Balance O/s
Disbursed
1 2 3 4 5
State Bank of Bikaner and Jaipur 661913  117522037.11 758468  159716233.07
State Bank of Hyderabad 371869 69859791.37 1702633  203825706.60
State Bank of India 9319706 1757563157.00 10701731 2191583427.00
State Bank of Mysore 181899 45224766.10 545422 94685381.95
State Bank of Patiala 297390 147873877.00 398986  143884744.00
State Bank of Travancore 881868 69306945.00 767488  103790614.00
SBI and its Associates 11714645 2207350573.58 14874728 2897486106.62
Catholic Syrian Bank Ltd. 218537 15495690.25 128554 17294560.46
City Union Bank Ltd. 386549 24840752.07 329706 43574881.00
Federal Bank Ltd. 617768  103589991.29 465486  123969359.66
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1 2 3 4 5

Jammu and Kashmir Bank Ltd. 114557  44732609.00 346800 66222349.00
Karnataka Bank Ltd. 159963  29121900.00 247036 65827666.00
Karur Wsya Bank Ltd. 584917 56799612.72 657925 77378602.14
Lakshmi Vilas Bank Ltd. 234384  31928428.00 263850 35727198.00
Nainital Bank Ltd. 1871 1301177.00 14006 6563417.00
Ratnakar Bank Ltd. 562591  38536796.00 741305 41571692.00
South Indian Bank Ltd. 618897  71729672.29 416068 81550276.69
Tamilnad Mercantile Bank Ltd. 594416  58657782.44 441948 43309358.61
The Dhanalakshmi Bank Ltd. 86615 9767943.52 127460 15027991.52
Old Private Sector Banks 4181065 486502354.58 4180144  618017352.08
Axis Bank Ltd. 660320  110455458.84 994852  441164590.39
Bandhan Bank Ltd. 3295991  148856197.86 3572886 77400277.99
Development Credit Bank Ltd. 152355 12471604.58 73203 21159574.99
HDFC Bank Ltd. 1341203  577880326.69 2267678 761672241.69
ICICI Bank Ltd. 1547285  376475257.75 1846275  556854562.97
IDFC Bank Ltd. 933795  27349907.99 588449 20930160.65
Indusind Bank Ltd. 710795  87551523.22 1360353  117121988.16
Kotak Mahindra Bank Ltd. 179223  59493354.00 830197  228954670.00
Yes Bank Ltd. 890090 107032271.55 638064  129167868.72
New Private Sector Banks 9711057 1507565902.48 12171957 2354425935.56
Allahabad Bank 796258  102388162.00 1622681  272062882.00
Andhra Bank 2072853  223346781.59 2187418 254433344.62
Bank of Baroda 706994  114118394.25 2057613  561590452.39
Bank of India 1678288  249446118.27 3144191 545842801.38
Bank of Maharashtra 374190  63523411.98 796545  150551671.36
Bharatiya Mahila Bank Ltd. 481 48985.33 1251 439429.69
Canara Bank 4554144  586913659.49 6085565  622786280.00
Central Bank of India 1616620  204558659.56 2679768 32246744457
Corporation Bank 1144503  163566162.00 949721  284135989.00
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Dena Bank 268044  67950759.58 526546  163744962.48
IDBI Bank Ltd. 532138  88946943.33 875082  413879413.61
Indian Bank 2994771  216753522.00 2958015  248204138.00
Indian Overseas Bank 1745209  295181068.00 1931408  293481117.00
Oriental Bank of Commerce 528620 171518810.15 599142 277846724.93
Punjab and Sind Bank 37505  16366650.98 252670  113553196.32
Punjab National Bank 1877774  511140048.47 3857896 666745245.32
Syndicate Bank 1285488 182139683.79 2089770 318781754.72
Uco Bank 234279  74685468.00 1036460  200924821.00
Union Bank of India 1031346  229562887.97 2267706 507734194.89
United Bank of India 329675 64252588.77 965021 121242398.50
Vijaya Bank 861458  103052134.34 836035  156317184.02
Nationalised Banks 24670638 3729460899.85 37720504 6496765445.80
Abu Dhabi Commercial 0 0.00 0 0.00
Bank Ltd.

Arab Bangladesh Bank Ltd. 0 0.00 0 0.00
Australia and New Zealand 1 150000.00 1 150000.00
Banking Group Ltd.

Bank Internasional Indonesia 0 0.00 0 0.00
Bank of America N.T. and S.A. 0 0.00 1 150000.00
Bank of Bahrain and Kuwait B.S.C. 0 0.00 1 6046.37
Bank of Ceylon 0 0.00 0 0.00
Bank of Nova Scotia 0 0.00 0 0.00
Barclays Bank PLC 0 0.00 0 0.00
BNP Paribas 1 3254.00 1 14821.00
Chinatrust Commercial Bank 9 217000.00 2 100000.00
Citibank N.A 12399  45225088.36 30879 63754749.99
Commonwealth Bank of Australia 0 0.00 0 0.00
Credit Agricole Corporate and 0 0.00 0 0.00

Investment Bank
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Credit Suisse AG 0.00 0 0.00
DBS Bank Ltd. 0.00 2 112540.33
Deutsche Bank (Asia) 820000.00 21 1329089.35
Doha Bank 0.00 0 0.00
Firstrand Bank Ltd. 0.00 0 0.00
Hongkong and Shanghai Banking 45809678.58 26163 43317927.19
Corpn.Ltd.

Industrial and Commercial 0.00 0 0.00
Bank of China

JP Morgan Chase Bank National 0.00 0 0.00
Association

JSC VTB Bank 0.00 0 0.00
Korea Exchange Bank 0.00 0 0.00
Krung Thai Bank Public Company 6140.00 1 6140.00
Ltd.

Mashreq Bank PSC 0.00 0 0.00
Mizuho Corporate Bank Ltd. 0.00 0 0.00
National Australia Bank 12500.00 1 12500.00
Rabobank International 1291500.00 8 1422750.00
Sherbank 12240.00 2 60400.00
Shinhan Bank 0.00 0 0.00
Societe Generale 0.00 0 0.00
Standard Chartered Bank 14941706.00 96 69327363.00
State Bank of Mauritius Ltd. 0.00 2 150009.00
Sumitomo Mitsui Banking 0.00 0 0.00
Corporation

The Bank of Tokyo-Mitsubishi 5000.06 1 4718.09
UFJ Ltd.

The Royal Bank of Scotland N.V. 0.00 0 6477300.00
United Overseas Bank Ltd. 0.00 0 0.00
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Westpac Banking Corporation 0 0.00 0.00
Woori Bank 0 0.00 0.00
Foreign Banks 27612  108494107.00 57182  186396354.32
TotAaL 50305017 8039373837.49 69004515 12553091194.38
Surce: RBI
Statement-VI1
State-wise agriculture PSL as on March 31, 2017
(No. of Accounts in absolute terms)
(R in thousands)
State Agriculture PSL
Disbursement during Outstanding at the
the Year End of Year
No. of Alcs. Amount No. of Alcs.  Balance Ofs.
Disbursed
1 2 3 4 5
Andaman and Nicobar 8654 1098183.60 8776 950479.85
Islands
Andhra Pradesh 5891341 729736948.50 6694485 888447055.01
Arunachal Pradesh 3339 1292703.04 13953 1963934.03
Assam 864150 56829045.10 1567976 91709143.19
Bihar 1945426 111658890.19 3428964 229562589.60
Chandigarh 11267 13190983.05 17431 29802537.23
Chhattisgarh 342841 88114054.94 495122 100615601.43
Dadra and Nagar 1465 435188.13 3187 593170.73
Haveli
Daman and Diu 1805 341932.83 2349 480510.66
Delhi 38835 187419630.33 38280 178700488.68
Goa 44094 743415457 54720 15798952.31
Gujarat 1321301 395070508.15 2050189 618147098.33
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Haryana 740751 349640634.79 1101446 466820744.84
Himachal Pradesh 200975 41213006.51 315688 49711370.02
Jammu and Kashmir 149392 48581584.20 401579 73621328.94
Jharkhand 488366 27944458.78 1090979 66088326.74
Karnataka 2614149 544096742.17 4290378 890501112.30
Kerala 4284023 523132193.77 4211838 619704850.64
Lakshadweep 1648 48041.67 1643 69328.66
Madhya Pradesh 2126897 384794833.51 2904976 566146270.34
Maharashtra 3245823 790835519.49 5751569 2794551924.22
Manipur 20237 2290913.33 39869 10867275.63
Meghalaya 26274 2838593.18 69417 5719173.48
Mizoram 6965 468948.15 17628 1357073.45
Nagaland 18328 1736451.25 43947 2760307.27
Odisha 1118007 99390129.39 1908105 138171655.52
Puducherry 184328 17942407.87 178117 18604835.00
Punjab 995961 521362464.58 1463067 697437161.38
Rajasthan 2081134 434959419.56 3044279 679718152.74
Sikkim 59136 20817429.36 14050 1688364.83
Tamil Nadu 12717720  1270175434.43 13032561 1379534374.13
Telangana 1914878 435338455.49 3123765 474580908.85
Tripura 219214 10256353.37 307055 12506561.94
Uttarakhand 283808 65627088.54 397604 83995911.64
Uttar Pradesh 3388145 514869411.40 6539609 954427787.63
West Bengal 2943840 338391100.27 4379914 407734833.14
ToTAL 50305017  8039373837.49 69004515  12553091194.38

Soruce: RBI.
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Charitable Trusts exempted from Income Tax

1844. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
FINANCE be pleased to state:

(@ whether Government has decided to go in for manual scrutiny of all
Charitable Trusts which have not been denied registration for tax exemption and
yet avail I. T. benefits, during the financial year 2016-17;

(b) what are the reasons for Government going in for manual scrutiny of all
Charitable Trusts for the financial year 2016-17;

() how many Charitable Trusts across the country are now registered to
get Income Tax benefits; and

(d) State-wise break-up of such registered Charitable Trusts?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWARY): (a) Issue of manual scrutiny selection guidelines for cases
pertaining to Assessment Year 2017-18 (i.e. Financial Year 2016-17) is premature as
the due date for filing of income for Assessment Year 2017-18 is not yet over.

(b) Not applicable in view of (a) above.

(¢) 1,91,527 as per the information available with Chief-Commissioner of
Income Tax (Exemptions).

(d) The break-up of such registered 'Charitable Trusts' on the basis of
jurisdiction of Commissioner of Income Tax (Exemptions) charges is as under:—

Ahmedabad 14444
Bengaluru 18777
Bhopal 8449
Chandigarh 8943
Chennai 39033
Delhi 14207
Hyderabad 4571

Jaipur 11365
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Kochi 5024
Kolkata 8490
Lucknow 6987
Mumbai 45474
Pune 2468
Patna 3295

Early resolution of cheque bounced disputes

1845. SHRI AJAY SANCHETI: Will the Minister of FINANCE be pleased to
state:

(@ the number of cheque bounced cases pending in different courts across
the country;

(b) the details of measures taken by Government to reduce the time-frame
for resolution of such disputes; and

(c) whether any target has been set for completion of the project, if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) The Government has adopted a co-ordinated approach
to assist judiciary for phased liquidation of arrears and pendency in judicial systems,
which, inter alia, involves better court infrastructure including computerisation,
increase in the strength of subordinate judiciary and initiating policy and legislative
measures in the areas prone to excessive litigation and emphasis on human resource

development.

The details indicating the disposal of cases under Section 138 of Negotiable
Instruments Act, 1881 in National Lok Adalats organised by National Legal Services
Authority of India (NALSA) during the year 2017 (upto July, 2017) is given in the
Statement (See below).

(b) and (c) To address the difficulties faced by the payee or the lender of the
money, the Government enacted the Negotiable Instruments (Amendment) Act, 2015,
which, inter alia, clarifies the jurisdiction related issues for filing cases for offence
committed under section 138 of the NI Act. The amendment helps the trade and
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commerce in general and allows the lending institutions, including banks, to continue
to extend financing to the productive sectors of economy, as the process of pursuing
the cheque bounces cases relating to loan default has been made simpler and
efficient.

Further, in order to reduce the pendency of cases in courts, the Legal Services
Institutions under the Legal Services Authorities Act, 1987, organise weekly /
monthly and also Mega Lok Adalats. In addition to this, National Lok Adalats from
Taluk level to Supreme Court levels are also organised to reduce the pendency of
the courts.

Statement

Disposal of NL Act u/s 138 cases in National Lok Adalats organised
during the year 2017 (upto July, 2017)

SI. No.  Name of the Pre-litigation  Cases Pending Cases Total Total
State Legal Disposed ~ Settlement Disposed Settlement Disposal Settlement
Services of amount of amount amount
Authorities ®) ®) in (%)
(SLSAs)
1 2 3 4 5 6 7 8
1. Andhra Pradesh 1 0 1313 273572235 1314 273572235
2. Arunachal Pradesh 1 180000 2 584000 3 764000
3. Assam 0 0 223 17232723 223 17232723
4. Bihar 0 0 50 1968400 50 1968400
5. Chhattisgarh 6 288000 516 52471206 522 52759206
6. Goa 278 5097820 283 15426034 561 20523854
7.  Gujarat 150 29767369 24654 2241908066 24804 2271675435
8.  Haryana 202 1090094 2497 91392199 2699 92482293
9. Himachal Pradesh 0 0 1084 99382649 1084 99382649
10. Jammu and Kashmir 21 350000 102 12367600 123 12717600
11.  Jharkhand 343 17557248 575 34328410 918 51885658
12. Karnataka 34 1577897 2863 538728069 2897 540305966
13.  Kerala 67 2626931 361 31492201 428 34119132
14.  Madhya Pradesh 181 24888567 6352 787355635 6533 812244202
15. Maharashtra 514 9469625 19002 8507958552 19516 8517428177

16.  Manipur 0 0 4 985000 4 985000
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1 2 3 4 5 6 7 8
17.  Meghalaya 0 0 0 0 0 0
18. Mizoram 0 0 2 300000 2 300000
19. Nagaland 0 0 0 0 0 0
20.  Odisha 151 15473178 1565 146734473 1716 162207651
21.  Punjab 81 9608224 6074 1549117273 6155 1558725497
22.  Rajasthan 312 10134573 15064 1297867049 15376 1308001622
23.  Sikkim 0 0 3 22000 3 22000
24.  Tamil Nadu 36 6027820 3855 1449597783 3891 1455625603
25. Telangana 0 0 675 36544857 675 36544857
26. Tripura 0 0 14 350000 14 350000
27. Uttar Pradesh 9 50150 3364 158689131 3373 158739281
28. Uttarakhand 0 0 285 11319775 285 11319775
29.  West Bengal 0 0 13 884500 13 884500
30. Andaman and Nicobar 45 2850238 2 210000 47 3060238
Islands
31. U.T. of Chandigarh 32 268000 831 218853967 863 219121967
32. Dadra and Nagar 0 0 25 3188600 25 3188600
Haveli
33.  Daman and Diu 0 0 5 5240000 5 5240000
34. Delhi 86 14352624 5088 380053202 5174 394405826
35.  Lakshadweep 0 0 0 0 0 0
36. U.T. of Puducherry 0 0 126 8598219 126 8598219
TotaL 2550 151658358 96872 17974723808 99422 18126382166

GST on minor forest produce

1846. SHRI A. V. SWAMY: Will the Minister of FINANCF be pleased to state
whether it is a fact that Government is planning to impose GST on the minor forest

produce, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): Based on the recommendations of Goods and Services Tax
Council, GST rates on goods, including Goods which shall be exempt from GST have
been notified. GST rate on minor forest produce like fresh flowers and fruits, Mahua
and Sal seeds (for sowing), lac, natural honey (other than put up in unit container
and bearing a brand name), fresh tamarind is Nil, while certain other fresh produce
attract 5% GST.
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GST on plastic chairs

1847. SHRI DEVENDER GOUD T.: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that 28 per cent GST has been imposed on goods
which are luxurious or dangerous to health such as cigarettes and other tobacco
products;

(b) reasons due to which Government considers plastic as luxurious or
dangerous item and reasons for imposing 28 per cent on plastic mouldings;

(c) reasons due to which GST council brought plastic chairs in the category
of laxury though being households items and imposed 28 per cent tax rather than
keeping them in the bracket of 18 per cent; and

(d) whether GST Council will reconsider this decision, if not, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (c) The GST rates on supply of goods have been
notified based on the recommendations of the GST Council comprising the
representatives of Central and State Government. The tax rates on goods have been
fixed taking into consideration, inter alia, the total indirect tax incidence on goods
prior to GST, which included the central excise duty rates/embedded central excise
duty incidence, VAT rates or weighted average VAT rates, embedded VAT incidence,
cascading of VAT over excise duty, incidence on account of CST, octroi, entry tax,
etc. In cases where the goods attracted 12.5% central excise duty and standard VAT
rate, the pre-GST tax incidence was more than 28%. Thus, in such cases, in general,
the GST rate has been fixed at 28%.

(d) Does not arise in view of reply to parts (a) to (c) above.
Lower growth in tax collection
1848. SHRI ANIL DESAI: Will the Minister of FINANCE be pleased to state:

(@ whether direct tax collections are in tune with the target of the total
Budget Estimates of direct taxes for the financial year 2017-18;

(b) whether lower than the last year’ growth figures suggest a subdued
economic activity or lower business growth expectation; and

(c) if so, what positive or pragmatic steps Government is taking to give a
fillip to the economic activity?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) Direct tax collections for financial year 2017-18 as on
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15.07.2017 are at T 1,80,068 crore which is 21.4% higher than the collections for the
corresponding period of the last financial year. The current growth rate is higher
than the target growth rate of 15.32% required to achieve the Budget Estimates.

(b) and (c) The current growth rate in direct tax collections is quite healthy,
belying any apprehension of reduction in the level of economic or commercial
activities in the country. Nevertheless, the Government has taken various initiatives
to boost economic activity which, include; fillip to manufacturing and infrastructure,
both rural and urban; concrete measures for transport and power sectors and
comprehensive reforms in the policy for foreign direct investment. Moreover,
Government announced various measures in the Budget 2017-18 to promote growth
in the economy including giving infrastructure status to affordable housing, higher
allocation to highway construction, focus on coastal connectivity, lower rate of
income tax for companies with annual turnover up to ¥ 50 crore, measures to improve
the ease of doing business and a major push to digital economy. The introduction
of the Goods and Services Tax (GST) has also created a significant opportunity to
boost growth momentum by removing barriers to trade, business and related
economic activities.

Complaints received by Bank Ombudsman

1849. SHRI T. K. RANGARAJAN: Will the Minister of FINANCE be pleased to
state:

(@ the total number of complaints received by Bank Ombudsman for the last
three years, the details thereof, bank-wise;

(b) out of the total complaints, how many are resolved, the details thereof,
bank-wise; and

(c) the number of cases where the Ombudsman found that the lapse is on
the bank’s side?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (c) The Bank-wise details regarding number of
complaints received by Banking Ombudsmen (BO) and disposed of in the last three
years i.e. 2014-15, 2015-16 and 2016-17 are given in the Statement (See below).

Majority of the complaints received under the Banking Ombudsman Scheme
are resolved through conciliation and mediation of BO. In very few cases, where
conciliation and mediation fails to achieve mutually agreeable settlement, BO passes
an Award or rejects the complaint.
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GST call centre

1850. SHRI D. KUPENDRA REDDY: Will the Minister of FINANCE be pleased
to state:

(@ whether Government has set up call centre to reply to the queries relating
to GST, if so, details thereof;

(b) the extent to which the GST call centre will be helpful in resolving the
issues related to GST; and

(c) whether this setup will remain for a specific period or will continue
further?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) Yes, Sir. There are two call centres being run for the
purpose of catering to queries of taxpayers and stakeholders in GST.

1. Call centre on GST Application software prepared by GSTN, is being run
by GSTN. Phone number is 0120-4888999 and email-id is
helpdesk@gst.gov.in

2. CBEC Mitra Helpdesk for replying to queries related to GST is being run
by CBEC. Phone number is 1800-1200-232 and email-id is
cbecmitra.helpdesk@icegate.gov.in

(b) The call centres are replying to queries of taxpayers and also providing
information regarding guidelines and FAQs issued by CBEC from time to time.

(c) The GSTN Helpdesk and the CBEC Mitra Helpdesk have been contracted
for a period of five years and seven years respectively.

Zero GST on small business

1851. SHRI D. KUPENDRA REDDY: Will the Minister of FINANCE be pleased
to state:

(@ whether Government has received complaints/suggestions from small
traders/businessmen for reducing the tax rates or for zero tax under GST, if so, the
details thereof;

(b) whether Government has considered such requests positively; and
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(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (c) The Government has received representations from
small businesses relating to exemption from GST, reduction in applicable rates of
GST, and product and area wise exemptions. The GST rates on supply of goods
and services have been notified based on the recommendations of the GST Council.
The tax rates on goods have been fixed taking into consideration, inter alia, the
total indirect tax incidence on goods prior to GST, which included the central excise
duty rates/embedded central excise duty incidence, VAT rates or weighted average
VAT rates, embedded VAT incidence, cascading of VAT over excise duty, incidence
on account of CST, Octroi, entry tax, etc.

Keeping in view the interests of small business, any supplier in the State or
Union territory, other than special category States, whose aggregate turnover in a
financial year does not exceed ¥ 20 lakh [ 10 lakh in the case of Special Category
States] is not liable to be registered under the Central Goods and Services Tax Act,
2017.

Further, a composition scheme has been provided for the benefit of small
business. An eligible registered person in the State or Union territory, other than
Special Category States [other than Uttarakhand], can avail benefit of this scheme
(Except those manufacturing ice-cream, pan masala and tobacco products) by paying
an amount equal to 2% of turnover in the State in case of manufacturers and 1%
equal to the turnover in the State in the case of trader dealers. The turnover limit
for availing of composition levy initially was ¥ 50 lakhs in the preceding financial
year. However, keeping in view the interests of small businesses, the same was
increased to 75 lakhs [except in case of Special Category States]. The raised limit
in case of Uttarakhand, however, is ¥ 75 lakhs.

Thus, the interests of traders are not likely to be adversely affected in general.
Sale of stake in SBI

1852. SHRI PRAMOD TIWARI: Will the Minister of FINANCE be pleased to
state:

(@ whether Government has any proposal for sale of its stake in State Bank
of India to reduce its huge NPA burden, if so, the detailed facts and data thereof;
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(b) if not, the factual and explanatory reasons therefor; and
(c) the details about the legal barriers and public pressure in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (c) There is no such proposal under the consideration
of Government to sale any stake in State Bank of India (SBI).

Forensic audit of PSU banks loan defaulters

1853. SHRI NARESH GUJRAL: Will the Minister of FINANCE be pleased to
state:

(@ whether Government has directed banks to carry out forensic audits of
the main defaulters in view of the rising NPAs of PSU banks;

(b) if so, the number of audits that were conducted and whether they have
found diversion of funds by certain companies; and

(c) if so, the names of companies and the amount diverted?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (c) As per Reserve Bank of India (RBI) guidelines
issued vide Master Direction on “Frauds - Classification and reporting”, dated July
01, 2017, all banks may use external auditors including forensic experts or an internal
team for investigations in accounts where fraudulent activity is suspected (Red flag
accounts). Further, as per RBI guidelines on restructuring, defaulters who have
indulged in fraudulent activities are ineligible for restructuring under any prescribed
scheme.

No data on no. of audits is centrally maintained.
Action against biggest NPA account holders

11854. SHRI AMAR SHANKAR SABLE: Will the Minister of FINANCE be
pleased to state:

(@ whether it is a fact that a list of 12 biggest NPA customers in the country
has been prepared and most of them are steel and power sector companies and out
of which power sector has outstanding dues worth T 2.0 or ¥ 2.3 lakh crores, if so,
the steps taken by Government to recover outstanding loans from these companies;

tOriginal notice of the question was received in Hindi.
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(b) the reasons for delay in forfeiting the assets of 55 biggest NPA account
holders in the country; and

() whether Government has fixed any time-limit for forfeiting their assets, if
so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (c) The Gross NPA in Iron and Steel sector and Power
sector for Public Sector Banks (PSBs) as on March 31, 2017 was ¥ 1,65,661 crore
and T 30,380 crore respectively.

Reserve Bank of India (RBI) has constituted an Internal Advisory Committee
(IAC), which arrived at an objective, non-discretionary criterion for referring accounts
for resolution under Insolvency and Bankruptcy Code (IBC). In particular, the 1AC
recommended for IBC reference all accounts with fund and non-fund based
outstanding amount greater than ¥ 5000 crore, with 60% or more classified as non-
performing by banks as of March 31, 2016.

Accordingly, Reserve Bank of India has issued directions to certain banks for
referring 12 accounts, qualifying under the aforesaid criteria, to initiate insolvency
process under the Insolvency and Bankruptcy Code, 2016. As regards the other non-
performing accounts which do not qualify under the above criteria, the IAC
recommended that banks should finalize a resolution plan within six months. In cases
where a viable resolution plan is not agreed upon within six months, banks should
be required to file for insolvency proceedings under the IBC.

Restrictions on initial public offerings of companies

1855. SHRI DHARMAPURI SRINIVAS: Will the Minister of FINANCE be pleased
to state:

(@ whether it is a fact that the firms/companies are habituated to use the
funds raised from the public for the purposes other than the listed objectives, if
so, the details thereof and the reasons therefor; and

(b) whether it is also a fact that Government is planning to curtail these
practices and make it mandatory for companies raising funds less than ¥ 500 crores
through Initial Public Offerings (IPOs) to appoint a monitoring agency, if so, the
details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN
RAM MEGHWAL): (a) As per the provisions of Sections 13(8) and 27 of Companies
Act, 2013, a company may vary the objects of a public issue by passing a special
resolution and providing an exit option to dissenting shareholders who have not
agreed to the proposal to vary the objects of the issue.

The regulatory framework under SEBI (Issue of Capital and Disclosure
Requirements) Regulations, 2009 (ICDR Regulations) and SEBI (Listing Obligations
and Disclosure Requirements) Regulations, 2015 (LODR Regulations) provides for a
disclosure based regime.

In terms of Regulation 32 of LODR Regulations, the listed entities are required
to submit periodic reports to stock exchange indicating deviations, if any in the
use of proceeds from the objects stated in the offer document for public issue, rights
issue, preferential issue etc., along with any comments or report received from the
monitoring agency in case of public or rights issues.

Further, in terms of Regulation 16(4) of ICDR Regulations, the issuer shall,
within forty five days from the end of each quarter, publically disseminate the report
of the monitoring agency by uploading the same on its website as well as submitting
the same to the stock exchange(s) on which its equity shares are listed.

Such disclosures/reports filed with the exchanges are disseminated on the
websites of stock exchanges. There is no requirement for listed entities to submit
such information/reports or copies thereof to SEBI.

SEBI has also taken several enforcement actions where the actual usage of
IPO proceeds has differed with the issue objects.

(b) Earlier, the ICDR Regulations, required mandatory appointment of
Monitoring Agency for monitoring the utilization of the funds raised if the issue
size of specified securities exceeds ESTR 500 crore.

In order to further strengthen the monitoring of issue proceeds raised in IPOs/
Follow on Public Offers (FPOs)/Rights Issues, SEBI has recently amended ICDR
Regulations for mandatory appointment of Monitoring Agency where the issue size
(excluding offer for sale component) is more than INR 100 crore.

At present, there is no proposal to make it compulsory for all listed companies
to appoint Monitoring Agency.
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Abolition of FIPB

1856. SHRI T. G. VENKATESH: Will the Minister of FINANCE be pleased to
refer to answer to Unstarred Question 2155 given in Rajya Sabha on 21 March,
2017 and to state:

(@ whether Government is contemplating on replacing, FIPB with any other
agency, if so, the details thereof; and

(b) if so, what would be the fate of the proposals that are pending with the
FIPB as of now and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN
RAM MEGHWAL): (a) and (b) Government has abolished the Foreign Investment
Promotion Board (FIPB) as detailed in OM No. 01/01/FC/2017-FIPB dated 5th June,
2017 (copy available on the website at www.fipb.gov.in). All proposals will now be
processed by the Administrative Ministries/Departments as per extant FDI Policy.

GST on solar power generating system and semiconductor devices

1857. SHRIMATI RAJANI PATIL: Will the Minister of FINANCE be pleased to
state whether there is a difference in GST applied on solar power generating systems
and solar panels at 5 per cent whereas the GST applied on semiconductor devices
including PV cells is 18 per cent, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWARY): No, Sir. Solar photo voltaic cells, solar panels and solar power
generating systems attract 5% GST. This rate has been notified by the Central and
State Governments as per the recommendations of the GST Council.

NPAs of PSBs in Kerala
1858. SHRI ABDUL WAHAB: Will the Minister of FINANCE be pleased to state:

(@ the names of the Public Sector Banks in the State of Kerala which are
running into losses during the last three years; and

(b) the Non Performance Assets (NPAs) of each Bank in the State during
the period?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWARY): (a) and (b) The Banks prepare their Financial Statements on
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Pan-India basis. However, the bank-wise data in respect of Non Performing Assets
(NPAs) for Public Sector Banks during the last three years in the State of Kerala is
given in the Statement.

Statement

Data on Non-Performing Assets (NPAs) in the State of Kerala for
last three financial year

SI. No. Name of the Bank NPA Amount (% in crore)
2015 2016 2017
1 Allahabad Bank 38 8 12
2. Andhra Bank 2 19 2
3. Bank of Baroda 80 161 217
4. Bank of India 115 154 152
5. Bank of Maharashtra 2 3 3
6. Canara Bank 326 612 867
7. Central Bank of India 118 145 165
8. Corporation Bank 123 203 205
9. Dena Bank 18 19 69
10. IDBI Bank Limited 81 135 128
11. Indian Bank 49 60 56
12, Indian Overseas Bank 378 475 424
13.  Oriental Bank of Commerce 5 69 62
14, Punjab & Sind Bank 3 4 7
15, Punjab National Bank 201 414 547
16.  Syndicate Bank 349 380 418
17. UCO Bank 47 9% 82
18.  Union Bank of India 251 272 281
19.  United Bank of India n 13 n
20.  Vijaya Bank 42 59 68
21.  State Bank of India and 2,342 2,707 3512
Associates
ToTAL 4,653 6,010 7,316

Source: PSBs.
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GST exemption on religious places and wakf properties

1859. SHRI ABDUL WAHAB: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that many religious places and Waqf properties attract
the provision of GST;

(b) whether Government proposes to keep such places out of the net of GST;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (c) The following services are exempt from GST—

1. conduct of any religious ceremony;

2. renting of precincts of a religious place meant for general public, owned
or managed by an entity registered as a charitable or religious trust under
section 12AA of the Income-tax Act, 1961 (hereinafter referred to as the
Income-tax Act) or a trust or an institution registered under sub clause
(v) of clause (23C) of section 10 of the Income-tax Act or a body or an
authority covered under clause (23BBA) of section 10 of the said Income-
tax Act, excluding-

() renting of rooms where charges are one thousand rupees or
more per day;

(i) renting of premises, community halls, kalyanmandapam or open
area, and the like where charges are ten thousand rupees or
more per day;

(iii) renting of shops or other spaces for business or commerce
where charges are ten thousand rupees or more per month.

For the purpose of this exemption, “religious place” means a place which is
primarily meant for conduct of prayers or worship pertaining to a religion, meditation,
or spirituality.

The rates of GST and exemptions therefrom have been decided on the
recommendations of GST Council.
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Exemption to coaching institutes under GST
1860. SHRI K.K. RAGESH: Will the Minister of FINANCE be pleased to state:

(@ whether the coaching for entrance examinations for higher studies and
for competitive examinations orovided by educational institutions are exempted under
GST,

(b) if so, the details of clauses under which such exemptions are granted,;

and
(c) if not, whether such exemption is being considered?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) No, Sir.

(b) Does not arise in view of (a) above.
() No, Sir.
Impact of GST on small and medium industry

1861. SHRI SHANKARBHAI N. VEGAD : Will the Minister of FINANCE be
pleased to state the impact of the GST on small and medium scale industry in India,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): GST was implemented on the 1st of July, 2017 and it is too
early to assess the impact on the small and medium scale industry.

Promotion of regional languages in banking sector

1862. SHRI SHANKARBHAI N. VEGAD: Will the Minister of FINANCE be
pleased to state whether Government proposes to promote use of regional languages
in the banking sector for easily communicating with people specially village people,
if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): Yes, Sir. Reserve Bank of India has, inter alia issued following
instructions to promote the regional languages in banking sector for the ease of
understanding for rural population:—
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(i) Displaying indicator boards at all the counters in English, Hindi as well
as in the concerned regional language. Business posters at semi-urban
and rural branches of banks should also be in the concerned regional
languages.

(i) Providing customers with booklets consisting of all details of services
and facilities available at the bank in Hindi, English and the concerned
regional languages.

(iii) Use of Hindi and regional languages in transacting business by banks

with customers, including communications to customers.

(iv) In order to ensure that banking facilities percolate to the vast sections
of the population, banks should make available all printed material used
by retail, customers including account opening forms, pay-in-slips,
passbooks etc., in trilingual form i.e., English, Hindi and the concerned
Regional Language.

(v) All cheque forms should be printed in Hindi and English. The customer
may, however, write cheques in Hindi, English or in the concerned regional
language.

Besides these to promote regional languages in banking sector information
regarding financial literacy and dissemination material such as Banking Ombudsman
Scheme, Characteristics of legal tender, safeguard against misleading advertisement
of seductive lottery, rules for changing the torn notes are made available in regional
languages also so that these can be read and understood easily.

MoUs signed between States and domestic and international companies

1863. SHRI V. VIJAYASAI REDDY: Will the Minister of FINANCE be pleased
to state:

(@ whether Government keeps track of MoUs signed by various States with
various domestic and international companies during investor summits organized by

them;

(b) if so, the details of such MoUs entered into by States, including Andhra
Pradesh and Telangana, in the last three years, State-wise and year-wise;
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(c) the status of each of such MoUs signed by Andhra Pradesh and
Telangana, State-wise; and
(d) the details of the investment so far flown in the above States, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN
RAM MEGHWAL): (a) and (b) No Investor Summit has been organized by Telangana
Government in the last 3 years.

Details of MoUs signed by Andhra Pradesh during Partnership Summits 2016
and 2017 are as follows:—

Committed Committed Investment
Number (X In lakh cr.)
MoUs signed during Partnership 331 4.78
Summit 2016
MoUs signed during Partnership 665 1054
Summit 2017
TotaL MoUs 996 15.32

(c) The status of MoUs signed by Andhra Pradesh is as follows:—

Partnership Summit 2016  Partnership Summit 2017

Number of Committed Number of = Committed

MoUs Investment MoUs Investment

®incr) R incr)
1 2 3 4 5
Gone into Production 71 61,268 24 9,621
Trial Production 7 914 3 312
Machinery Erection 6 1,438 2 78,181
Civil Works 2 14,579 a7 13,980
Ready for Foundation 20 12,386 5 1,100
Land in possession and 3 7% 10 5173
approvals granted
Land allotted and approvals 51 49,202 80 48,697

in progress
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1 2 3 4 5

Government land sought and in 36 23,264 127 88475
process of allocation

DPR to be submitted ] 2,83,943 335 6,33,892
No progress (Dropped) 6 31,000 12 1,75,000
ToTAL 331 478,788 665 10,54,431

(d) In Andhra Pradesh, 1,629 projects with committed investment of
¥ 15,07,406 crores are in various stages of implementation.

Ban on selling third-party products by private sector banks

1864. SARDAR BALWINDER SINGH BHUNDER: Will the Minister of FINANCE
be pleased to state:

(@ whether Reserve Bank of India (RBI) has taken a decision to ban the
selling of third-party products such as mutual funds schemes and insurance policies
by private sector banks, if so, the complete details thereof;

(b) whether banking ombudsmen have received complaints against private
sector banks indulging in such third-party selling; and

(c) if so, the names of such banks and the action taken against the said
banks?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (c) Reserve Bank of India (RBI) has informed that the
Scheduled Commercial Banks have been permitted to undertake agency business of
mutual fund companies and corporate agency of insurance companies departmentally
subject to the certain conditions.

In the month of July, 2017 Offices of Banking Ombudsman (OBOs) have
received 18 complaints against private sector banks. Bank wise position of complaints
received at OBOs on Para banking activity is as under:

Bank Name Para-Banking
Axis Bank Limited 3
HDFC Bank Ltd. 6

ICICI Bank Limited 3




204  Written Answers to [RAJYA SABHA] Unstarred Questions

Bank Name Para-Banking
IDFC Bank Limited 1
Kotak Mahindra Bank Ltd. 1
Yes Bank Ltd. 1
Standard Chartered Bank 3
TotaL 18

Challenges to become the fourth largest economy
1865. SHRI C.M. RAMESH: Will the Minister of FINANCE be pleased to state:

(@ whether a recent World Bank Report has stated that India will become
the fourth largest economy in the world by 2022 with more than 4 trillion dollars
from 2.7 trillion in 2017, if so, the details thereof and Government’s reaction thereto;

(b) to what extent GST helps in achieving this goal;

(c) whether the World Bank has also pointed out challenges in the form of
NPAs, better production and productivity in agriculture and labour reforms; and

(d) if so, how Government is going to address these issues?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN
RAM MEGHWAL): (a) to (d) No Sir, as confirmed by the World Bank, the findings
highlighted in the question do not come from a recent World Bank’s Report.

Acquisition of life insurance company by IRDAI

1866. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of FINANCE be
pleased to state:

(@ whether Government or IRDAI has acquired management of any life
insurance company;

(b) if so, the details thereof along with reasons for such acquisition;

(c) whether such acquisition of management will affect the company’s liability
to settle claim of its customers;

(d) the steps taken by Government to ensure that the company’s customers
do not incur any pecuniary loss due to such acquisition; and
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(e) the steps being taken by Government to instill people’s confidence in

private life insurance companies?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (e) The Insurance Regulatory and Development
Authority of India (IRDAI), in exercise of powers conferred on it under Section 52A
of the Insurance Act, 1938 has appointed an Administrator for M/s Sahara India
Life Insurance Co. Ltd. for management of insurance business of the insurer vide
Order reference IRDAI/F&A/ORD/FA/136/06/2017 dated 12th June 2017.

Appointment of Administrator for M/s Sahara India Life Insurance Co. Ltd. is
a regulatory intervention made by the Authority for the protection of interests of
policyholders, as the activities of the insurer were found to be conducted in a manner
likely to be prejudicial to the interests of the policyholders.

The Administrator shall conduct the management of the business of the insurer
in accordance with the provisions contained in the Insurance Act, 1938. Settlement
of claims of customers of M/s Sahara India Life Insurance Co. Ltd. shall continue
to be governed and honoured as per the policy terms and conditions and applicable
provisions of the Insurance Legislation.

The performance and activities of insurance companies are supervised by IRDAI
through both on-site and off-site mechanisms. Financial health of the insurance
companies (both public and private) is monitored regularly to ensure that they
continue to meet the solvency stipulations at all times. Any deviations observed in
the compliance of the provisions of the Insurance Act, 1938 and the Regulations
framed thereunder are dealt with by the Authority suitably.

Crop loans to small and marginal farmers on priority

1867. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of FINANCE be
pleased to state:

(@ whether it is a fact that in spite of Government’s claim that the
achievements under annual agricultural credit flow surpassed targets during the last
three years, several farmers across the country are unable to secure short term crop
loans, if so, the details thereof; and

(b)  whether there is any priority for the small and marginal farmers in securing
agricultural credit?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) Government fixes agriculture credit disbursement targets
for the banking sector every year and banks have consistently surpassed these
targets. The details of agriculture credit targets fixed by the Government and the
achievement by the Banks, for the last three years (2014-15 to 2016-17) as reported
by National Bank for Agriculture and Rural Development (NABARD) are given as

under:—

(% in crore)
Year Target Achvt.
2014-15 800,000.00 845,328.23
2015-16 850,000.00 915,509.92*
2016-17 900,000.00 1,065,755.67*
*Provisional

(b) As per extant directions of Reserve Bank of India (RBI) on Priority Sector
Lending (PSL), a target of 18 per cent of Adjusted Net Bank Credit (ANBC) or Credit
Equivalent of Off-Balance Sheet Exposure (CEOBE) has been prescribed to all
Scheduled Commercial Banks (excluding Regional Rural Banks) for Agriculture. Within
the 18 per cent target for Agriculture, a sub-target of 8 per cent of ANBC or CEOBE,
whichever is higher, has been prescribed for lending to Small and Marginal Farmers,
which include, inter alia, landless agricultural labourers, tenant farmers, oral lessees
and share-croppers, whose share of landholding is within the limits prescribed for
Small and Marginal Farmers.

Borrowing directly from bilateral overseas lending agencies by State entities
1868. SHRI K.R. ARJUNAN: Will the Minister of FINANCE be pleased to state:

(@ whether Government has issued guidelines allowing State entities with
sound financial health to borrow directly from bilateral overseas lending agencies
such as Japan’s JICA to fund infrastructure projects, if so, the details thereof; and

(b) whether it is a fact that the eligibility criteria for State entities would be
a revenue of over ¥ 1000 crore and for infrastructure projects the cost criteria will
be ¥ 5000 crore and if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN
RAM MEGHWAL): (a) and (b) Government of India has issued policy guidelines
on May 16, 2017 to allow direct borrowing by financially sound State Government

entities from bilateral ODA (Official Development Assistance) partners, based on State

Government Guarantee and Government of India counter guarantee, in relaxation of

the provisions under Rule 277(vii) of General Financial Rules, 2017, subject to the

following conditions:

(1) Conditions for individual projects:

@

©)

0]

(i)

(i)

Only major infrastructure projects having total estimated cost of

T 5,000 crore or more each, will be eligible;

The project should have regular revenue stream i.e. the revenues
to be generated from the project should be enough for repayment
of principal amount and interest; and

Revenues from the project should be escrowed to the extent of

payment of principal and interest from time to time.

Conditions for State Government entities:

0]

(i)

(i)

The Authority, Public Sector Undertaking or Organization of the
State Government should be financially sound, having an average
annual Revenue of not less than ¥ 1,000 crore for the previous three

years;

The Authority, Public Sector Undertaking or Organization of the
State Government should have consistent track record of positive
net worth for the last three years with an average annual profit or
surplus of not less than ¥500 crore in last three years; and

Any deviation from these criteria shall require special justification.

These criteria would not apply for new entities/SPVs.

Conditions for States to extend guarantee:

0]

Debt-GSDP ratio of the State is less than or equal to 25 per cent in

the preceding year;
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(i) Fiscal Deficit of the State is less than 3 per of GSDP in the
preceding year and also as per the BE of the current year i.e. the
year when the proposal is made; and

(i) Availability of guarantee space as per the fiscal responsibility
legislation of the State.

(4) All repayments of loans and interests to bilateral external funding agencies
in such cases will be directly remitted by the concerned borrower.

Irregularities in NE and EC Railway Employees Primary
Cooperative Bank Ltd.

11869. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV-

Will the Minister of FINANCE be pleased to state:

(@ whether the certificate of registration issued by Registrar, Cooperative
Societies, Government of India under section 18 of Multi States Cooperative Societies
Act, 1994 and sub-section 2 (B) of 2002 in respect of the NE and EC Railway
Employees Primary Cooperative Bank Limited, Gorakhpur is available with the
Reserve Bank of India;

(b) whether Central Registrar of Cooperative Societies have directed the
Reserve Bank of India to take steps to investigate and take action regarding financial,
managerial and election irregularities prevalent in the NE and EC Railway Employees
Primary Cooperative Bank Limited, Gorakhpur; and

(c) if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) The Central Registrar of Cooperative Societies in the
Department of Agriculture, Cooperation and Farmers” Welfare has informed as follows:

() that as per records, the certificate of registration is not available. However
a copy of certificate dated 26.07.1978 issued by Registrar of Cooperative
Societies, Uttar Pradesh is available, wherein it is indicated that the bye-

tOriginal notice of the question was received in Hindi.



Written Answers to [1 August, 2017] Unstarred Questions 209

laws of NE and EC Railway Employees Cooperative Banking Society Ltd.,
Gorakhpur with registration no. 389 were amended by the Registrar of
Uttar Pradesh by virtue of exercising powers of Central Registrar under
Multi Unit Act, 1942.

(i)  Subsequently, the bank was included in the list of Multi State Primary
Cooperative Banks by Reserve Bank of India (RBI).

(b) and (c) The office of the Central Registrar vide letter dated 29.11.2016 had
written to RBI in the context of four Railway Cooperative Banks including NE and
EC Railway Employees Primary Cooperative Bank limited, Gorakhpur, requesting that
for securing the proper management of these Banks, RBI may like to take action as

deemed appropriate.
Remittance inflow into India
1870. SHRI T. RATHINAVEL: Will the Minister of FINANCE be pleased to state:

(@ whether according to World Bank report, India retained the top spot
among remittances receiving Nations in 2016;

(b) whether it is a fact that the remittance inflows into India amounted to
US $ 62.7 billion last year, a decrease of 8.9 per cent over US $ 68.9 hillion in
2015;

(c) whether it is also a fact that this was due to the drop in oil prices and
fiscal tightening in the oil producing countries in the Middle East which has a
significant Indian migrant population accounting for a large chunk of remittances;

and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN
RAM MEGHWAL): (a) Yes Sir.

(b)  Yes Sir.

(c) and (d) Yes Sir. Remittance inflow into India declined in 2016 due to cyclical
and structural factors, including lower oil prices and fiscal tightening in the Gulf
Cooperation Council (GCC) countries.
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According to the Migration and Development Brief 27 of the World Bank,
remittance flows were impacted by weak economic growth in Europe, the Russian
Federation, and the Gulf Cooperation Council (GCC) countries (cyclical factors), and
exchange controls, burdensome regulations, and anti-migrant policies in many

countries (structural factors).

Remittance flows, especially to South Asia and Central Asia, were affected by
low oil prices and weak economic growth in Russia and the GCC countries. The
weakening of the euro, the British pound and the ruble against the U.S. dollar further
accentuated the decline in remittances in U.S. dollar terms. In addition, structural
constraints, such as de-risking - when international correspondent banks close the
bank accounts of money transfer operators, to avoid the risks of money laundering
and financial crime - continues to raise regulatory burdens on money transfer

operators, especially smaller and newer players.

The labour market “nationalization” policies in the GCC countries and anti-
immigration sentiments in many high-income nations discourage the hiring of foreign
workers, and seem to have dampened remittance flows, especially through formal

channels.
High security and quality features currency

1871. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of FINANCE be pleased to refer to answer to Unstarred
Question 256 given in the Rajya Sabha on 18 July, 2017 and state:

(@ by what time, ¥ 200 notes are to be made available to the public; and

(b) what measures are taken to ensure that its security and quality are high
so that fake currency could be easily identified, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN
RAM MEGHWAL): (a) and (b) Review of denomination and design of banknotes is
an on-going process, conducted by the Reserve Bank of India from time to time
based on economic factors and monetary reviews. Incorporating new security
features/new designs in the banknotes to stay ahead of the counterfeiters is also
an ongoing process.
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Extension of subsidy on farm loans

1872. DR. PRADEEP KUMAR BALMUCHU:
SHRI DHARMAPURI SRINIVAS:

Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that Government has taken a decision to extend the
subsidy being given to farm loans, if so, the details thereof; and

(b) till which time the benefit of extension of this concession will be given
to farmers, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) and (b) The Government of India in the Department of
Agriculture, Cooperation and Farmers” Welfare (DAC&FW) has approved the
continuation of the Interest Subvention Scheme for the current financial year
2017-18.

Under the Scheme, interest subvention of 2% per annum is provided to Public
Sector Banks, Private Sector Scheduled Commercial Banks (in respect of loans given
by their rural and semi urban branches only), Cooperative Banks and Regional Rural
Banks on their own funds used for short term crop loans upto ¥ 3.00 lakh per farmer
provided the lending institutions make available short term credit at the ground level
at 7% per annum to farmers.

Farmers are provided with 3% additional interest subvention for the short term
crop loan of upto ¥ 3.00 lakh for a maximum period of one year for prompt repayment
on or before the due date. Thus, farmers, who promptly repay their crop loans as
per the repayment schedule fixed by the banks, are extended loans at an effective
interest rate of 4% per annum.

Software to weed out fake and duplicate PAN cards

1873. SHRI HUSAIN DALWALI: Will the Minister of FINANCE be pleased to
state:

(@ the reasons for mandating Aadhaar linkage to PAN cards;

(b) the details of fake and duplicate PAN cards identified so far and the
methodology used to identify them; and
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(c) whether a software was purchased by the CBDT in 2016 to weed out
duplicates but its use was abandoned a year later, if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) Permanent Account Number (PAN) is the key identifier
of taxable entity and aggregator of all financial transactions undertaken by one
person. One PAN for one person is the guiding principle for allotment of PAN.
However, for achieving the objective of one PAN to one assessee it is required to
maintain uniqueness of PAN. The uniqueness of PAN is achieved by conducting a
de-duplication check on all already existing allotted PAN against the data furnished
by new applicant. Under the existing system of PAN only demographic data is
captured. Some instances are found where multiple PANs have been allotted to one
person or one PAN has been allotted to multiple persons despite the application of
de-duplication process based on demographic data. Linkage of Aadhaar number into
PAN database will allow a robust way of de-duplication as Aadhaar humber is based
on biometric attributes of finger prints and iris images. Further seeding of Aadhaar
will allow the Income-tax Department to weed out any undetected duplicate PANS.
It will also facilitate resolution of cases of one PAN allotted to multiple persons.

(b) Ason 27.7.2017, 11,44,211 PANs have been identified and deleted or de-
activated in cases where multiple PANs were found allotted to one person. Similarly,
as on 27.7.2017, 1,566 PANs have been identified as “Fake” which were allotted to
either non-existent person or in the names of persons with false identities.

In this regard, the PAN service provider carries out onsite verification of PAN
applications to verify identity and addresses of the applicant and share the report
of such verification to the concerned Assessing Officer. On receipt of such report
the assessing officer also conducts enquires and mark the PAN as “Fake”. If
information of allotment of more than one PAN is received, the facility to delete or
de-activate the PAN is available with the Assessing Officer through application
software. Further, during 2004 to 2007, an exercise for deduplication of PAN was
conducted in the Department to identify probable duplicate PANs, which were
consequently deleted or de-activated by the concerned assessing officers after

examinations.

() No such software was purchased by CBDT in 2016 to weed out

duplicates.
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High incidence of TB

1874. SHRI P. BHATTACHARYA:
SHRIMATI RAJANI PATIL:
SHRI DARSHAN SINGH YADAV:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether it is a fact that about 2 persons die from Tuberculosis (TB) in
India every three minutes;

(b) whether it is also a fact that India is the highest TB burden country in
the world;

(c) if so, the reasons for this high incidence of TB in India; and

(d) whether Government has involved NGOs and the private sector in the
fight against TB and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) Yes. As per the Global TB report
2016, an estimated 480,000 deaths occurred due to TB in India in the year 2015, thit
comes to more than 2 deaths in 3 minute.

(b) Yes. As per the Global TB Report (2016), India accounts for 27 per cent
of the Global TB burden which is the highest.

(€) The high incidence of TB in India can be attributed to various social
determinants which perpetuate the spread of TB infection. These social determinant
factors like poverty, under-nutrition, crowded and poorly ventilated living, alcohol
consumption, tobacco consumptions, smoking, etc. increase the likelihood of
conversion of TB infection to TB disease.

(d) Yes. Revised National Tuberculosis Control Programme (RNTCP)
proactively seeks involvement of NGOs and private sector in TB control activities
and the Ministry has also developed guidelines called ihe “National Guidelines for
Partnerships, 2014 for fruitful engagement.

Registration of students with foreign medical degrees

1875. DR. V. MAITREYAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government and Medical Council of India (MCI) have devised
any steps/policies to register the students who have completed their MBBS or other
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medical courses/degrees in recognised universities/colleges in foreign countries like
Singapore, Malaysia, Russia, Indonesia, Vietham and Ching;

(b) if so, the details thereof and the registered medical practitioners at present
who have studied their Medical Education in foreign countries/universities/colleges;

(c) the total number of doctors/surgeons as on date, State-wise; and
(d) the steps taken by Government to improve doctors-patient ratio in India?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) As per Section 13(4A) of the
Indian Medical Council Act, 1956 and Clause 3 of the Screening Test Regulations,
2002, an Indian National/Overseas Citizen of India possessing a primary medical
qualification awarded by any medical institution outside India and who is desirous
of getting provisional/ permanent registration from the State Medical Council (SMC)
on or after 15/03/2002 can be registered after he/she qualifies a Screening Test
conducted by the National Board of Examinations.

(b) As informed by the Medical Council of India (MCI), no specific data of
foreign medical graduates who are registered with the MCI/ SMC is available with
the Council before 2007. However, since 2007, MCI generated computerized
registration certificate and as per the available records from 2007 till mid-2014, a total
of 12,858 permanent registrations were granted by MCI in respect of Indian nationals
who possess primary medical qualification from various universities outside the
country.

(c) As per the information furnished by MCI, a total of 10,22,859 Doctors
who possess recognized primary medical qualification, are registered with the MCI/
SMC as on 31st March, 2017. State-wise data is given in the Statement (See below).

(d) The Government has taken the following steps to increase the number of
doctors in the country:—

l. Relaxation in the norms for setting up of a medical college in terms of
requirement for land, faculty, staff, bed/ bed strength and other
infrastructure.

Il.  Strengthening/upgradation of existing State Government/Central
Government Medical Colleges to increase MBBS seats with fund sharing
between the Central Government and States.
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Ill.  Establishment of New Medical Colleges by upgrading district/referral
hospitals preferably in underserved districts of the country with fund
sharing between the Central Government and States.

IV Enhancement of maximum intake capacity at MBBS level from 150 to 250.

\/  Enhancement of age limit for appointment/extension/re-employment against
posts of teachers/dean/principal/ director in medical colleges from 65-70
years.

VI. DNB qualification has been recognized for appointment as faculty to take
care of shortage of faculty.
Statement

Number of Doctors Registered with State Medical Councils/Medical Council
of India as on 31st March, 2017

SI. No. Name of the Medical Council Number of Doctors
1 Andhra Pradesh Medical Council 86129
2. Arunachal Pradesh Medical Council 792
3 Assam Medical Council 22454
4. Bihar Medical Council 40043
5. Chhattisgarh Medical Council 6584
6. Delhi Medical Council 15246
7. Goa Medical Council 3336
Gujarat Medical Council 53954
9. Haryana Dental and Medical Council 5717
10. Himachal Pradesh Medical Council 2849
11. Jammu and Kashmir 14188
12, Jharkhand Medical Council 5003
13. Karnataka Medical Council 101273
14. Madhya Pradesh Medical Council 34347
15. Maharashtra Medical Council 153513

16. Medical Council of India 52666
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SI. No. Name of the Medical Council Number of Doctors

17. Nagaland Medical Council 801

18. Odisha Council of Medical Registration 21681

19. Punjab Medical Council 44682

20. Rajasthan Medical Council 38677

21. Sikkim Medical Council 893

22. Tamil Nadu Medical Council 121847

23. Travancore Medical Council 52474

24. Uttar Pradesh Medical Council 69208

25. Uttarakhand Medical Council 6662

26. West Bengal Medical Council 65486

21. Telangana Medical Council 2354
TotaL 10,22,859

phone on health of its users, children in particular; and

Effect of mobile phone on health of users

1876. SHRI DARSHAN SINGH YADAV:

SHRI P. BHATTACHARYA:
SHRIMATI RAJANI PATIL:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

whether Government has conducted any study about the effect of mobile

if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY

WELFARE (SHRIMATI ANUPRIYA PATEL): (a) and (b) The report of Inter-Ministerial
Committee on EMF Radiation, by the Ministry of Communication and Information

Technology, Department of Telecommunications, examines the effect of RF radiation

emitted by cell phone on human health. The study does not focus on kids in

particular.
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Network of coagulation labs

1877. SHRIMATI RENUKA CHOWDHURY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government proposes to set up a network of coagulation labs
across the country, if so, the details thereof; and

(b) the fresh steps taken by Government to cut down maternal deaths due
to coagulation and also for early diagnosis of congenial bleeding disorders such as
haemophilia and Von Willebrand disease?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) and (b) Public Health being a
State subject, the responsibility to set up such labs lie with the State/UT
Governments. No such decision to set up network of coagulation labs across the
country has been taken by the Central Government.

The Government of India has already shared several strategies with the State
Governments for identification and management of high risk pregnant women to
prevent maternal deaths. In addition, Government of India has also launched the
Pradhan Mantri Surakshit Matritva Abhiyan (PMSMA) which is a fixed day Ante
Natal Care (ANC) service on 9th of every month for pregnant women by
Obstetricians and Gynaecologists/Medical officer. The key objective of PMSMA is
to identify the high risk women which are followed by treatment and management
of the predisposed high risk condition.

Child-birth related maternal deaths

1878. SHRIMATI WANSUK SYIEM: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether in India, five women die every hour during child-birth and child-
birth related deaths account for 17 per cent of such deaths globally according to
WHO?s findings;.

(b) whether such deaths are attributed to poor health of mothers, anaemia-
related post-partum haemorrhages and deficient medical facilities; and

(c) whether a recently released advisory by AYUSH Ministry has called for
abstaining from non-vegetarian food, sex and lustful thoughts etc. to curb the
maternal and infant mortality rates and if so, whether this advisory has any scientific
backing?
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) As per the UN Inter-Agency
estimates in the publication “Trends in Maternal Mortality: 1990 to 2015". It is
estimated that India accounts for 15% of the total global maternal deaths.

(b)

As per SRS 2001-03 major reasons of maternal deaths are Haemorrhage

(38%) Sepsis (11%), Abortion (8%), Hypertensive disorders (5%), Obstructed labor
(5%) and other causes (34%) - including anaemia and various other causes.

To address the issue of poor health, anaemia and deficient medical facilities,

Government of India has taken several steps:—

Operationalization of Sub-Centers, Primary Health Centers, Community
Health Centers and District Hospitals for providing 24x7 basic and
comprehensive obstetric care.

To overcome the shortage of maternity beds so that quality care can be
given to pregnant women and neonates, Mother arid Child Health wings
(MCH wings) have been sanctioned at high case load delivery points,
based on the proposal received from the States and UTs in their annual
Project Implementation Plans (PIPSs).

Operationalization of Safe Abortion Services and Reproductive Tract
Infections and Sexually Transmitted Infections (RTI/STI) at health facilities

with a focus on “Delivery Points””.

Capacity building of health care providers in basic and comprehensive
obstetric care with a strategic initiative “Dakshata™ to enable service
providers in providing high quality services during child birth at the
institutions.

Augmenting the availability of skilled manpower at health facilities for
providing basic comprehensive and emergency obstetric care, different
skill-based trainings such as Skilled Birth Attendance for Auxiliary Nurse
Midwives/Staff Nurses/Lady Health Visitors; training of MBBS Doctors
in Life Saving Anaesthetic Skills, Emergency Obstetric Care including
Caesarean Section.

Universal screening of pregnant women for anaemia is a part of ante-
natal care and all pregnant women are to be providediron and folic acid
tablets during their ante-natal and post natal visits. After the first trimester
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of pregnancy, every pregnant woman during ANC is to be given iron
and folic acid (IFA) tablets for six months, and six months post-partum.
Pregnant women, who are found to be clinically anaemic, are to be given
double the dose of IFA.

(€) No such advisory has been released recently by the Ministry of AYUSH.
Survey on health conditions of beedi workers

1879. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ the number of medical care centres for the beedi workers set up in the
country, State-wise;

(b) whether any survey has been conducted to ascertain the health condition
of the beedi workers in the country, particularly the women workers; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) There are 8 hospitals and 236
dispensaries under 17 Labour Welfare regions to provide medical facilities to beedi
workers in the country. Details of the hospitals and dispensaries are given in the
Statement (See below).

Apart from this, the beedi workers can also access other public health facilities
in the States/UTs, many of which are supported under the National Health Mission
(NHM).

(b) and (c) No such survey has been conducted by the Ministry.

Statement

A. List of existing hospitals for beedi workers

SI. No. Name of Hospital Region Bed strength
1 Central Hospital, Mysore (Karnataka) Bangalore 50
2. T.B. Hospital, Karma (Jharkhand) Karma 0
3. Central Hospital, Gursahaiganj (U.P.) Allahabad 10
4. Central Hospital, Dhuliyan(W.B.) Kolkata 50
5. Central Hospital, Sagar (M.P.) Jabalpur 0
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Sl. No. Name of Hospital Region Bed strength
6. Central Hospital Mukkudal, (T.N.) Hyderabad 0
7. Central Hospital, Bihar Sharif (Bihar) Bihar 30
8 Central Hospital Yadgir (Karnataka) Bangalore 15

B. Total number of dispensaries for beedi workers

Sl. No. Name of State Number of Dispensaries
1 Andhra Pradesh 7
2. Assam 1
3. Bihar 17
4, Chhattisgarh 2
5. Gujarat 7
6. Jharkhand 5
7. Karnataka 27
8. Kerala 8
9. Madhya Pradesh 2
10. Maharashtra 18
11, Odisha 2
12, Rajasthan 10
13. Tamil Nadu 2
14, Telangana 17
15. Tripura 1
16. Uttar Pradesh 24
17. West Bengal 21
TotaL 236

Creation of All India Medical Services

1880. SHRI RAJEEV SHUKLA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether there is any proposal for creation of medical services on the lines
of All India Services like IAS and IPS, if so, the details thereof; and
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(b) the details regarding the vacancies in AIIMS (in all the States wherever
they exist) and the steps taken for filling up these vacancies?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) Based on the recommendations
of the Cadre Review Committee, the Ministry has sought views of all States
Governments once again on the proposal for Creation of All India Medical Services
to enable the Ministry of firm up its proposal.

(b) The details regarding the vacancies in various new All India Institute of
Medical Sciences (AIIMS) including AIIMS, New Delhi are as under:

AlIMS Number of Vacancies
Bhopal 3882
Bhubaneswar 3637
Jodhpur 4346
Patna 3844
Raipur 3801
Rishikesh 3418
New Delhi 1498

Vacancy position in various categories in AIIMS, New Delhi is regularly
monitored and action for filling up of the vacant posts are being taken on regular
basis.

The following measures have been taken to facilitate expeditious filling up of
vacancies in the new AIIMS:

() separate Standing Selection Committees (SSCs) have been constituted for
each of the six new AIIMS;

(i) the upper age limit for direct recruitment against the post of Professor
and Additional Professor in the six new AIIMS has been raised from the
present 50 years to 58 years;

(iii) contractual appointment of faculty is also permitted as a stop gap
arrangement; and

(iv) Directors of the Institutes have been delegated administrative power to
appoint Additional Professors and Professors on contract basis.
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Health card for cancer treatment

1881. SHRI N. GOKULAKRISHNAN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that Government is considering to come out with
health card for cancer treatment, if so, the details thereof; and

(b) whether it is also a fact that the people with the health card will be able
to get treatment for cancer from any hospitals, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): (a) and (b) Rashtriya Swasthya Bima
Yojana (RSBY), a centrally sponsored scheme, provides health insurance coverage
to Below Poverty Line (BPL) families and including other 11 categories of
Unorganized Workers (UOWSs) who are enrolled under the scheme.

Senior Citizen Health Insurance Scheme (SCHIS) is also implemented w.e.f.
01.04.2016. Under this, health coverage is available for ¥ 30,000/- per annum per
senior citizen for treatment packages, over and above RSBY entitlement.

Each family enrolled in the scheme is entitled for hospitalization benefits in
Government empanelled hospitals (including both private and public). RSBY and
SCHIS cover oncology treatment within prescribed benefits ceiling.

Under comprehensive Primary Healthcare, operational guidelines for Prevention,
Screening and Control of Common Non-Communicable Diseases: Hypertension,
Diabetes and Common Cancers (Oral, Breast, Cervix) have been issued under National
Health Mission which envisage preparation of health cards for individuals above 30
years of age. These cards primarily will be health records of individuals listing health
issues/diseases/disabilities and exposures to risk factors of common NCDs including
cancer.

Patients diagnosed with Hepatitis C and HIV

1882. SHRI RANJIB BISWAL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether as per a new United Nations Office on Drugs and Crime report,
Hepatitis C is a bigger threat than HIV, if so, the details thereof;

(b) the number of patients diagrnosed with Hepatitis C and HIV, separately,
during the last one year and the current year in the country, State-wise; and



Written Answers to [1 August, 2017] Unstarred Questions 223

(c) the concrete steps taken or proposed to be taken by Government to
reduce spread of these diseases in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): (a) As per the United Nations Office
on Drugs and Crime”s World Drug Report 2017— “Hepatitis C is causing the greatest
harm among the estimated 12 million people who inject drugs worldwide. Out of
this, one in eight (1.6 million) is living with HIV and more than half (6.1 million) are
living with Hepatitis C. Around 1.3 million are suffering from both Hepatitis C and
HIV. Overall, three times more people who use drugs die from Hepatitis C (222,000)
than from HIV (60,000). The report stresses that despite recent advances in the
treatment of Hepatitis C, access remains poor, as treatment remains very expensive
in most countries”.

(b) The number of patients diagnosed with HIV during the last one year and
the current year (April to June, 2017) is given in the Statement (See below). Data
on number of patients diagnosed with Hepatitis C is not maintained centrally.

() India is providing a comprehensive response to the HIV/AIDS epidemic
through a holistic prevention, care, support and treatment programme. NACO
implements various prevention activities such as Targeted Intervention among High
Risk Groups and Bridge Population; Information, Education and Communication
activities; Counseling, screening and treatments of HIV affected population for
reducing the spread of disease in the country.

Recently NACO has adopted test and treat policy for all.

Further, awareness on prevention of viral Hepatitis among health care personnel
and general population is undertaken under the National Viral Hepatitis Surveillance
Programme.

Statement

State/UT-wise number of patients diagnosed with HIV, during the last
one year and the current year

SI. No. State/UTs 2016-17 2017-18
(April-March) (April-June, 17)

1 2 3 4

1 Andaman and Nicobar Islands 3 5

2. Andhra Pradesh 26,243 6,210

3. Arunachal Pradesh 27 1
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1 2 3 4

4. Assam 1,509 387
5. Bihar 11,239 3,184
6. Chandigarh 676 193
7. Chhattisgarh 3,220 842
8. Dadra and Nagar Haveli % 5
9. Daman and Diu 59 8
10. Delhi 6,340 1854
11. Goa 377 104
12. Gujarat 10,226 2,784
13. Haryana 4,610 1378
14. Himachal Pradesh 513 154
15. Jammu and Kashmir 346 9
16. Jharkhand 1,930 458
17. Karnataka 20,863 5,153
18. Kerala 1,404 247
19. Madhya Pradesh 4,983 1,369
20. Maharashtra 30,145 7,631
21. Manipur 1,078 124
22. Meghalaya 47 198
23. Mizoram 2,048 553
24. Nagaland 1671 494
25. Odisha 3432 811
26. Puducherry 544 126
27. Punjab 5,986 1,890
28. Rajasthan 7,080 2,094
29. Sikkim K7 4
30. Tamil Nadu 11,757 2,715
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1 2 3 4
3L Telangana 12,058 2,983
32 Tripura 321 73
33. Uttar Pradesh 14,160 4,522
34. Uttarakhand 819 257
35. West Bengal 6,579 1,795
InDIA 1,93,156 50,735

Epidemic of CVD diseases in Delhi NCR

1883. SHRIMATI VIJILA SATHYANANTH: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that Delhi NCR is heading towards an epidemic of
Cardiovascular Diseases (CVDs), mainly heart attack and stroke;

(b) whether it is also a fact that a set of data generated by Indian researchers
has put numbers to a trend physicians have been warning about for long; and

(c) whether it is also a fact that this is due to increase in prevalence of
alcohol use, obesity and blood pressure over the past 20 years, if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): (a) to (c) According to a recent study
conducted by the Indian Council of Medical Research (ICMR), the prevalence of
Coronary Heart Diseases (CHDs) in Delhi NCR was estimated to be 10.2% and 13.9%
in urban areas in 1991 and 2012 respectively while it was estimated to be 6.1 %
and 11.1% in rural areas in 1991 and 2012 respectively.

Unhealthy diet, lack of physical activity, harmful use of alcohol, overweight,
obesity, tobacco use, inter-alia are the risk factors of Cardiovascular Diseases
(CVDs).

As reported by ICMR on the basis of surveys conducted in Delhi NCR in
1991 and 2012, prevalence of alcohol use, obesity and blood pressure increased in
Delhi NCR over the years such as the prevalence of alcohol use in respective years
was estimated to be 16.1% and 25.6% in urban areas, 8.0% and 33.2% in rural areas,
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the proportion of individuals with overweight was estimated to be 44.2% and 56.2%
in urban areas, 9.7% and 30.3% in rural areas in 1991 and 2012 respectively.

Setting up of PMR Departments

1884. SHRI DEREK O’BRIEN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@) the State-wise data of Physical Medicine and Rehabilitation (PMR)
Departments;

(b) whether the Ministry has notified the Medical Council of India’s request
to include PMR as a mandatory subject in the existing MBBS curriculum, if so, the
details thereof, if not, the reasons therefor; and

(c) whether the Ministry is planning to set up a PMR Department to collect
disability statistics for improving rehabilitation services and involve doctors with
disabilities in the planning, evaluation, and monitoring of rehabilitation services, if
so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) The Department of Physical
Medicine and Rehabilitation, at present, is optional and Medical Council of India
(MCI) does not carry out assessment related to this department. Hence, the State-
wise data related to Physical Medicine and Rehabilitation Department is not available
centrally.

(b) No such notification has been issued.
(¢) No.
Tender for medicine purchase

11885. SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV-
SHRIMATI CHHAYA VERMA:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether Medicine Store Organization in its tender No. Y110011/08/2015
ST-1l dated 19 January, 2015 for the purchase of generic medicines, inserted such

tOriginal notice of the question was received in Hindi.
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terms that can be completed only by selected companies and taking benefit of this,

order for purchase of medicines was given to preferred companies with collusion;

(b) whether it is also a fact that three companies of the same distributor took
part in the said tender and one of them was provided the tender; and

(c) whether it is also a fact that the medicines purchased under the said

tender were expensive?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) to (c) No. The open tender for
the 27 drugs was floated by Medical Store Organization (MSQO) as per the standard
terms and conditions. As per tender conditions, only the manufacturer or direct
Importers of these drugs were eligible to participate in the tender.

MSO concluded the rate contracts with the contract holding firms
(manufacturers/direct importers) and not with any distributor. The supplies of these
drugs were made by the rate contract holding firms through their authorized
distributor.

The rate contract of the drugs in the said tender was concluded after detailed
negotiations with the bidders. The rates were considered by comparing with the
rates given to the other institutions.

Mortality from AIDS and Cancer

1886. SHRI VIVEK GUPTA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the year-wise details of the number of deaths reported every year since
2014 from HIV-AIDS;

(b) the year-wise details of the funds allocated since 2014 for the treatment
and research on the HIV-AIDS;

(c) the year-wise details of the number of deaths reported every year since
2014 from Cancer; and

(d) the year-wise details of the funds allocated since 2014 till date for the

treatment and research on Cancer?



228  Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): (a) Year-wise details of the number of
deaths reported every year since 2014 from HIV-AIDS are:—

2014-15 — 41956

2015-16 — 49593

2016-17 — 49630

(b) Year-wise details of funds allocated on treatment of HIV-AIDS at Central
level and State level since 2014 are as under:—

(X in crore)
2014-15 2015-16 2016-17 2017-18
Central Level
Allocation (RE) 121.66 490.00 526.02 314.98
State Level
Release to States 132.99 100.46 120.74 40.56

No specific funds are allotted under research. However, required funds, by way
of supporting study/fellowship etc., are released as and when requested by
programme division subject to the availability of funds at Central level.

() Year-wise details of estimated number of deaths every year since 2014
from Cancer are:—

2014-15 — 670541

2015-16 — 701007

2016-17 — 732921

(d) Year-wise details of the funds allocated under Non Communicable Diseases
(NCDs) flexi pool since 2015-16, are:—

2015-16 — 379.00 crore

2016-17 — 504.71 crore

2017-18 — 153.30 crore
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Eradication of leprosy

1887. SHRI VIVEK GUPTA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the details of number of persons affected by leprosy in the country,
State-wise, with district-wise statistics for West Bengal,

(b) the details of the specific measures taken for eradication of leprosy and
the target set by Government for making India leprosy free; and

(c) the details of specific initiatives taken in West Bengal in this regard and
the amount allocated and utilized for the same for the past three years?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) The details of number of new
cases detected during the year 2016-17 and leprosy cases on record as on 31st
March, 2017 (State/UT-wise) is given in the Statement-l (See below). District-wise
list of number of new cases detected during the year 2016-17 and leprosy cases on
record as on 31st March, 2017 in the State of West Bengal is given in the
Statement-11 (See below).

(b) The following three pronged strategy has been initiated under the
programme:—

(1) Leprosy Case Detection Campaign (LCDC) in high endemic districts.
(2 Focussed Leprosy Campaign in hot spots of low endemic districts.
(3) Special plan for case detection in hard to reach areas.

The early Detection of leprosy cases in the community leads to depletion of
source of infection in the community, reduce the complication of case management,
reduce the disability and interrupt the active transmission of disease. Hence, the
focus of the programme has been shifted from passive detection of leprosy cases
to early detection of cases.

In addition, various initiatives undertaken in the programme are administration
of chemoprophylaxis in LCDC districts, SPARSH Leprosy Awareness Campaign for
IEC, NIKUSHT online monitoring software etc. The National Health Policy, 2017
envisages proactive measures targeted towards elimination of leprosy from India by
2018.
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(c) During the year 2016-17. Leprosy Case Detection Campaign was carried
out in 9 districts of West Bengal wherein 2752. cases were detected during the above
campaign. The amount allocated and utilized for West Bengal is given in the
Statement-I1I.

Statement-1

State-wise details of new cases detected and the cases on record

SI. No. State/UT New Case Detected Balance Cases on
during 2016-17 Record as on 31st
March, 2017

1 2 3 4

1 Andhra Pradesh 4228 2705

2. Arunachal Pradesh 28 25

3 Assam 1019 977

4. Bihar 21818 13031

5 Chhattisgarh 12609 7266

6 Goa 130 157

7. Gujarat 7266 3844

8. Haryana 491 459

9. Himachal Pradesh 146 138

10. Jharkhand 6253 3414

11. Jammu and Kashmir 143 186

12, Karnataka 2897 2500

13. Kerala 496 584

14. Madhya Pradesh 7152 6067

15. Maharashtra 15012 9887

16. Manipur 20 18

17. Meghalaya 3 24

18. Mizoram 6 23

19. Nagaland K 45
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1 2 3 4
20. Odisha 10045 5383
21. Punjab 626 570
22, Rajasthan 1042 1114
23. Sikkim 23 17
24, Tamil Nadu 4937 3207
25, Telangana 2658 1883
26. Tripura A 57
21. Uttar Pradesh 22301 13456
28. Uttarakhand 375 262
29. West Bengal 11236 8578
30. Andaman and Nicobar Islands 18 18
3L Chandigarh 128 126
32 Dadra and Nagar Haveli 334 267
33 Daman and Diu 7 n
3A. Delhi 1812 1780
35. Lakshadweep 45 45
36. Puducherry K¢ 2

TotaL 135485 88166

Statement-11
District-wise details of New cases detected and the cases
on record in West Bengal
SI. No. Districts New Case Detected Balance Cases on
during 2016-17 Record as on 31st
March, 2017

1 2 3 4
1 Bankura 1030 605
2. Bishnupur HD 235 118
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1 2 3 4
3. Birbhum 500 474
4. Rampurhat HD 161 193
5. Burdwan 1037 745
6. Asansol HD 534 387
7. Cooch Behar 138 129
8. Darjeeling D 83
9. Uttar Dinajpur 1022 706
10. Dakshin Dinajpur 518 233
11. Howrah 170 182
12, Hooghly 307 293
13. Jalpaiguri 192 147
14. Alipurduar 66 57
15. Malda 296 311
16. Mursidabad 272 332
17. Purba Medinipur 66 73
18. Nandigram HD 21 18
19. Paschim Medinipur 1050 717
20. Jhargram HD 523 449
21. Nadia 189 183
22. Purulia 1661 750
23. North 24 Parganas 134 104
24, Basirhat HD %4 46
25. South 24 Parganas 48 7
26. Diamond Harbour HD 130 100
27. Kolkata 792 1066
TotaL 11236 8578




Written Answers to [1 August, 2017] Unstarred Questions 233

Statement-111
Budget allocation and expenditure of West Bengal from 2014-15 to 2016-17
(% in lakh)

Reply State/UT 2014-15 2015-16 2016-17
No.

Budget Utilized * Budget  Utilized* Budget Utilized*
Allocation Allocation Allocation

Part C  West Bengal 210.14 42299 24500 36095 22200  518.64

*As reported by Government of West Bengal.
Report on sale of plastic rice and eggs

1888. SHRI SANJIV KUMAR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that “plastic rice” and “plastic eggs” are being sold
across the country as reported in some quarters; and

(b) if so, whether Government has taken action with respect to reports of
“plastic rice” and “plastic eggs” being sold across the country, if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) and (b) The Food Safety and
Standards Authority of India has come across some media reports suggesting sale
of “plastic rice” and “plastic eggs” in the country. However, these reports have not
been confirmed by the State/UT Government authorities. Commissioners of Food
Safety of all States/UTs have been requested to be vigilant and ensure that there
is no case of production/distribution of such products.

Drug resistant TB in children

1889. SHRI A.K. SELVARAJ: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that Multi Drug Resistant Tuberculosis is higher
among children than expected, if so, the details thereof;

(b) whether it is also a fact that as many as 5,500 of over 76,000 children
tested in nine cities have been diagnosed with TB; and
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(c) whether it is also a fact that the diagnosis is complicated due to
challenges associated with sample collection, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) and (b) The proportion of
Tuberculosis in the paediatric population in the country remains about 5-7% amongst
the total notified Tuberculosis cases under Revised National Tuberculosis Control
Programme (RNTCP).

The estimate for Multi Drug Resistant TB amongst new cases is about 2-3%
and 16% among re-treatment cases respectively. Age-wise estimate of Multi Drug
Resistant Tuberculosis is not available.

In the 9 cities where a Pediatric TB project is ongoing, out of 75,928 patients”
samples tested, 5,476 patients were diagnosed as TB patients.

(c) Yes. Sputum sample collection is a challenge in paediatric population as,
unlike adults, most children are not able to expectorate.

Ghost faculty in medical colleges

1890. SHRI NARENDRA KUMAR SWAIN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Medical Council of India has taken cognizance of the complaints
of ghost faculty in private and Government medical colleges in Maharashtra, Odisha,
Telangana and other States;

(b) if so, State-wise details thereof; and

(c) what foolproof measures Government is taking to check this malpractice
so that medical students get the best education?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) to (c) Medical Council of India
(MCI) is empowered to regulate and maintain the standards of medical education in
the country under the Indian Medical Council Act, 1956 and Regulations made there
under. Permissions for starting of a medical college/yearly renewal permission/
recognition of degree is granted only to such medical colleges which meet the
required standards prescribed under MCI Regulations.
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If the Medical Council of India receives any complaint against the faculty/
duplicity of faculty in the permitted medical colleges or the MCI finds any fake
faculty during verification of declaration forms of all the medical colleges for each
academic year, the said college is debarred for 2 years from making admissions in
the MBBS course, as per the Clause 8(3)(l)(d) of Establishment of Medical College
Regulations, 1999. The matter is also referred to Ethics Committee of the Council to
investigate against the said fake faculty/Dean/Principal of the college and action is
taken against them as per the Indian Medical Council (Professional Conduct,
Etiquette and Ethics) Regulations, 2002.

The list of Colleges wrere MCI recommended to Central Government to apply
Clause 8(3)(1)(d) is given in the Statement (See below).

MCI Minimum Standard Requirement for 50/100/150/200/250 MBBS Admissions
Annually Regulations, 1999 were amended vide Notification dated 27.01.2017 providing
that MCI shall install biometric fingerprint machines in all the medical colleges for
capturing faculty attendance, using Online Faculty Attendance Monitoring Systems
(OFAMOS). The central application shall have the connectivity with AADHAAR
platform for UIDAI for verification. Further, the amendment, provides that every
medical college shall have Close-Circuit Televisions (CCTVs) system in the medical
Colleges and shall provide live streaming of both classroom teaching and patient
care in the teaching hospital, to enable the council to maintain a constant vigil on
the standard of medical education/training being imparted.

Statement

List of colleges where the MCI recommended to the Central Government to
apply Clause 8(3)(1)(d)

SI. No. State Name of the Seats Remarks
College
1 2 3 4 5
1 Andhra Pradesh ~ Malla Reddy Medical 150  To debar for 2015-2016
College for Women, and 2016-17

Jeedimetla, Hyderabad,
Andhra Pradesh

2. Andhra Pradesh NRI Institute of Medical 150  To debar for 2015-2016
Sciences, Visakhapatnam and 2016-17
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1 2 3 4 5

3. Andhra Pradesh Malla Reddy Medical 150  To debar for 2015-2016
Sciences, Hyderabad and 2016-17

4.  Madhya Pradesh RKDF Medical College 150  To debar for 2015-2016
Hospital & Research and 2016-17
Centre, Bhopal, Madhya
Pradesh

5 Maharashtra SMBT Institute of 150  To debar for 2015-2016
Medical Sciences & and 2016-17

Research Centre,
Nandi Hills, Maharashtra

6.  Uttar Pradesh “Career Institute of 100  To debar for 2015-2016
Medical Sciences & and 2016-17
Research Hospital,
Lucknow

7. Odisha Hi-Tech Medical College, 100  To debar for 2016-2017
Rourkela and 2017-18 and further

2017-18 and 2018-19

8. Madhya Pradesh  Advanced Institute of 150  To debar for 2017-18
Medical Sciences & and 2018-19
Research Centre,

Bhopal

9. Maharashtra Ashwini Rural Medical 100 To debar for 2017-18
College, Hospital & and 2018-19
Research Centre, Solapur,
Maharashtra

10. Tamil Nadu Melmarruvathur 150 To debar for 2016-2017
Adhiprashakti Institute and 2017-18

of Medical Sciences &
Research, Tamil Nadu

11.  Punjanb Chintpurni Medical 150  To debar for 2016-2017
College & Hospital, and 2017-18
Bungal, Pathankot
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1 2 3 4 5

12, Madhya Pradesh  Sri Aurobindo Institute of 100-  To debar for 2015-2016
Medical Sciences, Indore 150  and 2016-17

13.  Odisha Kalinga Institute of 100-  To debar for 2015-2016
Medical Sciences, 150  and 2016-17
Bhubaneswar

14.  Andhra Pradesh ~ Maharajah’s Institute 100-  To debar for 2015-2016
of Medical Sciences, 150  and 2016-17
Nellimarla

Medical research activities in the country

1891. SHRI DILIP KUMAR TIRKEY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that medical research in the country is utterly in bad
shape;

(b) whether it is also a fact that ICMR has not even one intervention-in terms
of new drug, vaccine, diagnostic test or treatment procedure to its credit in the last
two years; and

(c) if so, the steps taken by Government to strengthen medical research in
the country and how it proposes to streamline the medical research in the country
and the medical research activities of ICMR?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): (a) and (b) No. The Indian Council of
Medical Research (ICMR) has made outstanding contribution as a knowledge
generating agency and contributed in understanding various diseases of national
importance such as Malaria, Japanese Encephalitis, Tuberculosis, AIDS, Kala-azar,
Filariasis, Leprosy and Poliomyelitis, etc. ICMR has developed several new products
in the last few years. Six ELISA based diagnostic tests for detection of diseases,
viz., Hepatitis E Virus, Kyasanur Forest Disease (KFD), Crimean-Congo Haemorrhagic
Fever (CCHF), Chandipura Virus (CHPV) and Japanese Encephalitis have been
transferred to M/s Cadila Healthcare. The technology on development of killed
vaccine for Japanese Encephalitis (JE) (JENVAC) has been transferred to HLL,
Chennai in 2015 for manufacturing JE killed vaccine.
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The steps, viz., capacity building, data management, leveraging traditional
medicine, evidence to policy, etc., have been taken to strengthen and streamline the
medical research activities in the country and the medical research activities of ICMR.

Disparity in availability of oncology therapies

1892. DR PRABHAKAR KORE: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that according to Indian Council of Medical Research
(1CMR), deaths due to cancer in the country are projected to go up by 20 per cent
in next four years;

(b) whether disparity in availability of oncology therapies in the country adds
more misery to the cancer patients;

(c) if so, the number of oncology medicines launched globally and number
of oncology medicines introduced in India; and

(d) steps taken by Government to introduce more breakthrough cancer drugs
available globally and details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): (a) and (b) As per Indian Council of
Medical Research’s cancer registry data; the estimated number of deaths due to
cancer in the country likely to increase by 19.6 % between 2016 and 2020 and the
details are given below:

Year 2016 2020 % Change

Estimated mortality of cancer 732921 876508 19.6
cases-Both Sexes

There are various modalities for diagnosis and management of cancer e.g.
Pathology, Radiology, Surgery, Radiotherapy, Chemotherapy and Palliative Care.
Availability of various modalities varies at various levels of healthcare.

(c) and (d) The number of oncology medicines launched globally is not
maintained centrally. However, Fifteen anticancer drugs have been approved by the
Central Licensing Authority i.e. the Drugs Controller General (India) for import/
manufacture and marketing in the country during the period 2010-2014.
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As and when an application for grant of permission for import/manufacture
and marketing of any new drug, including anticancer drugs, is received, it is
evaluated in consultation with the Subject Expert Committees (SECs) and permission
is granted in accordance with the Drugs and Cosmetics Rules, 1945 and the
applicable guidelines based on the recommendations of the Committee. Provisions
are available under the Drugs and Cosmetics Rules, 1945 to grant permission to
import/manufacture for marketing of new drugs, including certain types of anticancer
drugs without local clinical trial under certain conditions in order to make such drugs
available early in the country in public interest.

Doctors teaching in medical colleges

1893. SHRI ANIL DESAI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether doctors across the country are indulging in unethical practices
like teaching in more than one medical college, if so, State-wise details thereof; and

(b) the action taken by the Medical Council of India against these doctors
so that it deters others from doing so?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) and (b) The Medical Council of
India informed that in respect of the doctors/faculty who are found guilty of working
simultaneously in more than one medical colleges after verification, the Council takes
action according to code of Medical Ethics Regulations like removal of their name
from the Indian Medical Register.

Irregularities in RSBY in Chhattisgarh

11894. SHRI RAM VICHAR NETAM: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ the total number of beneficiaries under Rashtriya Swasthya Bima Yojana
(RSBY) in unorganized sector in Chhattisgarh;

(b) the total amount allocated to beneficiaries under this Scheme in
Chhattisgarh;

tOriginal notice of the question was received in Hindi.



240 Written Answers to [RAJYA SABHA] Unstarred Questions

(c) whether Government plans to increase insurance cover provided under
RSBY, if so, the details thereof and if not, the reasons therefor; and

(d) whether Government has received complaints regarding irregularities in
certain cases under RSBY from Chhattisgarh during each of the last three years, if
so, the details thereof and the action taken against the erring hospitals?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) Total 41,46,227 families are
enrolled under Rashtriya Swasthya Bima Yojana (RSBY) in unorganized sector in
Chhattisgarh during Financial Year 2016-17.

(b) Under RSBY, no fund is allocated to beneficiaries. However, during the
year 2016-17, an amount of ¥ 114.09 crores has been released to the State
Government of Chhattisgarh as central share of premium against the proposal
received from the State Government.

() Yes. Hon’ble Finance Minister in his Budget Speech for 2016-17,
announced that Government will launch a new health protection scheme which will
provide health cover up to ¥ One lakh per family per year. This new scheme will
replace the ongoing RSBY. Contours of the scheme are yet to be finalized.

(d) This Ministry has not received any complaints regarding irregularities
under RSBY from Chhattisgarh during last two years (RSBY has been transferred
from Ministry of Labour and Employment to this Ministry w.e.f. 01.04.2015).

Schemes to check child and maternal mortality rates

1895. SHRI SANJAY RAUT: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that the incidents of infant, child and maternal
mortality rates in the country are quite high;

(b) if so, the details of the infant, child and maternal mortality rates reported
in tribal, rural and urban areas, separately, during each of the last three years and
the current year along with the reasons for high mortality rate in the country; and

(c) the details of the programmes/ schemes and awareness campaign launched
along with the funds/incentives released/ utilized to check the high rate of infant,
child and maternal mortality rates during the last three years?
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) and (b) As per Sample
Registration System (SRS) Reports of Registrar General of India (RGI), the Infant
Mortality Rate (IMR) in the country is 37 per 1000 live births in 2015, Under-fve
Mortality Rate (USMR) is 43 per 1000 live births in 2015 and Maternal Mortality
Ratio is 167 per 1,00,000 live births in the period 2011-13.

As per the data available from the RGI, the causes of infant deaths in the
period 2010-2013, in India are: Prematurity and low birth weight (35.9%), Pneumonia
(16.9%), Birth asphyxia and birth trauma (9.9%), Other non-communicable diseases
(7.9%), Diarrhoeal diseases (6.7%), Ill-defined or cause unknown (4.6%), Congenital
anomalies (4.6%), Infections (4.2%), Injuries (2.1%), Fever of unknown origin (1.7%),
and Others (5.4%).

As per the RGI, the major causes of deaths of children (2010-13) are-
Prematurity and low birth weight (29.8%), Pneumonia (17.1%), Diarrhoeal disease
(8.6%), Other Non-Communicable Diseases (8.3%), Birth asphyxia and birth trauma
(8.2%), Injuries (4.6%), Congenital anomalies (44%), lll-defined or cause unknown
(4.4%), Acute bacterial sepsis and severe infections (3.6%), Fever of unknown origin
(2.5%) and All Other Remaining Causes (8.4%).

As per RGI, major causes of maternal deaths in the period 2001-2003 are
Haemorrhage (38%) Sepsis (11%), Abortion (8%), Hypertensive disorders (5%),
Obstructed labour (5%) and other causes (34%) - includes anaemia and various other

causes.

The Rural and Urban differential for IMR and U5MR is given in the
Statement-I (See below) for the period of 2012 to 2015. Disaggregated data on tribal
IMR and U5MR is not available in the SRS report released by RGI.

The SRS does not provide disaggregated data on MMR.

(¢) Under National Health Mission, the following interventions are being
implemented to reduce infant, child and maternal mortality all across the country:

(1) Promotion of Institutional deliveries through cash incentive under Janani
Suraksha Yojana (JSY) and Janani Shishu Suraksha Karyakaram (JSSK)
which entitles all pregnant women delivering in public health institutions
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to absolutely free ante-natal check-ups, delivery including Caesarean
section, post-natal care and treatment of sick infants till one year of age.

Strengthening of delivery points for providing comprehensive and quality
Reproductive, Maternal, Newborn, Child and Adolescent Health
(RMNCH+A) Services, ensuring essential newborn care at all delivery
points, establishment of Special Newborn Care Units (SNCU), Newborn
Stabilization Units (NBSU) and Kangaroo Mother Care (KMC) units for
care of sick and small babies. Home Based Newborn Care (HBNC) is being
provided by ASHAs to improve child rearing practices. India Newborn
Action Plan (INAP) was launched in 2014 to make concerted efforts
towards attainment of the goals of “Single Digit Neonatal Mortality Rate”
and “Single Digit Stillbirth Rate, by 2030.

Early initiation and exclusive breastfeeding for first six months and
appropriate Infant and Young Child Feeding (I'YCF) practices are promoted
in convergence with Ministry of Women and Child Development. Village
Health and Nutrition Days (VHNDSs) are observed for provision of maternal
and child health services and creating awareness on maternal and child
care including health and nutrition education. Ministry of Health and
Family Welfare launched MAA-Mothers” Absolute Affection programme
in August 2016 for improving breastfeeding practices through mass media
and capacity building of health care providers in health facilities as well

as in communities.

Universal Immunization Programme (UIP) is being implemented to provide
vaccination to children against many life threatening diseases such as
Tuberculosis, Diphtheria, Pertussis, Polio, Tetanus, Hepatitis B and
Measles. Pentavalent vaccine has been introduced all across the country
and “Mission Indradhanush™ has been launched to fully immunize children
who are either unvaccinated or partially vaccinated; those that have not
been covered during the rounds of routine immunization for various
reasons. New vaccines like Rotavirus vaccine and Pneumococcal
Conjugate Vaccine have been launched in select States. Measles Rubella
Campaign is being undertaken in select States with the aim of eliminating
Measles by 2020.
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Name based tracking of mothers and children till two years of age (Mother
and Child Tracking System) is done to ensure complete antenatal,
intranatal, postnatal care and complete immunization as per schedule.

Rashtriya Bal Swasthya Karyakram (RBSK) for health screening, early
detection of birth defects, diseases, deficiencies, development delays
including disability and early intervention services has been
operationalized to provide comprehensive care to the children in the age
group of 0-18 years.

Some other important interventions are Iron and folic acid (IFA)
supplementation for the prevention and treatment of anaemia among the
vulnerable age groups, home visits by ASHAs to promote exclusive breast
feeding, and promote use of ORS and Zinc for management of diarrhoea
in children and delivery of contraceptives.

Nutrition Rehabilitation Centres (NRCs) have been set up at public health
facilities to treat and manage the children with Severe Acute Malnutrition
(SAM) with medical complications.

Pradhan Mantri Surakshit Matritva Abhiyan (PMSMA) has been
implemented to provide fixed-day assured, comprehensive and quality
antenatal care universally to all pregnant women on the 9th of every
month.

Capacity building of health care providers: Various trainings are being
conducted under National Health Mission (NHM) to build and upgrade
the skills of health care providers in basic and comprehensive obstetric
care of mother during pregnancy, delivery essential newborn care and child
care.

Capacity building of Graduate doctors in Anaesthesia (LSAS) and
Obstetric Care including C-section (EmOC) skills to overcome the shortage
of specialists in these disciplines, particularly in rural areas.

Health and nutrition education through Information, Education and
Communication (IEC) and Behaviour Change Communication (BCC) to
promote healthy practices and create awareness to generate demand and
improve service uptake.

To tackle the problem of anaemia due to malaria particularly in pregnant
women and children, Long Lasting Insecticide Nets (LLINS) and Insecticide
Treated Bed Nets (ITBNs) are being distributed in endemic areas.
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(14) Safe Motherhood Booklet is being distributed to the pregnant women for
educating them on self-care during pregnancy, birth preparedness and care

of newborn.

(15) Low performing districts have been identified as High Priority Districts
(HPDs) which entitles them to receive high per capita funding, relaxed
norms, enhanced monitoring and focused supportive supervisions and
encouragement to adopt innovative approaches to address their peculiar

health challenges.

The budget allocation and expenditure for various Reproductive and Child
Health activities from 2014-15 to 2016-17 is given in the Statement-1I.

Statement-1

Rural-Urban Differential of Infant and Under-Five Mortality Rates (2012-15):
Source SRS Reports 2012-15

2012 2013 2014 2015
States/UTs Total Rural Urban Total Rural Urban Total Rural Urban Total Rural Urban
Infant 42 46 28 40 44 27 39 43 26 37 41 25
Mortality
rate

Under-5 52 58 32 49 55
Mortality
rate

29 45 51 28 43 48 28

Statement-11

Details showing SPIP Approval Vs Expenditure under RCH Flexible Pool for FY
2014-15 to 2016-17

T in Lakhs
Sl. No. States 2014-15 2015-16 2016-17
SPIP Exp SPIP Exp SPIP Exp
1 2 3 4 5 6 7 8

A. High Focus States

1 Bihar 97267.32 70630.64.

2. Chhattisgarh 26904.73 18518.77

3. Himachal 6844.72 6091.87

Pradesh

97644.21 74567.00 99794.32 65679.66

29722.15 22655.33 31544.40 24223.06

8174.38 5946.47  8643.82 7306.42
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1 2 3 4 5 6 7 8
4. Jammu and 22142.03 14727.15 25274.05 20150.55 26238.69 21144.70
Kashmir
5. Jharkhand 37073.55 23090.36 42526.41 24514.18 33804.11 26236.96
6. Madhya 74097.47 67560.80 92524.01 76025.88 101071.83 79612.26
Pradesh
7. Odisha 37531.93 29642.01 41393.14 35027.43 42439.37 37218.95
8. Rajasthan 66197.89 52451.72 70887.54 49154.08 70793.66 51039.65
9. Uttar Pradesh  141859.45 101101.59 151734.33 101974.58 198297.17 125451.43
10. Uttarakhand 11772.07 10195.36 12414.31 11616.46 11518.98 10039.95
Sue ToTAL 521691.16 394010.28 572294.33 421631.97 624146.35 447953.04
B. NE State
11.  Arunachal 3802.30  2100.09 5063.34 3811.64  6005.03 4346.20
Pradesh
12.  Assam 68331.78 46106.53 61530.74 51374.93 62518.39 53541.25
13.  Manipur 4280.17 2545.04 4671.80 3024.75 5133.09 2951.19
14. Meghalaya 5603.55 2654.79 5811.21 4479.64 6756.30  4684.62
15.  Mizoram 3894.09 1717.18 4758.27  3400.05 5248.57  3160.09
16. Nagaland 4376.45 2412.54 4396.44  3211.68 4892.53  3424.15
17.  Sikkim 1606.76 1211.64 1680.04 1201.68 1708.03  1229.82
18. Tripura 3994.04 2665.72 4141.76  2697.71 5160.67  3410.67
Sue ToTAL 95889.14 61413.54 92053.60 73202.08 97422.61 76747.99
C. Non-High focus States
19. Andhra Pradesh 33125.76 25986.34 32133.43 29786.21 41652.52 35038.83
20. Goa 1316.14 673.29 1425.25 606.63  1109.69 699.19
21.  Gujarat 33023.41 23638.43 37067.58 28808.14 41089.49 36726.67
22. Haryana 18495.14 16213.35 20667.03 16385.03 16580.76 15866.05
23. Karnataka 36362.52 22923.05 41345.00 27773.67 48778.10 31782.20
24. Kerala 15819.91 13034.40 16181.48 13881.16 15575.10 15144.04
25. Maharashtra 67968.59 47744.07 63169.16 44521.79 80740.63 45223.83
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1 2 3 4 5 6 7 8

26. Punjab 17624.20 12485.09 17876.56 15018.92 17625.79 16262.53

27.  Tamil Nadu 50324.18 46792.39  48208.17 41189.82 54337.85 47498.17

28. Telangana 2484462 14469.98 24750.97 17536.98 30400.63 22065.55

29.  West Bengal 66917.09 4947476 66054.84 55012.51 64266.58 63783.57
Sus ToTAL 365821.56 273435.16 368879.47 290520.86 412157.14 330090.62

30. Andaman and 1136.96 814.02 1207.31 666.01 1369.61 711.61
Nicobar Islands

31. Chandigarh 1425.24 995.16 1143.97 813.58 1285.20 879.02

32. Dadra and Nagar 966.37 495.25 1092.06 712.45 1345.70 908.34
Haveli

33.  Daman and Diu 662.22 370.79 705.18 516.34 729.86 506.21

34.  Delhi 6878.40  4962.85 5995.85 3531.20  7910.10 5335.87
35. Lakshadweep 439.36 72.00 429.98 51.54 447.10 139.71
36. Puducherry 1194.59 850.43 951.14 627.37 1339.05 937.55

Sus ToTAL 12703.14  8560.49  11525.49 6918.49 14426.62 941830

Granp TotaL  996105.01 737419.46 1044753.09 792273.39 1148152.72 864209.94

Note:

1. SPIP stands for State Program Implementation plan.
2. Expenditure includes expenditure against Central Release, State share & unspent balances
at the beginning of the year.
3. The above figures are as per FMR reported by States/UTs, hence provisional.
Vacant posts of Physiotherapists in Safdarjung and

Dr. RML Hospitals, New Delhi

1896. SHRI RAM NATH THAKUR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to refer to answer to Unstarred Question 2640 given in Rajya
Sabha on 16 December, 2014 and state:

(@ whether any request(s) for retrospective consideration of vacancy in the
Sr. Physiotherapist grade in Safdarjung and Dr. RML Hospitals, New Delhi has been
received, if so, action taken thereon;

(b) in view of the request for retrospective consideration of vacancy created
on 1 April, 1999 in the said grade, whether review DPC giving effect to the SC/ST

roster of reservation in promotion would be done; and
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(c) by when the resultant review DPC and thereby the benefit to SC/ST
candidate would be extended?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) No such request for retrospective
consideration of vacancy created on 1st April, 1999 in the Sr. Physiotherapist grade
in Safdarjung Hospital and Dr. RML Hospital has been reported.

(b) and (c) Does not arise, in view of (a) above.
Staff appointment at Safdarjung Hospital

1897. SHRI RAM NATH THAKUR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the details of the administrative staff appointed in Sports Injury Centre,
Safdarjung Hospital;

(b) the number of posts lying vacant thereat;

(c) the details of the administrative staff appointed in Central Institute of
Orthopedics Safdarjung Hospital,

(d) the number of posts lying vacant thereat; and

(e) the reasons of such disparity, particularly, in view of the fact that both
the departments have huge difference in terms of bed facilities?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) to (d) The details of
administrative staffs appointed and posts lying vacant in (i) the Sports Injury Centre
(SIC) and (ii) the Central Institute of Orthopaedics(CIO) of Safdarjung Hospital, are

as under;

Safdarjung Hospital In position Vacancy
SIC 8 2
Clo 10 Nil

(e) The Government approved establishment of Sports Injury Centre (SIC) at
Safdarjung Hospital to function as a self-sufficient Department providing tertiary and
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specialized care for management of sports injuries. This centre successfully performs
high end Arthroscopic surgeries involving all joints leading to early rehabilitation
thus saving costs for treatment abroad. Further, it deals selectively with high end
Arthroscopic procedure involving multi ligamentous knee injury, complex shoulder
injuries including instability and rotator cuff tears, nerve entrapment, ankle
arthroscopies and reconstructions writ and elbow arthroscopy and navigation assisted

hip arthroscopy, etc.

The SIC also deals with primary, difficult primary and revision anthroplasty and
navigation assisted hip and knee anthroplasty whereas the CIO deals with
management of general Orthopaedics conditions including congenital Orthopaedics
disorder, Trauma of muscular skeletal System, Tumours of Muscular Skeletal System
and management of other miscellaneous Orthopaedics conditions. CIO per say does

not deal selectively with joint replacement & Arthroscopy alone.
Patient’s right to know

1898. SHRI ANUBHAY MOHANTY: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether a patient is entitled to know the good and the bad effects of
the medicines prescribed by the doctor treating him or her, if so, what is the

procedure laid down for the doctor in this regard; and

(b) if not, the procedure by which the patient would know the good and

bad effects of the medicines prescribed by the doctor, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) and (b) The duties and
responsibilities of a physician are provided under the code of Ethics prescribed under
MCI Regulations.

A physician should merit confidence of patients entrusted to his/her care. This
would depend on his professional competence and level of communication with the
patient. A physician is expected to know the composition and properties of the
medicine that he/she is prescribing. He shares the effect of a medicine when desired

by a patient without any exaggeration or otherwise.
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Pure generic drugs

1899. SHRI D. RAJA: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to refer to answer to Unstarred Questions 299 and 308 given in the
Rajya Sabha on 18 July, 2017 and state:

(@ whether it is a fact that Government is considering a proposal to make it
mandatory for doctors to prescribe pure generic drugs instead of branded-generic
drugs;

(b) if so, the details thereof and steps being taken in this regard; and

(c) what measures are proposed to be taken to ensure that quality of pure-
generic drugs as there are a number of generic drug makers in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) and (b) No. However, Clause 1.5
of Indian Medical Council (Professional Conduct, Etiquette and Ethics) Regulations,
2002, prescribes that “Every physician should prescribe drugs with generic names
legibly and preferably in capital letters and he/she shall ensure that there is a rational
prescription and use of drugs”.

() All the drugs manufactured in the country are required to comply with
the standards prescribed in the Drugs & Cosmetics Act, 1940 and Drugs &
Cosmetics Rules, 1945 made thereunder.

Increasing seats in medical research institutes

1900. SHRI PRAMOD TIWARI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government has received some proposals from the medical
research institutes regarding establishment or increase of seats for the current fiscal,
if so, the details thereof;

(b) the factual and explanatory reasons for disapprovals therefor; and

(c) the details of the key points and eligibility criteria and future impact in
this regard, if any?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): (a) No.

(b) and (c) Dose not arise.
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Family Development Programme

11901. SHRI LAL SINH VADODIA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that Government is considering to initiate a Family
Development Programme across the country;

(b) if so, whether Government proposes to take any action in this regard,;
and

(c) if so, the details thereof and by when action will be taken, if not, the

reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): (a) The Ministry of Health and Family
Welfare has no proposal at present to initiate a Family Development Programme
across the country.

(b) and (c) Does not arise.
Vector-borne diseases in Kerala

1902. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether the Ministry is aware of the rapid spread of vector-borne
diseases in Kerala;

(b) which are the identified vectorborne diseases, currently on the spread in
Kerala;

(c) the number of deaths due to various types of vector-borne diseases in
Kerala, since January, 2017 with reasons therefor;

(d) the measures taken to control and prevent vector-borne diseases in
Kerala; and

(e) whether the Ministry would send a team of experts to assess the situation
of vector-borne diseases in Kerala?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) to (c) Yes. An upsurge of dengue
cases has been reported from the State of Kerala during 2017. Besides dengue,
chikungunya & Malaria have also been reported. The details of reported cases are

as under:

SI. No. Diseases No. of Cases No. of Deaths
1 Dengue (till 23.07.2017) 12906 2

2. Chikungunya (till 23.07.2017) 67 -

3. Malaria (up to May, 2017) 295 -

(d) Government of India (Gol) has been taking various measures for
prevention and control of vector borne diseases in the country (including Kerala).
The following measures have been taken for prevention and control of dengue in
the country (including Kerala) during 2017:

. Government of India provided Technical Guidelines for prevention and
control, case management & effective community participation to the
States for its implementation. All these Guidelines are uploaded on National
Vector Borne Disease Control Programme (NVBDCP) website

www.nvbdcp.gov.in.

. During 2017 (till date), 5 review meetings, 2 video-conferences were held

and 14 advisories were issued.

. States were requested to make Dengue a notifiable disease. So far, 12

States including Kerala have taken action.

. Diagnosis is provided through 602 Sentinel Surveillance Hospitals (SSHs)
and 16 Apex Referral laboratories (ARLS) identified across the country.
Out of which, 30 SSHs are identified in the State of Kerala linked with

Stave Public Health Laboratory, Thiruvananthapuram.

. In 2017 (till date), Gol has supplied 2515 Dengue and 874 ghikungunya
IgM kits (1 kit =96 tests) across the country through NIV Pune. Out of
which, 375 dengue and 43 chikungunya kits have been supplied to the

Kerala.
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. Training of Trainers organized for 12 States at Lucknow (12-14 June) and
Delhi (27-28 June) for capacity building of Clinicians on case management.

. Focused IEC/BCC activities are carried out at National and State level.

- “National Dengue Day” was observed on 16th May across the
country.

- A newspaper advertisement released across the country on
16th May.

- IEC campaign on All India Radio, 182 FM channels, 96 community
radio and 67 satellite channels from 6th June 2017.

. Periodic field visits were made by NVVBDCP Officials to States/UTs.

. Funds are provided to the States for prevention and control of vector
borne diseases (including dengue and (chikungunya) to implement the
pubic health activities.

(e) Multi-disciplinary Central Teams visited Kerala on 28-30 June, 2017 and
16-18 July, 2017 to provide technical guidance to the State based on review of the
situation of Dengue.

Opening AIIMS in Karnataka

1903. SHRI K.C. RAMAMURTHY: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that the State Government of Karnataka had submitted
a proposal to open AIIMS in Karnataka and also identified locations; and

(b) if so, the steps taken to include this in the current phase of AIIMS
hospitals proposed to be set up in various States of the country?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) Yes. Government of Karnataka
has identified three locations in the state: -

(i) Harohalli in Ramanagar District near Bangalore
(i) Itagatti in Dharwad District

(iiiy District Hospital Campus, Bijapur (Canter Distt. Head Quarters)
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(b) Hon’ble Finance Minister, while presenting the Budget for the year
2014-15, had announced setting up of four new AIIMS in Andhra Pradesh, West
Bengal, Maharashtra and Purvanchal in UP, and in the Budget 2015-16, has proposed
to set up six new AIIMS in Jammu & Kashmir, Punjab, Tamil Nadu, Himachal
Pradesh, Assam and Bihar. Two new AIIMS in Gujarat and Jharkhand have been
announced in Budget 2017-18. However, AIIMS in Karnataka has not been included
in any of budget announcements.

Publicity on drugs which failed quality tests

1904. SHRI K.K. RAGESH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether any steps are being taken to publicize detailed information of
drugs which failed in quality test;

(b) whether such information is available with Government; and

(c) if so, the list of medicines which failed in the quality test during the last
three years along with the names of respective manufacturers?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) to (c) Both the Central Drugs
Standard Control Organisation (CDSCO) and the state drug regulators pick up a large
number of samples of drugs from all over the country and have them tested and
analysed in the laboratories of the Central and State Governments. In a few cases,
the samples tested and analysed do not meet the prescribed standards. The details
of the drugs that do not meet the standards are immediately notified by the Central
or State regulator concerned. In the case of samples picked up by CDSCO, the list
of drugs declared as “Not of Standard Quality” (NSQ)/spurious/adulterated/misbranded
alongwith the names of respective manufacturers is regularly uploaded on the
website of CDSCO (www.cdsco.nic.in) since 2012, under the heading “Drug Alert”.
However, such data in respect of the samples picked up by State drug regulators is
not maintained centrally.

Availability of clinical instruments at CGHS dispensaries
1905. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government has issued clinical instruments, such as stethoscope,
thermometer, sphygmomanometer, etc. to each doctor in CGHS dispensaries providing
medical, facilities to MPs and Government servants;
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(b) if so, details thereof, State-wise, especially in respect of the cities of
Rajasthan, especially Jaipur and Jodhpur, and if not, reasons therefor;

(c) whether Government is aware that at majority of CGHS dispensaries,
patients are being examined without necessary clinical instruments, if so, details
thereof; and

(d) whether Government is contemplating any steps to make clinical
instruments available at all CGHS dispensaries, if so, details thereof, if not, reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) and (b) Yes. The clinical
instruments such as Stethoscope, Thermometer and Sphygmomanometer, etc., are
issued to each Doctor in CGHS Wellness Centres.

Jodhpur is not covered under CGHS.
(¢) No, no such report has been received by CGHS.

(d) Instructions have been issued to the Additional Directors of all CGHS
covered cities to ensure the availability of Clinical instruments at CGHS Wellness
Centres.

Controlling diseases by vaccination

1906. SHRI KIRANMAY NANDA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government has any disease-wise fixed targeted time for
controlling diseases by vaccination, so as to make the country free from that disease;

(b) if so, the disease-wise and year-wise cases reported for the last three
years; and

(c) the number of cases vaccinated to achieve targeted disease control, year-
wise and disease-wise for last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) Yes, the Government has set the
target of elimination of measles by 2020.
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(b) The year wise number of measles cases reported in last three years
[source: Central Bureau of Health Intelligence (CBHI)] is as under:-

2014: 20,227 cases
2015: 25,561 cases
2016: 21,697 cases

(€) The number of children vaccinated against measles in last three years as
per the Health Management Information System (HMIS) is as under:—

2014-15: Measles 1st dose- 2.26 crore
Measles 2nd dose-1.71 crore
2015-16: Measles 1st dose-2.31 crore
Measles 2nd dose-1.95 crore
2016-17: Measles 1st dose-2.31 crore -
Measles 2nd dose- 2.08 crore
Authorised person to sign diagnostic reports

1907. SHRI K. R. ARJUNAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that the Medical Council of India has directed that
only persons holding an MBBS degree and registered with it or with the State
Medical Councils can now sign diagnostic reports;

(b) whether it is also a fact that the move is aimed at regulating quality and
standard of reports generated by diagnostic chains, which is fast mushrooming
across the country; and

(c) whether it is also a fact that the decision was taken in recent meeting of
the MCI Executive Council following recommendations by its Ethics Committee, if
so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) Yes. Medical Council of India
(MCI) has directed so vide its letter dated 14.06.2017.

(b) Yes.
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(c) This decision was taken by Executive Committee of the Council at its
meeting held on 11.04.2017.

Challenges posed by rapid population growth

11908. CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether Government is aware of the fact that in a recent report of United
Nations with regard to world population, it has been mentioned that by 2024 India
will become the country with the largest population;

(b) the view of Government with regard to basic facilities of food, nutrition,
employment and health of such a large population along with solution of numerous
problems that will ensue; and

(c) the steps taken so far to stabilize or check the increase in population
and whether it has given satisfactory results and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): (a) Yes.

(b) Government is expanding health infrastructure and human resources,
besides bringing in new interventions to increase the accessibility to health services.

() The details of steps taker to stabilize increasing population are given in
the Statement.

As a result the Total Fertility Rate (TFR) has declined to 2.2 (NFHS 1V) and
the Decadal growth rate has declined to 17.64 % as per Census 2011.

Statement
Steps taken to check the increase in population are

. Mission Parivar Vikas has been launched to increase access to contraceptives
and Family Planning services in 146 high fertility districts.

tOriginal notice of the question was received in Hindi.
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. Introduction of New Contraceptive Choices: The current basket of choice has
been expanded to include the new contraceptives viz. Injectable contraceptive,
Centchroman and Progesterone Only Pills (POP).

. Redesigned Contraceptive Packaging: The packaging for Condoms, Oral
Contraceptive Pills (OCPs) and Emergency Contraceptive Pills (ECPs) has now
been improved and redesigned.

. New Family Planning Media Campaign has been launched to generate demand
for contraceptives.

. Family Planning logistics management information system has been developed
to track Family Planning commodities.

. Enhanced Compensation Scheme for Sterilization: The sterilization compensation
scheme has been enhanced in 11 high focus states (8 Empowered Action Group
(EAG), Assam, Gujarat, Haryana)

. Post Abortion Family Planning Services have been initiated.

. A Scheme for ensuring drop back services to sterilization clients has been
initiated.

. A Scheme for Home delivery of contraceptives by ASHAs to provide
contraceptives at the doorstep of beneficiaries is in operation.

. A Scheme to ensure spacing of births by ASHASs is in operation.

. World Population Day & fortnight as well as Vasectomy Fortnight is observed
every year to boost Family Planning efforts all over the country.

. Post partum Family Planning is being focused with special emphasis on Post
partum IUCD services.

. Quality Assurance Committees have been established in all state and districts
for ensuring quality of care in Family Planning.

. Cu IUCD 375 with 5 years effectivity has been introduced in the programme
as an alternative to the existing IUCD (Cu IUCD 380A with effectivity of 10
years).

. Male participation is being emphasized upon.



258  Written Answers to [RAJYA SABHA] Unstarred Questions

. Under National Family Planning Indemnity Scheme the clients are indemnified
in the unlikely events of deaths, complications and failures following
sterilization.

. Private/ NGO facilities have been accredited to increase the provider base for
family planning services under PPP.

Aadhaar number for availing TB treatment

11909. SHRI VIVEK K. TANKHA:
SHRI HARIVANSH:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether it is a fact that Government has made Aadhaar number
compulsory for treatment of Tuberculosis (TB) with Government assistance, if so,
the reasons therefor; and

(b) whether to deprive a patient without Aadhaar number from treatment is
not a clear violation of Supreme Court’s direction in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) No. Aadhaar number is not
compulsory for treatment of Tuberculosis (TB) with the Government assistance.
However, AADHAAR is required for claiming the financial benefits under Revised
National Tuberculosis Control Programme (RNTCP).

(b) Does not arise.
Raid by CDSCO

1910. SHRI AMAR SINGH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that the Central Drugs Standard Control Organisation
(CDSCO) has recently raided the premises of several chemists in Bhagirath Place,
Delhi where large quantity of spurious or sub-standard drugs worth crores of rupees
are sold to the customers;

(b) if so, what are the details thereof along with the number of chemists
arrested in this regard; and

tOriginal notice of the question was received in Hindi.
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(c) whether samples of drugs have also been taken for quality evaluation

and, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) Yes.

(b) 57 licensced wholesalers including warehouses/godowns were inspected

but no arrests were made.

(c) A total number of 118 drugs samples have been drawn and sent for test
and analysis to the testing laboratories under Central Drugs Standard Control
Organisation (CDSCO).

Compliance of directions issued by Central Waqf Board to States

1911. SHRI K. RAHMAN KHAN: Will the Minister of MINORITY AFFAIRS be

pleased to state:

(@ whether the Central Waqgf Council has issued any directions to the States

utilising its powers under section 9(1A) after the act came into force;
(b) if so, the details of directions so issued, State-wise; and

(c) whether the State Governments and State Waqf Boards have complied

with the directions issued by the Central Waqf Council; and
(d) the details of all such compliances and objections, if any received?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): (a) to (d) No specific directions under section
9(1A) has been issued to the State Waqf Boards so far. However, general directions
were issued to Maharashtra State Wagf Board to make thorough enquiry in affairs
of Dudhari Kathada, Qazipura Masjid Trust Nasik and deregistration of Waqgf Zanabia
Mumbai Trust. Further, in order to streamline the functioning of State Waqf Boards,
State Government of Uttar Pradesh has been directed to look into the complaints
received against improper functioning of UP Shia and Sunni Wagf Boards. The
Maharashtra Government has informed that they have suspended the then Chief
Executive Officer of Maharashtra State Waqf Board.
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Doping by Indian sportspersons

11912. SHRI OM PRAKASH MATHUR : Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state :

(@ whether Government is aware of the fact that a number of sportsmen of
India have been found positive in dope test recently;

(b) if so, the number of such sportsmen and the kinds of bans imposed on
them; and

(c) the concrete measures which Government proposes to take for keeping
the sportsmen coming from rural background away from it, in coming times?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI VIJAY GOEL): (a) and (b) Yes, Sir. During the recent period (January
1, 2017 to June 30, 2017), a total of 43 sportspersons have been found positive for
the presence of prohibited substance as per National Anti-Doping Agency(NADA)/
World Anti-Doping Agency(WADA) Prohibited List 2017. A number of sportspersons
have been imposed penalty with four years ineligibility and others placed
provisionally under suspension and reprimanded.

() NADA regularly conducts awareness program on anti-doping in
association with Sports Authority of India (SAI) as well as National Sports
Federations (NSFs). NADA had also been requesting SAI, NSFs and other sports
bodies to organize anti-doping awareness sessions for the athletes and support
personnel with an aim to discourage the athletes not to use banned drugs.

The programme is being conducted at various places across the country
including rural areas during sport events / training sessions at SAI centres, Physical
Education College / Universities, State Sports Associations and Services Sports
Control Boards etc.

Stakeholders are duly informed by NADA about the prohibited substances
banned by WADA and the latest list of 2017 prohibited substances has been widely
circulated to them. In addition, NADA has informed medical colleges / Institutes
recognized by Medical Council of India about the issue of prescription medicines
containing banned substances which are prescribed to , sportspersons by the treating
doctors.

tOriginal notice of the question was received in Hindi.
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The doping control hand books and information in form of pamphlets in
different regional languages like Hindi, English, Tamil, Telugu, Malayalam, Assamese,
Bengali, Kannada, Manipur, Marathi, Oriya, Kashmiri, Gujarati and Punjabi have been
got printed by NADA and being distributed amongst the sports persons during

awareness programs.
Non introduction of new oncology medicines

1913. DR PRABHAKAR KORE: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that only seven oncology drugs were introduced in
India over five years (2010-2014), when nearly 50 breakthrough therapies were rolled
out globally;

(b) whether many cancer patients are being left untreated, with most health
system struggling to adapt for the change;

(c) what are the reasons for not introducing new oncology medicines as
compared to other developed countries; and

(d) details of the steps taken by Government to introduce most of the
globally available breakthrough cancer drugs in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) Fifteen anticancer drugs have
been approved by the Central Licensing Authority i.e. the Drugs Controller General
(India) for import/manufacture and marketing in the country during the period
2010-2014.

(b) Central Government supplements the efforts of the State Government for
improving healthcare including prevention, diagnosis and treatment of Cancer. The
objectives of National Programme for prevention and Control of Cancer, Diabetes,
Cardiovascular Diseases and Stroke (NPCDCS) being implemented under National
Health Mission (NHM) for interventions upto district level including awareness
generation for Cancer prevention, screening, early detection and referral to an
appropriate level institution for treatment. The treatment of Cancer in many of
State and Centre Government institutions is free for BPL patients and subsidized
for others.
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(c) and (d) As and when an application for grant of permission for import/
manufacture and marketing of any new drug, including anticancer drugs, is received,
it is evaluated in consultation with the Subject Expert Committees (SECs) and
permission is granted in accordance with the Drugs and Cosmetics Rules, 1945 and
the applicable guidelines based on the recommendations of the Committee. Provisions
are available under the Drugs and Cosmetics Rules, 1945 to grant permission to
import/manufacture for marketing of new drugs, including certain types of anticancer
drugs without local clinical trial under certain conditions in order to make such drugs
available early in the country in public interest.

Participation of sportspersons in new areas of sports

11914. DR. SATYANARAYAN JATIYA: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(@ the details of the names of the sports in which Team India and the
individual sportspersons got remarkable success in the International Sports
Competitions in year 2014, 2015, 2016 and as on date in 2017; and

(b) the details of the new areas in which the participation of the
sportspersons is being ensured in ensuing years?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI VIJAY GOEL): (a) The Ministry of Youth Affairs and Sports does
not maintain a comprehensive data about the names of the sports in which Team
India and the individual sportspersons got remarkable success in the International
Sports Competitions, as participation of Indian sportspersons and teams in multi-
sports events such as Olympic Games, Asian Games and Commonwealth Games is
done by Indian Olympic Association in consultation with the concerned National
Sports Federations. However, details of number of medals won by India in multi-
sports events such as Olympic Games, Paralympics, Asian Games, Para-Asian Games,
Commonwealth Games, South Asian Games since 2014 are given in the Statement
(See below).

(b) In addition to participation in the sports disciplines in which Indian
sportspersons / teams are doing well, efforts are being made to field Indian teams
in Lawn Bowling event at the 2018 Commonwealth Games and in the sports
disciplines like Baseball, Softball, Soft Tennis, Ju-Jistu and PenchaksSilat at the 2018
Asian Games.

tOriginal notice of the question was received in Hindi.
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Statement

Achievements of Indian sportspersons/teams in major International events since
2014 till date (28.07.2017)

Name of the Event Gold Silver Bronze Total
Asian Games, 2014 n 10 36 57
Commonwealth Games, 2014 15 0 19 64
Para Asian Games, 2014 3 14 16 3
South Asian Games, 2016 188 Q0 0 308
Olympic Games, 2016 0 1 1 2
Paralympic Games, 2016 2 1 1 4

Filling up vacancies in SAI

1915. SHRI RIPUN BORA: Will the Minister of YOUTH AFFAIRS AND SPORTS

be pleased to state:

(@ whether Government has completed the process of filling up of all the
vacancies in Sports Authority of India (SAI) and long pending appointments on

compassionate ground during the year 2016-17, if so, the details thereof; and

(b) if not, the details of vacancies and time-framed proposal to fill-up the

posts thereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI VIJAY GOEL): (a) and (b) Recruitment in Sports Authority of India
(SAI) in respect of Group “A” & “B” posts are made on all India basis by Head

Office and recruitment of Group “C” & “D” on regional basis.

Filling up of the 06 vacant posts of Assistant Director through Direct
Recruitment is under process. DPCs are also being conducted for filling up the
vacant post falling under promotion quota in various cadres like Supervisory,

Ministerial and Finance.

In addition, recruitment of 176 Assistant Coaches in various sports disciplines

in SAI is under process.
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With respect to Compassionate Appointment, a Committee has been constituted
to scrutinise the applications received for compassionate appointment based on the
degree of indigent conditions and as per the instructions of DoPT vide OM No:
14014/6/1994-Estt.(D) dated 09th October, 1998 and dated 16th January, 2013.
Applications found eligible for compassionate appointment shall be considered as
and when vacancies arise under the particular category.

Cadre restructuring proposal of SAI has been prepared and is under evaluation.
Online portal to search sports talent

1916. SHRI MAHESH PODDAR: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state whether it is a fact that Government has launched an
online portal to search the sports talent in India and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI VIJAY GOEL): The portal has been developed as CSR initiative for
talented youth in the country to register their details in the portal for induction
under various SAI schemes for nurturing of sports talent. Students/ Youth can create
their complete profile under this portal and apply under various schemes offered by
SAI The portal will be launched very soon.

Nomination to the Board of Governance of Nehru Yuva Kendra

11917. SHRI RAM VICHAR NETAM: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(@ the steps being taken by Government to set up Nehru Yuva Kendras
across the country;

(b) whether there is any provision of the Board of Governance for this
purpose, if so, the details thereof;

(c) whether there is any provision for nomination in this Board, if so, the
details thereof;

(d) the process of such nomination and the period of tenure thereof; and

() the details of the nominated members of the Board of Governance along
with their tenures?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI VIJAY GOEL): (a) Nehru Yuva Kendras (NYKSs) are set up with the
objective of developing the personality and leadership qualities of the youth and
to involve them in nation-building activities. The Scheme of setting up of Nehru
Yuva Kendras was introduced in 1972. In the year 1987, an autonomous body called
Nehru Yuva Kendra Sangathan (NYKS) was established for effective implementation
of the Scheme. NYKSs have been set up in various Districts in a phased manner. At
present, 623 NYKs are functioning all over the country.

(b) to (d) Yes, Sir. Nehru Yuva Kendra Sangathan has a Board of Governors,
with Minister for Youth Affairs as chairperson and official and non-official members.
As per the rules and Regulations of NYKS the following non-official members are
nominated by the Government on the Board of Governors:—

(i) Two Member of Parliament - Lok Sabha
(i)  One Member of Parliament -Rajya Sabha

(i) Five eminent persons in the field of Culture, Social work, Voluntary
Organizations, Academics, Training Institutions, Information,
Adventure, Sports, Art and other allied fields.

(iv) One person to be nominated by the Chairperson.

Three of the members may be nominated by the Government as Vice
Chairpersons. The tenure of the members on the BOG is 3 years.

(e) Details of the members nominated on the BOG are given in the Statement.
Statement

Details of the members nominated on the BoG

SI. No  Name of Members Nomination Reference Details of Tenure

1 Shri Pravesh Sahib Singh  Member of Parliament 3 years tenure was over
(Lok Sabha) on 29.07.2017.

2. Shri Nalin Kumar Kateel Member of Parliament  The process for
(Lok Sabha) nomination of new

3. Mrs Roopa Ganguli Member of Parliament mertibers is going on.

(Rajya Sabha)
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SI. No  Name of Members Nomination Reference Details of Tenure
4. Shri Shekhar Rao Perala Eminent Person 13-3-2015 to 12-3-2018
5. Shri Dilip Saikia Eminent Person 13-3-2015 to 12-3-2018
6. Shri Dinesh Pratap Singh ~ Eminent Person 26-12-2016 to 12-3-2018
7. Shri Shivraj Eminent Person 13-3-2015 to 12-3-2018
8. Mrs. Rani Nighot Dwivedi Eminent Person 16-04-2015 to 15-04-2018
9. Shri S. K. Bhattacharya Nominated by the 14-03-2017 to 12-03-2018

Chairperson

Promotion of traditional sports

11918. SHRI LAL SINH VADODIA: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(@ whether it is a fact that Government is considering to promote traditional
sports;

(b) if so, whether Government has taken any steps in this regard; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI VIJAY GOEL): (a) to (c) Sports is a State subject and, therefore, it
is primarily the responsibility of the State Government to promote and develop Sports
in the country. The Central Government complements/supplements the efforts of the
State Governments.

Under the revamped Khelo India proposal, there is an exclusive component
called “Promotion of Rural, Indigenous and Tribal Games” for promotion and
development of traditional sports.

While implementing sports promotional schemes in various sports disciplines
across the country, Sports Authority of India (SAI) also promotes Indigenous Games
and Martial Arts (IGMA) in 09 disciplines under its National Sports Talent Contest
(NSTC) scheme where talented children are selected in the age group of 8-14 years
in 10 SAI adopted Centres.

tOriginal notice of the question was received in Hindi.
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In order to revive such games and promote them among the masses, SAI has
adopted the following indigenous games disciplines for their promotion :—

(@ Kalaripayatu, Kerala

(b)  Silambam, Tamil Nadu
(c) Kabaddi, Telangana

(d) Archery, Jharkhand

(e) Malkhamb, Maharashtra
(H  Mukna, Imphal

() Thangta, Imphal

(h)  Khomlainai, Assam

(i) Gatka, Punjab

The trainees and the schools adopted in the IGMA scheme are provided with
the sports kit, accidental insurance including medical, stipend, annual grant to the
school for purchase of equipment and for organizing competitions for scouting talent.

Details of facilities provided to the IGMA trainees under SAI Sports Promotional
Scheme is given in the Statement (See below).

During the year 2016-17, 159 Athletes (78 boys and 81 girls) were trained in
the above traditional sports at 10 SAI adopted Centres.

Statement

Indigenous Games and Martial Art (IGMA)

SI. No. Per head Per Annum Amount
(in%)

1 2 3

1 Sports Kit (per annum) 1500.00

2. Accidental insurance including medical (per annum) 150.00

3 Stipend for 10 months (per head per annum) 3000.00

TotaL 4650.00
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1 2 3

4. Annual grant to the school for purchase of equipment 20000.00

(per annum)

5. Annual grant to the school for organizing competition for 25000.00
scouting talent (per annum)

ToTaL 45000.00

Preparation for Under-17 Football World Cup

1919. SHRI K.C. RAMAMURTHY: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(@ the progress of preparations for Federation of International Football
Association (FIFA) Under- 17 Football World Cup in India; and

(b) whether Government thinks that 30 crores is sufficient to associate 11
million students, parents, coaches as a part of Mission XI Million Programme to
popularise football in the country?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI VIJAY GOEL): (a) The preparations for the FIFA U-17 World Cup
scheduled to be held from 6th to 28th October, 2017 at six venues viz., New Delhi,
Navi Mumbai, Kolkata, Kochi, Guwahati and Goa is progressing as per the plans
and in terms of core infrastructure, almost 90% of all the requirements are already
in place.

(b) Mission X1 Million is a joint programme, of this Ministry, All India
Football Federation (AIFF) and Federation International de Football Association
(FIFA) to popularise football across the country. The programme targets to reach
11 Million boys and girls across the country for promotion of football by
30th September, 2017. Government of India has allocated around ¥ 12.55 crores
towards the said programme and an equal amount will be spent by AIFF/ FIFA.
Around 6 Million children have already been covered under the said programme.
The allocated resources are sufficient to cover 11 Million students, parents, and
coaches as part of Mission XI Million Programme to popularize football in the

country.
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Promotion of golf in the country

1920. SHRI MD. NADIMUL HAQUE: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(@ the details of the steps taken by the Ministry to promote golf in the
country, especially getting rid of its elitist image;

(b) the steps being taken to make access fee and kit fee affordable for all
golf enthusiastic sportsmen, the details thereof; and

(c) the details of the number of golf courses in the country, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI VIJAY GOEL): (a) Sir, the primary responsibility of promoting specific
sports disciplines is that of the respective National Sports Federation (NSF).
Government has recognized Indian Golf Union (IGU) as the NSF responsible for
promotion of Golf sports in the country. Government supplements the efforts of IGU
by providing financial assistance under its Scheme of Assistance to National Sports
Federations for conduct of national championships, conduct of international
tournaments in India, participation of Indian sportspersons and teams in international
tournaments abroad, organizing coaching camps, etc. The scale of financial assistance
under the said scheme for golf is the same vis-a-vis other sports disciplines. Sports
Authority of India (SAI) has set up a National Golf Academy at Thiruvananthapuram
and Bangalore where training is provided free of cost to talented golf players.

(b) In SAI-National Golf Academy at Thiruvananthapuram, there is a provision
of training to the selected young talent. Also Government provides duty exemption
for import of golf kits/equipment.

(€) The number of golf courses, State-wise, as informed by IGU is given in
the Statement.

Statement

Number of golf courses, State-wise

SI. No. State Number of Clubs
1 Assam 6
2. Chandigarh 2
3 Delhi 4

4, Andhra Pradesh 4
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SI. No.  Name of State Number of Clubs
5. Telangana 2
6. Gujarat 7
7. Jharkhand 2
8. Karnataka 20
9. Kerala 6
10. Maharashtra n
11. Tripura 1
12, Manipur 1
13. Tamil Nadu V]
14. Rajasthan 4
15. Uttar Pradesh 9
16. Uttarakhand 2
17. West Bengal 3
18. Punjab 5
19. Haryana 9
20. Madhya Pradesh 4
21. Goa 3
22. Odisha 2
23. Bihar 5
24, Meghalaya 1
25. Jammu and Kashmir 3
26. Himachal Pradesh 1
21. Arunachal Pradesh 0
28. Chhattisgarh 0
29. Sikkim 0
30. Nagaland 0
3L Golf Clubs under Army Zone 104
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The House then adjourned at twenty-eight minutes past twelve of the clock.

The House reassembled at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

REGARDING LAYING THE RULES ON THE TABLE OF THE HOUSE
SHRI JAIRAM RAMESH (Karnataka): Sir, I want to raise a very important point.

MR. DEPUTY CHAIRMAN: Which point is not important? Every subject raised in

this House is very important.

SHRI JAIRAM RAMESH: Sir, it affects the functioning of this House also. On 31st
March, 2017, the President gave his assent to the Finance Act, 2017. Now, that Finance
Act carried out a number of amendments to a large number of Acts passed by both the
Houses of Parliament relating to statutory Tribunals, including Tribunals like the National
Green Tribunal. We had opposed that, but it got passed. Subsequently, Sir, the Department

of Revenue of the Ministry of Finance issued Rules on the 1st of June.
MR. DEPUTY CHAIRMAN: That is their duty. Why do you question that?

SHRI JAIRAM RAMESH: Sir, the Rules are called the Appellate Tribunals and
Other Authorities (Qualifications, Experiences and Other Conditions of Service of
Members) Rules, 2017. Sir, these Rules were issued on Ist June, 2017. We are now on
Ist August, 2017. Till today, these Rules are not available on the Table of the House.
There are only ten days left for this House to adjourn. I would request you to direct the
Government to lay a copy of these Rules on the Table of the House. Sir, these are very

important.

MR. DEPUTY CHAIRMAN: If the Rules are framed and circulated, these will be

placed in the House.

SHRI JAIRAM RAMESH: Sir, the Minister of State for Parliamentary Affairs is

here. Please ask him to see to it that the Rules are tabled.
MR. DEPUTY CHAIRMAN: Usually, it is done.

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): Sir, once the Rules are framed, these will be laid
on the Table of the House.
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MR. DEPUTY CHAIRMAN: Yes, once the rules are framed, these will be placed.

SHRI JAIRAM RAMESH: Sir, the Government has made numerous assurances.
None of those assurances has been fulfilled. One assurance was made one year ago, but
that assurance has not been fulfilled. ...(Interruptions)... Sir, one year ago, on 28th July,
2016, they made an assurance on the floor of the House that the CAMPA Rules will be
issued. Till today, the CAMPA Rules have not been issued. Sir, how can we take this

Government seriously?
MR. DEPUTY CHAIRMAN: If the Rules are not issued, it is a different matter.

SHRI JAIRAM RAMESH: Sir, the Rules have already been issued, but they have
not been tabled.

MR. DEPUTY CHAIRMAN: That is what I am saying. If the Rules are not issued,
it is a different matter; but if the Rules have been framed, these have to be tabled in the

House. ...(Interruptions)...
SHRI JAIRAM RAMESH: But when?

MR.DEPUTY CHAIRMAN: Listen. There is also a Committee called the Committee
on Subordinate Legislation. That Committee can also look into that. However, if the Rules
have been framed, these have to be laid on the Table of the House. Mr. Minister, please

look into it.
SHRI MUKHTAR ABBAS NAQVI: It is a routine thing. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, it is a routine thing. Now, we have to take up the

Calling Attention Motion, but I want the consent of the House. ... (Interruptions)...
SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, please give me one minute.

MR. DEPUTY CHAIRMAN: No one minute. You can raise it tomorrow.

...(Interruptions)...

#t we R IR, § 98 $E @1 g [b 99 SR U9, STRIES 3 g9 377 &1 8
...(aE)...

MR. DEPUTY CHAIRMAN: You are speaking without permission. I have not

permitted. You cannot do that.

Y v frard: g <1 ) GRe | ST gl T 2l ... (AFEM).... 3T ST gl
2 % 98 WaR ...(cgagm)...
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37t fRra 9T 3 (STR I 90): IR ... (FALH)....

MR. DEPUTY CHAIRMAN: Don't react to that. Please sit down. Why do you react

to an issue which I have not permitted?

7} yte farY: I8 agd A yel |aTd 8l ... (FaHT). ..

MR. DEPUTY CHAIRMAN: I have not permitted that. Nobody should react to

something that I have not permitted.

Now, I have to take up the Calling Attention Motion. There is a Bill for withdrawal
after the Calling Attention Motion. However, the Minister is ready and he is requesting
that it may be taken first. It is only a one-minute job. Why don't we allow it? So, all of you

may agree. Now, Shri Bandaru Dattatreya.

GOVERNMENT BILLS
The Participation of Workers in Management Bill, 1990

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): Sir, I beg to move for leave to
withdraw a Bill to make provisions for the participation of workers in the management
of undertakings, establishments or other organisations engaged in any industry and to

provide for matters connected therewith or incidental thereto.
The question was put and the motion was adopted.
SHRI BANDARU DATTATREYA: Sir, I withdraw the Bill.

MR. DEPUTY CHAIRMAN: Now, we shall take up the Calling Attention. Mr.
Ragesh, you can call the attention of the hon. Minister of Agriculture and Farmers
Welfare.

CALLING ATTENTION TO MATTER OF URGENT PUBLIC IMPORTANCE

The situation arising out of violation of prescribed conditions of letter of permit
by foreign trawlers in deep sea fishing in Indian seas and the action taken

by the Government in regard thereto

SHRI K.K. RAGESH (Kerala): Sir, I call the attention of the hon. Minister of
Agriculture and Farmers Welfare to the situation arising out of violation of prescribed

conditions of letter of permit by foreign trawlers in deep sea fishing in Indian seas.
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MR. DEPUTY CHAIRMAN: He has called your attention. You can say what you

have to say.

SHRI JAIRAM RAMESH (Karnataka): Sir, is there a time-limit for the Minister's

opening remarks?

it Suqumafa: 9= weicy, fafex & fou O crsa-fafie ®, safae smyer
TeeHe A brief § BIFT 91T

P wd [ wearor w34t (sft e A= [{9e): 97, av 1981-82 W R a¥ 1996-97
T faceh 7cg-ami ot IR §.3.97€ 7 SR 3= o s & 718 oft1 1997 & a1 |
TS qb ARBR gRT [l A1 facel 7e:g-a1 ®l §.5.571S. H R &= BI srgafy 781
& 51 Ay 2013 3§ Y IRBR §RT 1. {1 GART AT BT 739 fpam wm o, |
2014 H I 37a1 Rl # facel Ferrdm 4 Tex 995 H 790 &) RwiRer o off, i
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ft <en Hig g : W), S Rede wreie
ot SgUTafa: 781, TE1 3 S W Il fear 8, S Bl U B

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): Sir, it is the summary of that statement.

it e Wi R W), W g A 981 Wede Yol Y% fhan o, 9fe I8 & g,
SfeIg § I &1 1% U <81 gl 89 a8 Y (b1 A1l .. (aeH). ..

HY Td fFAM deamor FATeT H I WA AT GAR IS WA H IS A
(ST TR FUTE): TEi T S A HE o7 {6 o1eT da # aiel| gafay a8 o 38 2
...(FALT)...

it Suumafa: &, § FHst T

i} 1en Are e STet 9@ ga.sl . Il gRT aIRRARYS T $I aRaE R iR
IR FGITRT Bl STSAfISHT To€ HRT Aefeft IR 2, 39 IR H 1 AN e &
o Tet.3ATGY. Al BT 12 TGT AT & d18% Had 5.5.97€. H o1 UREATAT DI AFART oAF
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ToA.3M.). ST 81 &) Il ©, 97l ST Bhls HdTd ol sl SodT 2l

§ g A AfRgfd $xar =g b SLUElLus. J 'd 8 H 09-03-2017 BI el
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FTA®T IE BN TG H AT & [y TRURTTd HGTRI, DI 9Td1 1 &1 59 AISHT &
TEd Bl AR IRURET AGIIRI I7ch G-I FEI AR T MM BT T8
T AT YT DI WG IR 40 ARG SUY FIeT AT b1 3ferehers HHT & 172 50 Fierered
REASEHECIEEEREEIR

MR. DEPUTY CHAIRMAN: Mr. K.K. Ragesh, now you can put your questions.
You have five minutes. Please note that.

SHRI K.K. RAGESH: Thank you, Sir. I call the attention of the hon. Minister and
draw the attention of this august House to the unparallel /oot of our sea wealth by the
foreign trawlers by using the Letter of Permit issued by the Ministry of Agriculture,
Government of India. Sir, these foreign trawlers are working in the EEZ in Indian seas
under the Letter of Permit issued by the Ministry of Agriculture. The LoP is not given to
foreign trawlers directly. I am not saying that LoP is given to foreign trawlers directly.
It is being issued to the Indian shell companies and the Indian fishing vessels — 'Indian

fishing vessels' must be in quote, not foreign companies.

Sir, first of all, I would like to ask from the hon. Minister: Are any Indian vessels

operating in the sea under the LoP issued by the Government of India? No. All those vessels
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[Shri K.K. Ragesh]

are foreign vessels. How does it happen? I would like to ask from the hon. Minister: How
many LoPs have been issued by the Government of India till date? Does the Government
have any data regarding issue of LoPs? ...(Interruptions)... Sir, this is not the LoP that we
use. This is Letter of Permit that I am referring to and not the LoP that we use here. What
do these foreign trawlers do? They used to form benami companies or shell companies
in our country and they are given this Letter of Permit. They make a document that this
company purchased a certain foreign vessel and on the basis of that document, this LoP
is being issued to that particular foreign vessel and using that LoP, this foreign vessel
operates in our deep seas. Sir, this is not a very confidential fact. This is a fact which is
known to everybody including officers and concerned authorities which issue this Letter
of Permit. Everybody is well aware of that fact. Sir, it is very much evident from the
affidavit filed by the Central Government to the Kerala High Court in the case, which
has already been referred by the hon. Minister. The affidavit states that presently only 22
vessels are operating in our country. Already, more than 800 LoPs have been issued. Let
the Minister explain as to where all other vessels have gone. Has the Government any
document about the rest of the vessels? Have they vanished? If they have been sold out,
there should be a particular document on that. Is any document available with the Defence
Ministry? Is any document available with the Reserve Bank of India or any concerned
authority? There is no document. What are these vessels doing? They come to our deep
seas using LoP and they loot the sea wealth and, then, all of a sudden they vanish. They
are using these LoPs. Is there any authority to check this deep sea loot that is taking place
in our country? As per the LoP, whatever catch is made by a vessel, it has to be given to
the Indian port or it has to be given to the transshipment approved by the Reserve Bank
of India. Does the Government have any document on the huge amount of catch being
caught by these vessels? Is it given to any Indian port? Is there any document? I want
to know from the hon. Minister if the Reserve Bank of India has got any document. Is
such a catch being given to the approved transshipment of the RBI? Do they have any
document? No, Sir, there is nothing. This is very much evident from the reply of the
hon. Minister to my question on 28th July. My question was about the total quantity of
fishing done by foreign deep sea trawlers during this period. The reply says that in 2011,
it is 375 tonnes. In 2012, it is 526 tonnes and in 2013, it is 119 tonnes. In 2014, it is 526
tonnes and in 2015, it is 477 tonnes. Sir, just imagine, our fishermen use a small ordinary
vessel to catch more than 20 tonnes. When they go to sea, they used to catch more than 20

tonnes at a time. Here, all these 800 vessels together have caught only 477 tonnes. What
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does it mean? It means that whatever catch is being made by these foreign vessels, it has
vanished. It has disappeared. Where has it gone? I would like to know from the Minister:

Is there any authority to check this /oot of deep seas of our country.
MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)...
SHRI K.K. RAGESH: Sir, just two more minutes.
MR. DEPUTY CHAIRMAN: You have put so many questions.
SHRI K.K. RAGESH: Just two more minutes, please.

MR. DEPUTY CHAIRMAN: You have already asked a number of questions.
...(Interruptions)... No, no. That is okay. I think, you have made your point. That is

enough. ...(Interruptions)...

SHRI K.K. RAGESH: Sir, the reply itself is a clear indication that it is not being

properly checked. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: It is okay. ...(Interruptions)...
SHRI K.K. RAGESH: It is not a small matter.
MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

SHRI K.K. RAGESH: It is a matter that involves corruption of millions of dollars.

How does it happen? The Committee. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. You have already put your questions. That is

enough. ...(Interruptions)...

SHRI K.K. RAGESH: The Committee, which was constituted, said that not a
single rupee is being given to the Indian exchequer through these Letters of Permit.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: You have already said that. ... (Interruptions)...

SHRI K.K. RAGESH: This Letter of Permit regime did not bring about a single

rupee to our exchequer. ... (Inferruptions)...

MR. DEPUTY CHAIRMAN: All right. Now, Shri Ramamurthy.

...(Interruptions)...
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SHRI K.K. RAGESH: Where has all this money gone? What has happened
to this money? ...(Interruptions)... It is going to affect Indian fishermen in a very
big way. ...(Interruptions)... It is going to affect the eco-system of our deep seas.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. That is enough. ...(Interruptions)...

SHRI K.K. RAGESH: It is going to affect the security of our country.

...(Interruptions)... This poses a serious security threat to our country.

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... That is enough.
...(Interruptions)... This is no time for a speech. ...(Interruptions)... It is only for asking
questions. ...(Interruptions)... You had four-five questions. ...(Interruptions)... So many

questions! ...(Interruptions)...

SHRI K.K. RAGESH: Sir, through my last question, I want to know whether it
poses serious threat to the security of our country because it has already been said by the
High Court of Kerala itself. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Okay, ...(Time Bell rings)... Now, Shri K.C.
Ramamurthy. You have three minutes. You can put questions only. Only two or three

questions as you have three minutes only.

SHRI K.C. RAMAMURTHY (Karnataka): Sir, I fully endorse the views expressed
by my friend, Shri Ragesh. Moreover, the fact that, as the Government says, foreign
trawlers are not allowed to fish in India but, Sir, there are a lot of issues that need to be
clarified by the Government. I feel that it is very, very essential that the Government
constitute a high-level committee to find out whether any loss is caused to the country by
the foreign trawlers in deep sea. They say that it is not being done but as Shri Ragesh has
rightly put it, a lot of our wealth is being misused, mismanaged and it is going away. I
would again urge the Government to ensure that a proper inquiry or proper investigation

through a high-level committee is conducted to see that the truth comes out.

Further, Sir, I would like to know whether the Government will identify shell
companies that are operating. The names of the shell companies are available; it is fine.
But the question is: Which are the companies that are operating and are they having
any connection with the foreign trawlers. This is to be established. I would like the hon.

Minister to answer these two questions and that is all.

MR. DEPUTY CHAIRMAN: Thank you very much. You asked specific questions.
Now, Shri Harivansh; not present. Now, Shri Vijayasai Reddy. You have three minutes.

Just put your questions in three minutes.
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SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, my first question to the hon.
Minister is that the Letter of Permit (LoP) Scheme of the Department of Fisheries has been
issued with an objective and the scheme has been envisaged. The objective of allowing
foreign vessels is that Indian fishing firms, after some time, buy technologically advanced
foreign vessels. After some time, the Indian owners would acquire the technologically
advanced foreign vessels. That is the objective. I want to know the objective, with which
the LoP Scheme has been issued or envisaged, is being achieved or not. After the 2017
Order, you have withdrawn the permission but you have not physically stopped them

from fishing. This is my first question as to when the Ministry would do this.

The second question is about ineffective monitoring, control and surveillance of
these vessels. The LoP guidelines require all the vessels registered under the scheme to
send their positions on voyage reports, that is, latitude and longitude, to the nearest Coast
Guard office regularly. My second question is whether such reports are being sent by the

vessels or not.

My third question is about the trans-shipment? These foreign vessels which are
allowed under LoP scheme, they catch the Tuna fish within the EEZ, Exclusive Economic
Zone, and whatever catch that they get, they unload it to some other vessel instead of
bringing it to the Indian port. What is that the Government would be doing to prevent this

trans-shipment? That is my third question.

My fourth question is that due to over-exploitation of Indian waters by the LoP
vessels, the catches of local Indian fishing communities are constantly declining,
particularly, that of Andhra fishermen and Tamil Nadu fishermen. How are they going to

regulate it? What sort of plans are they envisaging for this?

Sir, fisheries is a sunrise sector and that is the reason why the Prime Minister is
giving a lot of emphasis on Blue Revolution. The fish production has gone up from 7.5
lakh tons to 100 lakh tons. It constitutes almost one per cent of the GDP and has been

growing at four per cent annually.

The problems that are being faced by the fishermen are shortage of quality and
healthy fish seeds. That is problem number one. The second problem is that as the
fishermen are poor, and they don't have required amount for investment. The third one
is that there is a problem in marketing; and the fourth one is that there is no branding for
the fishing products. Sir, my last question to the hon. Minister is this. If you look at the
fishing craft, that is, boats, Andhra Pradesh with more than 32,000, is in second position
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after Tamil Nadu. But if you look at the mechanized boats, out of 32,000, they are a little
more than 3,500 and majority of them are traditional and motorized. So, I would like to
know from the hon. Minister as to what his Ministry is doing to provide interest-free loans

to the fishermen so that they can purchase ... (Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. That question does not pertain to this.

SHRI V. VIJAYASAI REDDY: These are my six questions which I expect the hon.
Minister to reply.

MR. DEPUTY CHAIRMAN: You have to ask questions within the ambit of the

subject.
SHRI V. VIJAYASAI REDDY: Sir, these are my six questions.

MR. DEPUTY CHAIRMAN: The last one is not included in it. Now, Shri Tiruchi

Siva.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the Calling Attention is on violation by

foreign trawlers in Exclusive Economic Zone and the second is ... (Inferruptions)...

MR. DEPUTY CHAIRMAN: And non-remittance of their catch! It is something
like that. It is about the catch by the foreign trawlers.

SHRI TIRUCHI SIVA: And on exploitation as against the Expert Committee's
recommendation that territorial fishing should be banned. But now, the Minister's reply
very clearly says that foreign trawlers are not allowed to fish in Indian waters as per
the external policy of the Government of India and it also says that no foreign deep
sea trawlers with LoP are operating in Indian Exclusive Economic Zone. But later, in
paragraph 6, it says, "The LoP vessels were allowed to fish only in the EEZ beyond
territorial waters to tap unutilized Tuna and other deep sea resources which are beyond the
reach of traditional fishers." So, these two are contradictory. Sir, the Expert Committee has
said that exploitation of fishing in our area should be stopped and the Murari Committee
has recommended that all LoPs given earlier must not be renewed. I have two pertinent
questions. Firstly, have you followed Murari Committee's recommendations and cancelled
all the LoPs that have been given earlier? There is a recently launched sub-component
under Blue Revolution Scheme, namely, Assistance for Deep Sea Fishing which aims

to promote traditional fishers in deep sea fishing. In this case, if you allow LoP vessels,
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the foreign vessels, to fish deep sea resources, what will happen to our fishermen for
whom you have launched a new scheme? Sir, this has to be taken very seriously as this
would have an adverse impact on the livelihood of our local fishing community. These
are my two questions. Firstly, as per the Murari Committee's recommendations, have you
cancelled all the LoPs given earlier? Secondly, what would happen to local fishermen
with a newly introduced scheme of Blue Revolution if LoPs are given even to foreigners

to fish apart from the deep sea? Thank you, Sir.
MR. DEPUTY CHAIRMAN: Now, Shri D. Raja.

SHRI D. RAJA (Tamil Nadu): Sir, I have two pointed questions. One is related to
para 2. The LoP vessels were in operation since 2002 till 2015. No foreign trawlers with
LoP are operating in the Indian Exclusive Economic Zone. Sir, in reply to a Parliamentary
Question in July, 2015, the Ministry stated that the Indian Coast Guard has reported that
68 foreign fishing vessels were apprehended for illegally fishing in Indian waters. Out of
which, 55 vessels were apprehended in 2014 and 13 vessels were apprehended in 2015.
It is the Ministry's reply on the floor of the House in July, 2015, but here, the Ministry
says, "No foreign deep sea trawlers with LoP are operating in the Indian Exclusive
Economic Zone." What is this, Sir? What is the understanding of Government of India?
What is the position that the Government of India is taking on LoP and other related
issues? Sir, the second issue is this. The Government takes credit for Blue Revolution
Scheme. I appreciate that. Let the Government take credit for Blue Revolution Scheme
but there is Assistance for Deep Sea Fishing, which aims to promote traditional fishers
in deep sea fishing and here comes the question, Sir. We have a long coast and we have
neighbouring countries also. Now, what happens to the traditional fishing rights of the
Indian fishermen? They may speak Tamil but they are Indian fishermen. I would like to
know from the Minister whether they can go for deep sea fishing beyond Katchatheevu
Island, or, in that case whether the Sri Lankan fishing trawlers come to our waters. What
are we doing in this regard? This is a very serious issue and very difficult issue; and the
Government of India will have to address the Katchatheevu Island Agreement. I have
been asking that the agreement on Katchatheevu needs to be reopened and renegotiated
only then you can protect the traditional fishing rights of Indian fishermen. Otherwise,
the path of promoting deep sea fishing is nothing but rhetoric, just a claim. How can you
protect the traditional fishing rights of the Tamil Nadu fishermen, fishermen of Karaikal
and fishermen of Puducherry? I want to ask the Government: How many times we have

to raise this issue on the floor of the House? Now, it is not just foreign trawlers, but what
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about our own fishermen's rights and our own fishing in the deep sea? So, these are all
issues which the Government will have to come out clearly with a proper understanding,

and you will have to answer our questions, and categorically you reply to our questions.

MR. DEPUTY CHAIRMAN: Whenever you speak you make a mention of
Katchatheevu Island.

SHRI D. RAJA: No, no. I am asking questions based on the Minister's statement.
Unless you solve the problem, you can't go for deep sea fishing; and you can't protect the

traditional fishing rights of Indian fishermen.

MR. DEPUTY CHAIRMAN: Raja, I know that Katchateevu Island issue is very
close to your heart. That is why you always come to that. Now, Shrimati Vijila Sathyananth,

only three minutes; put questions.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Mr. Deputy Chairman,
Sir, thank you. Sir, expressing apprehension that the recommendations of the Expert
Committee on Comprehensive Review of Deep Sea Fishing Policy should be detrimental
to the interests of fishermen in Tamil Nadu, a letter was written to the Prime Minister by
our revered leader, Dr. Puratchi Thalaivi Amma requesting to rescind the Guidelines on
Deep Sea Fishing allowing foreign fishing vessels in the Indian Exclusive Economic Zone
under Letter of Permit. As per the new guidelines issued by the Department of Animal
Husbandry, Dairying and Fisheries, the definition of 'deep sea fishing vessels' has been
changed to reduce the Over All Length (OAL) to 15 meters, instead of 20 meters as per
the original guidelines issued in 2004. Also, the definition of 'operator' has been expanded
to include joint ventures with up to 49 per cent foreign equity, and the requirement for
prior clearance from the Centre for recruiting foreign crew has been removed. The system
of issuing LoP has been expanded for deep sea vessels to conduct fishing in the EEZ.
Due to this, even existing Indian fishing vessels between an OAL of 15 metres and 20
metres will now be required to obtain LoP. With over 80 per cent of the 5,500 mechanised
fishing boats in the State of Tamil Nadu being over 15 metres OAL, obtaining clearances
is "extremely impractical". It is totally impractical to obtain clearances. So, our Chief
Minister and our former leader noted that the new guidelines violated existing laws, as
Section 7(5) of the Act of 1976, empowers a citizen to fish in the EEZ without the need

for any license.
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Therefore, I urge the Government to reject the Meena kumari Committee Report
because our fishermen catch according to the traditional hook method. The hook method

never hurts the acqua-culture.
MR. DEPUTY CHAIRMAN: That subject is different. You put the question.

SHRIMATI VIJILA SATHYANANTH: That is the traditional way of fishing. But,
now, due to these trawlers, many species are becoming extinct. So, these fishing methods
are very much hurting the fishermen. I want to know from the Government whether this
will be rejected totally, and the traditional fishermen will have to obtain these licences for

catching fish in our water, which is our own property.

MR. DEPUTY CHAIRMAN: That is what you want to know. Okay. Now, Shri

Ananda Bhaskar Rapolu. You are also allowed three minutes only.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Mr. Deputy Chairman, Sir, I
rise to call the attention of the Government on the scandalous situation prevalent with the
operation of Letter of Permit vessels in our deep seas. We, as marine power, are having
lesser deep sea vessels. Recently, to inaugurate Dr. A.P.J. Abdul Kalam Memorial, our
Prime Minister has travelled to Rameshwaram, and during his visit, he has handed over five
letters of sanction for the deep sea vessels. With that, our Indian fishermen have developed
a lot of interest in obtaining the deep sea vessels. As Mr. K.K. Ragesh has mentioned, we
are having very lesser number of vessels. In this given situation, based on your statement,
I would like to know that for issuance of the Letter of Permit for the marine fisheries,
there is the Marine Fisheries Development Authority, the Director General of Shipping,
the Coast Guards, the Ministry of Home Affairs, and other Departments, those who are
involved in evaluating the Letter of Permit, and allowing the Letter of Permit vessels in
our deep seas; wherein, the marine experts are of the view that our marine regulations
are not that much stringent to suit to restrain the foreign trawlers, who are taking away
huge content of the deep fish, which is available in our marine water. This is number one.
Number two, since your Government is intending to make I 10,000 crore investment in
the deep sea vessels to discourage the bottom trolling of the sea, which is giving a lot of
ecological problem, and aquatic spoiling. So, this is an essential mechanisation through
the deep sea vessels, but, for the entreprencurs, for the fishermen, he has to invest a
minimum of eight to ten lakh rupees from his pocket to get a vessel, which is not possible
for the poor fishermen, and this, in turn, is automatically promoting the rich people, those
who can afford to put in that much of money. Are you intending to further decrease the
burden on the fishermen so that it will really cater to the poor fishermen and the foreign
trawlers' Letter of Permit vessels scandalous situation can be reduced from our side?

Thank you very much.
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st IR RE: Ieiey, AR I &5 H e WS W A8l ghed H 9l gl
GRT 3T U &1 28 TawR, 2014 B IociRad 2Tl & Ieoid H HRT TR 7 U
SIeRT U giree o 31 & 7 3 991 & E-Zone ¥, W& A€ ¥ 370 fharieR T & &
H IE Aol Uhe &1 I 379 Te! Y Adhd ol

HEIGY, T ZToR 99 1997 J TS U5 o 3icid Hoell g Bl BT B M B &,
IR WIRd WXPR, RBI A U [IHTT & U1 57 gRT a1 woferdi udms! S &1
g, SPT BIs RbTs 8] &1 3P Bola®wd URd AXBR Bl Gl $UJ b NToTed B B
21 &) & 3R gf orgura # fa<eft go1 @1 off JHa 2 %' 71 A Al gient wRa &
Ta! ¢ § Gell ¢ IR 2 T, ST BIS oar-Siat fohedt WY goidl & o T8 81 39
TR T YT AP TAT T STeR] BT hfThel gIeTor WY R de A1 9 BRIAT
BIAT 7, UNg d 98 qRIeT07 W) 181 BRI &) S VT Uehd el @ fh U fagel gies 9w
DI GRET & Y WY R @aRT §1 57 faael glad & g9 sl &F H S A R
HYITRI DI PIBI B1 T+l U X! &1 | =g o A #30 i 59 uR 3ot Aify e
FX| I8 T S a1 9 faceh gier] & geter € I1 MR AgeTRI & UaieR 82 § RaeR
J AT BHRAT § [ T8N qqa! &3 | el SleRl gRT 786l Udhed & b1 g UP T2
Ut g0 T2T 59 T2 3 faemT Mssars, S T8N 995 | 99l Uhe og a17s
TS B, I MSSAIg ¥ 3o & URIY ¥ AeH WMET B, T IR AgeRi &
fodi @ e 81 9%, gars|

it faeiiy purR fat (eifeem): =t <A Wr, 9 g # 59 fifesn we 4
3T €, 98 ST BT b HorR UheT MY e 21 981 W fUher, Uam arexr & oy aga
BT HTH &1 &1 Bl WEIey, § ya Ruld < 3T o1, s aama 71 § f6 wRa &1 <
BT A8 8, a8 7,500 fheliie ¢dt g, Safe I &1 St dRed o184 8, 98 14,500
fheliex 2, I MR & HReA a5 91 &I HRed digd 9 I | $ 7, Adad,
ST 9 TTET 1 AfE fher disaR &l 91 B A1 4R BT e Hrsawr 6 fiferad e g,
S = BT {Oher gisa=r e 50 Fferas € &, a1 wIRd A 8 A1 Sa1aT 51 § w31
ARIGY A ST A1 6 §H4RY ol ofdl B e oS+ 8ld gu Wl HISaRM ¥ Sa1 3fR
R 82 MNd BT {59 Mo f6g TP I 98, 59D folv RIT Heq IS/ S V8T 272
HEIGY, AT dier BT a9 T, 3TYdhT 9gd-9gd g=dia|

3} TS HHSHHTS ME (IOIRT): TR, b I 9 74, ST 29 1T

Heled, fBRAT, ¥qs ok 7YIIN ...basically I am from a fishermen community
and our fishermen are fishing in the Indian coast. Sir, I tell you frankly... ST ¥ BRA
i I § 31T 8, BHR 200 Hiex Alfcdd dAged | ¥ & fow ona €, a1 § smus!
AT ATE § [ BHN TN 51 Gerd & & d fopdl 1 BRI ale &1, Bk gleR bl

T hd Bl They are reporting to us and we are reporting to our Minister Rupalaji and
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our Cabinet Minister. Sir, last time in 2014, I had complained to him about these fishing
trawlers. At that time, they took steps. ST&I- BIE TS b W IATIT, AfhA H\ﬂsgﬁ\l Iz ot
% B B Taie & T H S WRaM Y Y &, 9 IRaM 419-9r9 d1el R 12012,
2013, 2014 ¥ I IRAM & MY &, 9 2016-2017 T A1 FAR AT ST 51 I8 <1 94141 & b
BHT 2016 H Y€ B AT AR ATE 2017 H BT $B MR BT W1 8 PR [T, So, problem
has arisen because of giving permission to foreign trawlers. AT I8 HEAT § - AR off 7
ST g & {6 ART R TS €, Hoell 98] F Slerd o 9 8, 9 6eH § § I8 FE
aredl § fb 200 AlfEdhel #eT & q1€ &H $T TEl B Hebd &1 € q1d a1 9 STovl &,
Riifh el el T 2 {6 I BRAT gled, S gAR 4R 995 H 31 8, 89 I3 $B
TET IR Fahdl &1 WX, VAT g B 8 39 YRATHHA! IR IR M & fh g IR e &
GREATHHT BIs BT el DR 5, IR SHARI AT H BIg U 371 S © Al STD! <@ T8
T &, 39! flide 81 &= uTd 81 U1 BT TTeld &1 H TUh] 31T 9T b gar fhdy
W@Hﬁﬁ%ﬂ?ﬁaﬁgmﬁ_&ﬁaﬁﬁ?foreign trawlersé@)ﬁl—.%%l

TR, TR a1 H B b 200 nautical miles b FTER ST 4T trawler TS &, T8 TR &
fore STt oft &9 @ oft oI % forg a=firer <o &1 a1 & forw &9 ot 3 wRfrer &
oft, 1 B9 U e gy, SURT Us e feurddic 8, SHd gRT R <d I
3 1 B9 Bls TR &1 <l €1 31Tel a1 H orue fifReR |req 9 98 de arg fh
WX, traditional fishing and trolling are different. W, TR dfire qTl's;, ST O f3RT = STy
g, 7 efeoa 3T o= o €1 9@ fewrea T &=+ 81 T troliing fishing &1
B Bl Trolling (fishing) § &8 Mt 9 ST T1fRUI Trolling fishing H @RI 81T &, WR?2 31T
T UF e &1 98d S, | S9! a1t is very harmful to the. .. (Time-bell

rings)... One minute Sir.

MR. DEPUTY CHAIRMAN: You are not putting questions. 39 U< Tl e T
&, 3T g2 go 2

it ﬂ'vﬁﬂ'l‘a‘ HISIUTS MEel: i, 9| Your bell comes before your arrival. One

minute Sir.

TR, JE S trolling (fishing) B, 3 IR 91 B4 A1RTI SHH T &I ®, =2 Sl I
IR STl 8, S SHB! dhs! B, I8 WY 1K TlR Th STl 8 3R TR I U fbf¥m g
q IS T R RIS ST &, BIS-BIT! IR I1 ABforl, ¥4 ITH 9l Il 3
Toell ol gt Hfirel I =l St 71 A ey |ree gt 93 €, 379 a8 78 ff facht ®
o5 oot Aeforat & 81 7S €, 39fely 3% WIsH 8% 9g ¥ ST d1fy iR 7GRl Bl
WWWW&WW?WWM@ you, Sir.

SHRI C. P. NARAYANAN (Kerala): Sir, we have 40 lakh people coming from

8.6 lakh families who are engaged in fisheries in 3,288 coastal villages. Now, in the
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reports we have seen that in 2014 there has been a fall of five per cent in fish catches
in India. In October, 2016, there was a report that a large number of fishing boats have
been lying idle in the coastal districts because they were not able to fish and others were
catching the fish. It is in this background that the Government has declared withdrawing
of LoP in March, 2017, as the Minister has said in January, 2017. The issue is, by simply
withdrawing this, whether the 40 lakh people, who are engaged in this can be saved. It is
necessary to see that even with our coastal guards preventing and all that, there have been
numerous reports from our people engaged in fisheries, that even within the 20 kilometre
area foreign ships are coming and catching fish. In Kerala coast, it has been reported that
even very small fish, fingerlings have been caught by their nets. So, the Government
has to see that they do not come into, not only in the EEZ, but also within their 20
kilometer area. The second thing is that all our people are not traditional fishermen. Many
of them have got mechanized boats and they are able to go beyond these areas. There, a
lot of competition is happening both in the Bay of Bengal and the Arabian Sea from the
Japanese, the Indonesian and even the European fishing boats. We have got a long coast
line and also a big area from where we can catch fish. Our marine fish catch in 2015 was
3.63 million tones. And, our total fish catch — marine and aquatic — is over 10 million
tons. This is not enough for our internal consumption as well as for export. So, simply
withdrawing LoP is not sufficient. We have to see that the Government is engaged in a

better control over other foreign vessels and promote our fishermen.
Thank you.

PROF. M.V. RAJEEV GOWDA (Karnataka): Sir, as the previous speakers have

pointed out, clearly there is something fishy going on here.

Basically, when you look at the LoP Scheme that the Government has created, it has
had numerous loopholes that have been exploited by foreign firms. When the hon. Minister
says in his statement that there are no foreign firms operating here, actually, those foreign
firms are operating through Indian shell companies by under-valuing cost of vessels and
by transferring small amounts. That is the kind of gol-maal going on and the Ministry is
turning a blind eye by saying that there are no foreign vessels. But, the truth of the matter
is, foreign vessels, through these indirect methods, have been operating. Not only have
they been operating, but they have been indulging in mid-sea trans-shipment and, in the
process, very little, actually, comes to Indian shores. Mr. Ragesh pointed out to the hon.
Minister's reply to a question in Parliament, those numbers really boggle the minds. No

way could those big ships catch so few tons of fish. So, this is something deeply incorrect.
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The High Court of Kerala has already flagged this, saying that the Ministry's monitoring

to collect proper data on this subject is totally inadequate and has to be rectified.

Finally, after three years, the Ministry woke up, thanks to the Ayyappan Committee
Report. ...(Interruptions)... Sir, we are exposing the Government's failures. Why are they
not paying attention to it? Let them pay attention, Sir. Basically, the point is, the Ayyappan
Committee Report pointed out that this entire scheme has been a failure. So, after three

years, they have had to scrap this scheme.

What is going on in terms of monitoring and in terms of documentation? These are
fragile ecologies. Essentially, when you take deep sea trawlers and allow foreign players,
directly or indirectly, to deplete our fish stocks, you are going to create huge damage. Sir,
people talked about even possible extinction of a particular species. The damage to our

fishermen communities will be enormous and this is something that we cannot tolerate.
Sir, I have a number of questions for the hon. Minister.

Firstly, is the Government monitoring properly and what is the damage to our ocean

ecology and to sustainable fishery management even in our EEZ?

Secondly, the hon. Member from BJP pointed out that it is all happening in the
deep sea — beyond EEZ. It is not true. A lot of damage is happening in our own EEZ.
So, as a follow-up, what steps is the Government taking for maintenance of buffer zones
for replenishing fish stock, so that sustainable fishing can happen and livelihoods can be

maintained?
Thirdly, what is the economic loss estimated as a result of all this?

Fourthly, when will the Government take corrective measures to ensure that
livelihood is not affected, eco-systems will not be damaged and the whole fisheries sector

will not be looted and exploited by foreign vessels, directly or indirectly?
Thank you.

MR. DEPUTY CHAIRMAN: Now, hon. Minister. You should reply only to

questions.

st <1enm Hed Rig: Stwafa Feiey, 9t 9 9ewil 7 S e e I g,
I 3T 9 S1fres AR A S Il 1 Sorn €, T Sare § ugd < gt g Y U
1 gaman o o= A a1 1R 1997 # € grdat o < 18 oY 3R I9F 91§ LoP SR
1 g1 ATl fhR 1 BHAR A1 S1. TS AIEd & fy I8 reerd &7 fawg 5wx & b
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o 4 19 A1 STETel, Sl Sisd §U, H8l ¥ 37d &/ d W $B s ga1 %8 I b g+ faaeh
e ST BT Q1 BHART Sl AR TER&Td 8, 98 YaRbIuey iR R & gRT 7[R
P! R BRAT 8, monitoring BRAT 81 $H®T TROMH ® fb 2017 § ot siieiar & (=9
I T Y AR IR BT U A9 el 17| Uiy ST I gdhs O &, d 89N
aircraft monitoring and ship monitoring P gRT q—c}ﬁ ST €1 LoP 1997 & Ugel faar S
ofT, fp 319 Ig &1 AT ST Bl B8R ATl S AT b ST &, S b &H Ia &
A TG & R ST IR ST A8 iR AHE SIS |89 b If
3T BT &, I 98 M 39 BRI & &Il &1 o 2 anft oft Lop foram wirerm 81 8
3MIeh! AT ATEd § % 31d LoP 7eT fan i 2, gefifery ug fmr 2kl 8 ofk I
YT ST 2l

TR favy IR @1 drel TeX s A W 21 Sl A1 IR W1 $
M IR Il I B, S5 dR H PR 8T8 DIC 7 14 S B il SToRe A1 8, IqH AT
Ao, i+ I8 fawy & 1 q1a! A1 GERAl B A1 81 6 14 5 F a1 A
I §2 BT AT 81 <IfehT aRAdepel I8 & o 39 WRBR & A &b q1a, {41 FART
AT, ST Ugel 911 oY, I $o RUIS < off 394 EEZ # fa<=h a1 1 317 Y wRiARE
9 B 91 oft, ! g9 At 9T Irsal & AfeTRAT iR 7l & A1 95 v Rorae
T AT 99 T A YR < § SRS gl 8T AT clfeh Sl R F1fied drel a1 <,
ITD! T 2016 H FHT LoP ST I8 HR [T, AT LoP &1 Tl 1 319w+ o ~iqfed H &A1
ST AT 99Ts, ST IFHT RUIS 371s, A SFH 30 STHANT, 2017 I S 747 fewn-faer
3T, I YR WX S LoP Ugdl A 7Y &1, A/ 2017 ¥ &A1 S9! 48 B a1l el
8IS BIC BT SISTHE 14 S DI IHS 418 37T 21 A 3d I AR WA dTel 3R
ﬁv_{mmﬁmid-seatransfermm, TRT 9471 8 fh uger Wt Rord 6 & <1 feem-
e & 3R R B efte ¥ I8 FATT B il R 8l off, g8l W 3 @a¥ 81 8id
9, wifepT fohx oft 319 DI LoP & SN =12} foparr <17 =T 7, sfery 599 fowa &1 518 Aaret
BEISCHIE

ARG, BN I & A Aal < o) $B [ 9aTd @ fhy 8198 1Y
&I H g 3R X 9&q & &1 3§ 81 (% slicid iRk afiarg & 419, 59 89 TWRBR H
Y I 1 ST AYIMRI DI BI-AT Bl FoT GTs s Y| I8 G 37T Fab &= H 81N 99
FHY YT FAT Sl 7 G UBd Bl fId q1e #7eid] B AXBR - ITdb! BT BT AT
A% DI 3R SIHI BI RET B [3AT IHS d18 317 <@, Jegdl T bl $B &I
TR ©| BHRI 995 Ay X1 8,000 fhalHier | SamaT &, s 1 Iy enfie &l
ARSI AT I AT H Aa! Al &b 31T, BN SIS AN 12 Alfchd Hid &
3ER B I &1 I HGIARI & UTH YA 781 BIAT [ d deep sea vessels WG e, [T
PIA 70, 80 AT 90 TG I BIahl &1 V&) aRFRUTT F FifFad wu & R e forar s
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3.00 r.m.

IR, AT &1 81 UTATl S deep sea &, S 36X BART & 4.5 fAferas <51 & &,
cifh=T &9 ST QI8 T8l BR UTY & Deep sea H &1 SATET A 1 HOell (Hefll &, I
ST IQIM ¥ SATET HRIR Rig 1 Ahdll &1 U H UG H31 Sif 7 Y& 394 B ol 3R
deep sea fishing @ aRAT BI| T8 HRIHH AT 8, Blue Revolution P IR I T8 Tl
gqd oIy Teadl T & ARG IR J31 & 11 98 gs| 37l ARTTg B U
AT AR gl B a1 oY, AfhT H Afyerg & USRI & i SAT&T 99 dh
JaT 2|

HEIGY, 39 MsSdlgd & ded Sl 8N SIS YN &, 9 5, 10 IT 15 & FHE
Y 3R S+ & HiRTHH 50 URAT T 40 SIRG BUY I B TSI <3|

eIy, ¥3I 59 91 Pl bed gU YHAT 81 R8B! & [P 59 B & forg aHerrg
ARBR BT 200 IS BIY ¢ AU Y & ... (Haem). .

SHRI TIRUCHI SIVA: Along with that, did you take the opinion of the fishermen

community?

SHRI RADHA MOHAN SINGH: I am talking about the traditional fishermen. S
TR AR & AT SN SIS TGIMR &, STcb YT II+i1 Yoil 781 & b d DI a9
TRIT Feb 3iR 12 5! HIdl A FTER SR BRI BR | $afey 9 il Sy A1 fhf¥mT
Uil 99T 7, S9d ded I8 Mfegd faar a1 & {6 9 &1 $19d, S T 80 A
TP B bl &, ITB! 50 RIS HIAd, I AfRITH 40 o YU TP BT ol YRA
DR §RT, 30 IR Vo AXBR §RT 31X AN GRTRT i fera1 Sl W FerIdl T8
Y MY &, I FET |

HqBIGY, dfe afferrg 3ik sficiaT & 3iex 39 IR # 9gd fIa1e = =1 &, s9fay
B SHD! YIIMT I81 F BT 8 3R 200 PRIS SUYY B TR ARG TRPR Bl S &
T 9P T8 Uh U DI 50 UL =11 89 § X2 &, I8 AXHR 30 TRIerd 3R oy
FARIRT ST HHE I, DITORICT e, dfets S 10-15 HPIARI BT WA ASTIT T8
BT AT Joint Liability Group BRI, I8 RId%AT BRI 9 S I8 faan g1 frsdl a1 519
T HAT Sl HRATGART MY &, T4 ARG & Ui TYIART Bl U SHR 59 AT Bl
Y[HIT W B ST gl B

I Y "3 g1 SISAT" & T, AMHTg P &I H31 i ¥ a1 BR &b I8 YA b
7 ® 5 o fonsft ot oft Tapfiant ettt o1l &1, a8 39 o1 &l B | 39 forg g9 )
Jeqdt oAl 9 W 919 DI B 3HSD 18 ST F A sficidt ok TN <9 9 WY §F ¢ R
I 32 &, Ot 89N 391 & ¢ feerel AgeiRi &l 9 ¢ e || v < s @t
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[Shri Radha Mohan Singh ]

YIS b T8 I AYIARI Bl AT a1 DI AISH R < § P& DI &1 39 YR &4
AR BT 21T 7 M e < &7 3R R <8

HEIGY, IE 91 [el & P ATl IUTET & AT H 89 TT6) G Ha% W &, afr
...(TFHT)....

it faemR e fAmTe (STR Uw): AEISY, A A Sff i By w9 8,
SHferg T d 39 ¢fSeTer fBheRAT B S BT Toll <2 ... (FALH).... T HIY BT AT
B 9 glaemd 7 Sfeere fheras &1 &3, S i1 3t gfaen fret 1 a1 32 o ot
HETIT et Fh72 ....(THM).... I Y &5 BT Fech 82 ... (aau). ..

MR. DEPUTY CHAIRMAN: That is not relevant here. Come to the subject. Why

do you distract the subject. That is not relevant.

Y 31er HiEH Rrg: geicy, 1Y fBERT & srermar o §f goie NS B, g4 ot g9
AR} 7391 3 32 E 3R I% 9 TR IRBR HGIMRI &b ALRIDHROT & foTg H 3] B

eIy, S8l ddb BT salld ¥ "gad 9 Ied” &1 Jrorr o, s i 989
fUreRHT 519 B T8 BRd o, I I T, Ugel 1,000 TUY FHerd & IHD! S8 319 3,000
BT GARIIRT <1 ST RET 81 3 TR AT S, Al 87 AIQID] b & 3 GRT {79 R 32 &
3R & XATeYTA &I U BT & 1< 57 THI AT Bl ATBR iR STaf 19 AT R
&1 BIA o1, T8l I 9 AT ffTad wu & vy w3l off & Arie 4 Hodll & IdreT
H B 3T Tl Iu1 H 3TTST BIH BAT| AR 372 B BT Gdb A&Vl T8! & 1 Uset i aui
& 3fER S ITUTE 3N AT IFH 319 20 TR P Ifg g3 &1 3G § Pedl g b 9Ra
WRBR, I A ERHR IR ATehe P A1 HGART P G DR 3R Ao I b
&3 # ol g3 81§ A wewdl ®f fqwar faefn aredn § fb g9 fawn 4 g ¢
RIS & A1 BT B I T ... (FGHH). ..

MR. DEPUTY CHAIRMAN: What is the problem?

PROF. M.V. RAJEEV GOWDA (Karnataka): Sir, my question about bufferstock,

etc., has not been answered.
SHRI K.K. RAGESH: Sir, I have to seek one clarification.
MR. DEPUTY CHAIRMAN: No new question should be put.

SHRI K.K. RAGESH: Sir, this is not a new question. Whatever arguments the hon.
Minister made in his Statement and in his reply, all those arguments have been submitted

before the hon. High Court of Kerala.
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MR. DEPUTY CHAIRMAN: What is your point?

SHRI K.K. RAGESH: That is what I am saying, Sir. Irrespective of all those
arguments, the High Court directed, —I am reading out—, "The respondent, the Ministry of

Agriculture, shall constitute a committee to conduct an inquiry into. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: They will do that. If the Court has said this, they will
do that. ...(Interruptions)... Mr. Ragesh, please sit down.

i} e AE RIg: A9 SU9aTafT #eied, g9 a1 bie & U | Ugd 81 I8
Be faa1 81 31 &1 ol at 91 7 IR .. (@ )....

SHRI K.K. RAGESH: Sir, I want to know whether they will constitute a high-level

committee to inquire...

MR. DEPUTY CHAIRMAN: Mr. Ragesh, please sit down. If the Court has directed,
the Government will comply with it or the Government will go in for appeal. You don't

worry about that aspect.

But, Mr. Minister, one important point raised here is that you have a certain number
of foreign trawlers operating. You have admitted that certain numbers are there and
licence was given. But they said that the catch that we are getting from that is very small
when compared with the catch which they perhaps get. So, what are you doing about that?
That is the point. You did not mention that. ... (Interruptions)...

SHRI C.P. NARAYANAN: There is a reported catch. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Yes, 'reported catch'. That is what [ mean.
sft 31em Aveq Rig: #ely, 98T d& faeeh ... (agaum)...

it SuuTafa: wIT 'reported catch’ Eal ﬂﬁé monitoring Bl 872

sft <1em Me= R WGy, &5 deep sea fishing BT ¥} 3719 Blue Revolution & 31X
I &1 8 A TS P 1 FEdh H 2 3R STET S IHT 21, SHBT 89 THIETT Ha|
...(HAUT)...

SHRI K.K. RAGESH: Trans-shipment is going on. That is the main issue.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Ragesh, you sit down. ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): The pointed question put forth by you
that the catch which the foreign trawlers are reporting is visibly much low catch. That is,

they are catching more from shipping. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: That is what I said. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: It is a wrong report. ...(Interruptions)... They are
cheating the Indian Government. That is the point you have reiterated. He has not replied

to that. ...(Interruptions)... He has not replied to that. ...(Interruptions)...

7} 11 e e Heley, ST8f O faaeh Il &l Jard &, 891 qeReTd Iqa] gL
R &= B H7 I8 Y 9 6 fhae uds 710 81 A 98 Rt Y 18| S IR
T a1l &, DT S LoP fam ST 21, S9a! ¥} 89+ 9w &N fear Bl

MR. DEPUTY CHAIRMAN: Anyhow, this is a serious matter. The Government
has to examine as to what can be done about it. ...(Interruptions)... Now, we come to
the Bill. ...(Interruptions)... No, no. That's over. ...(Interruptions)... Mr. Raja, you
have already asked. ...(Interruptions)... No, Katchatheevu cannot be brought in this.

...(Interruptions)...

SHRI D. RAJA: Sir, the Minister rightly referred to Sri Lanka. In his reply, he

referred to Sri Lanka.
MR. DEPUTY CHAIRMAN: So what?
SHRI D. RAJA: My question is, the contentious issue between Sri Lanka...

MR. DEPUTY CHAIRMAN: No, no; that is not related to this. ... (Interruptions)...
The Minister need not reply. ...(Interruptions)...

SHRI D. RAJA: That is the Katchatheevu Agreement. He has not said anything on

that. That is the real issue. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Raja is raising something which is not connected
with this. ... (Interruptions)...

SHRI D. RAJA: Sir, | am asking another question. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; always bring that particular issue, Katchatheevu.
...(Interruptions)... Please sitdown. ... (Interruptions)... Yes, Mr. Jairam. ... (Interruptions)...
I have told the Minister not to reply to that question. ...(Interruptions)... Please sit down.

...(Interruptions)...

SHRI D. RAJA: Sir, I am not asking about Katchatheevu. I am asking another

question. ... (Interruptions)...

SHRI JAIRAM RAMESH: Sir, I am deeply disappointed that the Minister has been
very brief and to the point. ... (Interruptions)...
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PROF. M.V. RAJEEV GOWDA: Ecosystem damage, economic cause, buffer zone

efforts — none of them have been replied. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: They are all so general. ... (Interruptions)... That is all

general. ...(Interruptions)...

PROF. M.V. RAJEEV GOWDA: Why is the Government ignoring these questions?
Let the Minister reply. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no; sit down. ... (Interruptions)... See, the Minister

cannot reply to everything under the sun. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: He evaded your question. ...(Interruptions)... He has

not replied to your question. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Tapanji, I heard it. ...(Interruptions)... I heard it. So,
I directed the Government. ...(Interruptions)... 1 told the Government to examine that

question as to what can be done about it. ... (Interruptions)...
SHRI TAPAN KUMAR SEN: He has evaded that question. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I have already given a direction to the Government
to look into this issue of 'low-reported catch'. Even though the catch is high, the
'reported catch' is much low. I want the Government to examine it and I have said it
already. Mantriji, the question is about the low-reported catch. Catch §gd g, offee
'reported catch' dgd ®H T 39d IR | U] inquiry BT 7, PO DH I Bl Okay.
...(Interruptions)... Now, let us take up the Right of Children to Free and Compulsory
Education (Amendment) Bill, 2017. Shri Prakash Javadekar.

GOVERNMENT BILLS - Contd.

The Right of Children to Free and Compulsory Education
(Amendment) Bill, 2017

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): Sir, I move:

That the Bill further to amend the Right of Children to Free and Compulsory
Education, Act, 2009, as passed by Lok Sabha, be taken into consideration.

TR, |d e AT 3R jT3C T USRI’ & HROT 37 G SiTe e &
IR a1, oifh 39 fawarR # Riere! 1 i1 yfieror e =nfe o, a8 72l firet urn
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[Shri Prakash Javadekar ]

21 U8l W 3edl O & g2di Bl Y™ & oY D.EIEd. TiR1eror urwd freres anfgy 3iik aroR
IS H B.Ed. Uferr ured fRrerds anfey, 39 ave & ufiferd fRrerd anfey 2, o a9
fRrerep 2T o1 UIY, ST o RPN 3o <Iad ol TS| 3Fes < o &I
RfFe Al €1 18 IR 2015 TF S AT 3FgS CHa¥ Bl g8 B & ol HaT 17 211
qualification 3T HN, D.EI.Ed IT B.ELEd., ST ¥l S78 &A1 &, S &R & folg 2015 TH
P Algerd of A1 3ot &1 FRARY 78 & fh S99 I 3 ofg S &1 27 81 =AY, 1.5 ag
T B Th AT Bl ST BT TS 3R U A1d Bt S 9t 81 99 g1 919 I8 B B
ST UECl MT5dC Tpodl 1 Iooid &l el 27| 519 BH UIgde Tpodd & IR § SIMaR] o,
A1 aqT Tl 3 377oT 37 Wped H 7 g WA, unqualified T B HR 3@ B H
TR 3 UTgde el b 7 ARG SIed, 1.5 oRg U S, RTap! Ueb 1l bl o+ a1eh!
2 3R R T § 9T 2.5 9RG 3¢S 8, 379 Iah! ey st 11 o <
D.EL.Ed. IT B.EL.Ed. 81 &1 VA ¥ IR §¢ R I $ 2 3= AN Bl A1) I
HraTer i 921 Aohd, oifh1 BT U= Al 3=ITg TEl o) Aahdl foh 1 rufferd Rierdl &
1T 3 F3reTT fiyel, S¥9feTy S9! D.ELLEd. AT B.EL.ED. ®R & oI &1 ATl &I 31afdy o &
fo1g I8 faet ran w721 81 98 Ve a5 a1 GG 81 379 I8 Halel © b I8 a1 il H hy
BRT? I8 SAfTY BT fh CaIarsll o Udb =147 37a¥R UGT foham &, ST &9 'SWAYAM!
ICHT o4 BT 2, $9 IR D.ELEd. AT B.ELEd. & HIST S99 TFCaR A &1 YR BH1I I8
2 JAACER, AT HETAT el SR fead o= g6 81l 59 foy 39 11 arg e &1
RIS 15 3R W 15 TATaR o &< GRT 81 ST U8l A RISER B, RISER B
& 918 3 A DI T U el g9d! Bl Al Bletst ge & forg T8l I 21 I8
'SWAYAM' &1 82 'SWAYAM' # 3ifTetrsT ¢fF1 @t gfden 2 3iR sifrarg i @t +ft
JrAgT T 5B T 3T UIEATID IFa™] o3, IHBT material BT, SHH tutorial B,
IFHT mid-discussion forum BRI, P& Al STRIHT BN, AT IEH! d YB3, SHBT SIATq
oo SHd 918 et BN iR Afcfhde firer|

TP U AT @ GAem 8, d U HIS W $HD] B Adhd @, ol
RTTeh UT ST Tg T @l GIIeT T8l & AT AT Solleh H, ST81 Aelrss & gfaar 781 g, d
T B2 U T ST & 9109 I 3901 BY Ihd ol 396 fov Sdl IR S drRishH
f=GT, IH/BT T 'SWAYAM Prabha’ &1 'SWAYAM Prabha’ & T 32 TS elel d-ed
£ GREYIT P A1 BHRT TTSAT B AT, THSIY B T 3R TS 32 e Y 81 Y| I8
T B AT H B, Riifeh i1 AT SuRRifard &, S9TahT ST UfRietor R, a8 | HIwei
Huilksl regional language H el qret S %, 3D I regional language H Y ufreror <=
TSI I8 HRIHH STl UR G, wifpT s forg wi f&er e wsl, ot graei= &t
B 21 59 fS91 3T Ae-319 91T $9hT |1 IS 3R $EH 1,300 BUT & Wl gl offh
3R U& R 1,300 ¥V @9 fhd ol S9 TR Sl dhoe SMMTIT, I8 I aI-ahi+ IR fammm|
A g 6 313 fo=dt &1 sreamues &, It =<l # v aren 7 a1 2=l & udten <
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q1ell 8, 91 D.ELEd. 3R B.EL.Ed. &1 f&=<] d=Tet 37T BN iR IE & # 1-aH R <
3G ST &% AIETH | I AU R H 79 Fgford & fe9d | 99 Ure Bl <@, ugill
KR materials, fopare 31T | et I < materials, G| ﬁﬁ"ﬂ, S YN W d
T 3T B, Fifh I W UGT & T2 &, ST SD! o o & oIy HEl S &l
SR’ 8l B, Eﬂﬂﬁ?ﬂ’c}ﬂpractical aspect Tl Bl IET 'l B@ﬁqﬁq\_ﬂ"\’?@ﬁ@, gz
theoritical 3TET9 319 online HT fR, offiine T.v. TR ¥} fielv T 3R 391 ST ATt H 11 T
aofRrere fRieres X1 v A RIfrd 81 SIG, qualified BT SITET SA =1 H 161 &1 Wik 1
T, T BT R W 9T 311R 37T, S9h A1 § 319 T ol IhT off b Bel gaArRT Al
A1 Tl Tt SITg, g8 2T Wi gR BN 31F ST A dl Tal Sl Afhd 378 ge
TSN ¥ I5 T W B Il a1 & A 1T 17 21 31 ol © b 9 Sl bl ok |
X BT HA fFelT SR S <l |1 § 8 Hd-HAf § U1 gaTl, 99 &1 Fgi ff oika
BT SO 81 FEd gY, H 39 fadt &l 7t & forg o avan

The question was proposed.

MR. DEPUTY CHAIRMAN: Shri K. Rahman Khan; not present. Shri Shamsher
Singh Dullo.

it IrER RiE gl (UoTe): A SUFHTART S, Ha¥ g8el H AT g=iarg o1
=T § b 19 1 9 fdel IR qier b1 HiepT fa|

[THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Chair]

Jg faa - Elementary Schools H Right of Children to Free and Compulsory
Education &1 & 33 A TR T B, W11 g 3 941 =i Bl free education &1 ST
b | Education & AT Bl STHT development BI AT %\*, IR S T BRI %, under-
privileged %, ‘13 U 99 9t g<ai Bl 3@ compulsory education ferft 5= qaﬁ ®
]%FQ EI'T&‘ 15T | ST teachers XY g 2\1, ITH 37_§ qualified Tl A1 I IRl special
training &1 T SI1 ITaeT S99 fdel 3 foham T &, § S9A Heqd g1 I8 Jragr dd f&d §
2l

g & PIY-UI < B & BRI, TR Al 1 STGT 1T a4 SRl &,
WA H T 80 URAC @I A1 H X&d &, olfdh 89 S © b a1 &b Tpedl 3R e
& el 7 & ST arelt Riem S disparity T, 98 9gd SITET 21 39 fdd & AemE |
unqualified teachers BT trained BT B 1%41;’ yrae fear T 31 89 I8 WY o § b
2002 H Education @1 WIRd & HfALTT & Preamble H 2MTHe {1 T14T 2111 I9H standard
of education T 31 4t fFT AT I/ TG 2015 ¥, IHH U amendment T3TT| 54
amendment & dTa, f1eT & &5 H S disparity 1? UHE, Gﬁg\? Waﬁaﬁﬁmgﬁ ¥
FHSAT § 6 oS 8H quality education @I 3aeIddl gl Ig Slb © b $HD
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[ 2R 92 gal |

implementation H BT short-comings %, <ifer fUsal PY ATl H achievements Y BTHT
N %, education I compulsory Y fpam T B sﬂﬁ? -], implementation H quality
education T T8l T HdY B, IH I g short-comings &1 B Constitution & Sl
founding fathers @L I/ equal opportunity P 910 Hal gl Constitution ¥ Y Equality in
Education &1 UG 21 $UT HRYT AN WAL 3§ 8691 AMe gaill SHH Right of
Children to Free and Compulsory Education Pl AT B Tr§| 3@[ aNg, Iy 2009 H Th
Ve YT G &, FOTH If STl eI o Tl 394 Ve fobarm T o i1 ueRierie &, 9
T B A1fRT, TR H eI g 6 SRR 3R IR-WRaRI Whal 7 fSHRE 8, v 19 2
S IR-ERGR Iped &, d A5 Hed a4 §Y &1 89 Al ARPR] Woell bl IFHR
Frpel 819 g U TTEAR) Thdl H W USHR MAT €, Sil {6 Gap TTa=dic Il 11 <ifeh 319
I TPl BT S U ST T8 1 31T HHAR] Uh eI, Wl TSP Bl I1d PR o,
AfpT H qHSIT § b B9 1 HH AU U BT AN, olfdh SRR 3R T, 2r8d 3lk
IO & 19 H U 9gd 991 19 21 Wped Gold Y ©, W 8] Srad el ol 39 ra §
SR RIY, 98T U SR 8IaT © 3R 500 920 814 &1 981 S9! fafes < ff wweiic w1E!
BNt I Bl gRarst T8l 8, wEl Rasfaral 781 € a1 wel S ik $8 T 81 WRd Tial
H T B T Sft 7 ot T2 B'T A7 - "R S & SATGT AT 1Al 7 99 8, g8 I8 81"
379 3T TSI BT LSS o STyl ST8T § 89 ANT UGH 31T &, N O I81 9gd §
R ARG UISHR] Ihall, TaHS Fhell H 3 TGHR, [Ie odhR ATV &, <fh 31d Al
1 49T ARBRT Il TR A ST ST X&T 21 Even U Rl Aol arer Wt =med & fb
HRT gea] SeTer ST hdl H ug & (oY SITYI 59 IRE T araraxvl 4T U7 &1 71 2
3R 39 TRE U AN &1 fIear WRBR] Woell TR &1 81T, I&1 37U ged T8l QI
ITel, d1 I8 TP HH! 31 T8 AT HIfSAT B BHI ¥, TAR SRS FIR Bl BT 8, R
S8 fawarg U7 BT %I NIRED ‘bl T, EET unqualified teachers W S %’I NI E!%T
unqualified teachers'\’@\_ﬂqo'ﬁ,ﬁﬁﬂgﬂéﬂaﬂﬁwwgﬁ‘ﬂ?wgﬁfuture of
nation & &, FOTRT S1eaTTed BT &H 43 ey dad ¥, 919 7 9 fafesT &1 & &
B, A1 39 TG WRBR B & a7 DI ST0%d 81 Sl AGel S ol g AT, Rap!
"FATE A" BB AT 3R ST 89 Ul 1 98 8, I GRBRI Wpeil § A @R MY |
TR 98 9 AEfeweH, O 3R B URSH WX I8 aTdl Al €, S TR el |
UGHR MY &, R Ugel S BT U e o1l <t firers) Sier 81ar 7, 98 aedi of
I TRE DI I <A1 8, IR 319 7 81 X&T B2 J {991 Hed 99 7 §1 396 folg IRy
e ot g, Fd-Rrer s 7, fre-s e oft fear 5iran &, ofe a8 R g1for) el 21
B! AIFER B & fory ot IR vwrsefafere! fa g anfey| st sifrcier &t
ST 1 JMMYH! Ul B fh 5781 fUselt <1 wat o1 f5 I uTadi siiR sadl wen # gramsy
PRI, I8 3! 1d 21 919 89 Ugd &, 79 89 B! R forad & 3R Goid & W TR
e &1 S I A AR 9 BRI Al off| 17 I8 FoieE ¥ {6 3R e dfie
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Uar BT B, A1 PIRCIR Ugell, gOxl, el iR @it Sl o g =12y «ifep,
I udT ® fb xR W) I8 Gaex el yerar & f uradi a& al el 8 T8 R 7, offh
S 1 Bo! HET H I 8, 79SB! ABC W T&1 T, SHB! [l T8 AT ey
Ther H ETeR BT el I 98d FecdqUl §l 89 SHD! A3 fdeex Bed ©, ofdh o I8
IS 911 11 X281 21 &9 U18aT Wpail ®f BiIfrcist Wt 3 32 1 89 39! fafest M
& forg orTe Y I E 3R BT AR 3R BT ff o &, W a1 forelt ¥ Y I
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A TR g gell: b &, ST ST &, I8 TTerd STl Bl MY Th e Rived Bl
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31, fag dY. AEege (ABRIS): JAERUIY IUFHTETE Sil, H§ 39 [4a &1 999 I
PR B BT §, TR H g Aradi ¥a1 b I8 9 a1 ) 9 =i ol ST Uab gfis
W) 3R NIa! Ugdl 59 9eH H &8 9wl 1 a1 At &Y ®, 99 o o=d Y 81 7R
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T, 39 IR ¥ oI B [T B T8, R qo e WA I o, 98f S HT a1 Al
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31, faa &t weogs: AsH, 89 3Ud] 9gd gd ©, @ISl ... (aU).... 3T SIRT
ECEAGIRY ...(AqHT)... Try to learn the art of listening. ...(Inferruptions)...
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BAR [T BI AN o7 BT 82 HBIGd, $9 BT BRI lack of foresight &IT AT GREME T
39T AT 3R I9 goie 4 I8 uRFRIRT T g3 §1 59 91a @1 g9R fquer & fail &1
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& SR TR TR A IR §AT 21 319 FaTe I8 © b R1erapl 31 1 a1 8kl 82 39 &
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Education @Y, ST &HY-T-SH} Jeaier BT Wt STt BIT 21 H 7191 € o6 o1 I8
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I &1 BN I T fHar I1 T HeTs B aTel 7o1gRI & 2 ¥ informal schools
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Wﬁ%lﬁw%%wmwwiﬁﬁﬁmemormg BT ST} §1 SR &l
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T g ST B
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3BT &1 3151 3R AT ST 1 I8 faderes R fovan 2, Y S8 I8 Uah e &M f6an 2
i § g [ a1 |rer & 3ax WY THM IR-UfRIerT sreamae! Bl uiRieror T8l < uraiy A1 it
infrastructure 34T #3T SNt 4 9 9 &1 yR<TET @A §U IR 7, A1 H§ &g & 98
infrastructure AT-BTHT B...| I8 HaT & I§ AR fawRya g tIIIrEN, IR geq BT
12T, ISR A YRS gaxied 81T H FHeId § o IHD! BIs MMaedaa Tal © 3R &H
|t B 39 9t BT T HRA1 ARy § I8 uR 37l uret &) aRW A gqHT 9ad o
& foIg @e1 goT §1 89N <91 &I gefHwdl Hfey a1 aRFRIRrT 2y f st Re @,
ST AR ¥ e R1e &1 91 81 5, 99 R (a1 oY <ud™ & 931 3R $Is gasT
IR TR 81 ATl 21§69 oY Sl JAT g STl €, o 9 i il 6y, &9 S Il
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I8! B 6 89 39 9 1 |l Ieeg Il T R Wb &, 9 TiAfie e &1 3R
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FATfICT 81, FT 89 FaTfofd] TS er dadl &, 99 THR Bl Rier qedi &l < Fb |

IUGHTEGE SN, B 39 7Y B B9 B Bl 85 FI) Ugal B dl T8 HRAT
BT {6 &9 I8 93t & 3reuTqd BT 89 1D HI & IT 89 S 8% 791 Bl &d1 g1
T 57 WAHD e H S sredmue o gU €, Sl AU eI I BR T &, NS
I U foha™ BT 82 dle 99 | ofdx dic FIFaT 81k dic SoarT ff S9dT &1 B

WHR J AR BT ¥ foId IR 31 (P AT gAR &7 Faram gen 81 I8
STYIT 3787 8, TTeTd & I 11 8, I8 I8 Bl 3l el 8, clfcbsT S AR H, IR
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&1 U8 31y X1 © {6 59 o™ # N Reral 1 amail Sfg SO Bl 8, a9 S9H
fR1eres ST &, T Bl B, T S 18T Dl TRAT ST 81 UG &b b1, JeATqT
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B & IrATar B O, T wrd O €, R wfie Rierdl w1 e Sar gl
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fRrerepl R SN IfaRed wR B, S9 ART 9R &1 &H H==1 a1y IR S=
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Wl BT ATSQ! IR UM fR1eTehi T FRIETr o & S5 | — 4] IR U< &b IR
H 39 AN SRIIRT F Ul 81T, ST & SIRY | M9 AN b, e & ) ATt
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1,72,000 HTAf® feTdH 3o SR U Bl AShI WR B el Idf 38T &1 d Hed & fh
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TR fR1eThT Bt 50 THRAT B, 59 T B, ST ST0! HHT Y, ITH! forar iR Rien-f=
BT A DI AR FHAT ST, H SATIDRT IATT T8 § b Fefal- et Al 1 Rieqr-firm 7€t
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FEl % |1Ed, I Uel &1 78] Ahd, $¢ UGH &1 AUPR & T8l &1 WRd PR B Dlg
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Ute ot bt D S ol gl S e W Gl ) o e S8

el bl e s o e e U8 g0 pan 1S ) 58 s oS 0 Ugaan
B e e R O R P R
Al cmleplos il A s o ls S 1S5 ey o e o) S L
Dpe 8 LS IS el S g 3 o) 6 US Ll Sy a0 o 5 e
255 e e OIS S G Slasl LBSLL sk AlS g a1 S Ul g2 oS S
o el S eSS Ul S b oel e e el SRl s
B s o s ule Uy Sy ol g S S g 3 IS T 528 il il o 5 o8 (5,8
S e S oS ol WS e Vg e B 2 5 D e Asind o s
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Next speaker is
Mr. A K. Selvaaraj.

SHRI A.K. SELVARAJ (Tamil Nadu): Respected Mr. Vice-Chairman, Sir, I thank
you for allowing me to participate in the discussion on an important Bill concerning the
future of the millions of students of our country. I am also happy to say that I am allowed
to speak on a subject which is very close to the heart of our beloved leader, Dr. Puratchi

Thalaivi Amma; and I dedicate this speech to my beloved leader, Dr. Amma.

FTransliteration in Urdu script.
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The objectives of the Bill are to provide an opportunity to untrained and unqualified
teachers to acquire minimum qualification. It is very pity to note that out of total number
of 66.41 lakh teachers at the elementary level, 11 lakhs are still untrained. Better trained
teachers would mean an improvement in the learning outcome of children. Quality
improvement will not happen unless the foundation, principles, content, and pattern
of pre and in-service training of teachers are relooked at and changed. It is said that
just knowing a subject or being a graduate, is not sufficient qualification to become an
elementary school teacher. One has to be trained in understanding the learning process of
children, their diversity, and one has to develop necessary teaching skills under trained

supervision.

The Government's budget for the Sarva Shiksha Abhiyan, has increased from
3 12,825 crore in 2009-10 to ¥ 22,500 crore in 2016-17. Around 3.5 lakh schools have
been opened in the last one decade and 99 per cent of India's rural population now has
a primary school within a one kilometer radius. India has the largest number of out-of-
school children in the world. Sir, school education for children aged between six and
fourteen years is a fundamental right in India. However, from 2010, after the Act was
passed, it has faced severe challenges in its proper implementation. Even the budget
allocation for the year 2017-18 has been very disappointing for the education sector. The
low increase in the Sarva Shiksha Abhiyan of ¥ 1,000 crore is not going to help in any
way to implement the RTE Act meaningfully. Even after six years of implementation
of the RTE Act, only 9.5 per cent schools have been made RTE- compliant across the
country. It has been established that millions of children are still out of schools, and
that thousands of additional schools are yet to be built, while lakhs of teachers are yet
to the recruited, and trained. Low allocation is hampering the quality of education in
Government schools, which have teachers vacancy of more than five lakh. Ten per cent
of the schools are single teacher, and 30 per cent of schools are without functional toilets

for girls, and 20 per cent of it still lack safe drinking water.

Now I come to some issues faced by the people in rural areas where schools were
not there within a radius of one kilometer as per the RTE Act. The schools in private
sector were not willing to accommodate the students from below poverty line, and even
if they provide admission, they insist the students to pay the entire amount of fee at one
time, alleging that there is a long delay in releasing fund under the RTE Act to these
schools. The State Government of Tamil Nadu has been implementing Section 12(1)(c)

of the Act in true letter and spirit. For the admissions made in private schools in 2013-14
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and 2014-15, a reimbursement of ¥ 97.05 crore has already been made to private schools
by the State Government, and this amount was claimed in 2016-17 under the Sarva
Shiksha Abhiyan plan. An amount of ¥ 18 lakhs has been approved by the Government

for reimbursement.

Despite non-release of funds by the Government of India, the State Government
continued implementation of the Act in the years 2015-16 and 2016-17, and additionally,
1,92,317 number of children have been admitted in private schools under the 25 per cent
reservation. The private schools would have to be reimbursed an amount of ¥ 310.70
crores for the children admitted for the years 2015-16 and 2016-17.

The State Government would have to be reimbursed a total amount of I 407.75
crores for 3, 28,910 children under SSA. The Government under the dynamic leadership
of our hon. Amma was in the forefront in the education segment too, and our beloved
Amma had ensured the growth of education in the State by providing all grants and tools
for the students from books to laptop and free schools bus passes to bicycles and these
initiatives led to a drastic reduction in the dropout of school children. Many states were
inspired of it and implemented it in their respective States. ...(Time-bell rings)... At the
end of my speech, I would like to urge the Government to release a total grant under
SSA 0f ¥1340.89 crore and a sum of ¥ 545.05 crore under Rashtriya Madyamik Shiksha
Abhiyan for the years 2015-16 and 2016-17 and to link again the model school programme
with Rashtriya Madyamik Shiksha Abhiyan as delinking will affect the children who are
already enrolled in the model schools. The Government also release funds claimed by the
State Government of Tamil Nadu for the Pre and Post-Matric Scholarship Schemes, so as
to motivate the people belonging to downtrodden communities, as demanded by our hon.

Chief Minister, Thiru Edappadi Palaniswami. With this, I conclude and support the Bill.
Thank you, Sir.

SHRI DEREK O'BRIEN (West Bengal): Sir, we support this Bill. Basically in one
sentence what is this — it is giving longer time for teachers to be trained. So, 2015 it has
taken retrospectively, so four years to that, it takes up to 2019. I would have been the
happiest standing here today in 2015 if the Minister had brought this Bill in 2015, allowed
for four years, it would have given a better chance. No politics with education when it

comes to Bengal, so I want to make some observations not only on this Bill but beyond
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this because we have a chance to speak on this Right to Education. So, the first thing is,
I hope we don't have to come back here in 2019 to again bring an amendment to this Bill
to ask for another two years. The second option obviously could be that you leave that
option to State Governments. Sir, the Bill is not the issue or the Right to Education Act
is not the issue. I was a little disappointed because Vinayji normally stays above politics
but today he got into the politics of it. I am not here to get into the politics of it. I think
ideation and implementation, where we have all failed. We have collectively failed as
parliamentarians, as parents, as teachers, as educationists. We have had a Bill, so let us
focus where we have not implemented the Bill very well. Sir, if we had implemented
the Bill very well, today if you look at the survey which has been done, class V student
is actually at the level of class II student. Three out of five students in the III Std., they
cannot do a basic subtraction, four out of five students cannot do division. So, these
are the collective failures. So, now the issue here is the teachers. In my State in West
Bengal the extra time the Minister is giving, we have been very proactive with this. We
have appointed eighty thousand teachers in the last six years— about fifty thousand in the
primary and about twenty-eight in the secondary. So, the things are going on well there,
Sir. But, I wish to flag the first point about the time which you have given and it is two
years. I have to make three more basic points on the Right to Education. Sir, history is a
great learner. All my friends here, what were their views, this is important here; After the
Emergency of 1975 till 1976, education was a State Subject. It was only in 1976— you
come to your own conclusions— that it was put on to the Concurrent List. In that spirit
I hope that this Government, when they view education, is viewing it as originally in
the State List, now it got slipped into the Concurrent List. Sir, so, the States sometimes
need to have independence to take calls on RTE. Let me give you one example. It is the

detention policy.

SHRI JAIRAM RAMESH (Karnataka): The 1976 Amendment, bringing education
under the Concurrent List, was not amended in 1978. So, there has been a continuity in

thinking on bringing education into the Concurrent List. Let's get our facts correct.

SHRI DEREK O'BRIEN: Sir, I didn't mean to say it in that way. [ was just giving
you a fact that in 1975, 1976, 1978... I am not trying to make any political point here.
That is not my purpose. I was just saying that the bigger point here is on the Concurrent
List. Let's take a view, for example, on detention policy. There is a policy on detention.
My State's policy is very, very clear. We have written to the Minister. We do not believe

in automatic promotion. Just saying that there will be no detention is not the answer. We
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don't need to deprive anybody. That does not mean that we will deprive the students. If
the boys or girls are getting detained, we have to have special classes, we have to have
special inputs and then bring them up to a level. So, our point on detention is very, very
clear. Sir, I would like to thank the Minister for clarifying one thing again because that
causes a lot of concern and sometimes the media also has to be a little more responsible.
He did clarify later and I know he did, but I want to put it on record here that NCERT
books will be compulsory in the CBSE curriculum. Now, that is again impeding on States'
rights, but the Minister did clarify and I have no issues with that, Sir. Sir, in fact, these
exam boards, be it the NEET, where CBSE made a complete mess of the NEET — or
now at least till two days ago I was hearing that the ICSE Board were trying to give
examinations for class V students and class VIII students — Sir, this goes against the
basic principles of this Act because Section 30 of this Act clearly states that you cannot
have examinations from class V to VIII. So, this is where the States have a role to play.
Sir, we have looked at it from different views. Sir, I will take one or two minutes. I know
the favourite for boys or girls, for all of us is the bashing private schools. As Vinayji said
quite correctly, the minority schools, quite rightly and correctly, have been kept away. Sir,
we call them minority schools, but actually they are the majority schools. They may be
run by a minority community, say the Christian schools, but most of the boys and girls
who go there, including so many of us in this House, have received majority education.
I want to dwell a little, Sir, on the private schools, not to make a point for the private
schools, but this is where I firmly believe, passionately believe, that to make this work we
have to make it work together. Now, what happens? I have got some suggestions. I don't
have the answer to all of them, but maybe the Minister can meet the stakeholders and
look for these suggestions. The first suggestion is, what happens in a school? I have got
400 students in class one. So, 100 have to be as per RTE now and 300 regular. When 100
students are not taken, Sir, what will you do? Those seats go empty. I am not suggesting
that you ask the schools to fill it up with regular students. I say we need to talk to schools
because private schools have to take this up as a responsibility. Sir, the private school,
as per the Act, neighbourhood students are what they can take. These are serious points

beyond any level of politics.
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.

SHRI DEREK O'BRIEN: Sir, about the neighbourhood schools, this is sometimes
what the private schools are facing. Number one, the private schools have to look at this

as a Corporate Social Responsibility. They have to go out and look for students. Just
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putting up a notice in the school saying 25 per cent is reserved TRE-TIRE will not be
sufficient. I suggest humbly to the private schools to please go out pro-actively and look
for students. Sir, the third point is, there are local officers, and 1 say this with
responsibility, who are giving certificates, having children admitted to the schools and
then taking plush money from the banks. Sir, this is not acceptable. The fourth point,
Sir, is uniforms. When the private schools are taking these students, I know the Act says
that they don't need uniforms, but once they don't have uniforms they stand out. I don't
expect them to pay for the uniforms. I appeal to the private schools to please pay for
those uniforms, make them look like the rest of you. Sir, the last and the most serious
point, which I don't think that we are going to finish it here in a discussion, is this.
There are serious social, psychological issues of getting boys and girls from different
economic backgrounds to sit together in a school. I don't have the answer. But, I think,
we need to seriously discuss and debate this and not to make any political points,
because, at the end of it all, for the Right to Education to be successful — does not
matter whether you are sitting this side or that side — we have to be pragmatic. I know
this Government loves to use different acronyms. So, I have got one for them today. We
need to do STEPP. Sir, 'S' means 'schools' have a role to play. 'T' means 'teachers' have a
role to play. 'E' 'educationists' or maliks of a school have a role to play. 'PP' means
'Parliament' and 'parents' have a role to play. I would appeal to the hon. Minister that if
you can get these five stakeholders on board, we can change the lives of children in

India. Thank you.
(MR. DEPUTY CHAIRMAN in the Chair)

MR. DEPUTY CHAIRMAN: What is this Derek? As soon as I came, you
stopped!

SHRI DEREK O'BRIEN: Sir, thank you. That is what I was suggesting. Sir, you just
give me ten seconds. It is about the period. We will come back here in 2019. You make it

2021 to make it realistic. Thank you.

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, I welcome and support the Bill
— The Right of Children to Free and Compulsory Education (Amendment) Bill, 2017.

This Bill is a continuation of the historic legislation that we had passed.

It has been clearly stated in the Financial Memorandum that Clause (2) of the Bill
provides for insertion of a new Sub-Section (2) of Section 23 of the Right of Children to
Free and Compulsory Education Act, 2009, so as to provide that every teacher appointed
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or in position as on 31st March, 2015, who does not possess minimum qualifications
as laid down under Sub-Section (1) of the said section, shall acquire such minimum

qualifications within a period of four years. This is the crux of this Amendment Bill.

Sir, out of 66.41 lakh elementary teachers, 11 lakhs — 5 lakhs in Government
schools and 6 lakhs in private schools — are untrained. They should have got trained by
31st March, 2015. The Bill gives time, I hope, up to 31st March, 2021. Their training is
very important to raise the quality of teaching. But, many of them are SCs/STs and OBCs.
So, the Government has to help them. But, if you look at the funds allocated in 2017-18
for SSA, it has an increase of only ¥ 1,000 crores. This will not help to improve quality

of elementary education.

Sir, a higher allocation of resources for school education, from primary level to
secondary level, was expected. But, after a year of long waiting, school education has
been totally neglected in the Budget. The Budget has ignored the effective implementation
of the Right to Education Act and a meager increase for Sarva Shiksha Abhiyan has been
made in the Budget —only ¥ 1,000 crore is not going to help, in any way, to implement
the Right to Education Act. Sir, we have seen the record of the Left Front Government
in many areas of development, particularly in human development. It is no less than
outstanding. The literacy rate in the State of Tripura has reached to 97 per cent, which
is among the highest in the country. The female literacy rate is 95.71 per cent. With
huge expansion of school education, free text books, free studies up to the college level,

Tripura has virtually universalized education up to secondary stage.

But, unfortunately, it has become a mechanism or a way of making money. It should
not be considered as an industry. It should be considered as an area where you contribute.
The hon. Minister has brought forward this Bill, and we all support it. But the Government
should take due care of the areas, such as, mid-day meal, infrastructure issues, etc. It is
not only the responsibility of the Central Government but the State Governments should

also come forward and contribute.

What I have found is, the Government must also inform this House as to how many
unqualified teachers were barred from teaching since 2015 and as to how it has ensured
that they do not sneak into schools to teach on ad hoc basis. ...(Time-bell rings)... Just one

more minute, Sir.

Therefore, I would like to submit that you cannot control all these things at the

Union Government level. Allow the respective States to take decisions, especially as this
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is the right-based law. For any change, which you want to make in the law, you have to
come to Parliament; you have to get it sanctioned. For the right-based law, why can't we

allow or empower the respective States to do this?
With these words, I support the Bill.

SHRI ANUBHAV MOHANTY (Odisha): Mr. Deputy Chairman, Sir, before
speaking anything, I would like to say that my party, Biju Janata Dal, supports this Bill.
We are happy that the Ministry has taken a very dynamic step to build the nation — a

proper nation, a strong nation.

Coming to my views on this Bill, we all know that education improves ones'
knowledge and general awareness. And, thereby, that individual's contribution to
the society and nation-building becomes more authentic, more qualitative, and more

meaningful.

Initially, I would like to say that the right of children to free and compulsory
education not only entitles him to free and compulsory education, but also entitles him to

compulsory admission, attendance, and completion of basic and elementary education.

This Act was passed in Parliament in 2009 and came into effect from Ist of April,
2010. I have just a small question in my mind. When we talk about one hundred per
cent literacy in India, why do we just think of only those children who are between the
age of 6 to 14?7 Why can't we make basic and elementary education compulsory for
everyone, barring age-line? Why can't everyone be educated properly, so that we have a
proper strong nation, which can think very strongly and very firmly towards
development? I am very sorry to say that although the Government is initiating this Bill,
Right to Compulsory Education, for the age group of 6 to 14,... if you go around
Parliament, within the radius of 5 to 10 kilometers, you will find dozens of children of
this age working as labourers and as workers especially at eating outlets. So, will the
Government deny this? Will the Government say that I am giving a wrong fact? Sir, you
may ask those kids, "d<d, T F1311, TR 99 9T 82 H I free education I & oIy
TR gl Will you come with me? I will help you to study and to move forward in life."
They are so beautifully taught that they immediately say, "Sir, my age is 15, 17 or 18
years or above that." They don't hesitate in telling a lie. Sir, I have raised the same issue,
the child labour issue, several times in this House and everyone is aware of that. I feel
that unless the Government takes a strong stand on mandatory school attendance of all

children below the age group of 16, may be not 18, maybe only then the dream of
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having a 100 per cent literate India can come true or else it will be in dreams. AR FgH
I X8 \_rTTQ'f[ IR A STt & gue ft W8 GTT@I So, I request the Government to think
over it. The other miserable approach of the Government is to somehow make the
children clear 8th standard for appearing in the Board. This needs to be recognised, Sir,
as this will only increase the data of literate children in the Government records and
there will be zero and minimal result of effective compulsory education. Sir, 3ITST fa¥it
:ﬁ’Civ_\mef%N, W@E&H\J@%W,Wmﬁﬁﬁapplyaﬂm%minterviewﬁ
ST &, the minimum required educational qualification is 12th standard pass. Earlier, it
was 10th, now it is 10+2 or 12th class. So, why don't you think of making education
free and compulsory for all the children till the 12th standard? Why is it only till the age
of 14? I 6 H 14 AT TP a1 IS Felld TP UG Wbl T, UTH B FHal & T IS
knowledge gain @ HHdT &, elfch AR & oy, 37U SHfadT 316! a9 & fo1g, he

has to qualify the 12th class. So, the Government should think over making free and

compulsory education till the 12th standard. Also, when I analysed the dropout rates of
students from schools, I found that girls are beating boys. It will be a great support for
my own Bill that I had introduced in the House last year advocating equal participation
by women in governance. I will be really happy to have this. Sir, alongwith encouraging
the girl child in education, all the policies concerning education should be made

compulsory for the minority institutions also so that the benefit and growth is uniform.

Sir, this Bill deals only with one aspect, and that aspect is relating to the shortage of
qualified teachers. Although I have full faith in the hon. Minister, he has been a dynamic
Minister till now, but since he has been allocated HRD, I am more excited because I am
a young guy coming from Odisha, and I have strong dreams and hopes to see India at a
higher place very, very soon. But he has picked up one aspect which has been pending for
the last so many years, or, say, at least, for the last three years, which should have been
completed by 2013. Sir, I have a question related to this issue. Why did the hon. Minister
bring this issue in 2017 and why not before? Can the Government inform this House what
happened when the earlier March 31st, 2015 deadline approached? Were those under-
qualified teachers banned from teaching? It has been two years since that deadline, and
there is some amount of churning that has happened in the education system. Did this
churning force certain teachers to get trained as quickly as possible in order to retain
their posts? ... (Time-bell rings)... Sir, I will conclude in two more minutes. Then, I would

second what Mr. Derek O'Brienyi said, that States must be given liberty and some powers
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to take this forward. I would also like to mention that my Biju Janata Dal colleague in Lok
Sabha, Shri Bhartruhari Mahtab, had brought an amendment to the same Bill, but the hon.
Minister very wittily ignored it. I don't know why, Sir. If you could give some reply to that

amendment and also to my queries, I will be grateful to him. Sir, I will quote him.
MR. DEPUTY CHAIRMAN: At the time of amendments, I will allow you.

SHRI ANUBHAV MOHANTY: Sir, I will finish in two minutes. Sir, I will give the
points. In the Bill, Line 12, after 2017, just to add, 'all such extendend period as may be
specified by the State Government by notification.' Sir, it is very clear now that the Union
Government alone cannot do this properly. So, why can't the Union Government give
some power, empower the respective State Governments, to come forward and be a part

in making this Bill a successful one? ...(Time-bell rings)...
MR. DEPUTY CHAIRMAN: All right.

SHRI ANUBHAV MOHANTY: Sir, finally, &H U® S8 UR §Td B € 'right to
free and compulsory education' IR ?T\Pf SiTg UX, gH IR Q’Ttﬂ\_ﬂ EARCR E@f TTecTq
g B o5 el Tpot H gl Bl USHTe fadar & oy 84 8% |1t dae 10 dierst e
g%, § 51 W 'OR & q1e” e g, 1 981 U1 10, 15 T 20 AR &I Wis ol 5 §
3R I RT3 ded © b g=d Bl g1 &I AldT « I, 3779 84 dIeT @ SIRTTI But,
Sir, who am I to deny them from studying? Who am I to say them 'no'? I am nobody to
say them 'no'. I have no right to say them 'no'. 9%, THUI 89 & 91§ {1 €|§H-ﬁ 3 BH
BfOTE, AfGIRThTeUH SRR, SIS aee Fabarg Hag TR, IRTIUH
B BHINTY| ...(AHT Pt €S)... T A 3T 10 BT HAA B 1Y, Th HieT W A7d
Ry ...(Aw Gl Eiﬁ)... AIRAMIITE, Al give us such powers so that we can really

help needy children in getting proper education in proper schools. Thank you very

much, Sir.

it 3reles Rigr (STR Ucen): ST, H 3191 urcl & oflsy, AU 981 HART
AT St BT G A SMHR T Bl g 15 I8 G91 The Right of Children to Free
and Compulsory Education (Amendment) Bill, 2017 4¥ e BT AT |

AR, Rien 79 & foy wgayqul 2, Fife Rien ag= o 919 &R s &1
TEAN PRIT 21 RIeT 799 B SMEREAME & T8l <adl, 39 A4 ff 97l & 3iR e
TS T AITTH BT SR G A S 4 el 81 AR, H 39 e o1 w92l dowan
Tl BT FHIST H -9 R ST 3T 1, T3l 3R FeTgos| o 59 9 7 yre
BT A Tl 3 T AHIND MR &A1 IR-TRTERT DI FATK B & forg de foma o,
ST I WY A AETHT SAIRTET Gol, BT A1g S 7RIS Ud 9167 9IRd rds
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(21t aremep fagTed |

I &1 Mahatma Phule firmly believed that only the axe of education would cut
down slowly but surely the trees of ignorance and exploitation. F&THT SITfcTal gﬁ ggcl
U o o, [8 i $99 %1 9 AT 3iR LefOres IR-aRTa¥] o fofg He fdan| S8
He¥ Ugel 39 <% | R Bl 167 & Hecd DI &7 | Xl §Y A 1848 H gl R i
& oY ¥ el @iem &1 BM AT d ggel U IR &, fTi+ 3o vy 3 Rl & forg
e Wi Pl BT [Tl ST 81 721, Fo FH1ST & AR ! et &b forg el & a=ars
Yol T B 9, S Tl & AT O% Ugd el Fbd I, S9 AN & foy ot weren
SIS Gol 1 AT 1851 W Tpel WA Bl B (BT AT HFIIR] TR b At H I8
faret 3 B, AT 31Tt 9 125 A1l Ugel [Sfeer MavHe & SR | 1882 H <19 e &
et H ge¥ HHIRM R 3MAT T, I SHP A HETAT SAdT ol 7 I8 a7 3 off
5 T=1 9 12 99 I & I=d] DI Wl 3R FFAR] UJheH S A2 ARG, B 125 AT
& q1E, SATSTET & 70 AT d18 AT R J qedi Bl HHITAR] GBI o BT a1 PR I8
&, STafe &9 Gl &l 3R qRT e 39 914 3 37T & [ 3171 ) 599 <21 H oIl Wpod
TR &, Sl Phael U SR 3 el X8 81 31151 1 o1l Wpel U & T8l UR 50-60 ddi &b
el H Uop ETaR 81 37S1 Al e el ged qiferdl &l SYCT | o0l &, 1 Hel FArd
AT P YAFRIET BT SCT H AT 8, AT PET A M H IFDT T (7T ST & AT
TR fAWTT Y 31T AR § IHHT ST TR o {341 STt 21 STafs Frenn safera
ol I DR b BAURT A1g SN HERTS - 37T &H Sl SHTA™] T2l Bl [t I8l IR
IS B &b foy g 2, Al fob ©aafy |ig St #8RTS 7 1917 3 Right to Compulsory
Education Bill 319 RITAT BIcaTyR H U hT 2411 SHS Al A1 I8 89 AR 4 I8 fdel
1 UTYI B9 39 914 UR fIaR A1 U {6 89 had 39 I8 & e Argd a1 S+ fed &f
™ & 91 SHB] 8hihd § deald W B 39 9T & ST | I8 SIox oIl © fh
gadfore], ddifec, ddrfere! 3R TREI W SR fear T 8, <ifehd hdel SR ThY &
THIDA H dealcl 81T 6 T 81N, B4 $9 a1 W T &1 ATIaR, 37T T IR Tl §
IR BH Q¥ Tl IgSI FHTST UTST D1 TS URH SMMERVTIT 89 HHRT AT S & FHY
¥, TTE IP] WG AR FEIH Bl ARBR Y1 Bl AT B: HEIH Bl 81 Bl AT 15 FE AT IR 5
AT B TRBR T B, Soi e wrerfie Rier oik S Rien w a1 <7 &1 1 fovan
o7l FrAfe RIEm WR g &7 & oIy S9H UIRR A6 81, IHD oy I=81 88,000
.. ulRifera Rierept &1 vl @t off 3R ¢ W% BT el B BT S B a1l TRig
Ifel BT gg BT AMBR firel, IASD ol I8N U MBI H ATIAETS Tl ITferapT
fR1eT Heg AT & S BTEege U o1 Bl 25,000 BUN AR U ATsfhel & A1eqd |
AT BR BT BT b ol

MR. DEPUTY CHAIRMAN: Please conclude now.

it 3rene Rigrel: ArUaR, § 9 910 B $ed gU AU a1 FHIE BT g 15 Sl
3ATST UTSHRT H R b SCRANSUCT AP b Tpodd &, Sl 59 Q¥ &b THM AT BRT=1
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ERT IATY ST 78 &, S99 Y., TA.21. iR 3.4V, & 92ai &1 a1 TR g<ai ®l, a8 d
T FHTST & ATeedd @ Bl, ID! W1 AT 37T I RSTIeH S BT bls Aae g9 fdaf
& AT ¥ I fHhar SR? 3FR 7181 foram SR af &if <181 fohan SRm? w=raR,
AR #30 Sf § 59 faward & |1 el arsdl g b R dar b1 &1 /e 7, I8
AR G, 7 AR b A1 H 3T qI] FHTR DHRAT §| TS|

MR. DEPUTY CHAIRMAN: Thank you, Mr. Siddharth. Now, Dr. Narendra
Jadhav.

DR. NARENDRA JADHAV (Nominated): Mr. Deputy Chairman, Sir, I rise to
support the Amendment Bill, somewhat reluctantly, even while congratulating the

Minister for his efforts.

Sir, the Right of Children to Free and Compulsory Education has been a part of
the Directive Principles of State Policy enshrined in the Indian Constitution. It took us
as long as 60 years to translate this noble Directive Principle into an Act, from 1950 to
2010. Under the Right to Education Act, 2009, which became operational in 2010, if a
State does not have adequate teacher training institutions or sufficient number of qualified
teachers, the provision to possess minimum qualifications could be relaxed for a period
not exceeding five years, which was up to 31st March, 2015. Now, this Amendment Bill
further states that those teachers who do not posses the minimum qualifications as of
March 31st, 2015, should acquire the minimum qualifications within a period of four
more years, that is, by March 31st, 2019. Apparently, this extension is being given without
any punitive action, not even a reprimand. To my mind, such delays are diluting the spirit

of one of the finest and fundamental pieces of legislations that we have had.

Sir, while I reluctantly go along with the proposed amendment, I strongly urge the
Government not to be so relaxed and accommodative as far as the implementation of this

great Act is concerned, in future.
Thank you very much, Sir.

MR. DEPUTY CHAIRMAN: Thank you very much, Dr. Narendra Jadhav for being
brief and to the point. That is how it should be. Shri V. Vijayasai Reddy, you can follow

his good example.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Definitely, Sir. Thank you very
much, Mr. Deputy Chairman, for the opportunity you have given me. I rise to support

this Bill. However, I have five concerns which I would like to bring, through you, to the
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notice of the hon. Minister. The first concern is the need to enhance the teachers' training.
Sir, the hon. Minister, while initiating the discussion, has made an observation saying
that three lakh teachers have already been trained and the remaining are being trained
whose training will be completed shortly. I am not implying to make an allegation against
the Minister. But, according to the figures available with me, that observation of the
hon. Minister is facutally incorrect. I will also tell the reason for saying so. According
to the Report of the Parliamentary Standing Committee Tabled in this August House
in the month of March 2017, it has been categorically stated that there are 4,00,294
elementary school teachers in Government schools which are still untrained. This is the
observation of the Committee. This accounts for 9.24 per cent of the total number of
Government school teachers. Further, why the Minister's statement could be wrong can
be substantiated by another factor. According to the Education Statistics- At a Glance
Report by his own Ministry, the total number of diploma-level training institutes in the
country are about 4,730. With these 4,730 teachers' training institutes, it is impossible,
from April to July, to train the teachers. Even if the Minister's statement is believed to be
correct, it is impossible for the Government to impart the training to three lakh teachers

from April to July.

Sir, the second concern which I would like to bring to the notice of the hon. Minister
is regarding acute shortage of teachers. Sir, the Standing Committee on Human Resources
Development — I have not invented the figures; it is the Report of the Standing Committee
from which I have taken figures and I am reiterating them here — in 2017 noted that
around 9 lakh vacancies of teachers exist at elementary level across the country out of
the total sanctioned posts of 52 lakh teachers. Hence, approximately 17 per cent of total
sanctioned posts are lying vacant. This is the position so far as vacancies are concerned.
About 1,05,000 schools in the country are single-teacher schools. Even though there are
classes from 1 to 5, and from 6 to 10, there are so many elementary schools in this country
which are run by single teacher. Therefore, I request the hon. Minister to fill the vacancies

immediately and address the problem.

The third concern which I would like to bring to the notice of the hon. Minister,
through you, is that there are a large number of teachers, both in public and private schools,
on contractual basis. It is not only at the primary school level, but also at the secondary
school level and also at the professional institutes. There are so many institutes where the
Government of India is engaging professors and teachers on contractual basis which is

against the spirit of law. There are about 6,066,000 teachers in Government schools and
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3,66,000 teachers in private schools who are engaged on contractual basis. First of all,
they are low-paid; they are under-qualified. Sir, the fourth point, which I would like to
make, is that the majority of the teachers in the country are all burdened not only with
the teaching activity but non-teaching duties also. Many Government school teachers are
sent for Housing Survey, Economic Survey, Industrial Survey, Census duty, Voter Identity
Card duty, etc. There are so many job responsibilities which are entrusted to the teachers,
which is not in accordance with the hon. Supreme Court judgment. Therefore, I urge upon

the Government to stop this practice of engaging the teachers for non-teaching duties.

Now, Sir, I will conclude as directed by you. The last point, which I would like to
bring to the notice of the Government, is that the Right to Education Act had promised
primary education for 470 million children in our country. According to the Census of
2011, 4.3 million children in India are still child labours, thus excluded from education

and school.

So, with these five points, I conclude my observations and request the hon. Minister
to address all the five issues so that the education system, in India, is made perfect. Thank

you, Sir.

SHRI D. RAJA (Tamil Nadu): Sir, while I rise to support this Bill, I would like
to underline the fact that the Bill is an admission of our failure. When I say this, it is
a collective failure. It is a failure of the Central Government. It is a failure of the State
Governments. It is a failure of all of us. It is a collective failure because we, the Parliament,
enacted the legislation in 2009 and we could not succeed in meeting the provisions of the
Act within the stipulated time. Now, we are asking for some more extension, that is, for
four years. It is an admission. I am cynical on this issue whether within four years we
will be able to achieve that. Again, I am giving a warning because the Bill is seeking a
four-year extension. Will we be able to succeed? If we have the will power, we can do it

within two years also.
SHRI DEREK O'BRIEN: Sir, the two-year period is retrospective.

SHRI D. RAJA: The Bill seeks extension for four years. The Cabinet acceded five
years. Now, it is up to 2019, that is, two years from now. Two years have already passed.
I am doubtful whether we will be able to achieve it within two years. If the Minister is
confident, he should show us as to what roadmap the Government will achieve this. I am
telling all these things because 92 per cent of the teacher training institutes are run by

the private sector. If my figure is wrong, I stand to be corrected. But 92 per cent of the
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teacher training institutions are run by the private sector. Then, 10 per cent of our schools
are single-teacher schools even today. The States are recruiting low-paid, unqualified
teachers. It is a violation of the RTE Act. So, what will the Government do? The Central
Government will have to spend more. You are talking about the Financial Memorandum.
But that is not enough. The Centre will have to spend more on education. The States
will have to spend more on education. Education is the strength of the nation. It is the
strength of the society in which we live, and education is power. I can quote Thiruvalluvar,
the great philosopher and guide. He said, "Education is the wealth" — and it has been
translated by many authors, including Kanimozhi's father, the former Chief Minister of
Tamil Nadu — "which cannot be destroyed, and no wealth can be equated with education
as wealth." That is what Thiruvalluvar has said. So, we should understand the power
of education. Education empowers the people. Education helps people to overcome the

difficulties and ordeals.

Sir, having said that, I would like to say that when the RTE Act was passed by the
Parliament, I did point out several things. Now, this Act takes care of children in the age
group of 6 to 14 years. But, what happens to the children in the age group of 0 to 6 years?
What happens to the children in the age group of 14 to 18 years? The Act doesn't speak
about it. In fact, in several countries, even in many Western countries, till the secondary
education, it is in the Government sector. And, in fact, in many countries, it is free and
compulsory in true sense but, here, we do not have that system. Even now the Government
can think of providing free and compulsory education up to secondary level; in some
places, even up to graduation for SC/ST, some State Governments have announced free
education but we should think of providing free and compulsory education to our children
up to secondary level, and here, you can prohibit child labour totally, and, it is possible
also. Now, 25 per cent seats are given to weaker sections of the society. How many private
schools are really implementing this? If they are implementing it, do they allow the SC,
ST or OBC students to get into their schools? Please make a study. I am not asking you to
reply right now. But there are problems. This 25 per cent reservation to weaker sections

does not help the SC, ST or OBC students to get admission.

Sir, teachers' training is an important aspect and modern techniques need to be
practiced to train the teachers. The elementary teachers play a remarkable role in shaping
the character of the children, the personality of the children. Even today, if you ask me, I

can write volumes about my elementary school teacher who taught me simple arithmetic
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and ABC. What I am saying is that this thought should be taken into serious consideration.

...(Time-bell rings)... I am concluding, Sir.

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, he is not talking about Katchatheevu,

give him more time.

SHRI D. RAJA: Sir, the Act speaks about the minimum working days. For 245 days,
the children will have to go to school and remain in school from 8.00 a.m. to 4.00 p.m.
Sir, let me tell you, personally, several children called me. In Delhi here, several children
called me after I told them that the Parliament is going to take up this issue. They said that
Saturday is working day. Sir, Saturday and Sunday should be holiday for children.

MR. DEPUTY CHAIRMAN: It is very correct. I agree with you.

SHRI D. RAJA: The Central Government employees work only for five days but
you are saying that children have to go to school on Saturday also. Sir, the working
parents find it very difficult to spend time with children. Let us understand our children,

their psychology. Home work is also an issue. Many burdens are there.
MR. DEPUTY CHAIRMAN: You are correct. ...(Time-bell rings)...

SHRI D. RAJA: Sir, regarding Mid-day Meal Scheme, we will have to create
conditions for our children to go to school and learn adequately. Mid-day Meal workers
and Anganwadi workers are treated as scheme workers. Treat them as regular workers,
give them all protection, which other regular workers get so that they provide good

conditions for our children. ...(Time-bell rings)...

Sir, it is time that we, as a civilized society, should take responsibility to provide
good material conditions, suitable academic conditions for our children. We have to do it
for our children. They are the future of our nation. So, we should take up the responsibility.
The Government should show some political will that we will do everything possible for
the children and ensure quality education for our children. Sir, the concept of free and
compulsory education should not remain only in paper or words, it should be actually

practised. That is my plea. With these words, I support the Bill. Thank you.
MR. DEPUTY CHAIRMAN: Thank you. Now, Shri K. Rahman Khan.

SHRI K. RAHMAN KHAN (Karnataka): Thank you, Mr. Deputy Chairman, Sir, for
giving me the opportunity to participate in this debate. Sir, before I start, while following

the ethics, I would like to disclose that I am associated with a private school.
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MR. DEPUTY CHAIRMAN: Okay. Please proceed.

SHRI K. RAHMAN KHAN: Sir, the RTE Act is in operation for the last seven
years. It is one of the landmark legislations which the Parliament has passed in the recent
years. After amending the Constitution and Article 21A, this legislation was essential
and the Parliament unanimously passed this legislation. It is time for us to review its
implementation. Seven years is quite a considerable time to review any programme or
plan and this is the right time, though only one clause of the Bill is amended to extend the
training period from 31st March, 2015 to 31st March, 2020. There itself, it is one of the

failures. To overcome the failure, we are bringing forward this amendment.

Sir, this Act has done a lot of good. Several achievements are there. To say that
there are no achievements is not correct. The important thing in this amendment of
making education a Fundamental Right is that the burden of educating a child in the age
group of 6-14 years has been shifted primarily from parents to the State. Today it is the
responsibility of the State to provide free, compulsory and quality education to a child
and no child should be left out. Not a single child should be left out. State is responsible
and accountable. What does it want to achieve? It is both the Central Government and
the State Governments that have been entrusted with the responsibility. Both are partners.
Education is in Concurrent List. It is the responsibility of the Centre; it is the responsibility
of the States. So, nobody can escape the responsibility. Now, the Act has been in operation
for seven years. Let us see how far we have succeeded, how far we have failed and how

we can overcome the failure.

Sir, there are several responsibilities imposed on the State Governments and
the Central Government under the Act. The first and major responsibility is survey of
neighbourhood. It is only through survey of neighbourhood children that the State will
come to know as to how many children are available there who are to be educated, who are
from deprived section of the society, like Scheduled Castes, Scheduled Tribes and OBCs.
This is through the Panchayats. That is the obligation under the Act. Sir, the hon. Minister
can apprise the House about it. Seventy per cent of the survey has not taken place. If
seventy per cent of the survey has not taken place, then how do you implement this Act?
Pardon me for saying this. Today this Act is implemented not with love and affection by
taking cooperation of everybody, it is implemented through the power of the State, which
you cannot succeed. I remember, Sir, while this Bill was being debated in this House, I
had said that. Then it was the UPA Government. | had cautioned the HRD Minister. As my

colleague Mr. Shri Derek O'Brien said, there are five partners in this. ...(Interruptions)...
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There are five stakeholders also while educating these children. What is the responsibility
in the Act which you have done? Where is the cooperation of all these people? There is
nothing. Except a school management committee, the parents are not involved in finding
out or in assessing what this thing is. The schools are not involved, the management is
not involved. Who is involved is the block education officer of the State Government.
I had spoken four years back when the Bill was debated. Today, I have no hesitation in
repeating that it is full of corruption at the block education officer level as far as I can tell
you of my State. It is because today there is a 25 per cent reservation in private schools
for deprived sections of society. If you take a survey today, it is by money power because
the private schools' fee is very high. A racket is there through the block education officer
to get the seats in the private schools, online, whereas the responsibility given is to make
a survey and assess the deprived sections in the neighbourhood locality. Then, the Act has
given about finding the neighbourhood. Every year they will change the neighbourhood.
One day it is one kilometres, another day it is four kilometres. Third day, they say it is ten
kilomtres and after that in the entire area there is no neighbourhood; the entire city is a
neighbourhood! This will not achieve the purpose. Private schools play a very important
role in our system. Some may not be good because there are black sheep in every system.
They are providing you lakhs and lakhs of free seats. Where are they involved? Where is
their suggestion taken? Who will study their problems? There is a conflict between the
CBSE and the State. CBSE schools issue one circular and the State Government issues
another circular. You do not like to take into consideration the problems of private schools
when you take so much of seats from them for free. You have not found out whether the
State Governments have reimbursed their fee or not. It is not known. Yes, it is a social
obligation. Private schools have to take this responsibility, but discuss with them. Find out
how much more effectively they can implement the provisions of Right to Compulsory
Education. There is absolutely no say for the private schools in the entire implementation

of the RTE Act whereas they are the biggest contributors for you.

Then, comes the fee structure. It is a common sense that you are taking away 25
per cent of the seats of the private institutions. Yes, it is an obligation. But, at the same
time, their problems may also be taken into consideration when they are contributing 25
per cent of their seats. How are they compensated? How are their problems looked into?
There is no Committee of the private schools and the Government. The State Government
is not consulting them. The State Government is looking to this private management
who are giving 25 per cent of the seats, which is several lakhs, and about which the
hon. Minister knows the correct figure. They are looked upon as thieves by the State

Governments, by the bureaucracy.
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So, you have left everything at the mercy of the bureaucracy and whatever they
decide is decided; there is no involvement of anybody. I request the hon. Minister that
the CBSE has a great role to play. But there should be some consistency. The CBSE
should have consultation with the private schools because they have the largest number of
schools in the country. How can the CBSE just say that they have no responsibility; they

just issue circular and keep quiet?

Then, come to the financial aspect. What we have now, at present, are the best
reviews by the CAG Report. Now, the CAG Report has just been laid on the Table of
the Parliament. Now, what does it say? I am just mentioning the conclusion. The CAG
Report says, in its conclusion, "There is no separate budget for RTE and it is subsumed
in Sarva Shiksha Abhiyan Budget." How can it be? How will you achieve the RTE
objective when you just make it a part of a big Sarva Shiksha Abhiyan? 1t further says,
"The AWP&B was not used as an input for the budgeting exercise in Government of
India and States. The unspent balances at the end of the year did not match with the
opening balance of the succeeding years for all the years during 2010 to 2016 as per the
Utilization Certificates of MHRD. There were persistent closing balances and advances
pending and there were cases of diversion/irregular release of funds, misappropriation of
funds, and irregular utilization of grant, irregular depiction in annual accounts of SIS and
delays in release of funds at various levels." This is the conclusion of the CAG Report
as far as the utilization of funds is concerned. I mentioned about the survey. The CAG
Report has also commented on this. "As per Rule 10 of the RTE Rules, the local authority
shall maintain a record of all children in its jurisdiction, through a household survey,
from their birth till they attain the age of 14 years. The record is to be updated annually
and maintained in the public domain. Audit noted that regular housechold surveys were
conducted to record and update the information of all children up to the age of 14 years in
14 States/UTs; while no such regular surveys were conducted in the remaining 21 States/
UTs. Since, the household survey was not carried out, vital information viz., number of
children in the age group of zero to 14 years,-number of children attending schools, out
of School Children etc., have not been captured and updated annually." Sir, then there
is poor retention rate in Government schools. Have we discussed about this problem?
After the RTE is introduced, the private schools were giving 25 per cent of seats whereas

the Government schools are closing; there are no children and there is huge retention in
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private schools as per the CAG Report. And, then, there is a huge drop-out in Government
schools. The very purpose of this Act is to tackle the drop-out. It says about the analysis of
UDISE data of drop-out percentage for a period of four years and it is in a tabular form.

So, the highest drop-out is in Government schools.

Then, the next point is regarding conditions of Government schools. Every
Government school should have certain infrastructure under the Act. It is mandated.
Nobody has surveyed whether all the Government schools have got the minimum
infrastructure. It talks about the minimum infrastructure. There is no minimum
infrastructure in most of the schools. Only 50 per cent of the schools have got electricity
and 50 per cent of the schools have no electricity. Out of 10,75,000 Government managed
schools, only 6,00,023 schools have got electricity and there are 4,00,000 schools which
have no electricity. What I am telling you, Sir, is that all these things are mentioned in
the Act, by the implementation of the Act. Provision of minimum infrastructure, physical
infrastructure and teachers is the responsibility of the Government in Government schools.
If you don't provide infrastructure in the Government schools, how do you expect the
children to go to the Government schools? You are depriving the parents. All private
schools cannot take them. You are doing discrimination. Only a few people can go to the
private schools who are either influential or get admission under the 25 per cent quota.
But what about the 75 per cent of the children? Where do they go? What type of quality
education are you giving? So, my suggestion to the hon. Minister is, let there be public
involvement, stakeholders' involvement and private schools' involvement. It is the duty
of private schools and public schools. It is the duty of all of us. This is the time for taking
stock of the RTE Act. This is one of the landmark legislations. Let us really make our
people feel that this is the legislation which changed the destiny of the nation. Thank you

very much.

MR. DEPUTY CHAIRMAN: Mr. Tiruchi Siva, even though you are not the next
speaker, I have to break the order because I want you to come here after your speech. So,

now [ am allowing you. But your time is five minutes.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I rise to support the Bill, on behalf of
my party DMK, which seeks to amend the Right of Children to Free and Compulsory
Education Act, 2009, to extend the deadline for the teachers to acquire the prescribed
minimum qualification. Sir, a true democracy is one where education is universal. And
based on that, the 2009 RTE Act was enacted. Sir, the quality of a nation depends upon the

quality of its citizens. The quality of the citizens, though not exclusively, but on crucial
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factors, depends upon the quality of education. And the quality of education, undoubtedly,
depends upon the quality of teachers. So, is it suffice to prescribe minimum qualification
for the teachers alone? That is the question. What is the standard or quality of education
which is imparted to our students today? Sir, the recent report says that 60 per cent of the
engineering graduates are unemployed. More alarming report has come from ISRO that
only 26 per cent of the passed out engineering graduates are employable. And that is where
it starts from. It starts from the primary level, upper primary level and reaches up to the
higher education level. Sir, we say that we have got too many educational institutions, the
universities have multiplied, there are more number of colleges, but as far as the quality
of education is concerned, as pointed out by Shri K. Rahman Khan, we do not compare
ourselves with the neighbours. The number of educational institutions does not signify or
qualify education's quality. So it implies that the Government has got more responsibility
to improve the quality of education. Sir, I would like to point out some reports here
and I think the Minister would take it into consideration; rather, he might have been
already aware of it. India's educational card shows ample room for improvement. The
World Economic Forum's Human Capital Index which takes into account the educational
quality in addition to access ranked India at 78 out of 122 countries. The latest United
Nations Human Development Report put India's mean years of schooling at just over 4,
and its literacy rate for those 15 and above, at a low of 63 per cent. Sir, further as per the
Annual Status of Education Report Survey, 2014, which is administered by the Indian
NGO Pratham, it was found that learning of Mathematics is a serious and major source
of concern. As per the All India (Rural) figures for basic arithmetic in 2014, only 25.3
per cent of Class 3 students could do a basic two-digit subtraction. For Class 5 students,
the proportion of students who could do a basic two-digit subtraction was just minutely
higher at 26.1 per cent. Sir, up to Class 3 they are not able to do two digit subtraction, and
up to class 5 they can do only two digit subtraction. What is even more worrying is that
the percentage of Class 2 students who cannot recognize numbers up to 9 increased over
time, from 11.3 per cent in 2012 to 19.5 per cent in 2014. These are not just statistics. The

Government has to concentrate more on that, and find out what are the reasons for that.

As my colleague, Mr. Vijayasai Reddy has pointed out there are nine lakh teachers'
vacancies in the country. The teacher and students ratio is disproportionate. In Uttar
Pradesh itself the vacancy position is 1.75 lakh. In the whole of the country, the vacancy
position is nine lakhs. There are so many vacancies lying. Those teachers who are

already employed are still lacking the minimum qualification means, we call ourselves
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as a developing country and soon we are going to call ourselves as a developed country!
But the quality of education at this level is only because of the non filling of teachers'
vacancies. What are the steps the Government is taking to fill up the vacancies? As Mr.
Derek O'Brien has pointed out, it should come to the States again as it was before the
Emergency. Education must come to the States. Now that is in the Concurrent List, we are

not able to do anything on our own because sometimes we are dictated by the Centre.

Sir, the Ministry of Human Resource Development has commissioned two studies
for the attendance assessment rate of students and teachers in 2006-07 and 2012-13,
within a period of five years. As per the study, 15.2 per cent of the teachers at primary
schools were absent during 2012-13. The figure was worse for the upper primary schools,

with teacher absenteeism at 16.9 per cent during 2012-13. ...(Time-bell rings)...

I will take one minute. I would like to quote a judgement given by the Rajasthan
High Court in May, 2015 in the Syed Sahid Ali Vs. Director, Secondary Education and
others, the court ordered that assigning additional non-teaching responsibilities to teachers
needs to be seriously considered. The Board results of the school in question in the case
showed a sharp decline in its performance, with the result of the students in the Class 10
Mathematics examination declining from 77.41 per cent to 20.73 per cent .... in 2012-13.
Earlier,  had moved a Private Members Bill also that assigning non-academic duties to the
teachers deprives the quality of education in our country. Already we are facing a shortage
of teachers in schools. The teacher and student ratio is not proportionate; and assigning
them other duties like elections, surveying and other things much more minimize the
quality of education. So, as you said, the Bill may be extended for four years. But the
left out years are only two because the Bill has been brought up for discussion very late.
Only within two years he can fill up the vacant posts with minimum qualifications. But
we do need adequate number of teachers to fill up all the vacancies. So also the quality of

education has to be improved. Thank you very much.
MR. DEPUTY CHAIRMAN: Now, Shrimati Viplove Thakur.

SR faeeTa ST AT SUFHIU SfY, JATUhT Igd-agd g=idre b A g3t
9 HE@yYl fde IR die &1 9 &)

oY STUTIF: 3P I 39 TR gl b forw Rt ui= e 8
el freera ST ST &1 a8 1 H 9931 718 &

IR Heled, | sl Qifr el S &R S1. 799re e Sff &l 9gd a9l
2 5 SBM 0.0, TR & G 3 "ISC ¢ TDheA", IC ¢ STHIHA", "II3€ ¢ TS
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FHUR R <1 S 81 E1-1 BRI H J Wpod ol ]2 ol 91 d ged| bl el S uri,
1 F=@1 Bl S G F YT URAT? AfH, Fifs 98T = JAHH 7, a8t English medium
2, A1 TG BT WY ST 92971 2, I9B IS SHD! S9 el H Ao ITedl, TaHS wpal §
EREIREICIEAT

TN, B9 30T b RIclp oTSTs oTSl, oifhd a9 g9 3i0sh & g aefiq =27 9,
T 31TST 81 1 €1 31T ST WINT TN U= BT 81 1T Bl 3777 Uit |1 & forg &+
B 910 BT TS I8! 51 3Aferg § I8 Al fH sl g9 UIses) Whodd § W g BT
ifee, 1%y foh 7Td b1 g<at t ST BRIST IoT Th| 5P {17 g4 <o < 81T 3T
X AT I18d1 §, 8% 919 91847 © f& SDT 21 59 competition H 3, I8 3Tl dicl |
JITST BT BT ST modern oonoept%ﬁwia@ﬁ@w%ﬁﬁﬁaﬁ@m@ﬂw
2, ST 3ol H 3t} aRE A IIaaild R IhdT §, 98 Uel-forar 8, are |9 el g an
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T WA B &, 3P IR H IAP! el Udl 81 AT 35 a4 Bl Al ST & B a1
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DR. PRABHAKAR KORE (Karnataka): Thank you, Vice-Chairman, Sir.
37 STt A (HERTS): MTUD] ST o &1 qers |

DR. PRABHAKAR KORE: Thank you. Sir, it is my personal interest. I am a
Chairman of the one of the education institutions where we are running these schools.
There is no personal interest, Sir, for these. Sir, this Act was passed seven years back.
For the past seven years, they could not train a teacher. This is my first question. Even if
they are given extensions also whether it is possible that they can train the existing
teachers. If you have not trained them, you are going to bring the same Bill. So, please

make it compulsory for the non-eligibility teachers that they must complete their
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[Dr. Prabhakar Kore ]
minimum qualification within the next three or four years. Sir, when this Act has come,

my colleague has spoken about private schools and private colleges in this country. Sir,
particularly in Karnataka, 60 per cent schools are run by the private people like
philanthropists, missionaries, etc. Their contribution to education in this country is
tremendous. Once Mr. Narayana Murthy said in Karnataka that IT in Bangalore is not
because of a good city or good weather or good citizens, the IT has come in Bangalore
because of good quality of HRD. That is more important. This HRD is done by the
private colleges. Coming to the Government-run schools, Sir, we have come from a
small place. We studied in Government schools in those days. But today there is no
qualified teacher. There are no teachers, in fact, who are interested in teaching. They
come for job, for the sake of salary, spend their time and just go. There is no
accountability for teachers. We have failed in Government schools because there is no
accountability whether they are teaching or not. I will give you one example, Sir. I have
a High School in Solapur in Maharashtra from where you come. It is almost eighty
years old High School. The result of the school for the last ten years, three years back,
had come down to 30 per cent. Then I called the teachers to know what is the problem
and why results are going down. It is a private institution. Of course, the teachers are
grant-in-aid teachers. I asked them why poor result has come. I, 39 ¥pol H S 9=
31d &, 9 TRI9 = € 3iR I 71a 9 AT €1 This is the fixed reply. Then three years back, I
told them that I am going to close this school because whatever students are coming,
you are telling that, aw%ﬁ@wﬁ%,wnﬁaaﬁ%,maﬁ%ﬁaﬁ%,m
RoTegs el off ¥ahd &, 1 89 39 TG el Bl 9 B 32 & 3117 31T AN gavl A<t <Raw)
A 39 X8 &1 e ot f&ATI 1 told that on next first, I am closing this school. You

believe it or not that for the last three years after giving this notice -- they were given
one more opportunity -- the result is 100 per with same teachers and same students. So,
why not take action against the Government school teachers? There is no accountability.
ST g 3y Fg_vﬁ # 31 77 €, my colleague has spoken about this Bill. S §5d select I
€, I think, if you study, most of the students come from these private schools under the
RTE Act. Their minimum income is much more than what they show. 3¢ dgHIaGR q
certificate e ST & T 9 URAR BT income HH &1 S AR TR o AT ST &1 HH A
PH IRAR BT income AT SET ST ATRYI There are many examples. 39 X8 9 31d & dl
Government S9dT B <711, otherwise HTgde pel P B &1 <<l B This is the
position. As per my personal experience, of under this RTE Act, ISERECEISEASEE]
50 TRIT fake BIJ 811 think you have to make some mechanism. Sir, there is one more
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problem regarding this small issue. 57§ { Government change BIchl 7, 1 want to bring to
the notice of the HRD Minister that I appreciate him. Every Minister wants to introduce
something new. ST ¥} 51T F3T 31T €, 5T$ policy oIdR AT B Last Government ¥ HET
1 f6 9 counselling totally abolish B3, ST AICT ®, UGC &, Medical Council &,
Dental Council &, I§H abolish & & Knowledge Commission TG | IE T &I T
T2 3o B9IR S H Udh T4 system NEET T [ B T B Sir, | am very sorry to talk
about NEET. 319 <& f& 31T 10+ exam ®I9 ofd € - State Government Hd ST @il &1
H&Iﬂ?@ H State Government oi<ll &1 BUTTE®d H State Government <idll Bl Today, Sir,
the first list has come out from NEET. There was not a single boy from Karnataka who
has been selected in a medical college. How are we balancing this education system?

Forget about rural areas.

sft STIRTH THE: 3MUD! WWEHR - I8 {61 B ...(@agm). ..

S1. GUTHY BR: T8 AR TRBR - T8 (AT, hon. JUTH BIS 7 fobar 51 3141 next 5
years H 3IT9 <¥d fd ST g NEET &1 Post Graduation seats & foTQ select 8T &, there are
many colleges where you will find that there is no seat taken. 37sT, Medical # Post
Graduation @1 ®TH! U< Wrell €1 Engineering Colleges BT 8TeT <l a1 §RT & More than
50 per cent seats are vacant in engineering colleges because there is no quality, there is
no employment. So, you have to review this whole system, not just primary. Primary is
most important because it is the foundation. Sir, I was reading one book. I+ forar g
&% Second World War % 9HI Churchill % HTH- I TR0 3T fF  England # 396
A4 financial resources W &I Y €1 98 & Finance Minister 7 3MTHR H&l fF 'Out
budget is totally over. I think we have money only in HRD Department'. 39 HHIJ
Churchill 7 Minister ! elThR Bal & - 'We can build new England, but not a new
HRD for UK'. That was what Churchill said. S99 31T IGTSN <7 Fhd © fb <9 H
HRD a7 f27erT &t farait importance H

For the last 35 years I have been involved in the education sytesm. The most
neglected Department is the most important Department in this country. Sometimes we
feel sorry that f3T¥R Government touch BTl %, ERIEERCICR RIS %, Q?{ﬁ JROT-3
I TS T Ul I8t U free oI, if people want to open a school, let them open. The
market will decide which school will run, which school will not run. This is happening
for engineering colleges. Still, students are going to good and quality engineering
colleges. Still, the demand is there. 3T TR 9 H Blold Q@f Hi ng 2 P not even one
single university is within the top 100 in the world, including IIT ... (Interruptions)... for

example, Malaysia. Sir, there are two universities in a small country whose ranking is
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within 50. In fact, we teach Malaysia how to start an educational institution. The entire
education system in Malaysia is following the Indian system. I support this Bill. But,
my only request to hon. Minister is not to come before the House again for extension.
That is my request. You are giving time; three years is more than sufficient. As my
colleagues know, when this Act passed, new schools came up like mushrooms. When
you have said that it is not compulsory, all schools are closed now. M U §).0S B
AU T UTT B o foTg W Tpodd Tl &1 This is the position. 3T 59 R AT &=

PITY, So, unless and until you give good training and accountability, it is not easy to
improve the situation. At least, assessment of teachers should be made annually. You
should make teachers to attend conferences, etc. Tgl AR T Bl

With these words, I support the Bill. Thank you.

SRl HEHeN IRAH ([98R): SUAHTEIS HBIqd, A M:3[ed AR MR 91ef
Rrer &1 AR (@ehe) g, 2017 W q91 die &1 Hid 331, 396 oy amae
agd-agd gfvan

TeIcy, Ig A9d cs S Bl ¢ BR+ & foIU 81 519 AF-1T 9201 Sft 39 de+
F U W I B 9, A1 g81 I8 TSR &1 fh mfies R IR Pt 67.41 AT Riarapl
A 11 g Rt swiRiferd &, f9H 4 5.12 aRT TRBRT 3R IRBRT FERIAT U Tl |
¥ T 3lR 5.9 ArG (ol Wpai & 1 S S smiIfera 2, 59 fadae & A 4 S
gf3rferg frar o, S9d IH! afy &1 foar 81 W8T B, 39 fou § sqer gadHq
FRA G

AR 730 St 99 f98res & A1es | UTHI0T SolTdhi # Ug ¥ dedi 31X 2asl STl
% CBSE 3iR ICSE ¥l # UG I8 §2di & d1F & b Pl G B Bl BRI IR T2 &,
SIf 9T I8 Heh R B2 3171 W 9gd | U T 8, i 379 g2 Bl Ug o oIy
ol Tpell IR SITET &1 < 8 SR WRGRI Wpell IR HH &1 < ol ot Tpail &I 77
ST 9¢ TIT & foh QR o7 8T TSfer o oY, af 9 3 ot & g T Vsfier
T <idt, Afer T AT 9T Yefier o & forg TRem & 21 el & wr 3§ ol T FEl ot
3MTS B1 ¥ AEIGd, TRHNI e <1 51 381 7, ST IR i 81 781 7 3k 39 w49y
Td g @ T, AT Ia! F@rferd! § gUR B MY, 39 W & IR & @t
JTATTIDRT 81 Sl AN YTSdC ¥hell Bl AR <X 8 &, Sl MM I8 918 © b 89 31a
= Bl 1ot Wpal # UgIy, I ARHRI Tl dl TR &I T8l § 2 F, 39 W EH &
S BT STORd B H I8 SAIoY e JE1 § % H W TRPRI Tl A 8 9eTs Bl 31 W Al-
a9 B1 9 I8 5201 o) {6 § Bi<ic Ipd 7 S, Afhd &8 avg & Wt off, e
PR H I Ipl H 781 of TS |
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FR, H AR A ST BT S 91 BT &1 {1 e § [ o R 89 f98R &l a1
BN, A AT g w3, o A R S T ST19 wr 9T, 3 SR 99 Ugdl e
el B TR o, Hifep ATl & aRaD! B Hofl Bill &1 STd d] B Asibdl 7 Tpel
ST BT f&am o1, 59 = 4iadl iR Bt Tell & 915 g Bre f&ar a1, 99 A+
TR A S A "HIE R A" B YHRATT Bl T8l o9 a1 3R BIC ST H oTfmar
Areforet Terrht off, O 991 IR AT Biral ¥ & 3R S9% ATT-Uar B Secl-Aeft ar
FEd o, AfeT 519 9 g 930 St 3 "ARfehd TS @ oA @Y, a1 BT
ST IR TE Bl o oIsfonal gen & forg omit 9, S7a! S@ar dsd i 3T ge
o 3R FAR T&T S 92 Tt & dTex &, ST W 9§ IR g2 W MR Y ofil| T
3Tl AR U 21 I8 Ad $7cl 94 &1 o1el 21 R g™ ¥ g 99 & wvd
gATh & 3 IRUC 920 Tl 3 dIER & AR e T & TR Slld P 4.3 TRIUC g=d
el A d1eR &1 7 H fawg 2 WRAT arex € 3R YR ¥ 4.6 URAT g2 18% &1 a7
e | Sl 9181 8, 98 I8 & 6 6 A 10 ATl Bl 37 &b Sl 2 & d Wil H 26.7 ARG
g, RO Hel @t d1STE 18 oG B 3R WiHel &Y A1 15.9 kg &1 I8 §9 91 & TaT8l &
el & & Tl & 3iar de &1 Ri=rar Sl &, STeT d8fdhdl Wpel oI & 8l dsh
TRl T T O 32 T, 39 W I &I S &l ST6xd 21 I8 a1 Hel TS & b T FamR
#H ATl e, T AR # RISTRT 81 a8 SMIeRT Bl dRaD! 81 HR ATl TR &
fepdl &Y =isT 1 o<t 1 I1d BR &, §H Ueb e HRA I d1d BRel & I S [7g
T 36! 11 I SR § IR AR dedl Bl USTs 3720 axidh I BRI, I A1 AT
G SO 1 SR &1 dE 81 d 92 IR 3R SIHER 4971

AT HAT Sf, H Uep a1 e Arsd] § [ ERHRT Wpel TR ol &1 < B, W &
STl T el BT ST /1T 81 R8T 8, 9 UR oM o b [T 319 FTelT TR IR Udh BHC
BT TS B IGH AAa] AR [GeTID] DI I SR G| AR 1, H YA I8 Byl
TE &1 g b ST 40 aedl H Yo SHaR & MR 3741 a7 b R gt # e &1 9
ARg dHATST 81 10 RIS YA Wl & o681 AT SR 81 9 dbdlSl BT R B
MMATIHT &1 MY 39 T H IATIT o ST aIHHT AT 8, SH 32 I &, I A
IR fEE@TU S| 599 ST e, 3TFcs Sl & d &8 81T <ifh 3Maeh! I Y I
B & ¢ S &1 ford aRE 9 89 TSI offl? U8l Sif 55 ARd <14 o€ 81 g &, i
F7 3701 Al 39 A8 Bl o1 & SIgt? § a8 g9fery a8 @ g 6 9ga R mies i
ST Tpail o1 IR &7 <4 2, 9 39felg 3d 2 3 981 & S W1 916 W Uend &, d1fds
ISP god W WIS 99 Wb | BAR S od WIS 811 a9 g9 92 T 1S BT 89N 92
g WS BRI A1 4, S 7ol Whdt & 9= 8, S! I8 HE1 IR AolgR 811, 5 § Udh IR &b

A1 4 B A8 g

"ER ¥ & T AIAG, Ih 81 G A7,
AR SO foparal 5, ad 81 B+ A"

AR, AT GoT AT BT HIpT [T, $HS [T SATIehT agd-a8d ishaTl
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SHRI ANIL DESAI (Maharashtra): Thank you, Mr. Vice-Chairman, Sir, I rise in
support of the Right of Children to Free and Compulsory Education (Amendment) Bill,
2017. A lot has been said about education by my senior colleagues. In this Amendment
Bill, a very specific thing has been added that hitherto those teachers who are there in
the position and have not acquired the required minimum qualification till 31st of March,
2015, will have to complete it in four years of time, that is, by 2019. This has been
stated by the hon. Minister also. I congratulate the HRD Minister, Shri Javadekarji, for

introducing this important piece of legislation.

Sir, I have to seek some clarifications from the hon. Minister. I won't repeat what
has already been said. Education has been a very integral part of the economy and it helps
in developing knowledge and all that. This has already been said. What I want to know
from the hon. Minister is this. Here in the legislation, it is mentioned, "shall acquire such
minimum qualification within a period of four years from the date of commencement of
the Right of Children to Free and Compulsory Education (Amendment) Act, 2017." So, I
would like to know from the hon. Minister from when will this amended Bill be enacted.
Four years after 2017 means it will go up to 2021, or, four years after 31st March, 2015?
Then, I think some terminology needs to be changed so that it gives you some idea as
to when this enactment comes into being — whether it will be four years after the 2017

Amended Act has come or..... So, that explanation needs to be given.

Another important point for which I want an explanation from the hon. HRD
Minister is this. The number of teachers that would be trained is like this. There are about
7,00,000 teachers in the private schools and about 4,00,000 teachers in the Government
schools. So, a total of 11,00,000 teachers would be trained and they will be having
compulsory education, which needs to be completed in four years of time. Sir, there are
institutions which will be imparting Diploma or B.Ed Degree. Will that be sufficient time
for them? What will be the fate of those who are left out? Now we are in 2017. There are
teachers who did not complete their compulsory education by 31st March, 2015 and there
are some who got themselves enrolled after that. What will be the fate of those who are
left out and who are not able to complete or acquire the education which is required of
them by 20197 I think the Minister should enlighten the House about this. This is a very
important piece of legislation, as far as elementary education is concerned. As of today,
the plight of teachers is too bad in the State of Maharashtra and also at some other places,
in the sense that they are taken up not on a regular basis and they are not made permanent
in whichever institutions they go. They are taken up on contract. So, as it is, their mindset,

their psyche is totally disturbed. This is what we have seen in Maharashtra.
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Another thing that affects the plight of teachers is the dignity that ought to have
been given to them. Today, teachers are looked down upon and they do not get the kind
of dignity they should have got. Since times immemorial, what India has seen and what
Hindustan has seen is that guru is held or revered in high esteem. As of today, we do the
same thing. But, now, what has happened is that things have gone too low and everything
is being counted, like what salary one draws, what standard of living the teacher is in, etc.
According to that, in non-urban areas or even in urban areas, the standard of a teacher has
really gone down. I think there has to be some improvement on that count. The main thing
is that if you see the Government schools and the aided schools in non-urban areas, you
will find that their infrastructure is completely of a low standard. It needs to be improved
upon. Unless infrastructure is there, unless class-rooms are there, unless electricity is
there and unless basic facilities which are needed to be accorded to the classrooms are
there, the dropout rate will continue to go up and we will not be able to get the expected

quality of teachers.

Sir, before I conclude, I will make my last point. In the State of Maharashtra, we start
from elementary level; then, we go to secondary and then to higher level. What we have
seen in the State of Maharashtra, particularly, in Mumbai University, is this. Today, the
hon. Chief Minister of Maharashtra had to depose on the floor of the House regarding the
plight of the students or what will happen to the students of Mumbai University where the
results of the students are yet to be declared whereas it should have been declared in June.
Sir, though education is a Concurrent subject, but I would urge the Central Government,
the HRD Ministry, that proper budgeting should be done in every State. Some Members
have said that if proper care is to be taken of children between the age group of 0-6, 6-14
and 14-18, then HRD, as an RTE, should have a proper budgeting. We are dwelling on
some three and three-and-a-half per cent. It should go to six per cent. Then only will we
be able to achieve the objectives which we have set in for education; and if education is

rich, the country will be rich.

SHRIMATI WANSUK SYIEM (Meghalaya): Thank you, Mr. Vice-Chairman, Sir,
for giving me this opportunity.

Sir, I have been waiting for an opportunity for a long time to participate in the
discussion on an issue that has far-reaching implications on the capabilities of children
seeking education both at primary and secondary level. In this backdrop, I welcome the
initiative of the Government in moving this Amendment Bill for the consideration of this

august House.
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[Shrimati Wansuk Syiem ]

We have made much headway with implementation of our flagship education
programme Sarva Shiksha Abhiyaan. From the surveys conducted both by the
Governmental agencies and NGOs on attaining declared targets set under Sarva Shiksha
Abhiyaan programme, I find there is still lot to be done both on the development of
infrastructure and improving the content and quality of teaching. The latest edition of the
report regularly brought out by Pratham NGO — Annual Survey of Education Report —
presents a mix of findings on key elements like reading ability, enrolment rates, drop-out

rates and other incentives like mid-day meal scheme, etc.

The Amendment attempts to deploy ad hoc measures arising from the acute shortage
of trained teachers by relaxing the minimum stipulated qualifications for a limited period
of five years by which time it expects the teacher training infrastructure will be in place
to address the manpower requirement projected under this Bill. From what is reported
in the media, the state of teacher education in India is very dismal with the regulatory
body National Council for Teacher Education abdicating its mandated responsibilities. It
is interesting to note that the Council has served show cause notice to more than 3,800
teacher training institutes across India as to why their affiliation should not be withdrawn
for violation of norms relating to infrastructure, faculty and willingness to engage a third

party for independent assessment of the quality of the training imparted.

The alarming state of teacher education in the country is reflected in the fact that,
in recent years, the majority of graduates that have appeared for the central Teacher
Eligibility Test have failed to demonstrate even the most basic knowledge base expected

from a teacher.

This is not to mention the vision, skills and values necessary for the kind of classroom
envisioned by progressive policy documents but which for the most part are not adequately
addressed by teacher training programmes. Although a range of committees and policy
documents in recent decades have decried the worrying state of teacher education and
have made many recommendations for its urgent reform, the majority of these proposals

are yet to be implemented.

While demand for more teachers has, in recent years, led to an explosion in the
number of teacher education institutions and courses at various levels, this has not been
coupled with a push on infrastructure, faculty expertise, learning resources or quality.
A greater challenge is that more than 85 per cent of these teacher education institutes

are in the private sector where the State has exerted little quality control. No doubt, my
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colleagues and seniors in this august House have already shared their erudite views on
this issue, and it is for the House to strike a balance between the realities prevailing
in the education system today, with particular reference to teacher education, and our
capacity to build up teacher training infrastructure as planned under the Right of Children
to Free and Compulsory Education (Amendment) Bill, 2017, and go by the wisdom and
judgement available in hindsight. I hereby recommend that the Bill be passed by the
House. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you very much, Shrimati

Wansuk Syiem. Now, Mr. Jairam Ramesh.

SHRI JAIRAM RAMESH (Karnataka): Thank you, Mr. Vice Chairman, Sir. [ was
not scheduled to speak, but I was provoked to speak by the comments made by a very

thoughtful, very sober and a very powerful speaker, Mr. Vinay Sahasrabuddhe.

Sir, he started his otherwise very enlightening speech with an extraordinary attack
on all rights-based legislations passed between 2004 and 2014 and described them as
jumlas. The Right to Information, RTI, Act is a jumla!. The Mahatma Gandhi National
Rural Employment Guarantee Act is a jumla! The Forest Rights Act, 2006 is a jumla!
The Right to Education Act, 2009 is a jumla! The National Food Security Act is a
jumla! The Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement Act, 2013 is a jumla! The Prohibition of Employment
as Manual Scavengers and their Rehabilitation Act, 2013 is a jumla! Sir, this is
extraordinary, but it is not surprising, because he belongs to a Party whose President,
when he was asked about the Rs. 15,00,000 to be deposited in every bank account said
g ﬂ—fl'l_Cﬁ ST 11" Sir, the Prime Minister is very fond of acronyms and I would
like to suggest that the BJP should be rechristened 'Bharatiya Jumla Party', not the
Bharatiya Janata Party.

Sir, Mr. Sahasrabuddhe said that the Right to Education Act was prepared in a
hurry and passed in a hurry. I would like to remind Mr. Sahasrabuddhe that Article 21A
was introduced in the Constitution of India. Article 21A reads, "The State shall provide
free and compulsory education to all children between the ages of six and 14 years in
such manner as the State may by law provide." This Article 21A was introduced in the
Constitution in the year 2002 by the 86th Amendment when Shri Atal Behari Vajpayee
was the Prime Minister, and it is in continuation of that Article 21A that the Right to
Education Act became a reality in 2010. It took eight years of preparation, eight years of

homework.
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DR. VINAY P. SAHASRABUDDHE: Sir, just a minute.

SHRI JAIRAM RAMESH: Sir, let me finish. I heard you patiently; please hear me
patiently.

Sir, to say that this Act was prepared in a hurry and passed in a hurry is a complete
rewriting of history, and you are not taking credit for your own Prime Minister's

achievement which is Article 21A.

Sir, my one and only question for the Education Minister is the following. In the
year 2013-14, the budgetary allocation for Sarva Siksha Abhiyan was Rs. 24,812 crores.
In 2017-18, the budgetary allocation for Sarva Siksha Abhiyan is Rs. 23,500 crores. The
Central budgetary allocation for Sarva Siksha Abhiyan has come down. In the year 2013-
14, the budgetary allocation for the Mid-day Meal Scheme was Rs. 10,918 crores. In
the year 2017-18, budgetary allocation for the Mid-day Meal Scheme has come down to
Rs. 10,000 crores. I would like to ask the hon. Minister how, in the light of the declining
budgetary allocation for Sarva Siksha Abhiyan and the Mid-day Meal Scheme, the
objectives under the Right to Education Bill will be fulfilled.

(MR. DEPUTY CHAIRMAN in the Chair)

DR. VINAY P. SAHASRABUDDHE: Sir, may I clarify, as he has referred to my

name?

MR. DEPUTY CHAIRMAN: Mr. Jairam Ramesh, why did you refer to his name?

...(Interruptions)...

DR. VINAY P. SAHASRABUDDHE: Sir, | would give just a one minute-explanation

or rather, just one statement to clarify my point.

MR. DEPUTY CHAIRMAN: If he has referred to your name, you can explain; no

problem.

DR. VINAY P. SAHASRABUDDHE: Sir, I always listen to Mr. Jairam Ramesh
with rapt attention and I must say that it enlightens us. Still, let me also clarify here that
what I observed was not about the 2002 Constitutional Amendment; it was about the Act
which was thereafter enacted by them. The very fact that we have to amend it within
such a short span of time makes it abundantly clear that proper application of mind was
perhaps missing. ...(Interruptions)... Otherwise, why would we have been required to

amend it in such a short span of time? ... (Interruptions)...
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SHRIMATI VIPLOVE THAKUR: The whole thing ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Viploveji, your name was not mentioned.

...(Interruptions)...

31, fama . weegs: 9aTdl had D B 5l ... (FAUM)... FaTd $9 9IS H1 5
o foraT qd R S 2nfey off, forae amifrear § SHd aR H AR YT I
112 off, g8 I g3l AR SMFF-BIF H, Y £fC I Aldb-gHTdd I & A8 A I8
AT TTAT, VAT U 3ifeotd e 8, You may disagree with this.

SHRITAPAN KUMAR SEN (West Bengal): Sir, [ have a serious point. Sir, the Right
to Education Act has got a history, and the Constitution Amendment 2002 enactment is a
part of that history. To put the political motive in it by Lok Lubhavan, etc., etc., is unfair to
the entire project. That does not behove us a right culture at the political debate which is

meant for this House. ... (Interruptions)... So, one thing is very clear. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Rajeev Shukla, do you want to speak?

...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, let me complete. ...(Interruptions)... Please
let me complete. Making teachers trained after the law is passed could not be fulfilled
as the whole thing is in the Concurrent List. I have personally taken initiative. His
predecessor, Smriti Iraniji, is here. ...(Interruptions)... Out of that experience, now, it has
come in the form of a law. ... (Interruptions)... It is welcome; everybody is supporting it.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Even though all names got exhausted, two requests
are before me. One is from Shri Rajeev Shukla and the other is from Shrimati Roopa

Ganguly. I can give each of them three minutes.
SHRI BHUBANESWAR KALITAI (Assam) : Sir, Shri K.C. Ramamurthy also.

MR. DEPUTY CHAIRMAN: No; his name was not in the list. You said, 'in place of
Shri Rahman Khan' and Y8HT WT HIgd Eﬁaﬁ gl

SHRI BHUBANESWAR KALITA: Please allow him to speak. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is a different thing. ...(Interruptions)... Let me
see. Three Members mean nine minutes. But it should be strictly three minutes each. After

three minutes, nothing will go on record..
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7} XTSTa YF: STFUTYRI ST, I8 Sl I3 98 §S &, S I8 91 993l 4 3778 &
ST ATgHRT USIehel B, S foTq IR 1 1 &1 STARTH AT off 7 ) Wige arse fpar @
IR IrpT I B w9 F Wi yaT gordt & fb s RedeR 999 & forg I 78 8§, e
@ & forg I 121 51 S9! ORE 9 Sl 8RR U969 &, S6H 1 981 99w © f R
3R 31 HTT & forg Tr 181 firer w& 81 fos | Aror w50 Te1 €, gferg Wi S @1 |y
a1 ATEAT E b T&l, R WRBR | &3 V) T 8, R i 7 9kl aers
WGI'IHT%,W%WT@W@W@W%\',Wﬂ%ﬁﬁaocountabilityﬂﬁ%lﬁ
ITERVN & oY v R1erm &1 8Tat Iamar g1 8% U=qui AT H 6 89IR $RIS BU Bl
oI firerm g1t firer 21, g6 721 fien 98 IRt 3T TSiel FEl da] Il 8, 39FT B
aar &1 g1 afs 9 I urees) TR § STgac fhar S, O 9™ 9gd WIgel &
b &, S fop gorept "forexil e &1 b whte H Ycich SrAfe] JoRT ATl bl STelt
2, ifth ST S Rith SISt ok ST Bl € 3R faew iRy i 8, actually foosft &1 7
fopard fiercll €, 7 5O iR BT 81 319 37 aH1 Woi BT Reg HIT 3R 7701 U1 370
ST I TS AT 7 WhIRT Bl g8 P, Al g ST 81N Agdal dHSl 7 W $&
RIS < off, gaforg afe ama S!S B dl 98 3761 81T

IIRT g, S faweta it <1 o 9 o, 98 98 © 6 P 999 991 99, S
el W a2 o1 48T 781 B!, 98 I8 & [ SR AR iR ufeaq R #, @M dR 9
[d8R, IR U9 9iRE A4l H, ARBRI USH] Ipall H 3USH 78] Ugls Skl 5l 39
et # R7et W= IF inferiority complex Y81 &1 ST HElT 6 A 39 HINT B T BT
HiepT fAeT g1 98 1.4, 9 1Y, 317%.Q.Q9. &9 SIY, 37754199, & Sy, 918 $9 Wl a1
S, IHH IE WG BT B 3R AT W8 AT B TRE WA US[he H gfere
introduce ®X 31, A1 ST B AthT e, arsy sfea= St &1 9 Atas) e

6.00pP.m.

3R S I Fedi § B4 WG I8l 2, a8 [dhdl S, Riifd S1d Bl<e Tdhes
T 311 U9 O &, 1 d fedRa &1 ToR 4 V4 S §1 9T uifeifea l, a1 &RIshal
81, AT S WY QAT &5 81, I g8 ged] AT oSihte Xl 8l S gHR ggd 4 el
1B 9 RR W) fRell <8 €, 3901 Adad 2 & I8 991 81 918 98 e iy §9 <Y, 978
T H3 9 1Y, g AT 99 Y, I A1 AT I8 TR I8l 21 SAf H g
{3 3119 AR 51 9 YTal IR SR IR SR Igd-98d g=IaIa|

MR. DEPUTY CHAIRMAN: Now Shrimati Roopa Ganguly; please stick to the

three-minute limit.

Sl a1 TRt (AT IR : AR ST ST, S Sie & die ol Hidw
o 8, S9d oy g=gare| &9 #301 Sf & 39 9 &1 dgfed 9 9uIé o)d 21 895 U4




Government [1 August, 2017] Bills 343

AT 2 b 3ITST 1 ARG W I8 91 98 ST’ 21 BHR $B BIC-Uh1g Foieid ol 394
gfeeE) et 3 W fha Sy URics 81 38 87 31 51 $B A% A o b I Fai-
FEl W8I I T, I 95 3BT IR ST, WIS el & Sl T 3R HHART &, I
NN BT RGBT 3R Y 31261 81 Adhdl 8, 3FR P U1 999 g9 Sy & primary
school teachers and other staff members will not participate in any political rally on a
working day. I8 T BICT Wl Re¥e g1 3R UTHT TS Sl 91T ST AhdT 8, d g914]
Sd A1 B BIs Al Freg, BIs W Whdl fegd B4 9t fopdl ot uiferfedd Yeft 7 &
SRS 7 81 Ah, 39D (oY BIg YT+ IT $© Urdal ofllg Sff Febell 5?2 $HD NIRRT
<Y @igcHe H 3R Ieed & TRIGHT ¥, S AR I d9Tel H xisl & sisie
B 8, S WX eI &1 $is 91d 81 Fb, AIoTie 81 Ib, 1 98 IR a3 & I &
oY 3R <21 & M & folq 9gd Wexari iRl g=gaTa |

MR. DEPUTY CHAIRMAN: Now Shri K.C. Ramamurthy, please take only three

minutes.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, school children today learn
everything. They will learn politics also.

MR. DEPUTY CHAIRMAN: I did not call you. Shri K.C. Ramamurthy, please.

SHRIK.C. RAMAMURTHY (Karnataka): Sir,  would not like to go into the merits
of the Right to Education Act. All of us know that it is one of the most encouraging
Acts and it has been accepted to be a very good Act in the country. But there are a lot
of lacunae in its implementation. Our leader, Shri K. Rahman Khan, Mr. Derek O'Brien
and others have mentioned about various lacunae of the Act. I would like to draw the
attention of the hon. Minister to Section 29 of the RTE Act which very clearly mentions
that the curriculum and the evaluation procedure should be in conformity with the values
enshrined in the Constitution. It talks about all round development of the child, building up
child's knowledge, potentiality and talent, development of physical and mental abilities to
the fullest extent, etc. To ensure this, we need teachers — qualified, committed, motivated
and trained. Section 23, on which we are having a discussion today, is added, perhaps

keeping in mind the requirements mentioned under Section 29 of the Act.

Sir, I would like to mention about the scarcity of good teacher training institutions
in the country. Most of the teacher training institutions, as one of my colleagues has
mentioned, are under the private sector only. The Government should seriously think
about establishing quality and high-standard teacher training institutions, without which
I don't think we will be able to achieve any standard or the goal that we are aiming to

reach.
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[Shri K.C. Ramamurthy ]

Sir, I would like to appreciate the hon. Minister that he has taken a number of
initiatives in this regard, at least, now. After a lot of time, this Amendment has come
before the Parliament. This Amendment should have come into effect, at least, two years

ago. But now he has brought this Bill and now this will come into effect.

Sir, again, I would like to bring a very important point to the attention of the hon.
Minister that training is a very important component for any sector. Particularly for
teaching sector, if training is not made compulsory at the school level, the teachers will
not be able to perform. There should be a rotation of teachers. At every level, we have
training. Once you become a teacher, particularly in the primary and elementary level,
you will not have any training or any re-orientation. It should be made a compulsory
activity and it should be rotated. I am not going to make any more points on this. Many
hon. Members including Shri Vinay Sahasrabuddhe, Shri Derek O'Brien, Shri Rahman
Khan have mentioned a lot of issues about the implementation of the RTE Act. They have
highlighted the failures of the implementation of the RTE Act in a number of situations.
Sir, I would like to mention about the Government schools. Sir, I would like to draw
the attention of the hon. Minister. ...(Interruptions)... Derek ji, please let him listen to
me first. Kindly hear me. Sir, I would like to draw the attention of the hon. Minister to
what Shri Rahman Khan rightly mentioned about Government schools. In Karnataka, the
situation is that there is a lot of rush coming to the private schools; irrespective of the
situation, private school seats are filled up and Government school seats remain vacant.
Parents want their children to be admitted to the private schools, and, not the Government
schools. Even if there is RTE, they do not want to send their children to the Government

schools. ...(Time-bell rings)...
MR. DEPUTY CHAIRMAN: Please sit down.

SHRI K.C. RAMAMURTHY: Sir, I will take only one more minute.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no; time is over. ...(Interruptions)...

SHRI K.C. RAMAMURTHY: Sir, regarding involvement of management, as

Mr. Rahman Khan was rightly mentioning. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. It cannot be allowed. ...(Interruptions)...

Please sit down.
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SHRI K.C. RAMAMURTHY: Sir, I want one minute only. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: No, no; time is over. ...(Interruptions)...

SHRIK.C. RAMAMURTHY: Sir, one minute please. Sir, it is regarding the relation
between the State Education Department and the CBSE and other boards. A large number
of CBSE schools. ...(Time-bell rings)... Sir, please permit me. ...(Time-bell rings)... Sir,
a large number of CBSE schools are built as per the specifications of the CBSE and the
fee also is charged as per the facilities provided. The State Government's intervention in
all these things, in fixing the fee, in changing the syllabus is too much. There should be a

restriction. ... (Interruptions)...

MR.DEPUTY CHAIRMAN: Okay. Please sitdown. Timeis over.... (Interruptions)...

Nothing will go on record.
SHRI K.C. RAMAMURTHY: *

MR. DEPUTY CHAIRMAN: Nothing more will go on record. ...(Interruptions)...
This is very unfair. Those Members who wish to speak, they should give their names before
the discussion starts. After that, when the discussion is about to be over, pressurizing the
Chair is too much. I am sorry. ... (Interruptions)... Your Party has taken twenty-five minutes
extra. ...(Interruptions)... Had you given the names in advance, [ would have managed the

time. How can you do like this? I am sorry. Yes, Mr. Minister. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, please take the sense of the House.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, yes. ...(Interruptions)... Javadekar ji, one second.
...(Interruptions)... What he said is correct. Let us sit up to the time the reply is over.

...(Interruptions)... Please.

g AT e w30t (3ht eTer e Ey): ) AuRAT W), H 9 22 A
FET BT T8 MR g, e 39 [t &1 I8 fae 9 wwei= faan 81 399 98 anfeq
811 ® f education political agenda el %, gfed education national agenda HELEEL]
concern Udh %, TH IIhl &g Udh %, ife  education empowers. ST IR 989 3
‘del, education empowers, el &) 399 PV Bl R Th e HOIGR Gl (’l\‘}q;\l S5l
el B RIARIBRY 999 &1 A9 AIBR B Aha! 8, Al I8 d1dhd bad dreid H &
ST, AoTed 3R Had R B3 R I8 empower R ® AR ST B a4l <l &,
gAY I8 Heayui| A1 Aaw Rigred Sft 7 #eTeAT Pol STt &l I1e | § +ff qur

*Not recorded.
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[5ft gmTeT STaSdHY ]

3T g1 S21 981 Afenail & fory araer Rien &1 sm<ler % fBam were Hol, emgsit
HERTS, Mol S, s ST, ATerdi Sft, 9% 928 Sfl, 1. WHAR1d 3PS dR Sil, 39 e+
3R 98 AR ST 1, 8% 59 | 9gd R T 8, Re 9gd g91 &M a1 fF et &
TR & 1 &1 U I Rieqr a1 *irate W % fovan, swafery ot g9 98T a&
MY 8|

379 9 N BT il Yol Gel T, T8 IE AT fb WRBRI ¥hell Bl Farferd] Wxrg 8l 8!
T EAH W 980 AN WHRI et 7 &1 u¢ &1 H ff e aRvg & wpar # €1 uet g &R
IGDT A 1, Sfia Refor w1 #5791 1efeh SR BIg M &1 <@l — S Bl
fR1eror <1 arer HieR'l a8 Rrel gRYg 1 Wpel ATI 3R 311 A fA<t 8, 41 U8 Aaa!
T &1 fIwe 81 89 Aa! faes S -6 $T g BT 2 3R 39 gRIRIRT &1 g
21 39 [T 89 Ui initiatives 1 a1 AT & 311 ST 81 AT A1 AT, 3HST g1
9x7 foeam B

Uzl initiative %, Right to Education Act H learning outcomes were mentioned but

they were not defined at that time. We have now completely codified the learning

outcomes. T8l I 3Tdl dd, 8% dY | BT &I f&d fawa &1 famr sm= fifgad g
ﬂ'l'%i’, Y learning outcomes 39 define R g gl ERESIE] It W‘(ﬁﬁ ¥ frerat a1
handbook § & TS & 3R I handbook & 3MIR TR I HRIfera Wt fowam <1 <&t Bl
I o US H AD! T8 S DI FAeiT 6 G4t wpail H 9P URed o S o for|
TCSE & ITd DI FT-JT1 37T AT AP AT-H1 IWTH Bl W T pamphlet e {6
IR B Giadi | &, A SHDI I8 AT MBI This brings in accountability of every
factor, the stakeholder and the 'STEPP' which you mentioned. This will bring in
accountability of schools, teachers, parents, students, and everybody. T BT ﬂ'l'f%'q 21
3ITST I ATE U8l b qaSl N Bl IT National Assessment Survey 81, 3R iddl BT BT
AT eI T TS TE1 U¢ Wbl T MR SRR WIAdl Bl ¥gec uiad] ol T T8l B
LESIAGIIDE ﬂTﬂ:f%?? HR Bl 3 BRIR Bl GO D & fT learning outcomes @1
YB3 DI TS 8 AR G 42919 & b I8 B4 3! A A 81N H 1Y et Hl e fb
JMT |9 RIR # (U-31U &3 & wpail H fAfsie HRY, I§ 9T 8H National
Assessment Survey ¥ R dTel &1 G981 TR 31T SRIY b &1 Faa 3 UISS UR d&alrd 8l
T2 8 1 181 B I B I S@HT &9 Ia! e B

TR, 319 AP Bl I8 AT {h ygell A 37a3d] db URIE T8l b1 g1 SHPBI BRI,
9 9HY SNl =R far T o1, 98 I8 of [ Weew R WiE &l J[aedd URR T
ITRIT ST, Ugel | SHP] AT DI X9 3 7 STl ST 37 oY e Aieger o o
fd5 89 $HPT continuous evaluation BT BIAIfh T8 Ie¥Y BT I B, olfcb all
HT? $IDT scientifically continuous evaluation B g3, TP HRUT Ugell W 3Sdl ddb
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learning <ATell ST &1 1 3 STT81 IR Al Wpedd mid-day school &9 T &1 &% ¥pdl H
T, QT 3R ST, 91! & TR W 81 TS 81 316 81 U8 % learning outcome &
AT-ATY il 3R SMSdl H UK Sdx, |1 A AU TG ST 1A BT, Tgell U
Are # BIY, A9 @ q¥ler H S T el 81, Sd! A% gRier Hs § s g ke §
ST thel BT, SH! 81 89 detain BRI 3R Ig AfTHR ¥ 89 T BT < W7 B

ST [ 1T $ - R1er A3 b A1 BHART 966 g, A1 S 98 H I§ A ST
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MR. DEPUTY CHAIRMAN: So, did you mention about children being asked to go
to schools on Saturdays? What about that?

SHRI PRAKASH JAVADEKAR: Sir, I said that it is left to the States because we
have decided on schooling hours throughout the year. S ST B, <Ifdh 39 & wf AR
BIYE! Q11 © I U QMR & d18 TAX ATAR BT GE1 a1 8, that is left to the States.

MR. DEPUTY CHAIRMAN: But childhood is the right of the children and robbing
that is not good. ... (Interruptions)... You should leave Saturday to the children for playing...
(Interruptions)...
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SHRI PRAKASH JAVADEKAR: Sir, I agree. But, Sir, there is also another issue
involved, RTA®T Ieeid TR TSI A T § fh WeHd I W gRIET &= $T STevd 2
ﬁwwaﬁ%aﬁﬁﬁwwﬁ%%wwﬁmmﬁvﬁdreamqﬁaﬁﬁ‘r,wﬁr
g H 99 811 Parents education is also needed. But whatever it is, that is left to the

States. The States can take the decision. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay; all right.

SHRI JAIRAM RAMESH: Sir, before you take up the Bill for voting, a special

welcome to all the Ministers who were absent yesterday!

MR. DEPUTY CHAIRMAN: This is Right of Children to Free and compulsory

Education (Amendment) Bill, 2017. You have moved the motion, isn't it?
SHRI PRAKASH JAVADEKAR: Sir, I have moved the motion.
MR. DEPUTY CHAIRMAN: Now, the question is:

That the Bill further to amend the Right of Children to Free and Compulsory
Education Act, 2009, as passed by Lok Sabha, be taken into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration
of the Bill. In Clause 2, there are two Amendments (Nos.1 and 2) by Dr. T. Subbarami
Reddy. Dr. T. Subbarami Reddy, are you moving the Amendments?

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, before my decision, I have
a right to say as to what I feel. The RTE Act was enacted in the year 2009 to provide free
and compulsory education to children up to 14 years of age and to provide in-service

training to the untrained teachers before 2015.
MR. DEPUTY CHAIRMAN: That is all correct.

DR. T. SUBBARAMI REDDY: Unfortunately, the training could not be provided
to all the untrained teachers—everybody said the same thing—to acquire minimum
qualifications, and hence the Amendment Bill. In this Bill, the Government has provided

that within a period of time, they would complete the task.

MR. DEPUTY CHAIRMAN: Are you moving your Amendments.

(Interruptions)...
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DR. T. SUBBARAMI REDDY: I appreciate the spirit of the Government, but
having seen the trend of training service, I am afraid that all untrained teachers cannot be
covered in four years. Therefore, to help the Government, I have brought an Amendment

to say that within five years' period, you propose ...(Interruptions)...
MR. DEPUTY CHAIRMAN: He is with the Government. ... (Inferruptions)...

DR. T. SUBBARAMI REDDY: Anyhow, I will not move the Amendment.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Are you moving the Amendments?

...(Interruptions)...

SHRI PRAKASH JAVADEKAR: With your cooperation, we will complete the

whole training in two years. That will make education more successful.

DR. T. SUBBARAMI REDDY: Wonderful! It is very good. I am giving inspiration.

...(Interruptions)...

SHRI TAPAN KUMAR SEN: Hon. Minister, I just want to make a point. The Bill
says that from the commencement of this Bill, from 2017, it is four years. So, four years
should be counted from 2017 itself, not from 2015. It was written, "commencement of

the Bill". See your own Bill.

SHRI PRAKASH JAVADEKAR: Shri Derek O'Brien will explain it to you. It is
four years from 2015, and, therefore, it is 2019.

MR.DEPUTY CHAIRMAN: So you have not moved the Amendment. Amendments

not moved.
Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI PRAKASH JAVADEKAR: Sir, I move:
That the Bill be passed.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Even though it is a small Bill, the discussion
was very good. I am sorry for the Members whom I could not accommodate because
there were a number of requests. Yet there was a good discussion. Thank you very
much for your cooperation. Now, we will take up Special Mentions. Dr. V. Maitreyan.

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BASAWARALI PATIL) in the Chair.
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THE VICE-CHAIRMAN: Just mention the heading of the Special Mention.

...(Interruptions)... Please maintain order in the House. ... (Interruptions)...

SPECIAL MENTIONS

Demand to expedite the clearance of two water desalination projects as

proposed by the Tamil Nadu Government

DR. V. MAITREYAN (Tamil Nadu): Sir. I wish to read it. Chennai is a water
stressed city with very limited surface and ground water potential. The present demand-
supply mismatch of 500 MLD is expected to widen in the future. Tamil Nadu views
desalination as the only permanent solution for Chennai's water problems. Chennai already
has an installed desalination capacity of 200 MLD. To bridge the deficit, two additional
desalination projects have been conceived. The first project of 150 MLD capacity is
proposed to be constructed at Nemmeli, south of Chennai, at a cost of Rs.1,259 crores.
This project has already received approval from kfW, the German funding agency for
100 million Euro loan assistance. It has also received assistance of Rs. 506 crores under
the AMRUT scheme. The procurement process for this project has already commenced.
The second project is an ambitious 400 MLD unit, which along with distribution system
improvements, is estimated to cost Rs. 5866 crores. It is proposed on a 50-acre site at Perur,
barely 600 meters from the Nemmeli plant. Japan International Cooperation Agency has
expressed interest to finance this project through a loan assistance of Rs. 4,350 crores.
Both the projects are pending for clearance before the Expert Appraisal Committee for
Coastal Regulation Zone, under the Ministry of Environment and Forests. Chennai is fast
progressing into a sought-after health tourism hub in Asia drawing more people to the
city. In view of the growing need for more water, I appeal to the Government to expedite

clearance of both these projects to improve water supply situation in Chennai.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I associate myself with the issue raised
by the hon. Member.

SHRIMATTI VIJILA SATHYANANTH (Tamil Nadu): Sir, I also associate myself

with the subject mentioned by the hon. Member.

SHRI A.K. SELVARAJ (TAMIL NADU): Sir, I also associate myself with the issue

mentioned by the hon. Member.
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Demand to give greater priority to the settlement of Community Forest Rights

under the Forest Rights Act, 2006

SHRI JAIRAM RAMESH (Karnataka): The landmark Forests Rights Act was
passed by Parliament in December 2006 for the welfare of tribal communities and
other traditional forest dwellers and to make them partners in forest conservation and
regeneration. Under this law, both individual and community forest rights are recognized.
Over the past decade, while there has been significant progress in recognizing individual
forest rights, the law has not had any impact on the recognition of community forest
rights. There at least 1,70,000 villages in the country with forest land within the forest
boundary but only a small fraction of them have got control under the Forest Rights
Act, 2006. Even where the gram sabhas were given full control over bamboo cultivation,
transportation and use like in Menda Lekha in Gadchiroli district of Maharashtra in April
2011, the State Governments have taken steps to substantially weaken this control and
reassert the supremacy of the forest departments. In addition, it is no longer mandatory to

settle forest rights as a pre-condition for clearances of projects in tribal areas.

I call upon the Ministry of Tribal Affairs to give greater priority to the settlement
of community forest rights under the Forest Rights Act, 2006. I also urge the Ministry
of Environment, Forests and Climate Change to restore the 2009 policy which had
made adherence to the provisions of the Forest Rights Act, 2006 as a pre-requisite for

environmental and forest clearance for projects in tribal areas of the country.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with

the Special Mention made by Shri Jairam Ramesh.
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Demand to make arrangements for free of cost treatment for people suffering from

kidney disease in several villages of Gariyaband district in Chhattisgarh
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SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself
with the Special Mention made by Shrimati Chhaya Verma.

SHRI JAIRAM RAMESH (Karnataka): Sir, I also associate myself with the Special
Mention made by Shrimati Chhaya Verma.

Demand to set up a memorial for the great freedom fighter Veer Surendra Sai

SHRI PRASANNA ACHARYA (Odisha): Sir, the freedom struggle of India has a
long history of dedication, sacrifice and sufferings. Many a patriot participated and led
the movement at different point of time to free Mother India from the clutches of the
foreign rulers. One such bravest freedom fighter is Veer Surendra Sai of Sambalpur in
Odisha. An exemplary leader, who raised his voice against the Britishers at the age of

eighteen, fought for freedom till his death in the British jail.

A heir apparent to the Sambalpur throne, Surendra Sai raised his sword against the
British rule much before the War of Independence of 1857. All his brothers and other
family members took part in the long-drawn armed struggle and sacrificed their lives.
The tribal people of the region were the front-line soldiers of the guerilla warfare. Sahid
Madho Singh of Ghensh, and all his brothers with family members' bravery and sacrifice,
creates a special chapter in the history of this struggle for freedom. Veer Surendra Sai was
imprisoned by the Britishers for thirty-seven long years in two phases, which is, perhaps,

the longest period of imprisonment for a freedom fighter. He breathed his last in the
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prison of Asirgarh Fort after suffering torture and negligence far away from his people,

family, and homeland, at the age of seventy-five.

The history of struggle, bravery, patriotism and sacrifice of this great son of India

will be an inspiration for all the freedom-loving people of the world for ever.

I urge upon the Union Government to set up a memorial in the memory of this

valiant freedom fighter. Thank you.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the Special Mention made by Shri Prasanna Acharya.

SHRI K. SOMAPRASAD (Kerala): Sir, I also associate myself with the Special
Mention made by Shri Prasanna Acharya.

Demand to make a policy to assist and rehabilitate serving, injured and retired

soldiers, who work under difficult climate and geographic conditions

SHRI SAMBHAIJI CHHATRAPATI (Nominated): Sir, soldiers live in a grim
situation. It is a known fact that fairly a large segment of Indian Army is either deployed
in highly sensitive areas facing threat from not alone across the borders but also fighting
against insurgency, terrorism and militancy, many a time with the support of indoctrinated
locals, which is far worse than fighting a known enemy. The soldier in peace station
spends more time in the field than in peace. Soldiers spend most of their time in training
for operational roles of the Unit they represent and thus their peace station posting too
never remains easy. The above extended environment, that is, the peace station and field
posting causes a great impact on the psychological mindset and physical well-being of the
soldiers. A holistic view of the predicament of the soldiers and their families need to be
taken urgently and find solutions to the growing disenchantment among the soldiers. The
soldiers are succumbing to the inclement weather in high altitude areas or otherwise. The
soldiers develop many physical problems while serving in adverse climatic conditions.
The Government helps the families of Martyrs. We salute them for their sacrifices. But
what about the serving, injured and retired soldiers who have also served the nation under
adverse climatic conditions and in the process have developed certain deformities or
have undergone physical or mental disorders. We must not forget that these soldiers who
ensure the security of the nation and secure our peaceful sleep, keeping vigil day and

night against all odds. Thank you, Sir.
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Demand to formulate legislation for domestic workers

SHRI HUSAIN DALWAI (Maharashtra): Sir, the need for regulation of domestic
work arises due to two reasons. These include (a) Domestic work accounts for 1 per cent of
the total employment in the country. On an analysis of 2004-05 National Sample Survey,
ILO found that 4.2 million persons were employed in private households. Unofficial
estimates range from 2.5 million to 100 million, (b) There is absence of a countrywide
mechanism that provides social protection and safeguards labour rights of domestic
workers. This leads to undervaluation, underpayment and exploitation of domestic work.
The Ministry of Labour and Employment set up a Task Force on Domestic Workers in
2009. It was supposed to draft a National Policy for Domestic Workers. However, there
has been no update on the progress of this policy. Moreover, a policy will not guarantee
that labour rights of domestic workers are protected since it is not enforceable. India
must enact a National Legislation for domestic workers. This will regulate the sector,
ensure minimum standards of a safe working environment and allow workers to enjoy
labour rights. The other option includes extending existing labour laws to domestic
workers. Some states are advanced in this respect, for example, Maharashtra which
has enacted Domestic Workers Welfare Act, 2008. The Government must expedite the
process of building consensus with State Governments over the issue and move towards

implementing a national legislation.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with

the views expressed by Dalwaiji.

THE VICE-CHAIRMAN (SHRI BASAWARAJ PATIL): Chaudhary Munvvar
Saleem. Not present. Shri K. Rahman Khan.

Demand to take necessary steps for efficient management of the

National Waqf Development Corporation Ltd.

SHRI K. RAHMAN KHAN (Karnataka): Sir, the National Wakf Development
Corporation Ltd. (NAWADCO) was established in January, 2014 as per the
recommendations of the JPC, Select Committee of Rajya Sabha and Sachar Committee to
develop wakf properties and generate resources for the socio-economic and educational
empowerment of the Muslim community and to contribute towards nation building. There
are more than 4.9 lakh registered augaf'in the country presently generating annual income
of over Rs. 200 crores. The total area under the wakf properties all over India is estimated

at about 6 lakh acres, the market value of which is about Rs. 1.12 lakh Crore. Many of
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these augafare on prime land and estimated to have the potential of generating income of
more than Rs.12000 crores per annum for fulfilling objectives of the augaf. Unfortunately,
the performance of NAWADCO is very bleak and I am given to understand that it has
not initiated a single project till date in its fourth year of existence. The organisation is
believed to have become defunct and non functional and is almost on the verge of going
into oblivion. Lack of initiation and the lackadaisical approach of the bureaucracy are
taking its toll. It is firmly believed that for any organisation to survive the patronage of
the government is absolutely essential. Sir, I urge upon the Government to take necessary
steps to activate the organisation and ensure that National Wakf Development Corporation

is managed in professional manner towards achieving the desired goals. Thank you.
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Demand to address the problem of mal-nutrition among

children in the country

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, there is a nutritional crisis
in contemporary India. Nutritional challenges deserve serious and immediate attention
by the Government because they intimately and adversely affect at one level or the
other. The entire spectrum of India's human capital, that is, children and adults, males
and females, urban and rural population and the rich and the poor and the average 29
per cent of the children below the age of five in India are underweight and 39 per cent
are stunted, according to the International Food Policy Research Institute, 2014. These
indicators have witnessed improvement of about one per cent per year. For instance,
50 per cent of the children under the age of five in 1992-93 and 40 per cent in 2005-06
were underweight. About 58 per cent of children were stunted in 1992-93 as compared
to 48 per cent in 2005-06 according to National Family Health Survey-I and II. Although
in percentage terms these figures are improving, but at a very slow pace as compared
to other developing countries. India, on the other hand, is home to 40 million stunted
children, the largest in the world. Additionally, India ranks 120 out of 130 countries in
prevalence of wasting or low weight for height at 15.1 per cent, according to the 2016
Global Nutrition Report which ranks countries from lowest to highest prevalence. In fact,
child under nutrition in India is double that of sub-Saharan Africa and five times than
that in China. Traditionally, policy discourse on nutrition has focused on ensuring food
security, thereby neglecting several important non-food dimensions of nutrition. All this

is a cause of grave concern and deserves immediate attention of the Government.
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SHRI JAIRAM RAMESH (Karnataka): Sir, I associate myself with the Special
Mention made by hon. Member, Shrimati Vandana Chavan.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself

with the Special Mention made by hon. Member, Shrimati Vandana Chavan.

sfiorcht BT gt (B<IRTTQ): WEIed, § Wi A0 9ew §R1 SolY Y fIwy & w3
DI FEE B g

it 9.ud. g (STR UREn): wEley, H W 9 9ew gR1 SolY Y favg |
T 1 TG BT g

il 9 T8 (MERTSY): HBled, H W A1 AW gR1 B3V Y {49 A w2 &l
g PRAT G

it I/ A1 BIGR ([FER): #AEIey, § Hl 71911 9aw §IRT SO Y vy | & &l
TG BT

Demand to reconsider the decision of disinvestment of the Air India

SHRI ANIL DESAI (Maharashtra): Sir, recently Union Cabinet has given its
approval for Air India's disinvestment and set up a Committee to work out how the
decision would be implemented. The Civil Aviation Minister suggested that the airline
with its debt could not be continued to be funded by the Government. He said, 'The

Mabharaja is now impoverished.'

Why has Air India failed to achieve objectives in its functional areas mandated
under the financial restructuring plan? If we go by the reports of the CAG, we understand
the reasons why Air India is going downhill. Air India earned passenger revenue almost
20 per cent lower than the projected target. This loss of revenue was due to lack of
aircraft availability, faulty deployment, low utilization of human resources and lack of
ancillary revenue. There was over-provisioning of wide body aircraft whereas it didn't
have required number of narrow body aircraft which often resulted in a mismatch in
demand and availability of the airline. Air India's prospects were turned into losses
due to mismanagement in granting bilateral agreements with foreign countries. Also,
International operations of Air India, like flights to North America and Europe, also ran

into heavy losses further making the picture bleak.

Several decisions taken by the management as per the guidelines of the Aviation
Ministry which proved detrimental to the health of Air India, recognised Unions and
associations which represented the employees were never consulted in decision-making

process and thus, now the sufferers would be the employees.
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[Shri Anil Desai]
I, therefore, urge upon the Government to reconsider its decision to sell Air India as

it is a 'National Carrier' held in high esteem by the people of India.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the Special Mention made by hon. Member, Shri Anil Desai.

3} g9 Toa8 (MERTE): WRIgy, H Wi Y 9ew gR1 SO Y vy & w93 &
g HIAT g

it 9.ua. g (SR Ueen): wEIey, § W A 9ew §RT S61Y Y vy 9
A B FHE DA g

THE VICE-CHAIRMAN (SHRI BASAWARAJ PATIL): Shri Ali Anwar Ansari.
He is absent. Shri Bandyopadhyay. He is also absent. Now, Smt. Wansuk Syiem.

Demand to take immediate action to curb racial discrimination

in elite clubs in Delhi

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I would like to raise on the Floor
of this august House an incident of human disgrace, enacted in the premises of an elite
social club in Delhi, forcing a Khasi woman, accompanying a family of a member-guest,
to leave the club for violation of the dress code imposed on guests as she was dressed in

her own traditional attire of Jainsem.

India has consistently been raising at international fora the sub-human treatment
meted out to its citizens on racial discrimination in developed countries in the Western
Hemisphere. Not a day passes without the national media blaring on incidents of racial
profiling of the Indian origin migrants and visitors on foreign soil. Yet, this incident of
reinforcing social apartheid on a section of its own citizens need to be condemned and

censured in the strongest terms possible.

There are many such clubs functioning in the national capital serving a few
exclusively. Even after sixty-and-odd years of freedom from the colonial yoke, many of

us act as descendents of Bara Sahibs, both on the attire and attitude.

These clubs occupying prime Government land in New Delhi serving only the elite

society should be closed down and the space be utilized for public utility projects.

I urge the Ministry of Urban Development, Government of India, to crack the whip

on this abhorrent practice. Thank you.

SHRI P.L. PUNIA (Uttar Pradesh): Sir, I associate myself with the Special Mention

made by my colleague, Smt. Syiem.
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THE VICE-CHAIRMAN (SHRI BASAWARAJ PATIL): Shri Rathinavel. He is
absent. Shri P.L. Punia.

Demand to take appropriate action against the persons involved in
adulteration of food supplied to the Public Distribution System

it dt.qe. g (STR U<w): Heled, Wrer GRE 31k /e STfRfIH, 2006 3R 39
P 31 9979 7Y AT qorr fafree & siaia ardsife faa=or yormedt & ofderd gic 5=
qret @rer Stel &1 Fafid fFRe, AiqeRar g e fear smar g &R 59 |Jr7a #
Qe T APl T8l U S, I IR AT & IR 9 &b 3fefl SvS[cHD HIIamE]
fpU ST &1 urger= ot B, <fe 3 fFrag R1$ SRl i) 21 9 X8 § Riife gdiad al
AT

qy 2016-17 &b SR AGSATh TINTRTARN H HeT 45,085 T MY R 42,857
FHAT BT fareeiyor foha T S99 4 7,515 T JAURET T misbranded UTY Y1 ARBR
39 W DI G HIIATal Tei Bi AR Hal 4,694 (JMURTAG 664+ Rt 4,030) A
Bl Y% Y Y1 Y 2,821 ARTA! I SR HI ARBRI - STl el FHSIT T&T 81 7,515
A 3 A Pac 288 ATH! H 81 AIRITE 8% 3R 1,049 Al H &€ TR BIS 71 1Tl

a3 o misbranded THAT @1 AT W I STGT USTE (2,240), ITSIRATT
(1,276), ORI (839), AL T (609) 3R BTG (425) # Bl S9RIfG/ & & AHal 3§
TSI H 65, ORI ¥ 2 &, STdidh BTG MR SR BT RPble TRBR o T8] &2
21 37 IS ATEH A WBR 4 e 2 b WM & 3faiid dic S d1el Wres &
STAfAT3 qAT misbranded AT R TS HTIGTET BT TAT ITSTRAT, FEI T2, ORI MR
BTG H R YETAR Bl S §U Hes1d WR R S1F HRARIT S|

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the Special Mention made by my colleague, Shri Punia ji.

Demand to settle the unrest among the resident doctors of Akhil Bhartiya
Ayurveda Sansthan, in Sarita Vihar, Delhi

3t IF 12T SR (RER): #EIeY, YN HATAY & AT AT IR AP
TR Ueh W GXTH &1 I8 3Rudrel IRdl fagR, s el # RIG 2 iR Sor &
ARIRST BT afGaT MYdiad ITAR B AHT I BRI b H-1Y YD Slacd
f TR =1 31 e $6 A1 § 38 TRUM & Voitee Slaexi H WLIeUs MR da T8l
faU ST & Sy & (AT 81 SIS STaexl 71 10 MR 11 TS I 37U AT 1 oTbx
gedrd W &I ot Yoise STaex] BT I8 He-l § 4 S 8 AN 9 Ia Ja! fd & &,
RTT 3% AT e & AT SUF 81 718 81 Ioiise Sidex] 7 SRUdTd & J6ed
fsd IR I At 3TRIY o7 © fob SRudrel yded S wigts 9 Gafid et & It
SR W UL a1 BT IBT Bl SIFe] B 39 gSdld iR IRIATY & HRUT 7SI BT
YRY TR BT AT HRAT IS V8T 21 ST UGeH 5 Aol 3R Sidex] & v dae
31 RIfT U1 - &l 51 MYy HATe, WRA WRPR, Adfes fafeaar gl @1 dftgs
TR R Ififed & & forg ufreg 7, fhg o ger @t aRfRifrat smgds & g9 59
3ol afIfesd | 3 YT @1 <1 RET €, 98 9gd 8 TR 91d 7, T Tuel gy
HATAT A & DI ST Fehel1|
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(#1121 TR

HRA & GHE YR ferfeear agfd o Micafdd &7 &1 989 el §, dfdT g9
TS A& B UTG B P IO AR YA (adh TR b o7y T 59 3rofl =1 Bl
YT AATe SUee T8l BRI B

3TdT: 39 fa9IY Soeid & SIRT, 31U A1 | #) WRGR A I8 e ® fh TR
qRAT B8R, 75 ool R iRae YR JAYde WRATT H UT A Bl RAKT B
e € AT B

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
what the hon. Member, Shri Ram Nath Thakur has said.

Impact of demonetization and flood on tomato prices

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, tomato is a household staple
without which no meal is complete. Especially during the month of Shravan, many
communities throughout the country avoid onion and garlic and mostly rely on tomato.
Despite a good monsoon season, tomato prices have escalated to Rs. 60-80 per kg in retail
markets, across the country.

The major concern for the rise in tomato is attributed to 'notebandi' (demonetization).
Demonetization came on top of a bumper autumn/ kharif crop. Earlier, in November,
when demonetization was rolled out, the tomato prices went as low as Rs. 2-4 per kg.
Since the farmers were not able to recover money by summer, they terminated the crop,
the impart of which is being felt now. Farmers, therefore, were inclined to plant less
tomato in summer 2017. As a result, the early part of summer saw very low prices, which
were followed by an unusual spike.

Consumers are feeling the brunt of demonetization now, even after good monsoon
year. Because of the flood-hit areas of West Bengal (Purulia), Jhalawar, and Jaipur-
Chomu belt in Rajasthan, many crops have also been destroyed. The demonetization
along with heavy flooding has resulted in the rise of tomato prices which needs to be seen
immediately by the Central Government. The inconvenience and the long run costs to the
economy need to be realised as both, food output and consumption, are affected.

SHRI ANANDA BHASKAR RAPOLU (TELANGANA): Sir, I associate myself
with what the hon. Member, Shri Md. Nadimul Haque, has said.

sfiucht s gt (B<iNETg): WISy, AN 9ew 1 S favg Ser €, § W et

YD Y TG DRl gl

SHRI JAIRAM RAMESH (Karnataka): Sir, I also associate myself with what the
hon. Member, Shri Md. Nadimul Haque, has said.

THE VICE-CHAIRMAN (SHRI BASAWARAJ PATIL): Thank you. The House
stands adjourned till 1100 hours on Wednesday, the 2nd August, 2017.

The House then adjourned at fifty-nine minutes past six
of the clock till eleven of the clock on Wednesday,
the 2nd August, 2017.



	1
	2
	3
	4

